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 LOK  SABHA

 Friday,  20th  December,  957

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Speaker  in  the  Chair]

 Mr.  Speaker:  The  House  will  now
 take  up  questions.

 Shri  Goray:  I  would  like  to  draw
 your  attention  to  the  fact  that  we  have
 gat  a  question....  (Interruption).

 Mr.  Speaker:  I  am  not  allowing  any
 priority.

 LAS.  (Special  Becruitment)
 Examination
 +

 Shri  Bhakt  Darshan:
 *1379.  <  Shri  D.  0.  Sharma:

 [  Shri  Chandak:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  when  the  result  of  the  competi-
 tive  examination  for  special  recruit-
 ment  of  candidates  to  Indian  Adminis-
 trative  Services  38  likely  to  be

 (b)  the  number  of  posts  proposed  to
 be  filled  in  through  special  recruit-
 ment;

 (c)  the  number  of  officers  to  be
 allotted  to  the  Central  and  the  State
 Governments  respectively;  and

 (a)  when  the  training  of  successful
 candidates  would  begin  and  what  will
 be  its  duration?

 The  Minister  of  State  in  the  Minis.
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Under  the  Recruitment
 Scheme,  a  qualifying  examination  was

 ees ie
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 held  by  the  U.P.S.C.  in  December,
 ‘1956.  The  results  of  this  examination
 were  announced  in  April,  1987.  Those
 who  qualified  at  this  examination,  are
 now  being  interviewed  by  the  Special
 Recruitment  Board.  The  final  selec-
 tion  on  the  results  of  the  interview  are
 expected  to  be  made  early  next  year.

 (b)  Between  250  and  300  posts  are
 proposed  to  be  filled  partly  by  promo-
 tion  of  State  Service  officers  and
 partly  by  recruitment  from  the  open
 market.  The  exact  number  will  be
 deeded  on  the  basis  of  the  quality  of
 the  recruits  available.

 (e)  There  is  no  special  LA.S.  cadre
 for  the  Central  Government.  All  the
 officers  recruited  will,  therefore,  be
 allotted  to  State  Governments.

 (d)  The  training  of  the  promoted
 officerg  in  batches  has  already  started.
 The  training  of  candidates  selected
 from  the  open  market  will  commence
 soon  after  the  results  are  declared.
 The  duration  of  training  both  for  the
 promoted  and  the  open-market
 recruits  is  proposed  to  be  four  months.

 ली  weer  बन  :  जहां  तक  में  समझता

 हूं,  यह  स्पेशल  रिक्रूटमेंट  इसलिए  किया  जा

 रहा  है  कि  केन्द्रीय  सरकार  को  भौर  राज्य
 सरकारों  को  अनुभवी  और  भच्छे  भफसरों
 की  बहुत  झावश्यकता  है  ।  इसलिए  में  यह
 जानना  चाहता  हूं  कि  इसका  रिजल्ट  निकालने
 में  और  नियुक्तियां  करने  में  इतनी  देरी  क्यों
 की  जा  रही  है  |

 Shri  Datar:  I  think  there  is  no  delay
 at  all.  The  requirements  are  from
 year  to  year  during  the  second  Five
 Year  Plan  and  the  officers  would  be
 recruited  as  they  .are  required.
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 tt  मचते बर्न,  क्‍या  गंवनेमेंट  का
 कोई  ऐसा  विजार  हें  कि  चूकि  परिणाम
 तिकलनते  में  देरी  हो  रही  है,  इस  लिए
 एक  अन्तरिम  सूचो  हस्टेरिम  लिस्ट  निकाली
 जाए,  जिस  में  से  भरती  की जा  सके  ?

 जिए।  Datar:  There  is  no  delay  so  far
 as  the  promotion  from  the  State  Ser.
 vices  are  concerned.  We  have  already
 selected  780  State  Service  officers  and
 they  have  been  appointed  in  the  IAS
 The  delay  is  in  respect  of  recruitment
 through  the  U.P.S.C  from  the  open
 market.  There  also  the  interviews
 have  already  started  and  in  the  course
 of  a  few  weeks,  if  not  months,  we  are
 likely  to  get  the  results  finalised

 Shri  P  C.  Bose:  Is  there  any  differ-
 ence  in  the  traiming  given  to  the
 officers  recruited  on  promotion  from
 the  services  and  to  those  who  are
 recruited  from  the  open  market,  and
 if  so,  what  is  the  difference?

 Shri  Datar;  The  difference  would  be
 that  so  far  as  the  officers  promoted
 from  the  State  Services  are  concerned,
 they  will  receive  such  training  as  is
 required  for  qualifying  them  for  the
 LAS.  In  the  case  of  those  recruited
 from  the  public,  a  large  measure  of
 training  would  be  necessary.

 Shri  B  K.  Gaikwad:  If  J  have  un-
 derstood  him  correctly,  the  number  of
 candidates  38  something  like  250.

 ह ल  Hon  Member:  Number  of  posts.
 Shri  B  K.  Gaikwad:  May  I  snow

 what  number  of  seats  have  been  rv-
 served  for  the  Scheduled  Castes  and
 Scheduled  Tribes  and  whether  social
 traning  will  be  given  to  these  candi-
 dates  when  they  are  under  training?

 Shri  Datar:  So  far  as  reservation  35
 concerned,  it  will  apply  to  the  recruit-
 ment  through  the  UP.S.C  So  far  as
 promotion  is  concerned,  it  will  aot
 apply  After  they  have  been  duly
 selected,  they  would  undergo  the  usual
 training  im  this  respect.

 Shri  B  है.  Murthy:  May  I  know
 whether  any  special  steps  have  been
 taken  to  see  that  &  the  quotas  reser-
 ved  for  the  Scheduled  Castes  and
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 Scheduled  Tribes  is  being  adhered  to,
 as  far  as  the  selection  of  250  people  Is
 concerned,  both  by  the  special  recruit-
 ment  as  well  as  recruitment  by  pro~
 motion  from  State  Services?

 Shri  Datar:  May  I  point  out  that
 we  have  made  some  provision  in  the
 rules  for  the  U.P.S.C.  to  consider  the
 cases  of  Scheduled  Castes  and  Schedu-
 led  Tribes  candidates  with  a  large
 measure  of  sympathy  by  relaxing  the
 conditions  to  the  extent  that  is  consis.
 tent  with  the  maintenance  of  high
 standards  of  efficiency

 है  थी  भक्त  दर्शन  में  यह  जानना  चाहता

 हु  कि  जो  लिखित  परीक्षा--रिटन  टैस्ट--

 ई,  क्‍या  उस  के  मार्क्स  अन्तिम  परिणाम  में
 जोड़े  जायेगे,  या  वे  भ्रलग  रखे  जायेंगे  ?

 Shri  Datar:  Thev  will  all  be  taken
 into  account

 All  India  and  Central  Services

 Shri  Shree  Narayan  Das
 Shri  D  C  Sharma

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state-

 (a)  whether  the  Committee  of
 Secretanes  appointed  to  examine  the
 report  of  the  special  officer,  regarding
 recruitment,  training  etc.,  of  the  All
 India  and  Central  Services  has  begun
 functioning;

 Shr:  Radha  Raman
 °38¢0.

 (b)  if  so,  the  progress  made  by  it;

 (९)  how  long  it  would  take  to  finish
 the  job;  and

 (d)  the  precise  nature  of  work
 allotted  to  the  Committee?

 The  Minister  ef  State  im  the  Minis.
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  The  Comittee  hag  so  far  con-
 sidered  questions  relating  to  the  quali-
 fications  for  recruitment  to  the  public
 services,

 (ed  It  is  Likely  to  take  a  few  months
 to  complete  the  work,



 6645  Oral  Answers

 (6)  The  Committee  of  Secretaries
 will  consider  the  recommendations
 made  by  the  Officer  on  Special  Duty
 on  matters  concerning  public  services,
 and  the  Committee’s  views  on  those
 recommendationg  will  be  helpful  to
 Government  in  taking  final  decisions.

 @hri  Redha  Raman:  May  I  know
 whether  this  recruitment  will  be  relat-
 ed  or  pertain  only  to  certain  classes
 or  whether  it  will  be  for  all  kinds  of
 recruitment?

 Shri  Datar:  This  is  a  question  of
 finding  out  suitable  men  for  different
 cadres  of  service.  Therefore,  the
 question  that  is  being  considered  is  to
 what  extent  changes  in  the  present
 rules  of  recruitment  are  necessary.  It
 will  apply  to  all  high  services.

 Shri  Radha  Raman:  I  merely  want-
 ed  to  know  the  cadres  to  which  it  will
 apply.

 Shri  Datar:  It  will  apply  to  Central
 Services.

 bri  B.  8.  Murthy:  May  I  know
 whether  this  Committee  of  Secre-
 taries  is  also  consulting  the  members
 of  the  Service  Commissions  at  the
 Centre  as  well  as  the  States,  so  as  to
 get  their  experience  so  far  as  these
 services  are  concerned?

 Shri  Datar:  The  special  Officer  has
 been  working  since  ‘1956.  He  has
 collected  considerable  material.  All
 that  material  will  be  reviewed  by  this
 special  Committee  and  then  the  Gov-
 ernment  will  take  decisions.

 Decimal  Coinage

 *1281.  Shri  Bibhuti  Mishra:  Wil)  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 that  for  lack  of  3/4  rupee,  72  rupee,
 2  rupee  denominations  in  decimal
 coinage,  great  hardship  ig  caused  to
 the  public;  and

 ६9)  if  so,  the  period  within  which
 above  denominations  in  decimal
 coinage  would  be  minted?
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 The  Deputy  Minister  of  Finance
 (Shri  8.  B.  Bhagat):  (a)  and  (b):
 There  was  no  8/4  rupee  coin  in  the
 anna-pie  series  and  there  is  no  pro-
 posal  to  have  such  a  coin  in  the  deci-
 mal  series  either.  There  can  be  no
 question  of  great  hardship  for  lack  of
 50  and  25  naye  paise  coins,  because
 the  8  anna  and  4  anna  coing  in  circu-
 lation  fully  serve  their  purpose.

 The  minting  of  50  and  25  naye  paise
 coins  is  proposed  to  be  taken  up  on  a
 large  scale  after  sufficient  quantities
 of  coins  of  lower  denominations  have
 been  produced  and  withdrawal  of  the
 old  anna/pie  series  started.

 st  बिमूति  मित्र  :  पिछसो  दफा  एक
 भरन  के  उत्तर  में  माननीय  मंत्री  जी  ने  बताया

 था  कि  १।४  रुपये  के  तथा  १।२  रुपये  के  कायन
 ये  बनाने  जा  रहे  हैं  ।  मे  समझता  हूं  इस  बात

 को  करीब  छः:  महीने  हो  गए  हैं  ।  माननीय

 मत्री  जी  ने  बताया  था  कि  छोटे  डिनामिनेशंस
 के  पैसे  निकाले  जायेंगे,  उसके  बाद  ये  बनाये
 जायेंगे  ।  में  जानना  चाहता  हूं  कि  क्या  इसके

 लिए  कोई  झवधि  निर्धारित  की  गई  है  ?

 को  Zo  Uo  भगत  :  हमने  यह  तय  किया

 है  कि  गले  साल  के  बीच  में  इस  पर  फिर  से
 विचार  किया  जाए  कि  में  ५०  नए  पैसे  भौर

 २४५  नए  पैसे  के  कायन  चलाये  जायें  |

 शी  विभूति  िय :  माननीय  मंत्री  जी

 बताते  हैं  कि  कठिनाई  नहीं  है  ।  लेकिन  भाठ
 आाने  देने  के  लिए  १०-१०  मये  पैसों  के  पांच
 कायन  देने  पढते  हैं  जिससे  काफी  वज़न  हो
 जाता  है  1  यदि  जाठ  झाने  का  कायन  बनाया

 जाए  तो  यजन  कम  हो  जायगा।  में  जानना

 चाहता  हूं  कि  साननीय  मंत्री  जी  क्या  इस
 कठिनाई  को  भसुभव  करते  हें,  यदि  नहीं,  तो

 व्या  वह  इसी  दुनिया  में  रहते  हैं
 ?

 इमो  दुनिया  में  रहते  हूँ  t
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 WY.  Sheaker:  The  Inister  is  Ifving
 in  thig  world.

 Shri.  Achar:  When  hew  25  nP  and
 858  nP  coms  are  minted,  will  they  be
 of  silver  or  of  nickel?

 Shri  BR,  Bhagat:  They  will,  I
 think,  be  of  nickel.  But  this  matter
 ‘will  be  taken  up  when  we  start  mint-
 dng  dad  colt.

 Shri  ss.  M.  Banerjee:  May  I  know
 whether  the  hon.  Minister  is  aware
 that  size  of  nP.  is  too  small  and  so
 greatly  inconveniences  the  people?  If
 so,  what  steps  are  being  taken  to  im-
 prove  the  size  of  nbs

 Mr.  Speaker:  It  does  not  arise  out
 of  this  question.

 Shri  B.  RB.  Bhagat:  We  have
 received  very  few  representation.

 Mr.  Speaker:  The  hon.  Minister
 says  that  it  does  not  arise.  In  any
 case,  have  the  Ministry  considered  the
 question  of  the  smallness  of  the  I  n  ह:

 “ghri  B.  है.  Bhagat:  We  are  not
 aware  of  any  real  hardship.

 Shri  8.  M.  Banerjee:  Recause  he  is
 not  handling  it.

 Mr,  Speaker:  The  hon.  Minister  is
 evidently  saying  that  the  size  i,  the
 sane  as  that  of  the  pile.

 Bural  Scientific  Centres
 +

 Shri  Subodh  Hasds:
 Shri  8.  C.  Samanta:
 Shri  Radha  Raman:
 Shri  Ghesay.

 Will  the  Minister  of  Ramoation  and
 Selentifie  Research  be  pleased  to  lay

 showing: a  statement  on  the  Tabje

 (a)  the  names  of  Vigyan  Mandirs
 (Rural  Scientific  Centres)  so  far  set
 up  by  the  Government  of  India  for
 popularising  science  and  scientific

 (b)  the  dates  of  estahlishmen
 Vigyan  Mandirs;

 ek  es
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 (e}  the  expenditure  incurred  on
 each  df  thet  from  its  inzeption  te
 date;  arid

 (a)  whether  the  widle  exependiture
 on  them  is  borne  by  the  Central  ह.
 ernment?

 The  Deputy  Minister,cf  Féuqatiqn
 and  Scientific  Resesreh  (Shri  M.  M.
 fleas}:  1९! ह  ०  (d):  A  statement  giving
 the  avaliable  information  is  laid  on
 the  Table  of  the  Lok  Sabha.  (See
 Appendix  IV,  annexure  No.  M6]

 Shri  Subodh  Hasda:  May  I  know
 the  number  of  Vigyan  Mandirs  that
 Government  propose  to  establish
 during  the  Second  Five  Year  Pia
 period  and  the  amount  that  will  be
 necessary  for  that  purpose?

 Shri  M.  M.  Das:  It  is  proposed  to
 start  92  Vigyan  Mandirs,  spread  over
 the  Second  Five  Year  Pian  period.
 The  information  about  the  exact
 amount  of  expenditure  is  not  at  my
 disposal  at  present  Rs.  56  lakhs  has
 been  sanctioned  for  this  purpose  by
 the  Planning  Commission  for  the
 Second  Five  Year  Plan.

 Shri  Subodh  Hasda:  May  I  know
 the  object  of  the  Vigyan  Mandirs  aud
 how  it  is  sought  to  be  achieved?

 Shri  M.  M.  Das:  The  object  of  the
 Vigyan  Mandir  ts  ६0  educate  the  vilie-
 gers  on  the  potentialities  of  the
 methods  of  science  in  the  day  to  day
 life.  This  object  is  sought  to  be
 achieved  by  discussion  in  the  science
 clubs  organised  by  the  Vigyan  Man-
 dirs  and  by  practical  demonstration
 of  scientific  solutions  of  the  day  to
 day  problems  of  the  villagers  in  res-
 pect  of  soil,  water  analysis,  plant
 pathology,  health,  sanitation,  scientific
 education  etc.

 Shri  Redha  Raman:  May  I  know
 whether  these  Vigyan  Mandirs  have
 specifie  functions  to  performs,  at  the
 hon,  Minister  ह...  now  said?  Whether,
 out  of  the  functions  assigned  to  theee
 Vigyan  Mandirs,  Government  has  been
 sble  to  put  through  all  of  then  or
 they  have  only  partially  schieved
 them?



 the  villagers.  The  activities  of  the
 club  include  discussion  of  scientific
 topics,  lectures  on  population  pro-
 blems,  experimental  demonstration  of
 common  phenomenon  ete.

 Educational  Tours

 +
 |  Shr:  8.  0.  Majhi:

 ‘|  Shri  8.  0.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 lay  a  statement  on  the  Table  show-
 ing:

 (a)  the  grants  given  by  Government
 to  educational  institutions  for  conduc-
 ting  students’  tours  during  ‘1957-68  so
 far;  and

 (b)  the  names  of  the  institutions
 receiving  the  grants  during  the  same
 period?

 The  Minister  of  State  in  the  Minis-
 try  of  Bducation  and  Scientific  Re-
 @earch  (Dr.  K.  L.  Shrimali):  (a)  and
 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha,  (See  Appendix  IV,
 annexure  No,  i7]

 Shri  ्,  C.  Majhi:  May  I  know  which
 of  the  educational  institutions  recom-
 mended  by  the  University  or  the  State
 Governments  have  heen  given  grants?
 कु  not  all  of  them,  how  many  of
 ह... इ

 पर.  K.  L.  Shrimall:  I  do  not  know
 what  is  in  the  mind  of  the  hon.  Mem-

 #1383.

 ber.  Grants  are  given  on  the  recom-
 mendation  of  the  Universities  and  the
 State  Governments.

 Shri  है.  C,  Majhi:  May  I  know  the
 mumber  of  universities  that  have  parti-
 cipated?

 Dr.  K.  L.  Shrimali:  The  total  num-
 ber  of  students  who  participated  in
 1956-87  were  है, ध82,  In  1957-58,  up  40
 ‘18th  December  the  number  is  4,493.

 Shri  Hem  Barua:  From  the  state-
 Tent  it  is  seen  that  some  of  the
 Universities  like  the  University  ef
 Gauhati,  sre  left  out  from  this  pro-
 gramme.  May  I  know  whether  it  is
 due  to  the  failure  of  the  State  Govern-
 ment  or  the  failure  of  the  University
 to  recommend  proposals?

 Dr.  K.  L.  Shrimali:  It  is  a  long  list
 containing  several  institutions.  If  the
 hon.  Member  wants  to  know  about
 any  particular  institution,  it  will  be
 very  difficult  for  me  to  say  that.

 gle ७  Uses  Stakes  »  Lacs

 thd  ye  eaTate  -
 (  lsh  By  )

 ~  2  ७३११८  jens
 (The  Minister  of  Education  and

 Scientific  Research  (Maulana  Asad):
 All  the  details  are  given  in  the  state-
 ment}.

 oft  भा  पाई:  माननीय  मंत्रों  कहते  हे
 समाम  तफसील  हैँ  ।  गोहाटों  के  बार  में
 इसमें  रूछ  नहीं  हूँ

 Dr.  K.  L.  Shrimali:  If  the  Gauhati
 University  is  not  included  in  the  list,
 then  I  think  proposal  has  not  come
 from  the  University  concerned.

 limits  the  number  recommended  by
 the  State  Governments?

 Dr.  K.  L.  Shrimali:  No  special  qlot-
 ment  ‘has  -been  made  with  rpgard  to
 any  particular  State.  We  want  to
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 Mr.  Speaker:  If  it  is  a  big  list  and
 information  is  required  on  any  parti-
 cular  item,  separate  question  should
 be  put.

 Shri  है,  K.  Gaikwad:  May  I  know
 whether....

 Mr.  Speaker:  I  have  already  told
 members  not  to  rae  up  or  put  ques-
 tions  until  I  call  them,  except,  of
 course,  when  they  catch  my  eye.

 Shri  B.  K.  Gaikwad:  I  was  under
 the  impression  that  I  have  caught your  eye.

 Mr.  Speaker:  No,  no.
 Shri  है,  K.  Gaikwad:  May  I  know

 what  type  of  educational  institutions
 are  granted  such  grants  and  whether
 the  students  of  the  backward  class
 and  Scheduled  Tribe  hostels,  main-
 ta:ned  for  secondly  and  Primary  edu-
 cation,  will  be  eligible  for  these
 grants?

 Dr.  K.  L.  Shrimali:  As  I  have  al-
 ready  said,  grants  are  given  on  the
 recommendation  of  the  State  Govern-
 ments  and  universities  It  35  for
 them  to  decide  which  of  the  institu-
 tions  they  should  recommend  As  far
 as  the  Government  of  India  is  con-
 cerned,  they  do  not  make  any  discr:-
 mination  on  the  ground  of  class,  caste
 or  religion.

 Shri  Dasaratha  Deh:  May  I  know
 whether  any  grants  given  out  of  this
 to  institutions  which  are  run  privately and  not  by  Government?

 Dr.  K.  L.  Shrimali:  If  the  hon
 Member  goes  through  the  hat,  he  will
 find  that  there  are  a  number  of  pri- vate  institutions  in  the  list

 Indian  Institute  of  Technology,
 Khargpar

 a
 Shri  Barman: 1984,

 a.  ¢  sen  8.  C.  Samanta:
 Will  he  Minister  of  Education  and

 Scientific  Research  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 ameunt  in  the  neighbourhood  of
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 Rs.  75,000  ा भ8.  found  missing  from  the
 cash  of  the  Indian  Institute  of  Tech-
 nology,  Khargpur  in  the  financial
 year  1984-58;

 (9)  af  so,  whether  any  enquiry  was
 held;

 (९)  af  80,  when  and  by  whom;  and
 (ad)  what  is  the  result  of  enquiry?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  to  (d)  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  IV,  annexure  No.  118).

 Shri  Barman:  From  the  statement  I
 find  that  the  money  did  not  belong  to
 the  Government,  but  belonged  to  the
 students  of  the  Institute  It  went  in-
 to  the  custody  of  a  non-government
 cashier.  May  I  know  how  could  the
 students’  fund  go  to  a  private  person's
 custody,  and  what  was  the  status  of
 that  person?

 Shri  M.  M.  Das:  The  money  that
 was  misappropriated  did  not  belong
 to  the  Government  of  India  or  to  the
 institution  but  it  belonged,  as  has  been
 stated  in  the  statement,  to  the  stu-
 Gents’  fund  The  Students’  fund  con-
 sists  of  caution  money  deposited  for
 the  mess,  monthly  advance  meas  dues,
 students’  gymkhana  fund,  students’
 brotherhood  fund,  students’  medical
 aid  fund  =  At  the  very  beginning,  all
 the  money  realised  from  the  students
 were  handled  by  the  Registrar  of  the
 institution  itself  Later,  it  was
 thought  preper  to  hand  over  this
 money  to  the  President  and  Treasurer
 of  the  Gymkhana  and  the  managing
 Committee  of  the  Gymkhana,  The
 President  of  the  Managing  Committce
 appointed  a  private  person,  with  the
 concurrence  of  the  Director,  of  course.
 who,  as  stated  here  is  a  non-Govern-
 ment  cashier

 Shri  Barman:  When  the  money
 was  placed  under  the  custody  of  a
 non-government  person  with  the  con-
 currence  of  the  Director,  may  J  know
 whether  the  loss  will  have  to  be
 borne  by  the  students  or  whether  the
 Government  will  beer  it?
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 Shri  M.  M.  Das:  The  Government
 is  not  going  to  bear  the  loss  that  has
 taken  place.  An  arrangement  has
 been  reached  by  the  Director  by  which
 this  lost  money  is  to  be  restored  and
 replenished.  For  the  purpose  of  re-
 plenishing  the  fund,  the  Director  in-
 formed  the  Board  on  2ist  July,  956
 that  he  had  asked  the  respective  mess
 committees  to  save  one  rupee  per
 head  out  of  the  monthly  dues  collec-
 ted  from  each  student  and  by  this
 means  it  has  been  sought  to  restore
 the  full  amount.

 Shri  Dasappa:  May  I  know  whe-
 ther  the  person  concerned,  that  1s,
 the  cashier,  absconded  after  the  dis-
 covery  of  this  mis-appropriation  or  the
 discovery  was  made  after  he  abscon-
 ded?

 Shri  M.  M.  Das:  He  was  on  sick
 leave.  From  that  leave,  he  never
 returned.  When  he  did  not  return
 after  sending  repeated  letters  to  him,
 it  was  proposed  to  open  the  safe
 When  the  safe  was  opened.  it  was
 found  that  a  huge  amount  of  money
 was  missing.

 Shri  Dasappa:  What  was  the  ar-
 rangemnet  made  for  the  deposit  of
 this  amount?  May  I  know  whether
 the  authorities  of  that  institute  had
 taken  care  to  see  that  the  deposit  was
 made  in  a  bank  or  some  such  institu-
 tion?

 Shri  M.  M.  Das:  It  was  decided  by
 the  Board  of  Government  later  to  de-
 posit  this  amount  with  the  bank.  But
 when  the  loss  took  place,  the  amount
 was  kept  in  the  custody  of  the  cashier
 himself.

 Shri  Tygi:  May  I  know  if  these
 accounts  were  audited  from  time  to
 time?  Why  was  such  an  amount  as
 Rs,  78,000  kept  in  an  iron  safe?  Why
 was  it  not  deposited  in  a  bank  who
 had  the  authority  of  drawing?

 Shri  ह.  M.  Das:  As  |  have  said,  the
 money  did  not  belong  to  the  Govern-
 ment  nor  to  the  institution;  it  was
 students’  fund.  At  the  instance  of  the
 Gymkhana  Managing  Committee  itself
 the  money  was  kept  in  the  custody
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 of  the  President  and  Treasurer  of  the
 Managing  Committee  of  the  Gym-
 khana.

 Shri  Tyagi:  Since  the  Director
 himself  was  a  party  to  making  this
 arrangement,  I  wonder  why  the  Dir-
 ector  did  not  take  care  to  see  that  the
 accounts  were  properly  audited  and
 the  cash  duly  kept  in  a  bank

 srt  abies  ००५५३  a  Lets
 [  oli  ७४५०  }

 pis  65  Als  (७ ज  shad  ce  श्
 «रे  ule  uses  ut  Set

 [The  Minister  of  Education  and
 Scientific  Research  (Maulana  Azad):
 But  it  has  been  decided  that  in  future
 the  amount  should  be  kept  7  bank  )

 aft  ह्यागी  जब  रुपया ही  नहीं  रहा

 तो  यह  कंसला  किस  काम  का  ।

 slags  है  co  cn!  yf  -  of;  UI,

 =  b's  isle  ues
 [Maulana  Azad:  Had  no  such  deci-

 sion  been  taken,  who  knows  how
 much  more  money  could  have  been
 lost.]

 Mr.  Speaker:  Next  question
 Shri  Harish  Chandra  Mathur:  May  f

 ask  a  question?
 Mr.  Speaker:  Dr.

 Singh—Next  Question

 Free  and  Compulsory  Education
 +

 «  Dr.  Ram  Subhag  Singh:
 १३55.  ¢  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Education  and
 Sclentific  Research  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No  234  on  the  22nd  July,  955  and
 state:

 (a)  whether  Government  have  pre-
 pared  any  scheme  for  introducing
 universal,  free  and  compulsory  edu-
 cation  in  Union  territories;  and

 (bd)  if  20,  by  what  time  Government
 expect  to  introduce  such  education?

 Ram  Subhag
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 The  Minister  of  State  in  the  Minis-
 tey  of  Education  and  Scientific  Re-
 search  (Dr.  x  L.  Shrimali):  (a)  The
 financial  feasibility  of  introducing
 Free  and  Compulsory  Elementary
 Education  in  the  Union  Territories  is
 being  examined  by  the  Government
 of  India.

 (b)  Boes  not  arise.

 I  may,  in  addition,  inform  the  hon.
 Member  that  we  have  already  worked
 out  the  estimates  and  additional  ex-
 penditure  to  the  tune  of  Rs.  358.4  lakhs
 will  be  required  for  this  purpose.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  scheme  for  free  and  uni-
 versal  education  of  children  is  going
 to  be  uniform  in  the  States  and  the
 Union  Territories?

 Dr.  है  L.  Shrimali:  It  cannot  be  uni-
 form  because  the  development  of  edu-
 cation  in  the  different  areas  is  at  diff-
 erent  stages.  Government  ts  working
 according  to  the  Plan  and  the  House
 knows  that  the  targets  that  we  have
 got  in  the  Plan  are,  63  per  cent  of
 children  of  age  group  6  to  l],  and  23
 per  cent  of  children  of  age  group  !]  to
 4.  These  are  the  targets  for  the
 whole  country.  It  will  be  our  end-
 eavour  to  achieve  this  target  as  far  as
 possible.

 Shri  Thimmaiah:  May  I  know  whe-
 ther  any  State  Government  has  intro-
 duced  free  and  compulsory  education
 in  small  measures  and  whether  any
 financial  assistance  has  been  given  by
 the  Central  Government?

 Dr.  K.  L.  Shrimali:  Several  States
 have  introduced  free  and  compulsory
 education  in  certain  limited  areas.  The
 Central  Government  is  only  giving
 assistance  to  the  State  Government  for
 expansion  of  elementary  education.

 Shri  Sthhasan  Singh:  May  I  know
 whether  the  question  of  compulsory
 primary  education  as  provided  by  the
 Constitution  was  ever  given  a  thought
 by  the  Cabinet  and  if  so,  what  steps
 or  proposals  have  been  arrived  et  to
 make  arrangements  to  comply  with
 the  requirement  of  the  Constitution?
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 of  primary  educstion.  It  is  our  effort
 to  achieve  the  directive  of  the  Consti
 tution  as  early  as  possible.  But,  the
 House  knows  that  by  the  end  of  the
 Second  Five  Year  Plan,  it  is  not  pos-
 sible  to  achieve  this  target.  Hecently,
 this  matter  was  discussed  again
 the  Education  Ministers’
 and  they  thought  that  by  the  end  of
 the  Third  Five  Year  Plan,  we  might
 try  to  bring  in  all  children  of  the  age
 group  6  to  ]  and  that  matter  is  being
 examined  in  the  Planning  Commission.

 Shri  Barman:  May  we  know  the
 names  of  the  States  which  have  intro-
 duced  compulsory  primary  education
 even  in  limited  spheres  as  the  hon.
 Minister  said  just  now?

 Dr.  K.  L.  Shrimali:  The  question
 related  to  Union  territories.  I  would
 be  very  glad  to  give  the  information
 to  the  hon  Member  if  he  puts  a  sepa-
 rate  question.  o

 पंडित  -ठाशइर  दास  भाव  आनरेइल
 मिनिस्टर  साहब  ने  फ्रसाया  हूँ  कि

 यूनियन  टैरीटरीक़  में  भा  हिस्किमिनेशन

 होगा  घौर  जो  हम  टैरीटरज  हूँ  जो
 कतजोर  हैँ  दिप्रेस्ट  उनके  झन्दर  बाद  ने
 यह  चवज्रकीजायगो।  में  श्रदब  से  कचना
 चाहता  हूं  कि  क्‍या  यह  भच्छा  नहीं  होगा  कि
 दिप्रेस्ड  एशिगज़  में  पहने  शुभ  क  जाय
 बयोकि  बे  दिभेस्ड हैं।

 Dr.  K.  L.  Shrtmali:  I  am  afraid  the
 hon.  Member  has  not  understood  my
 answer  properly.  What  I  said  was
 that  pace  of  progress  cannot  be  the
 same  because  the  development  of
 education  in  different  areas  of  the
 the  Union  Territories  has  been  at
 different  stages.  It  will  be  certainly
 our  endeavour  to  bring  up  $  minimum
 standard  in  all  the  areas.  Sut,  the
 pace  cannot  be  the  same.

 amy  को  सहायता

 +१३१४६.  भी  ह...  |, | ड  :
 गया  दिल

 ची  ७  शीलास्शर,  १६५९  के  atin
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 ह... अ  ससंल्या  ६६३०  के  उत्तर  के  सम्बन्ध  में
 सभा  पटल  पर  एक  ऐसा  विवरण  रखने
 की  कृपा  करेंगे  जिसमें  पह  बताया  गया

 हौकि:

 (क)  नेपाल  सरकार  को  उसकी  पंच-
 वर्षीय  योजना  के  लिये  ह! ल  तक  कुल  कितनी
 वित्तीय  तथा  न्य  सहायता  दी  गई  है;  शौर

 (@)  भारत  सरकार  की  सहायता  से
 ह. ल  तक  कौन  कौन  सी  मुख्य  परियोजनायें

 पूरी  हो  चुको  हैं  ?

 खिल  'खपमंत्री  पी  Wo  रा०  भगत)

 (क)  तथा  (ख).  मागी  गयी  जानकारी  का

 विवरण  सभा  की  मेज  पर  रल  दिया  गया  है

 दिखिये  परिक्षिष्ट  ४,  ayers  संख्या  ११६]

 ली  भक्त  बन  श्रीमनु,  इस  विवरण  से
 ज्ञात  होता  है  कि  १०  करोड़  रुपये  में  से  झभी

 तक  केवल  १  करोड़  ४०  लाख  रुपये  नेपाल

 सरकार  को  सहायता  के  रुप  दे  दिये  गये  हे।
 में  जानना  चाहता  हु  कि  क्‍या  भारत  सरकार
 बहा  की  पंचवर्षीय  योजना  की  प्रगति  से

 सन्तुष्ट  है  और  क्‍या  यह  सत्य  है  कि  वहा
 झाये  दिन  जो  मत्रिमडल  बनते  और  बिगहते
 जा  रहे  है,  उसकी  वजह  से  वहा  की  पचरवर्षीय
 योजना  में  व्याघात  पड़  रहा  है  ?

 शी  (०  Clo  भगत  नैपाल  हमारा  एक
 चड़ौसी  मित्र  राष्ट्र  है  ।  उसकी  पंचवर्धीय
 योजना  पर  डे  कोई  एक  टिप्पणी  करना  उचित
 नही  समझता  हू  ।

 ओ  .  चग .  श्रीमनु,  क्या  में  जान
 सकता  हूं  कि  जिस  तरीके  से  भारत  को  विदेशी

 मुद्रा,  फारेन  एक्सचेज  की  कठिनाइयों  का
 सामना  करना  पड़  रहा  है,  उसी  तरीके  से  क्‍या
 नैपाल  सरकार  के  सामने  भ्री  यह  कठिनाई  है
 झौर  यदि  है  तो  भारत  उसको  क्या  सहायता
 दे  रहा  है  ?

 बी  स०  चह  wat  :  उनके  निर्माण  के

 लिए  थो  सहायता  हम  दे  रहे  हैं  उसमें  उनकी
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 विदेशी  मुद्रा  की  भी  सहायता  यथासम्भव
 सम्मिलित  है  ।

 शी  भक्त  दर्शन  :  क्‍या  में  जान  सकता  हूं
 कि  भारत  मे  जो  विज्ञेषज्ञ  या  अधिकारी  नैपास
 सरकार  को  इस  सम्बन्ध  में  दिये  गये  हैं  वे
 किन  शर्तों  पर  दिये  गये  हूँ  भौर  वहा  की  कठि-
 नाइयों  को  देखते  हुए  उनको  क्‍या  कुछ  विशेष
 एलाउन्स  दिये  जा  रहे  हैं  ?

 भी  lo  मगत  उन  की  सब  कटठि-
 नाइया,  वहा  की  स्थिति  और  सभी  बातों  पर
 विचार  करके  ही  उनका  झालाउस  या  दूसरी
 सुविधायें  तय  की  जाती  हैं  t

 Pool  of  Officers  or  of  Services

 1387.  Shri  Harish  Chandra  Mather:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state  what  effort,  if  any,
 has  been  made  and  what  agreement,
 if  any,  reached  to  form  a  pool  of  offi-
 cers  or  of  services  at  zonal  level?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 The  question  of  man-power  planning
 ig  bemg  considered  by  the  Zonal
 Councils

 Shri  Harish  Chandra  Mathur:  What
 are  the  problems  which  have  prompt-
 ed  the  Government  of  India  to  take  up
 this  question’

 Shri  Datar:  A  number  of  problems
 arise  on  account  of  the  new  develop-
 ment  schemes  under  the  Second  Five
 Year  Plan,  and  the  question  is  whether
 officers  useful  either  for  administrative
 or  technical  purposes  are  available,
 and  therefore,  Government  are  trying
 to  find  out  to  what  extent  they  are
 available,  and  if  not,  how  they  can  be
 properly  trained  in  this  respect.

 Shri  Harish  Chandra  Mathur:  The
 question  is  to  have  a  pool  of  officers
 for  the  entire  zone  at  that  level.  May
 I  know  what  efforts  have  been  made,
 and  what  success  has  been  achieved
 an  this  matter.
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 councils,  and  they  are  considering  this
 question,  and  after  their  recommen-
 dations  are  received,  the  Government
 of  India  will  consider  this  matter.

 Shri  B.  Murthy:  May  I  know
 whether  the  managerial  pool  is  a
 part  of  this  plan?

 Shri  Datar:  Yes.

 Shri  Thimmaiah:  There  is  another
 pool  of  management,  and  this  pool  of
 officers  38  of  the  services  Fifty  per
 cent  of  the  services  the  Government
 says  is  selected  and  50  per  cent  re-
 cruited  Will  it  not  work  injustice  to
 the  reservation  order  in  respect  of  the
 Scheduled  Castes  and  Scheduled
 Tribes?

 Shri  Datar:  The  Government  will
 keep  this  point  of  view  also  in  mind.

 Shri  Harish  Chandra  Mathur:  May
 I  know  if  the  Government  have  con-
 sidered  having  a  common  Governor
 and  a  common  secretariat  for  the
 various  States  of  the  zones?

 Shri  Datar:  It  :s  not  practical  to
 have  a  common  secretariat  for  ail  the
 zones  together  We  are  having  offi-
 cers  for  the  different  zones

 Shri  Harish  Chandra  Mathar:  Is_  it
 not  possible  to  have  a  common  Gover-
 nor  for  all  the  various  States  in  a
 zone,  and  have  a  common  secretariat
 for  that  Governor?

 Shri  Datar:  That  is  a  diff:  rent  ques-
 tion  The  question  here  deals  with
 man-power,  and  a  Governors  not
 certainly  included  in  that.

 Foreign  Exchange

 Will  the  Minister  of
 pleased  to  state:

 (a)  whether  Government  have  fixed
 Re  228  crores  as  the  sum,  for  allo-
 cation  of  foreign  exchange  in  the  half
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 year  commencing  from  ist  October;
 and

 (b)  how  this  amount  will  be  further
 allocated  State-wise  to  various  indus-
 tries  in  the  private  and  public  sector?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  (a)  and  (b).  I
 regret  it  will  not  be  in  the  public  in-
 terest  to  disclose  what  foreign  ex-
 change  allocation  has  been  fixed  by
 Government  for  the  half  year  Octo-
 ber,  4957  to  March,  958  and  what  is
 its  distribution.

 Shri  Heda:  In  view  of  the  shortage
 of  foreign  exchange,  both  industry  and
 the  people  would  like  to  know  from
 time  to  time  how  much  foreign  ex-
 change  is  being  made  available,  and
 how  it  is  distributed

 Mr.  Speaker:  He  tries  to  explain  in
 the  question  The  hon.  Minister  has
 said  that  in  the  interests  of  public
 administration,  it  s  not  proper  to  give
 out  this  information,  but  he  wants  to
 say:  would  it  not  clear  up  many  mis-
 understandings  and  excessive  demand
 for  foreign  exchange  if  it  35  given
 out  That  is  his  point

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  question  really
 is  thts  We  have  certain  tsght  com-
 mitments,  about  which  I  have  told
 the  House.  Subject  to  those  tight
 commitments,  certain  amounts  are  re-
 leased  and  they  are  placed  at  the
 disposal  of  the  various  Ministries.  A
 large  portion  of  it  undoubtedly  goes  to
 the  Commerce  and  Industry  Munstry
 If  the  amount  ts  disclosed,  then  the
 trouble  will  be  the  question  of  appor-
 tionment  of  the  amount  that  is  avail-
 able  Either  there  will  be  acceleration
 of  the  demand,  or  perhaps,  cornering
 of  certain  types  of  goods  merely  be-
 cause  there  is  going  to  be  a  slowing
 down  of  the  issue  of  licences.  I  think
 the  totality  of  the  amount  that  is

 kept  secret  for  the  time  being,  until
 the  licences  are  granted.  The  infor-

 can  be  given  to  the  hon
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 Shri  8.  M.  Banerjee:  May  I  know
 whether  the  foreign  exchange  diffi-
 culties  experienced  by  the  U.P.  Gov-
 ernment  in  the  completion  of  the
 Rihand  dam  have  since  been  solved’

 Mr,  Speaker:  The  hon.  Minister
 says,  “I  am  not  going  to  give  the
 total  sum”.  The  hon  Member  is
 splitting  :t  up  and  asking  one  after
 the  other

 Shri  Heda:  There  may  be  difficulty
 in  disclosing  before  the  allocation  is
 made,  but  after  the  allocation  is  made,
 what  difficulty  will  Government  face
 in  explaining  it?

 Shri  T.  T.  Qrishnamachari:  The
 position  is  this.  the  allocations  are
 made  in  total,  and  allocations  have
 also  to  be  made  in  detall—so  much
 for  each  commodity  perhaps.  I  do  not
 know  the  procedure  by  which  the
 Commerce  and  Industry  Munustry
 arranges  this;  it  is  a  matter  for  them
 They  have  to  take  into  account  the
 demands  of  the  various  industnes  and
 apportion  to  them  a  particular  amount
 or  a  particular  quota  This  is  a  matter
 of  detail  which  is  very  difficult  for
 Government  to  announce  now  The
 hon  Member  has  precisely  put  his
 finder  on  the  point,  that  after  the
 allocations  have  been  made,  that  is
 at  the  end  of  March,  I958,  there  is
 absolutely  no  harm  in  giving  out  the
 figure,  but  the  allocations  will  be
 made  continuously  from  now  on  prac-
 tically  up  to  the  end  of  March

 Shri  Sinhasan  Singh:  A  question
 was  asked  regardurg  the  allocation  of
 funds  to  the  Rihand  dam  iIs  it  a
 matter  of  secrecy,  and  are  they  not
 prepared  to  say  whether  that  demand
 has  been  met  by  the  Union  Govern-
 ment?

 Shri  T.  T.  Krishnamachari:  So  far
 as  the  question  of  the  Rihand  dam
 is  concerned,  it  is  not  merely  a  ques-
 tion  of  foreign  exchange;  it  is  a  ques-
 tion  of  funds  This  is  a  matter  which
 is  now  engaging  the  attention  of  the
 Planning  Commission  and  the  Finance
 Ministry  as  to  how  this  particular
 scheme  can  be  fitted  in  in  relation  to
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 the  various  projects  which  we  have.
 Actually,  the  hon.  Member  is  perhaps
 not  aware  of  the  fact  that  a  certain
 amount  of  foreign  exchange,  a  certain
 amount  of  foreign  aid  has  been  vou-
 chsafed  for  the  Rihand  dam  in  relation
 to  the  dam  part  of  it  What  3s  needed
 is  in  regard  to  the  power  project.
 Attempts  are  being  made  to  see  whe-
 ther  the  requirements  of  the  power
 project,  both  in  regard  to  the  total
 quantum  of  money  that  is  needed  for
 that  purpose  and  the  foreign  exchange
 needed,  can  be  fitted  into  some  other
 method  of  loan  or  aid  which  we  are
 getting  At  the  present  moment  I
 am  not  able  to  say  anything  more  It
 is  not  a  normal  question  of  issuing  a
 licence  as  for  ordinary  commodities;
 it  is  a  totally  different  matter  al-
 together,  and  has  got  to  be-looked  at
 from  a  different  point  of  view.

 Shri  Tyagi:  As  this  is  a  matter  of
 importance,  I  would  seek  clarification
 from  the  hon  Minister  as  to  what
 part  of  it  he  thinks  is  against  the
 somal  or  community  interest  m  giving
 information  with  regard  to  the  foreign
 exchange  which  would  be  required
 during  the  next  six  months  These
 figures  for  the  rest  of  the  five  years  in
 the  discussion  on  the  Five  Year  Plan
 have  always  been  given  It  is  not  re-
 quired  in  this  question  to  know
 which  industry  will  get  how  much.
 What  the  questioners  want  is  to  know
 what  proportion  of  this  Rs.  225  crores,
 or  whatever  be  the  amount,  would  be
 in  the  public  sector  and  in  the  pri-
 vate  sector  To  me  it  seems  that
 perhaps  it  will  not  injure  your  case
 at  all  if  you  give  that  information.

 Shri  T.  T.  Krishnamachari:  I  do  not
 think  the  question  of  the  foreign  ex-
 change  needs  could  be  quite  so  clear
 cut  between  the  private  sector  and  the
 public  sector.  The  public  sector  de-
 mands  are  largely  in  respect  of  im-
 ports  of  capital  goods,  and  since  the
 private  sector  needs  of  foreign  ex-
 change  in  regard  to  capital  goods  are
 only  met  on  the  basis  of  deferred
 credits,  it  meang  the  maintenance  of
 the  private  sector  and  the  economy  as
 a  whole.  If  a  dichotomy  is  possibie
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 on  mmple  terms  as  what  the  hon.
 Member  has  suggested,  I  would  have
 no  difficulty  in  showing  that  the
 amount  is  Rs.  400  crores  out  of  which
 Re.  85  crores  will  be  in  the  public
 sector  and  Rs.  2]5  in  the  private  sec-
 tor,  but  it  is  not  so  easy  as  all  that,
 and  that  is  why  I  said  any  question
 of  precise  allocation  is  difficult.  There
 tg  a  certain  amount  of  fiexibility.  If
 the  hon.  Member  thinks  that  defence
 xs  in  the  public  sector,  I  am  not  in  a
 position  to  say  exactly  what  35  the
 allocation  which  has  been  made  to
 them.  The  hon.  Member  himself
 knows  that  we  give  a  particular
 amount;  sometimes  it  is  exceeded,
 sometimes  you  ask  them  to  bring  it
 down.  There  are  questions  of  indivi-
 dual  sanctions  made  So,  at  the  pre-
 sent  moment  we  are  not  in  a  position
 to  do  tt,  and  I  do  not  think  it  will  be
 m  the  public  interest  to  do  so

 Shri  S.  M.  Banerjee:  May  I  know
 whether  m  spite  of  the  fact  that  U.P.
 was  already  very  poor  in  power  at
 the  commencement  of  the  Second
 Plan,  only  O1  per  cent  of  the  allo-
 cation  of  foreign  exchange  was  made
 for  this  project,  and  if  30,  what  steps
 are  being  taken  to  mitigate  this  duffi-
 culty?

 Shri  T.  T.  Krishnamachari:  I  have
 already  mentioned  that  the  work  that
 is  being  done  so  far  as  the  Ruihand
 dam  33  concerned,  has  been  started
 with  a  lot  of  foreign  aid  and  foreign
 exchange  for  that  purpose,  and  there
 is  no  point  in  the  hon  Member  asking
 me  a  question  which  is  really  repeat-
 ing  the  original  question  again

 Shri  S.  M.  Banerjee:  This  35  not  the
 same  question,  I  submit.

 Mr.  Spesker:  He  has  already  said
 that  it  has  been  started  with  aid,  and
 with  respect  to  foreign  exchange
 everything  is  attended  to.

 Ghri  Heda:  I  find  the  hon.  Minister
 is  prepared  to  give  us  the  allocation,
 but  only  in  April  1958.  In  view  of  the

 that  the  country  is  feeling,
 will  it  not  be  possible  for  him  to  give
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 that  allocation  somewhat  earlier  than
 that,  two  or  three  times?

 Shri  T.  T.  Krishnamachari:  I  really
 cannot  say  that.  I  have  stated  the
 overall  demand  I  have  also  stated
 the  overall  resources  available,  m  the
 course  of  the  discussions  on  the  floor
 of  the  House.  If  the  hon.  Member
 points  out  to  me  that  by  my  telling
 him  a  precise  figure  of  Rs.  400  crares
 or  Rs.  480  crores  I  am  likely  to  get
 Rs.  4  crores  more  of  foreign  exchange,
 I  am  prepared  to  say  that  I  do  not
 know  how  that  will  be  available.

 Mr.  Speaker:  Next  question.

 Shri  Punnoose:  May  I  ask  one  ques-
 tion?  It  is  a  very  important  question.

 Mr.  Speaker:  That  will  be  reserved
 for  some  other  question.  Now,  let  us
 go  to  the  next  question.  I  have  al-
 ready  allowed  about  eight  questions
 on  this

 संध्यक्षलों,  नियमों  इत्यादि  का  हिस्दी  में

 झमुबाद

 +१३६१  ी  wo  भे०  मालवीय  :  कया

 गह-कार्य  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  हे  कि  भारत  सरकार
 ने  राजकीय  भाषा  भ्रायोग  को  यह  सूचित
 किया  था  कि  मैन्यूमलों,  नियमों  तथा  प्रक्रिया

 सम्बन्धी  साहित्य  का  अनुवाद  कार्य  १६६०

 तक  पूरा  हो  जायेगा  ।

 खि)  यदि  हां,  तो  प्रत्येक  मंत्रालय  के

 कौन  से  मैन्युअलो,  नियमों  इत्यादि  का  झनुवाद
 किया  गया  हैं  भौर  ग्रबगूवर,  १६५७  तक

 उनमें  से  प्रत्येक  के  कितने  पृष्ठो  का  अनुवाद
 किया  था  चुका  है;  शौर

 (प)  प्रत्येक  मंत्रालय  के  लगभग  कुल
 कितने  फ्मिं  का  अनुवाद  किया  जावेगा  |

 बंग्रालय  ह ६  coum  vit  (aft

 ware):  (क)  जीहां।
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 (w)  तथा  (ग).  सूंचना  एकत्र  की  जा

 रही  है  भौर  पूरी  हो  जाने  पर  बहु  सभा-पटल
 पर  रख  दी  जाएगी  |

 शी  भक्त  बलन :  क्‍या  माननीय  मंत्री  जी

 इस  समय  तक  जो  अंग्रेजी  मैम्यूप्रल  बगेरह  का

 हिन्दी  में  अनुवाद  हुआ  है  उसको  प्रगति  से

 सन्तुष्ट  हैं,  धौर  यदि  नहीं  तो  क्या  इस  बारे  में

 कुछ  तेजी  से  कदम  उठाने  का  विचार  किया  जा

 रहा  है  ?

 Shri  Datar:  I  could  not  follow  the
 latter  part  of  the  question.

 Mr.  Speaker:  He  wants  to  know
 whether  the  Minister  is  satisfied  with
 the  progress  of  the  work.

 Shri  Bhakt  Darshan:  Are  any  spe-
 cial  steps  being  taken?

 Shri  Datar:  So  far  as  this  question
 is  concerned,  the  first  and  the  fairly
 important  task  is  the  finalisation
 of  the  scientific  and  other  term:nolo-
 gies  in  Hmdi.  That  work  35  being
 carried  on  by  the  Ministry  of  Educa-
 tion  They  have  finalised  words  in
 respect  of  about  eight  subjects,  and
 provisional  lists  have  been  prepared
 in  respect  of  the  other  twelve,  and
 as  soon  as  this  is  over,  it  will  be
 possible  for  the  various  Ministries  to
 undertake  the  translations  of  other
 Acts  or  rules  or  manuals.  Then,  so
 far  as  these  Central  Acts  are  concern-
 ed,  it  would  be  for  the  Law  Ministry
 to  undertake  the  translation.

 aft  भक्त  दर्शन  :  यह  जो  टेकनिकल  टर्म्ने
 का  हिन्दी  में  प्रनुबाद  हो  रहा  है  क्‍या  इसके
 बारे  में  कोई  निश्चित  क्रअपि  बतायी  जा  सकती

 है  कि  कब  तक  यह  कार्य  पूरा  हो  जायेगा  ?
 Shri  Datar:  As  the  questioner  him-

 self  has  stated,  this  work  has  to  be
 completed  by  1960.  That  is  the  pro-
 visiona]  date.

 Shri  B.  Das  Gupta:  May  I  know
 whether  the  Report  of  the  Official
 Language  Commission  itself  has  been
 translated  into  Hindi  or  not?

 Sari  Datar:  The  translation  is  being
 done.
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 82824  Thimaaiah:  When  we  have  de-
 cided  to  replace  English  by  Hindi,  may
 I  know  whether  any  attempts  have
 been  made  by  Government  to  trens-
 late  important  and  valuable  books  of
 English  into  Hindi?

 Shri  Datar:  Let  us  first  translate  the
 Acts  and  the  manuals.  Then,  that
 question  might  be  considered.

 Banking  Facilities  in  Jute  Growing
 Centres

 +[  rez,  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  banking  facilities  in
 the  jute  growing  centres  are  very
 inadequate  for  the  small  traders  and
 cultivators;  and

 (b)  whether  Government  are  taking
 some  steps  for  giving  them  facilities
 of  advances  to  check  the  falling  price
 of  jute?

 The  Deputy  Minister  of  Finance
 (Shri  है.  है.  Bhagat):  (a)  Yes.

 (b)  In  view  of  the  small  amounts
 involved  and  the  nature  of  the  secu-
 rity  which  cultivators  and  small  trad-
 ers  are  able  to  offer,  it  has  not  been
 possible  for  commercial  banks  to  pre-
 vide  banking  and  credit  facilities  in
 the  jute  growing  areas.  Advances  are,
 however,  made  to  the  cultrvators  of
 jute  by  the  State  Government  in
 West  Bengal  and  the  question  of
 organising  an  adequate  number  of
 cooperative  societies  has  been  under
 consideration.

 Shei  Rameshwar  Tantia:  May  I
 know  whether  it  is  a  fact  that  some
 years  ago  on  account  of  the  very  smal}
 stock  in  Calcutta  jute  mills,  the  Re-
 serve  Bank  directed  the  scheduled
 banks  in  the  mofussils  not  to  give
 credit  facilities  to  the  jute  traders?  If
 so,  may  I  know  whether  in  view  of
 the  fact  that  the  position  is  now  the
 reverse  and  the  cultivators  cannot  sell
 their  jute  at  reasonable  prices,  the
 Reserve  Bank  will  again  direct  the
 mofussil  banks  in  the  States  to  give
 credit  facilities  liberally?

 Shri  है.  R.  Bhagat:  We
 aware  of  any  such  directive.

 are  not
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 Shri  Prabhat  Kar:  May  I  know
 whether  the  State  Bank  which  was
 asked  to  open  branches  in  the  rural
 areas  would  be  asked  to  give  credit
 facilities  to  the  cultivators?

 Shri  B.  है.  Bhagat:  This  particular
 question  of  giving  facilities  to  the
 cultivators  cannot  be  very  adequate-
 ly  tackled  by  opening  of  branches  or
 commercial  banks,  because,  firstly,  the
 amounts  required  by  the  cultivators,
 is  very  small,  being  of  the  order  of
 Rs.  100  or  Rs  200.  That  can  better
 be  looked  after  by  the  co-operative
 societies.  All  that  work  is  taken  up
 by  the  Reserve  Bank  in  consultation
 and  in  co-operation  with  the  various
 State  Governments.  For  example,
 the  Government  of  West  Bengal  has
 started  a  few  co-operative  societies,
 and  the  same  facilities  can  be  pro-
 vided  in  other  States  as  well.

 Shri  Panigrahi:  May  I  know  whe-
 ther  any  amount  has  been  advanced
 to  the  Government  of  Orissa  to  pro-
 vide  facilities  to  the  jute  growers  in
 Orissa?

 Shri  B.  R  Bhagat:  We  have  no  in-
 formation.  The  Government  of  West
 Bengal  has  set  apart  a  sum  of  Rs.  25
 lakhs  m  their  budget  for  giving  ad-
 vances  to  the  co-operative  societies.
 We  have  no  information  whether  such
 budget  provision  has  been  made  by
 either  the  Government  of  Orissa  or
 the  Government  of  Bihar  or  even  the
 Government  of  Assam.

 Shri  Thirumala  Rao:  May  I  know
 the  actual  amount  of  credit  that  has
 been  distributed  to  these  jute  grow-
 ers  in  West  Bengal  through  the  co-
 operative  movement  or  co-operative
 societies?

 Shri  8.  R  Bhagat:  It  is  very  diffi-
 cult  to  compile  those  figures,  but  as  I
 said,  in  the  budget,  a  provision  of
 Rs.  25  lakhs  exists.  Iam  not  in  a  posi-
 tion  to  say  how  much  has  been  spent
 out  of  that.

 Shri  Rameshwar  Tantla:  In  spite  of
 the  fact  that  Bihar  is  the  chief  jute
 gtowing  ares,  the  credit  facilities  are
 not  quite  the  same  as  they  were  in
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 the  previous  year,  not  only  in  the
 case  of  the  small  traders  but  even  in
 the  case  of  the  big  vyaparis.

 Shri  B.  R  Bhagat:  The  hon.  Mem-
 ber  is  giving  information.

 Silicones

 *1398.  Shri  Brajeshwar  Prased:  Will
 the  Minister  of  Education  and  Scien-
 tific  Research  be  pleased  to  state:

 (a)  whether  the  Central  Building
 Research  Institute,  Roorkee,  has  done
 any  work  on  silicones  for  protection
 of  masonry;

 (b)  if  so,  with  what  results;

 fe)  the  constituents  required  for
 manufacture  of  this  material:

 (d)  whether  any  other  protective
 treatment  for  mud-houses  are  under
 experiment  in  the  Institute;  and

 (९)  2  so,  with  what  results?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  Yes,  Sir

 (b)  Results  have  shown  that  appli-
 cation  of  silicones  on  kutcha  mud
 walls  can  afford  protecion  against
 monsoon  within  a  reasonable  cost.

 (९)  The  composition  of  silicones
 varies  according  to  thar  use  Main
 constituents  are:  Chlorine  and  sand.

 (a)  Yes,  Sir.

 (e)  Experiments  are  still  in  pro-
 gress.

 National  and  State  Highways  in
 Tripura

 Shri  Dasaratha  Deb:  Will  the
 Minster  of  Home  Affairs  be  pleased
 to  state:

 (ap  the  names  of  National  and  State
 Highways  in  Tripura;  and

 (b)  the  basis  on  which  they  have
 been  declared  as  such?

 The  Minister  of  State  in  the  Minis-
 try  ef  Home  Affairs  (Shri  Datar):
 (a).  At  present  there  are  no  National
 or  State  Highways  in  Tripura.
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 (b)  Does  not  arise.

 Ghri  Dasaratha  Deb:  May  I  know
 the  reasons  why  Government  could
 not  declare  the  Agartala-Assam  road
 as  a  national  highway?

 Shri  Datar:  Government  are  con-
 sidering  the  whole  question,  because
 under  the  Territomal  Councils  Act,
 certain  roads  have  to  be  transferred
 to  them  for  maintenance  immediately.
 Government  would  consider  this  ques-
 tion  also  as  to  whether  certain  roads
 should  be  treated  as  State  highways.
 There  are  certain  difficulties.  The
 West  Bengal  Act  applies  now,  but  the
 proposal  is  to  apply  the  Bombay
 Highways  Act  Then,  the  matter  will
 be  facilitated

 Shri  Dasaratha  Deb:  Does  the  Min-
 ister  say  that  certain  roads  are  under
 the  chrect  admimustration  of  the  Ter-
 frtorial  Council?  But  is  it  not  a  fact
 that  only  the  foot-tracks  are  under
 the  Territorial  Council?

 Shri  Datar:  That  question  itself  is
 under  consideration.  Out  of  a  large-
 mileage  of  682  miles,  there  is  a  pro-
 posal  to  transfer  at  least  45]  mules  to
 them

 Shri  Bangshi  Thaker:  May  I  know
 whether  all  the  roads,  by-roada,  lanes
 and  by-lanes  of  Agartala  town  and
 other  divisional  towns  of  Tnpura  are
 treated  as  national  or  State  highways’

 Shri  Datar:  That  question  has  not
 yet  been  considered.

 Coloured  Earth

 1305.  Shri  R.  Narayanasamy:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  colour-
 ed  earth  sustable  for  distempering  s
 found  along  the  road  sides  of  Kodai- kanal,  Kodaikanal  Hills,  Madurai  Dis-
 trict;  and

 a
 if  so,  the  steps  taken  ६७  utilize

 The  Minister  of  Mines  and  Ob
 (Shri  हू,  D.  Malaviya):  (a)  Yes,  Sir.

 20  DECEMBER  i957  Oral  Answers  6679

 (b)  The  utilisation  of  Lithomargic
 clays,  which  can  be  used  for  manu-
 facture  of  inferior  grade  colour  wash-
 es  yn  shades  of  buff  and  brick-red,  is
 the  concern  of  the  State  Government.

 Shri  N  Rg.  Munisamy:  May  I  know
 whether  it  is  a  fact  that  the  entire
 Thatchambad:  firka  of  Wand:wash
 faluk  in  North  Arcot  is  full  of  this
 coloured  earth  suitable  for  distem-
 pering  and  various  other  things?  if
 80,  are  any  steps  being  taken  by  Gov-
 ernment  to  utilise  :t.

 Shri  K  D  Malaviya:  3१  could  not
 say

 Mr  Speaker:  Why  not  the  hon.
 Minister  say  loudly  that  it  is  not  pos-
 sible  for  him  to  say  without  notice”

 Shri  B  8.  Murthy:  May  I  know
 whether  the  State  Government  has
 asked  for  technical  advite  and  help
 in  this  matter?

 Shri  K.  D  Malaviya:  No,  the  State
 Government  has  not  asked  for  any
 advice  or  help  in  this  matter.

 बंबीना  के  निकट  बस  विस्फोट

 *eaee  tt  मोहन  स्वर  क्‍या
 प्रतिरक्षा  मंत्री  यह  बताने  की  श्पा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बबोना  सैनिक
 केन्द्र  के निकट  नाहादा  नौर  मात्र  दो  गांवों
 के  पास  बम-विस्फोट  को  दो  घटनायें  हुई  थीं;
 झौर

 (ख)  यदि  हा,  तो  क्‍या  उन  घटनाप्रो
 के  कारणों  का  पता  लगाया  गया  है  ?

 प्रतिरक्षा  मंत्री  के  समा-सचिय  भी
 करेसिंह्राब  यायकथाड़  )  (क)  २४

 अ्रकसूबर  झौर  १८  नवम्बर  को  अमदा:  दो
 विस्फोट  घटनाएं  हुई,  दोनो  विस्फोट  मावे
 गाव  के  समीप  हुए  ।

 (ल)  दोनों  घटनाझों  में  विस्फोटो  को
 छानबीन  के  लिये  कोटंस  ws  cart

 भुकरेर  की  गई  भी  ।  मद्यपि  पूरा  विस्तार
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 wit  प्राप्य  नहीं  है  कोर्ट  ने  पहली
 'चठना  के  बारे  में  झपनी  कायेबाही

 पूर्ण कर  1. क  है।  पता  चला  है  कि  इस  घटना'  के
 लिये  कोई  उत्तरदायी  नहीं  है  ।  दूसरी  घटना
 के  लिये  मुकरंर की  गई  कोट  झाफ  इंक्यायरी

 ने  अपनी  कार्यवाही  भ्रभी  पूर्ण  नहीं  की  है  ।

 Shri  Mohsa  Swarup:  How  far  is
 this  place  from  the  military  camp?

 Mr.  Speaker:  The  Ministers  are
 consulting  each  other.

 Shri  Fatesinhrao  Gaekwad:  As
 regards  details,  the  report  is  awaited.

 Shri  Mohan  Swarup:  May  I  know
 whether  the  military  authorities  were
 informed  by  the  villagers  in  time
 about  this?

 The  Deputy  Minister  of  Defence
 (Shri  Baghuramaiah):  I  may  explain
 that  in  all  these  cases,  prior  notice  is
 given,  and  it  38  the  responsibility  of
 the  civil  authorities  to  clear  the  area.
 I  understand  :t  has  been  done  in  this
 case.

 Shri  Harish  Chandra  Mathur:  In
 part  (9),  ह अ  has  been  stated  that  the
 proceedings  have  been  completed.  If
 so,  have  the  causes  of  the  incident
 been  mentioned?

 Shri  Fatesinhrao  Gaekwad:  The
 report  is  not  yet  available

 Shri  Harish  Chandra  Mathur:  As
 regards  the  first  incident,  the  report
 is  available  But  the  causes  have
 not  been  mentioned.

 Shri  Nath  Pai:  They  do  not  them-
 selves  have  the  information.

 Shri  Raghuramaiah:  The  Report  is
 not  yet  received  by  the  Ministry.  As
 soon  as  the  report  is  available,  we
 shall  give  whatever  information  is
 possible.

 Schelarships  for  Scheduled  Castes
 ह उ  Scheduled  Tribes

 °3398.  Shri  Ignace  Beck:  चा  the
 Minister  of  Eéucation  and  Selentific
 Research  be  pleased  to  state  whether
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 it  is  a  fact  that  “Means  Test"  in  the
 award  of  scholayships  fo  Scheduled
 Castes  and  Scheduled  Tribes  has  been
 abolished?

 i

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimall):  Yes,  Sir.

 Shri  Ignace  Beck:  May  i  know
 whether  this  measure  of  abolishing
 the  Means  Test  is  of  a  temporary  or
 permanent  nature?

 Dr.  K.  L.  Shrimali:  It  is  very  difi-
 cult  to  say  whether  it  is  of  a  perma-
 nent  nature.  It  all  depends  on  the
 situation  as  it  develope.  But  I  can
 say  that  for  a  number  of  years  it  is
 going  to  be  abolished.  We  are  not
 going  to  revive  it  in  the  near  future.

 Shri  B.  K.  Gaikwad:  May  I  know
 the  reason  for  this  abolition?

 Dr.  K.  L.  Shrimali:  The  reasons
 are.

 Shri  B.  8.  Murthy:  The  community
 48  poor

 Shri  B  K.  Gaikwad:  The  Govern-
 ment  is  poor

 Dr.  K  L.  Shrimali:  |  shall  apreciate
 it  if  hon.  Members  kindly  listen  to
 me  and  then  make  comments  The
 reasons  are  three-fold.  One  is  that
 the  number  of  candidates  in  the  high-
 er  income  group  being  very  small  as
 compared  to  the  total  number  af
 scholarship  holders,  the  labour  invol-
 ved  in  the  application  of  the  Means
 Test  was  not  considered  to  be  com-
 mensurate  with  the  results  achieved.
 I  will  give  the  figures  just  by  way  of
 illustration.  In  ‘1953-54,  the  total
 number  of  Scheduled  Castes  and
 Scheduled  Tribes  scholarship  holders
 was  7,54I  and  the  number  of  scholar-
 ship  holders  whose  perents’  income
 was  above  Rs.  300  per  month  was
 only  47.  Similarly,  in  1986-57,  the
 total  number  of  Scheduled  Castes  and
 Scheduled  Tribes  scholarship  holders
 was  25,226  and  the  number  of  acholars
 whose  parents’  income  wes  above
 Rs,  300  per  month  was  only  So  it
 was  not  worthwhile  undergoing  sli
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 this  labour  for  the  sake  of  a  small
 number  of  students.

 Secondly,  with  the  abolition  of  the
 Mijens  Test,  thousands  of  students
 belonging  to  the  Scheduled  Castes  and
 Scheduled  Tribes  who  had  to  undergo
 all  the  trouble  of  getting  :ncome-tax
 certificates  have  been  saved  the  trou-
 dle.

 Thirdly,  the  number  of  candidates
 in  the  case  of  Scheduled  Tribes  aot
 being  adequate  to  fulfil  the  quota  of
 scholarstups,  abolition  of  the  Means
 Test  will  help  to  raise  the  number  of
 eligible  candidates.

 Shri  B.  8  Murthy:  In  view  of  the
 fact  that  the  Central  Government
 have  abolished  the  Means  Test,  may
 I  know  whether  the  same  will  be  com-
 murucated  to  State  Governments  for
 their  observance?

 Dr  K.  L  Shrimall:
 communicated.

 It  has  been

 Shri  Barman:  As  I  understand  :t,
 the  Means  Test  was  abolshed  only  in
 the  midst  of  the  year,  that  is,  as  late
 as  August  last  What  have  Govern-
 ment  done  to  give  this  wide  publicity
 so  that  people  might  know?

 Dr  K.  L  Shrimali:  The  decision  to
 abolish  the  Means  Test  was  taken
 early  in  August  957  A  Press  note  in-
 viting  apphcations  was  issued  by
 August  3l,  4957  There  were  some
 requests  for  extension  of  the  last  date
 for  receipt  of  applications,  and  exten-
 sion  upto  30th  September  was  gene-
 rally  granted

 Tobacco  Crop  in  Orissa

 #2399,  Shri  Sanganna:  Will  the
 Minister  of  Finance  be  pleased  to
 atate.

 (a)  whether  it  is  a  fact  that  the
 tobacco  crop  in  Orissa  has  been
 affected  seriously  by  State-wide
 drought  condition  during  1957;

 (b)  if  so,  The  acreage  of  crop
 affected;
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 (c)  the  loss  of  revenue  apprehend-
 ed  on  account  of  this  from  the  Orissa

 Circle  during  the  year  1957-58,

 (d)  whether  any  areas  in  the  State
 have  been  declared  exempted  from
 central  Excise  duty  on  tobacco  during
 the  year  ‘1957-58,  and

 (e)  ४  so,  which  are  these  areas?

 The  Depaty  Minister  of  Finance
 (Shri  B.  R.  Bhagat).  The  mformation
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Shri  Sanganna:  The  taxation  Ingui-
 ty  Commussion  had  suggested  the  ब७-
 pomtment  of  a  Tobacco  Inquiry
 Committee  What  action  has  been
 taken  by  the  Government  thereon?

 Shri  8  BR  Bhagat:  That  has  nothing
 to  do  with  this  question.  This  relates
 to  tobacco  crop  in  Orissa.

 Shri  Sanganna:  May  I  know  whe-
 ther  the  question  of  exermptng  tobac-
 co  cultivation  from  taxatfon  is  8  peri-
 odie  feature?

 Mr  Speaker:  What  35  the  meaning
 in  going  from  drought  to  exemption?

 Shri  Samganna:  This  has  been  asked
 in  part  (d)  of  the  questidn.

 Mr  Speaker:  What  2s  the  answer  to
 (d)?

 Shri  B  BR.  Bhagat:  I  have  said  that
 ‘we  have  no  information.  We  are  col-
 lecting  information  from  the  State
 Government  and  as  soon  as  it  35  recei-
 ved,  wé  will  make  ३६  available.

 exempting  tobacco  cultivation  from
 taxation  from  time  to  time?

 The  Minister  of  Finance  (Shri  १  T.
 Krishnamachari):  It  is  very  dificult
 to  answer  a  hypothetical  question.
 We  have  not  got  the  facts  before  us.
 We  do  not  know  the  extent  of  damage.
 Whether  ३६  is  a  policy  or  not,  that
 matter  will  have  to  be  decided  on  the
 merits  of  each  case,
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 Shri  Panigrahi:  What  is  the  amount
 of  arrears  under  central  excise  duty
 in  Orissa  not  yet  realised?

 Shri  T.  T.  Krishnamachari:  I  re-
 quire  notice.  .

 Classical  Musie

 91400.  Shri  Damani:  Will  the  Minis-
 ter  of  Education  and  Scientifis
 Research  be  pleased  to  state  whether
 any  of  the  State  Governments  have
 planned  music  conferences  on  the
 lines  of  the  music  conference  recently
 organised  by  the  Bombay  Government
 in  order  to  popularise  the  classical
 music  and  patronise  the  musicians  too?

 The  Minister  of  State  in  the  Ministry
 ef  Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  The  required
 information  2  being  collected

 Shri  Damani:  May  I  know  whether
 Government  will  suggest  to  State  Gov-
 ernments  to  organise  such  music
 conferences  to  encourage  classical
 mausic?

 Rr.  है,  L.  Shrimali:  Government
 have  no  information  with  regard  to  the
 conference  which  the  hon  Member  is
 suggesting  We  can  consider  this
 matter  only  after  we  have  examined
 the  question

 Shri  S.  M.  Banerjee:  May  I  know
 whether  open  air  conferences  are
 hkely  to  be  organised  by  the  Govern-
 ment  to  popularise  classical  music”

 Dr.  K.  L.  Shrimaill:  This  question
 does  not  arise  The  onginal  question
 related  to  a  particular  conference  sup-
 Posed  to  have  been  held  in  Bombay.
 Government  have  no  imformation
 about  :t  I  am  collecting  the  informa-
 tion,  and  I  cannot,  therefore,  answer
 questions  relating  to  the  conference

 Shri  8.  M.  Banerjee:  This  is  a  ques-
 tion  of  popularising  classical  music.

 Shri  Tyagi:  Have  Government  ever
 considered  the  feasibility  of  transfer-
 ring  the  subject  of  classical  music  to
 the  Ministry  of  I.  &  8  ?
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 Dr.  K.  L.  Shrimali:  This

 does  not  arise  out  of  the
 question.

 Shri  Thirumala  Rao:  I  want  to  put the  same  question  in  another  way.  Is there  any  co-ordination  between  the
 Ministry  of  Education  and  the  Minis-
 try  of  I.  &  B  in  encouraging  classical
 music?  न

 Dr.  K,  L.  Shrimall:  Government function  as  a  whole  and  there  is  per- fect  co-ordination.
 State  Homes  and  District  Shotters

 +
 Shri  Ghosal:
 Shri  B.  Das  Gupta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  lay a  statement  on  the  Table  showing:

 question
 original

 *1401,

 (2)  the  number  of  State  Homes  and District  shelters  established  through the  Central  Social  Welfare  Board;
 (b)  whether  any  such  State  Homes

 or  District  shelters  have  been  sanc-
 toned  for  West  Bengal.  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Ministry of  Education  and  Scientific  Research

 (Dr,  K.  L,  Shrimali):  (a)  to  (c)  State-
 ments  giving  the  requisite  information
 is  laid  on  the  Table  of  the  Sabha.
 {See  Appendix  IV,  annexure  No  १20]

 Shri  Ghosal:  How  many  persons
 have  been  accommodated  by  the  State
 Home  of  West  Bengal?

 Dr.  K.  L.  Shrimali:  One  Home  has
 been  sanctioned  for  West  Bengal.

 Mr.  Speaker:  The  question  Hour  is
 over,

 Shri  Jadhav:  Question  No  434  Is  a
 very  important  one  It  relates  to  the
 Nasik  Printing  Press.  The  workers  are
 on  strike  for  the  last  seven  days.

 Mr.  Speaker:  Is  the  hon.  Minister
 willing  to  answer?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishaamachari):  If  the  Chair  directs
 me,  I  shall  answer  it.
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 Mr.  Speaker:  A  number  of  hon.
 Members  are  interested  in  this.

 Shri  T.  T.  Krishnamachari:  But  I  am
 afraid  it  is  a  trifle  too  long.

 Mr.  Speaker:  I  would  not  allow  any
 ‘eupplementaries.  If  it  is  very  long,  I
 will  treat  it  as  a  statement  laid  on  the
 Table.

 Shri  Nath.Pal:  Only  one  or  two
 supplementaries  may  be  allowed.

 Mir,  Speaker:  How  many  pages  is
 >the  answer?

 Shri  T.  T.  Krishnamachari:  A  little
 over  a  page.

 Mr.  Speaker:  Then  he  may  read  it.

 India  Security  Preat,  Nasik

 +
 Shri  Jadhav:
 Ban  B.  K.  Galkwast.
 Shri  D.  A.  Katti:
 Shri  Goray:
 Shri  Nath  Pai:

 1414,  Shri  8.  A.  Dange:
 hri  हि,  M.  Banerjee:
 bri  Prabhat  Kar:

 Shri  Ghosal.
 Shri  Jagdish  Awasthi;:
 Shrimati  Parvatbi  Krishnan:

 Will  the  Mrimuster  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 workers  of  the  India  Security  Press,
 Nasik,  have  served  a  notice  of  strike
 on  the  १5  November,  ‘1987,

 (b)  if  so,  what  are  their  demands;
 (c)  whether  it  38  a  fact  that  these

 demands  have  been  submitted  since
 long;  and

 (d)  af  so,  what  action  Government
 have  taken  in  the  matter?

 The  Minister  of  Finance  (Shri  T,  T.
 Krishnamachari):  (a)  One  of  the
 ‘workers’  unions  at  the  India  Security
 Press,  Nasik  Road,  namely  the  India
 Security  Press  Mazdoor  Sangh,  served
 @  notice  of  strike  on  the  I5th  Novem-
 der,  1987,

 (b)  The  demands  were  under  6
 heads  and  ranged  over  a  wide  field.
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 Among  the  76  demands  were  these:
 the  present  Placmgs  of  the  various
 jobs  and  workmen  should  be  charged
 and  placing  done  afresh  in  consulta-
 tion  with  the  Mazdoor  Sangh;  every
 employee  without  any  discrimination
 should  be  provided  with  residential
 quarter  umrfediately;  the  Labour  Ex-
 change  should  be  directed  to  give  pre-
 ference  in  the  matter  of  employment
 at  the  Pres’  to  relatives  of  workers
 already  employed  there;  a  Joint  Com-
 mittee  with  the  representatives  of  the
 Sangh  and  the  management  should
 be  set  up  t0  be  used  in  place  of  the
 existing  Works  Committee  to  under-
 take  an  experiment  to  give  workers
 a  share  in  the  management  and  to  act
 as  an  arbitration  body;  and  the  Gov-
 ernment  should  set  up  a  Commussion
 of  Inquiry  consisting  of  Members  of
 Parliament  both  of  the  Government
 and  Opposition  Benches  to  go  mto
 ne  matter  १  taanagement  und  emacth
 worlang  of  the  Press.

 (c)  Some  of  the  demands  which
 accompanied  the  strike  notice  had
 been  made  in  the  past  m  the  same  or
 slightly  different  form,  and  some  were
 added  as  supplementary  demands  in
 September,  1957

 (d)  Government  considered  the
 demands  as  and  when  they  came  up,
 took  necess@ry  action  and  kept  the
 Sangh  infosmed  The  strike  notice  of
 i5th  November  was  considered  care-
 fully  and  it  was  found  that  the
 demands  were  either  unrealistic  or
 such  as  no  responsible  Union  would
 turn  mto  8  cause  for  strike.  The
 Sangh  was  told  that  if  a  strike  wus
 engineered  Government  would  stand
 firm.

 Shri  Nath  Pai:  Is  :t  not  a  fact  that
 in  these  demands,  the  workers  also
 indicated  their  willingness  not  to  go
 on  stnke  provided  one  simple  demand
 was  granted—that  35,  to  refer  all  the
 other  demsnds  to  arbitration?  Also
 in  pursuance  of  this,  the  President  of
 the  Union  came  and  tried  to  see  both
 the  Finance  Minister  and  the  Labour
 Minister  and  it  was  tendentiously  re-
 jected,  indicating  that  he  will  be  wel-
 come  only  in  his  personal  capacity
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 ‘and  not  as  President.  Is  it  not  con-
 trary  to  the  policy  of  conciliation,
 negotiation  and  arbitration?

 Shri  T.  T.  Krishnamachari:  It  is
 such  a  lot  of  jumble  of  words  that  I
 do  not  know  what  reply  I  should  give.
 i  can  only  say  ‘No’.  (Interruptions)

 Mr.  Speaker:  ‘No’  is  the  reply.

 Shri  B.  K.  Gaikwad:  May  I  know
 whether  it  is  a  fact  that  the  labour
 leader,  Shri  Khedgikar  had  been  to
 Delhi  and  tried  his  best  to  see  the
 Labour  Minister  and  the  Finance
 Minister  and  settle  the  dispute?

 Mr.  Speaker:  The  same  question  is
 being  put.  Shri  Nath  Pai  put  the
 game  question.

 Shri  Nath  Pai:  But  the  Minister  con-
 cerned  refused  to  give  the  answer.

 Shri  हे.  K.  Gaikwad:  May  I  know
 whether  the  Minister  concerned  refus-
 ed  to  see  the  labour  leader?

 The  Deputy  Minister  of  Labeur
 (Shri  Abid  All):  I  may  submit  that  I
 met  him  in  the  Central  Hall  and  one
 hon.  Member  opposite  suggested  that
 he  should  meet  us  and  discuss  this
 matter  in  detail.  I  gave  him  an  ap-
 pointment  with  the  consent  of  the  hon.
 Member  opposite  at  5-30  in  the  even-
 ing.  But  he  did  not  come  to  meet
 me....  (Interruptions.)

 Mr.  Speaker:  Order,
 Pillai.

 Shri  Anthony  Pillai:  What  is  the
 difficulty  experienced  by  the  Govern-
 ment  in  the  matter  of  referring  the
 dispute  to  arbitration  to  a  Tribunal?
 It  may  be  that  the  Government  con-
 siders  the  demands  unjust....

 order.  Mr.

 Mr.  Speaker:  Order,  order.  No  argu-
 ments  in  this  matter.  The  hon.  Mem-
 ber  put  a  question:  what  are  the  diffi-
 culties  in  the  way  of  this  matter  being
 referred  to  arbitration?  (Interrup-
 tions.)  Order,  order.  Let  there  be  some
 decorum  and  order  here.

 Shri  v,  T.  Krishnamachari:  When
 these  demands  were  sent  up  to  the
 Government  by  the  Manager,  it  was
 indicated  to  him  how  they  could  be
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 dealt  with,  what  were  the  demands  in
 which  the  Government  would  be  able
 to  meet  the  workers  and  what  werp
 the  demands  which  the  Government
 would  be  able  to  consider.  There  are
 certain  matters  in  the  Security  है 0... ड
 which  it  is  no  use  referring  to  arbitra-
 tion.  ‘We  are  not  in  a  position  to
 accept  the  question  of  placing  a
 watch  and  ward,  the  seniority  or  the
 question  of  superseding  the  Works
 Committee  in  the  manner  that  was
 suggested.  Same  of  the  demands
 made  are  such  as  could  not  be  decid-
 ed  by  arbitration  considering  the
 particular  nature  of  the  Press.  So  far
 as  I  was  concerned,  I  asked  the  Mana-
 ger  to  indicate  that  any  reasonable
 demand,  made,  would  be  considered.
 For  insiance,  a  demand  like  furnish-
 ing  houses  forthwith  to  all  these  peo-
 ple  is  a  thing  which  obviously  cannot
 be  met  even  by  arbitration.  The
 nature  of  the  demands  are  such  that
 quite  a  number  of  them  could  not  be
 dealt  with  even  by  =  arbitration.
 (Interruptions.)

 Mr.  Speaker:  We  go  to  the  next
 item.  There  are  two  short  notice  ques-
 tions.

 SHORT  NOTICE  QUESTIONS  AND
 ANSWERS

 Inde-Pak  Canal  Waters  dispute
 +

 8.N.Q.  Dr.  Ram  Sabhag  Singh:
 No.  7.  |  Shri  N.  Rg.  Munisamy:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  talks  were  recently
 held  in  Delhi  between  World  Bank
 representatives  and  representatives  of
 India  and  Pakistan  on  agreement
 relating  to  ad  hoc  transitional  ar-
 rangements  for  a  further  period;  and

 (b)  if  so,  the  outcome  of  those
 talks?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  11 १३  Yes,  Sir.

 (b)  As  a  result  of  prolonged  dis-
 cussions  with  the  parties,  the  Bank
 representatives  have  informed  them-
 selves  fully  of  the  views  and  require-
 ments  of  both  sides  in  connection  with
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 the  proposed  agreement  for  aa  hoc
 transitional  arrangements  for  a  fur-
 ther  period.  No  agreement  has  yet
 deen  reached.  It  is  believed  that  the
 Bank  would  continue  its  efforts  to
 secure  an  agreement.

 “pr.  Kam  Subbag  Singh:  Is  it  true
 that  the  World  Bank  representatives
 have  told  the  Indian  representatives
 that  storage  of  water  in  Bhakra  canal
 would  be  a  hostile  act  against  Pakis-
 tan?

 Shri  S.  K.  Patil:  They  gave  the
 Indian  representatives  to  understand
 that  any  storing  of  water  in  958  as
 it  is  going  to  be  would  be  very  much
 objected  to  by  Pakistan.

 Dr.  Ram  Subhag  Singh:  May  I
 know  whether  the  World  Bank  =  re-
 Ppresentatives  also  told  the  Indian
 Tepresentatives  that  India  must  pay
 the  construction  cost  of  the  link  canals
 to  Pakisten?

 Shri  s.  K.  Patil:  There  has  been
 such  a  demand  made,  since  ‘1955,  twice
 and  the  World  Bank  itself  had  reject-
 ed  it.  This  time  also  such  a  demand
 has  come  from  Pakistan  that  India
 should  pay  for  the  link  canals—not
 only  for  the  construction  but  even  for
 their  operation.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  in  view  of  such  demands  by
 Pakistan,  it  will  be  useful  for  India
 to  carry  on  this  negotiation  with
 World  Bank  representatives  and  Paki-
 satan  representatives?

 Shri  8.  K.  Patil:  We  should  not
 ‘come  to  any  hasty  decision  in  a  matter
 like  this  since  the  World  Bank  has
 ‘been  using  its  good  offices  and  the
 co-operative  work  both  by  India  and
 Pakistan  is  still  in  progress.

 Shri  N.  B®.  Manisamy:  May  I  en-
 ‘quire  whether  the  hon.  Minister  will
 throw  better  light  for  further  under-
 standing  of  where  exactly  the  differ-
 ence  lies  between  the  standpoint  of
 Pakistan  and  the  standpoint  of  India
 keeping  in  view  of  course  the  Bank’s
 39854  proposals  and  also  whether  the
 ‘iscussion  has  been  held  separately  or
 jointly?
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 Shri  S.  K.  Patil:  This  question,  Sir,
 is  confined  at  present,  to  ad  hoe  transi.
 tional  agreements  and  not  the  whole
 question  of  the  dispute,  and  here  the
 difference  is,  as  I  have  stated,  that  for
 those  lnk  canals  that  have  been  con-

 ह जि पसर स्  स्  र
 B  i

 dk
 ty i  i

 if  Fs

 in
 R
 F

 Eg

 i क्  3



 6683  Oral  Answers

 Students’  Strike  in  the  Mining  School,
 Dhanbad

 +
 Shri  Radha  Raman:

 [su
 Shree  Narayan

 Dass: NL  a
 ५  ghrimati  Uma  Nehru:

 No.  8.  Dr.  Ram  Subhag  Singh:
 Shri  Birbal  Singh:

 (  Shri  Ganpat!  Ram:

 Will  the  Minister  of  Education  and
 Selentific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  students
 of  the  Indian  School  of  Mines  and
 Geology,  Dhanbad  (Bihar)  have  gone
 on  strike  since  the  7th  December,
 1957;

 (b)  if  so,  the  circumstances  in  which
 this  strike  has  taken  piace;

 (c)  whether  any  representation  has
 been  received  with  regard  to  grievanc-
 es  of  students;

 (d)  whether  it  has  been  considered
 by  the  Government;  and

 (e)  the  steps  taken  by  Government
 to  end  the  strike?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  to  (e).  A  statement  giving
 the  required  information  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Appen-
 dix  IV,  annexure  121}.

 Shri  Radha  Raman:  in  the  state-
 ment  it  is  mentioned  that  the  students
 had  sent  in  a  memorandum  to  the
 Director  and  a  time  limit  was  fixed.
 May  I  know  when  that  memorandum
 was  actually  submitted  and  what  was
 the  time  period  during  which  the  ad-
 ministration  could  not  decide  one  way
 or  the  other?

 Shri  M.  M.  Das:  The  students  sub-
 mitted  a  representation  to  the  Director
 on  30th  November,  1987.  They  want-
 ed  @  decision  by  the  Director  on  their
 memorandum  by  6th  December,  1987,
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 Shri  Radha  Raman:  Looking  to  the
 grievances  that  are  embodied  in  the
 statement  as  well  as  in  their  memo-
 randum  they  appear  to  be  very  small
 May  I  know  whether  any  effort  on  the
 part  of  the  Director  or  anybody  else
 was  made  in  order  to  pacify  the  stu-
 dents  and  avert  the  strike?

 Shri  M.  M.  Das:  It  was  made,  and
 it  is  still  now  being  made.  We  are
 trying  our  best  to  persuade  the  stu-
 dents  to  call  off  their  strike.

 Dr.  Ram  Snbhag  Singh:  May  I  know
 whether  the  present  Director  of  the
 Indian  School  of  Mines  and  Applied
 Geology,  Dhanbad,  had  any  educa-
 tional  experience  to  his  credit  before
 he  joined  that  institute,  and  whether
 it  is  he  who  has  been  authorised  to
 handle  this  strike  situation  or  whether
 the  Government  is  taking  any  inter-
 est  in  it?

 Shri  M.  M.  Das:  The  present  Dir-
 ector  is  a  Superannuated  Central  Gov-
 ernment  servant.  He  retired  from  the
 post  of  Director  of  Geological  Survey
 of  India.  He  is  recognised  as  one  of
 the  best  scholars  in  that  subject  and  a
 research  worker  in  the  subject  of  geo-
 logy.  I  think,  perhaps,  he  might  be
 connected  with  the  Calcutta  Univer-
 sity  as  one  of  its  examiners,  but  I  have
 no  definite  information  on  this  point  at
 present.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  it  is  a  fact  that  on  assuming
 charge  of  that  educationa]  mstitution
 the  present  Director  ordered  that  any
 student  who  will  be  absent  for  a  day
 will  be  treated  as  absent  from  the
 lecture  for  three  days  and  as  much  the
 75  per  cent.  requirement  of  attendance
 at  lectures  has  been  nullified  in  the
 case  of  many  students  by  the  present
 Director?

 Mr.  Speaker:  Is  that  the  cause  of  the
 strike?

 Dr.  Ram  Subhag  Singh:  That  is  the
 main  cause  of  the  strike,  because  most
 of  the  students  are  now  declared  unfit
 to  appear  in  the  examination.

 किवी  MZ.  BM.  Des:  This  &  one  of  the
 grievances  that  have  been  embodied  is
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 the  representation,  and  we  are  making
 enquiries  about  it.

 Shri  T.  K.  Chaudhuri:  Is  it  not  also
 a  fact  that  one  of  the  grievances  of
 the  students  has  been  shortage  of
 qualified  staff  especially  in  the  depart-
 ments  of  metal  mining,  surveying,
 coal  mining  and  mining  machinery,
 which  has  resulted  in  a  sharp  decline
 in  the  standard?  Is  it  not  also  a  fact
 that  the  Director  also  admitted  that
 there  is  shortage  of  qualified  staff  in
 these  departments?  May  I  know  what
 steps  Government  have  taken  to  see
 that  these  shortages  are  remedied
 within  a  short  time?

 Shri  M.  M.  Das:  There  is  shortage
 of  staff  in  our  scientific  and  engineer-
 ing  institutions,  not  only  in  this  parti-
 cular  institution  but  all  over  India,
 and  so  far  our  information  goes  this
 has  been  the  case  to  a  more  or  less
 degree  all  over  the  world.  It  is  a  fact
 that  we  are  finding  it  very  difficult  to
 man  our  engineering  and  technical
 institutions  with  qualified  staff  Gov-
 ernment  propose  to  meet  this  situation
 by  arranging  for  training  of  the  tea-
 chers  who  will  man  our  teaching  ins-
 titutions,  so  far  as  engineering  and
 technology  is  concerned,  in  several  of
 our  big  engineering  colleges.  And,
 with  the  help  of  the  TCM  we  propose
 to  bring  some  of  the  American  tea-
 chers  and  American  equipment  for
 training  our  teachers  here.

 Shri  है  C.  Bose:  In  view  of  the
 continued  unsatisfactory  condition  in
 the  School  of  Mines,  Dhanbad,  will  the
 Government  hold  a  thorough  enquiry
 into  the  grievances  of  the  students  and
 other  affairs  there?

 Shri  M.  M.  Das:  Yes,  Sir,  we  are
 daily  in  telegraphic  communication
 with  the  students,  and  we  have  every
 reason  to  believe,  and  we  hope,  that
 we  shall  be  able  to  persuade  the  stu-
 dents  to  call  off  the  strike,  and  this
 episode  will  end  happily  and  to  the
 satisfaction  of  everybody  concerned.

 |.'  ह  C.  Bese:  There  should  be
 am  enquiry  by  an  expert.
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 Some  hon.  Members  rose—

 Mr.  Speaker:  Order,  order.  We  will
 go  to  the  next  business.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Pakistan  Border  Police

 *I388.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  state  whether  it  is  a  fact
 that  the  Pakistan  police  at  the  Indo-
 Pakistan  border  has  supported  and
 helped  in  giving  protection  to  certain
 dacoits  who  had  committed  dacoities
 and  murders  in  India?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 Some  cases  of  this  type  have  come  to
 the  notice  of  the  Government  of  India.
 Under  the  Indo-Pakistan  Agreement
 the  matter  will  be  taken  up  by  the
 Police  authorities  concerned  in  India
 with  their  Pakistan:  counterparts.

 Industries  at  Steel  Plants  Sites

 91389.  Shri  A.  S.  Saigal:  Wii)  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  773  on  the  4th
 December,  3957  and  state:

 (a)  whether  any  provision  has  been
 made  under  the  Second  Five  Year
 Plan  for  the  development  of  inter-~
 related  industries  near  Steel  Plants;
 and

 (b)  the  industries  which  are  to  be
 developed  near  the  Bhilai  Steel  Plant
 in  Madhya  Pradesh?

 The  Minister  of  Steel,  Mines  aad
 Fael  (Sardar  Swaran  Singh):  (a)
 No,  Sir.  Nothing  specific.  There  is
 provision  in  the  Plan  for  a  number
 of  industries  to  come  up  both  in  the
 public  and  in  the  private  sectora
 Some  of  these  could  be  sited  usefully
 wear  steel  plants.

 (b)  Tar  and  benzol  which  arise  as
 by-products  in  the  coke  ovens  of  the
 steel  plant  will  be  processed  to  remove
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 such  of  the  valuabes  as  are  not  re-
 quired  for  heating  furnaces  in  the
 steel  plant.  To  do  this,  a  by-product
 plant  is  being  put  up  as  a  part  of  the
 steel  works.  Slag  coming  out  of  the
 blast  furnaces  may  be  suitable  for
 making  cement.  Provision  has  there-
 fore  been  made  in  the  layout  for  a
 slag  granulation  plant.  No  other  in-
 dustry  is  at  present  planned  to  be
 Geveloped  near  Bhilai.  Once  the  steel
 plant  goes  into  operation,  a  number
 of  subsidiary  industries  might  come
 up  in  the  vicinity  of  the  plant.

 राजस्थान  में  तोसखाना  सैनिक  प्रशिक्षण  केसा

 *१३६६  श्री  प०  Wo  बारूगाल  :
 क्या  प्रतिरक्षा  मंत्री  १७  दिसम्बर,  १९५६
 के  झतारांकित  प्रइन  संख्या  १००८  के  उत्तर
 के  सम्बन्ध  में  यह  बताने  की  ह््पा  करेंगे  कि  :

 (क)  कया  राजस्थान  के  बोकानेर
 जिले  के  पर्चिचमी  भाग  में  एक  तोपखाना
 सैनिक  प्रशिक्षण  केन  थोलने  की  प्रस्थापना  के
 सम्बन्ध  में घध्स  बीच  कोई  झम्तिम  निर्णव
 कर  लिया  गया  है  ;

 (ख)  यदि  हा,  तो  इस  कार्य  के  लिये
 कितनें  गावों  को  खाली  कराया  जायेगा  शौर
 उन  ग्रामीणों  को  किन  जगहों  पर  बसावा
 जायेगा  ,  शौर

 (ग)  उन  ग्रामीणों  को  कितना  प्रतिकर
 दिया  जायेया  ?

 प्रतिरक्षा  उरमंत्री  (भी  रघुरामंया  ):
 (क)  जी,  झभी  नहीं  1

 (ख )  तथा  (ग)  .  प्रधन नही  उठते  ।

 Higher  Stadies  in  Social  Sciences
 bnee2.  Shri  M.  B.  Thakere:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  number  of  students  who
 were  sent  abroad  for  higher  studies
 an  social  sciences  in  the  year  1956-57
 with  scholarships  awarded  by  Gov-
 ernment  or  sponsored  through  Gov-
 erament;
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 (b)  the  criterion  adopted  for  se
 lecting  such  students;  and

 (e)  the  percentage  of  such  stu-
 dents  belonging  to  the  Scheduled
 Castes  and  Scheduled  Tribes  and
 other  Backward  Classes  who  are  given
 special  preference  for  such  scholar-
 ships?

 The  Minister  of  State  in  the  Ministry
 of  Education  and  Scientific  Research
 (Dr.  है.  L.  Shrimali):  (a)  None,  Sir.

 (9)  and  (ce).  Do  not  arise.

 Withdrawals  from  General  Provident
 fund

 91483.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  Government  servants
 with  less  than  25  years  of  service
 are  not  permitted  to  withdraw  money
 from  General  Provident  Fund  ac
 cumulation  to  purchase  plots  for
 construction  of  their  houses;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Finance
 (Shri  है,  B.  Bhagat):  (a)  Yes.

 (b)  The  object  of  having  a  Provi-
 dent  Fund  will  not  be  achieved  if  a
 substantial  part  of  the  assets  in  the
 fund  are  made  available  to  Govern-
 ment  servants  much  in  advance  of
 their  retirement  from  service.

 A  separate  scheme  of  advances  from
 Government  funds  for  house  building
 Purposes  to  permanent  Government
 servants  and  to  temporary  Govern-
 ment  servants  with  a  continuous  ser-
 vice  of  0  years  or  more,  is  already  in
 force  under  the  administrative  control
 of  the  Ministry  of  Works,  Housing  &
 Supply.

 Government  servants  are  also  eligi-
 ble  to  participate  in  the  Low  Income
 Group  Housing  Scheme  which  is  open
 to  the  public  and  is  also  administered
 by  the  Ministry  of  Works,  Housing  &

 Supply.
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 Sputaiks
 *4493-A.  Shrimati  His  Palchoudhuri:

 ‘Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pro-
 fessor  M.  8,  Thacker,  Secretary  of  the
 Department  of  Scientific  Research  in
 the  Union  Education  Ministry  was  in-
 vited  to  Russia  to  participate  in  the
 celebrations  of  the  40th  Anniversary
 of  the  Russian  revolution;

 (b)  if  80,  whether  he  held  any  dis-
 cussions  with  the  Soviet  Scientists
 about  the  two  Russian  Sputniks;  and

 (९)  whether  Professor  Thacker  has
 aince  returned  to  India?

 The  Minister  of  Education  and
 Scientific  Research  (Maulang  Asad):
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 But  he  secured  some  general  infor-
 mation  about  the  Russian  Sputnik  II
 im  casual  conversation  with  the  Hus-
 sian  scientists.

 (c)  Yes  Sir.

 Dual  System  in  High  Courts

 °2404.  Shri  8.  Ghose:  Will  the  Min-
 ister  of  Law  be  pleased  to  state:

 (a)  whether  there  is  dual  system
 dn  the  legal  profession  prevalent  in
 the  Supreme  Court  of  India  and  any

 of  the  High  Courts  in  India;
 (b)  if  so,  in  which  court  it  is  pre-

 valent;

 (c)  reasons  why  such  system  has
 not  been  abolished;

 (d)  the  court  or  courts  where  there
 was  such  a  system  and  has  been  abo-
 lished  now;  and

 (९)  the  reasons  for  its  abolition?
 The  Minister  of  Law  (Shri  A.  K.

 Sen):  (a)  and  (b).  The  dual  system  of
 counsel  and  solicitor  obtains  only  on
 the  original  side  of  the  Calcutta  and
 Bombay  High  Courts.  The  system  now
 obtaining  in  the  Supreme  Court  is
 strictly  not  a  dual  system,
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 (c)  As  reported  by  the  All  India  Bar
 Committee  in  1953,  there  are  no  strong
 reasons  for  abolishing  the  dual  system
 in  Calcutia  and  Bombay.  On  the  other
 hand,  it  has  certain  advantages,  parti-
 cularly  for  the  mercantile  and  busi-
 ness  communities  of  these  two  cities.

 (d)  The  Supreme  Court  till  954  and
 the  original  side  of  the  Madras  High
 Court  many  years  ago.

 (e)  As  regards  the  Supreme  Court
 reasons  for  the  abolition  of  the  Agency
 system  will  be  found  in  para.  82  of
 the  All  India  Bar  Committee's  Report.
 As  regards  the  Madras  High  Court  the
 reasons  are  lost  in  antiquity.

 Auditing  of  Government  Undertakings

 °1403,  Shri  8.  C.  Muliick:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  basis  of  appointments  of  the
 professional  auditors  in  the  Commer-
 cial  and  industrial  undertakings
 owned  wholly  or  partly  by  Central
 Government?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR.  Bhagat):  The  accounts  of
 commercial  and  industrial  undertak-
 ings  run  departmentally  and  of  cer-
 tain  statutory  corporations  like  the
 Damodar  Valley  Corporation,  Indust-
 trial  Finance  Corporation,  Rehabilita-
 tion  Finance  Administration,  Air  India
 International  and  the  Indian  Airlines
 Corporation  are  audited  by  the  Com-
 ptroller  and  Auditor  General  and  no
 professional  auditors  are  therefore
 appointed.  In  the  case  of  undertakings
 governed  by  the  Indian  Companies
 Act,  auditors  are  appointed  on  the
 advice  of  the  Comptroller  and  Auditor
 General  who  has  also  the  right  to
 issue  directions  in  regard  to  the
 manner  of  audit  and  to  conduct  a  sup-
 plementary  audit.  In  a  few  statutory corporations  like  the  Reserve  Bank  of
 India,  the  State  Bank  of  India  and  the
 Life  Insurance  Corporation,  auditors
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 Retrenchment  of  Government
 Employees

 2406,  Shri  Hem  Barua:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  period  of  notice  required  to
 retrench  a  temporary  Government
 employee;  and

 (b)  the  circumstances  under  which
 the  services  of  a  Government  em-
 ployee  can  be  dispensed  with  with-
 out  any  notice?

 The  Minister  of  State  fn  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  Lok  Sabha  [See  Appen-
 dix  IV,  annexure  No,  122.)

 Credit  Extension  Facilities

 1407,  Shri  Gajendra  Prasad  Sinha:
 Will  the  Minister  of  Finance  be  pleas-
 ed  to  refer  to  paragraph  9  of  the  State-
 ment  laid  on  the  Table  on  the  13th
 November,  957  in  regard  to  his  trip
 abroad  and  state  the  further  progress
 made  regarding  obtaining  extension
 of  credit  to  India  from  West  German
 Government?

 The  Deputy  Minister  of  Finance
 (Shri  B.  RB.  Bhagat):  Further  discus-
 sions  are  in  progress  and  it  is  not  pos-
 sible  yet  to  indicate  the  result.

 Acquisition  of  Land  in  Jawalamukhi

 °498.  Shri  Daljit  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  number  of  persons  who
 have  been  given  compensation  for  the
 Jand  acquired  by  Government  for
 the  construction  of  quarters  for  the
 staff  working  under  the  Jwalamukhi
 Ot!  drilling  scheme;

 (b)  the  number  of  persons  who  have
 not  yet  been  paid  such  compensation; and

 (e)  the  reasons  for  the  delay?
 The  Minister  of  Mines  and  Oil  (Shri X.  D.  Malaviya):  (a)  and  (b).  No  per- som  has  yet  received  compensation.
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 (c)  The  land  acquisition  proceedings
 by  the  State  Revenue  authorities  have
 been  in  progress.  The  amount  of
 compensation  has  now  been  fixed  and,
 it  38  expected,  payments  will  soon  be
 made.

 Official  Language  Commission

 #1409.  Shri  J.  R.  Mehta:  Will  the
 Minister  af  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Language  Commis-
 sion  examined  any  non-official  wit-
 nesses;  and

 (b)  if  so,  why  the  list  of  witnesses
 appended  to  the  report  is  confined  to.
 official  witnesses  only?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,  the  Official  Language  Commussion
 examined  48)  non-official  witnesses

 (b)  In  appendix  IV  of  their  report,
 the  Commission  have  given  a  hst  of
 public  authorities  and  institutions  who
 either  sent  written  memoranda  or  ten-
 dered  oral  evidence  They  have  furni-
 shed  the  list  of  all  witnesses  official  as
 well  as  non-official  examined  by  them
 tna  Supplementary  Volume  which  has
 not  been  published,  but  copies  of
 which  are  available  in  the  Parhament
 Library

 Indian  Commissioned  Officers
 °2420.  Shri  Vajpayee:  Wil!  the  Min-

 ister  of  Defence  be  pleased  to  state:
 (a)  whether  :t  is  a  fact  that  Indian

 Commissioned  Officers  Passing  out  of
 the  Military  Academy  at  Dehra  Dun
 @re  not  eligible  for  promotion  to  the
 rank  of  Major-General;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  whether  Government  have  re-

 €ently  decided  to  make  such  promo- tions?

 The  Deputy  Minister  of  Defeace
 (Shri  Raghuramaiah):  (a)  No.

 (b)  Does  not  arise.

 (e)  Certain  officers  who  pessed  out
 of  the  Indian  Military  Academy,  Dehre
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 Dun,  have  now  come  into  the  zone  of

 promotion  to  the  rank  of  Major-Gene-
 ral.  Proposals  for  the  promotion  of
 some  of  these  officers  to  the  rank  of
 Major-General  are  at  present  under
 the  consideration  of  the  Government.

 Rumanian  Scholarships

 1411.  Shri  BRamskrishna  Reddy:
 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mr.
 Alexandra  Buican,  leader  of  the  Ru-
 manian  Cultural  Delegation  made  a
 statement  in  Delhi  on  the  5th  Decem-
 ber,  397  to  the  effect  that  his  Gov-
 ernment  had  offered  thirty  scholar-
 ships  for  Indian  students  wishing  to
 specialise  in  music  or  dance  in  Ru-
 mania;  and

 (b)  if  so,  the  details  of  the  scholar-
 ships  and  the  action  taken  by  Govern-
 ment  for  availing  of  this  offer?

 The  Minister  of  State  in  the  Mints-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K,  L.  Shrimali):  (a)  and
 (b).  Yes,  Sir  Government  have  ac-
 cepted  an  offer  from  the  Government
 of  Rumania  of  30  Scholarships  for  In-
 dian  Students  for  studies  in  Rumania
 in  those  fields  which  will  be  chosen
 by  the  Government  of  India.  Az  a
 start  st  is  proposed  to  send  a  batch  of
 about  40  Indian  students  to  Rumania
 for  post-graduate  training  in  oi!  ex-
 ploration  and  Technology  and  Geology.

 Annual  Report  of  the  Commissioner
 for  Scheduled  Castes  and  Scheduled

 Tribes

 °4i2.  Shri  Siddiah:  Will  the  Min-
 ister  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  a  suggestion  was  made
 to  the  State  Governments  to  hold
 discussions  on  the  annual  Report  of
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  in  State
 Legislatures;

 ,

 (b)  if  so,  when;  and

 (e)  the  reaction  of  each  State  Gov-
 erumant?
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 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,  Sir.

 (0)  30th  November,  955

 (c)  The  State  Governments  of  An-
 dhra  Pradesh,  Bihar,  Kerala,  Madras,
 Mysore,  Punjab,  Rajastan,  Uttar  Pra-
 desh,  and  West  Bengal  have  agreed
 to  get  the  Report  discussed  in  the
 State  Legislatures.  The  Government
 of  Bombay  have  not  agreed  to  do  so.
 The  remaining  States  have  not  express-
 ed  any  definite  view  in  the  matter.

 Strike  at  E.M.E.  Workshop,  Kirkee

 “1413.  Shri  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  strike
 notice  has  been  sent  by  the  workers’
 union  of  512  Comd.  E.ME  Workshop,
 Karkee;

 (b)  if  so,  what  are  the  demands  of
 the  workers;  and

 (c)  the  steps  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes.

 (b)  The  workers  have  demanded
 reinstatement  in  service  of  two  dis-
 charged  employees  of  5l2  Command
 Workshop,  Kirkee.

 (९)  The  Conciliation  Officer  is  atten-
 ding  to  the  matter.

 Emergency  Relief  Organisations

 Shri  Radha  Raman:
 ulead  Shri  Shree  Narayan  Das:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  270  on  the
 i3th  November,  957  and  state:

 (a)  the  extent  and  form  of  relief
 measures  so  far  undertaken  by  the
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 and  ‘1957-58  under  emergency  relief
 organisations  m  the  States;

 (b)  whether  the  Central  Office  of
 this  organisation  has  issued  any  circu-
 lar  letters  in  this  connection;  and

 (c)  if  so,  whether  a  copy  of  each  of
 them  will  be  laid  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 A  statement  showing  the  extent  and
 form  of  assistance  given  by  the  Cent-
 ral  Government  to  States  for  rehef
 measures  on  account  of  natural  calami-
 ties  is  laid  on  the  Table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  23  }

 (b)  and  (c)  The  main  instructions
 of  the  Government  of  India  regarding
 emergency  relief  are  contained  in  a
 handbook  giving  details  of  the  Emer-
 gency  Rehef  Organisation  Scheme  A
 copy  of  this  handbook  ws  laid  on  the
 Table  of  the  Lok  Sabha,  {Piaced  m
 Library.  See  No  LT-472/57}

 Pakistani  Nationals  in  Deihi

 Shri  D.  C.  Sharma:
 “Alb.  {  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state.

 (a)  the  number  of  Pakistani  nation-
 als  arrested  on  account  of  ther  en-
 tering  Delh:  without  passports  or
 other  necessary  travelling  documents
 during  the  months  of  September  to
 November  1957,  month-wise,

 (b)  whether  any  one  of  them  is  sus-
 pected  of  having  a  hand  in  the  sub-
 versive  activities  against  India;

 (c)  whether  it  us  a  fact  that  some
 Pakistani  nationals  are  staying  on  in
 Delh:  in  spite  of  the  expiry  of  their
 visas,  and

 a
 (d)  if  so,  steps  taken  in  this  regard?
 The  Minister  of  State  iu  the  Minis-

 try  of  Home  Affairs  (Shri  Datar):  (a)

 November...  =  as  4
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 (b)  No.

 (९)  Yes,

 (d)  Acton  against  such  Pakistani
 nationals  ig  taken  under  the  Foreign-
 ers  Act,  1946,  as  amended  by  the
 Foreigners  Laws  (Amendment)  Act,
 1957.

 1  Scholarships

 (Shri  Shree  Narayan  Das:
 *24I6.  {  Shri  Radhe  Raman:

 |  Shri  Anirodh  Sinha:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  number  of  applications  re-
 ceived,  for  4  scholarships  offered  to
 Indian  nationals  by  the  Government
 of  France,  within  the  stipulated  time;

 (b)  whether  the  selection  has  been
 completed,  and

 (९)  af  so,  the  names  of  scholars
 selected?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  है,  L,  Shrimali):  (a)  48

 (b)  No,  Sir

 (c)  Does  not  arise.

 Amistance  to  Retiring  Sctentists

 Shri  Subodh  Hasda:
 Shri  है,  C.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No  2]4  on  the  4th  September, 987  and  state:

 (a)  whether  the  Scheme  of  the
 Council  of  Scientific  and  Industrial
 Research  to  give  financial  assistance  to
 retiring  and  retired  scientists  has
 been  finalised:

 °247,

 (b)  if  so,  when  the  Scheme  is  going
 to  be  given  effect  to;  and

 (c)  the  approximate  annual  expen-
 diture  for  implementing  the  Scheme?
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 The  Minister  of  Education  and
 Scientific  Research  (Maulang  Asad):
 (a)  Yes,  Sir.

 (b)  From  the  current  financial  year.

 (c)  During  1957-58  the  expenditure
 is  expected  to  be  Rs.  50,000]-

 Aerial  Survey

 °4418,
 {  rah  s.  C.  Sainaiith?

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whetber  it  is  a  fact  that  the  Sur-
 vey  of  India  has  now  adopted  the
 method  of  aerial  survey  in  place  of
 ground  survey;

 (b)  if  so,  how  the  cost  of  aerial
 survey  compares  with  that  of  ground
 survey;

 (c)  whether  a  new  team  with  neces-
 sary  equipment  has  been  built  up  for
 aerial  survey  or  the  work  is  carried
 out  by  outside  agencies  on  contract
 basis;  and

 (d)  the  advantages  of  aerial  survey
 over  ground  survey?

 The  Minister  of  Edacation  and  Sci-
 entific  Research  (Maulana  Azad):  (a)
 The  Survey  of  India  has  been  using aerial  photographs  for  mapping  pur-
 poses  to  a  limited  extent  for  the  last
 more  than  25  years  but  mapping  from
 aerial  photographs  has  been  more
 extensively  adopted  since  the  last  war.
 Aerial  photography  does  not,  however, eliminate  all  ground  work.

 (b)  Cost  of  surveys  for  aerial  pho-
 tographs  compares  favourably  with
 that  of  survey  by  ground  method.

 (०)  The  aerial  photography  is  car-
 ried  out  by  the  Survey  of  India
 through  the  Indian  Alr  Force  and  the
 Air  Survey  Co.  of  India  (Private) Ltd.  Calcutta.

 (d)  The  advantages  of  Aerial  Sur-
 vey,  using  the  latest  Stereo-plotting
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 machines,  over  ground  survey  are  the
 increased  out-put  of  maps  and  inciden-
 tally  saving  in  cost  and  a  considerable
 improvement  in  accuracy.

 "बन  शक्ति

 +१४१६.  श्री  भक्त  दर्शन  :  क्‍या  शिक्षा
 और  वंज्ञानिक  गवेषणा  मंत्री  १३  भ्रगस्त,
 १६५७  के  तारांकित  श्रदन  संख्या  ८५६१  के

 उत्तर  के  सम्बन्ध  में  यह  बताने  की  कृपा  करेगे
 कि  उत्तर  प्रदेश  के  पहाड़ों  क्षेत्रों  में  पवन
 दढाक्ति  के  उपयोग  और  विकास  की  योजना
 को  कार्यान्वित  करने  के  प्रश्न  के  सम्बन्ध  में
 इस  बीच  क्या  प्रगति  हुई  हू  ?

 दिक्षा  कौर  बलानिक  गवेवरषा  मंत्रों

 (मौलाना  झागाद)  :  पवन  शक्ति  प्रभाग
 की  स्थापना  के  लिए  झावश्यक  कार्यवाही  की
 जा  रही  है  और  डायरेक्टर  के  पद  पर  किसी
 योग्य  व्यक्ति  को  नियुक्त  करने  के  लिए
 श्रयत्न  किये  जा  रहे  हे  ।  जब  पवन  शक्ति
 प्रभाग  अपना  कार्य  आरम्भ  कर  देगा  उसके”
 बाद  हो  उत्तर  प्रदेश  के  पव॑तीय  क्षेत्रों  के स-
 क्षण  के  प्रश्न  पर  विचार  किया  जायेगा  |

 Gold  Smuggling

 Dr.  Ram  Subhag  Singh:
 Shri  Raghunath  Singh:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 °2420.

 (a)  whether  it  is  a  fact  that  some
 Navy  and  Air  Force  personnel  have
 been  caught  in  gold  smuggling;

 (b)  if  so,  the  mumber  of  such
 persons;  and

 (c)  whether  any  action  has  been
 taken  against  them?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  Yes,  Sir,
 Some  Navy  and  Air  Force  personne} have  been  caught  in  gold  smuggling.
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 (b)  The  number  of  such  persons  is
 7.

 (c)  Yes,  Sir.  Suitable  action  is  being
 taken  against  all  of  them.

 Investigation  of  Wolfram  deposits

 *342l,.  Shri  8.  C.  Samanta:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  any  systematic  investi-
 gation  of  wolfram  deposits  has  been
 carried  out  by  the  Indian  Bureau  of
 Mines;  and

 (b)  if  so,  the  findings  thereof?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  No,  Sir;  but  this
 investigation  is  included  in  the  second
 five  year  plan  of  the  Bureau  and  will
 be  taken  up  in  due  course.

 (b)  Does  not  arise.

 Employment  ef  Blind  Persons

 ©4422,  Shri  Raghunath  Singh:  Will
 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state  the
 steps  being  taken  by  the  Central  Gov-
 ernment  to  employ  20  lakhs  blind  per-
 sons  of  India  who  are  living  on  pub-
 lic  charity  and  beggary?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  A  propo-
 sal  to  establish  a  small  employment
 organization  for  the  handicapped  dur-
 ing  the  Second  Plan  period  is  under

 -consideration.

 १८५७  की  झतादरी

 +१४२३.  थी  क०  जे०  भालवीय  :

 क्या  गह-कांय  मंत्री  यह  बताने  की  कृपा  करेंगे

 किः

 (क)  क्‍या  यह  सच  है  कि  १८५७  के

 सम्बन्ध  में  शिक्षा  और  वेज्ञानिक  गवेषणा

 मंत्रालय  तथा  सूचना  शौर  प्रसारण  मंत्रालय

 नी  भोर से  दो  प्रदर्शनियां की  गई  थीं;
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 (a)  यदि  हां,  तो  भ्रलग-अलग  प्रदशती
 करते  के  क्या  कारण  थे  ;

 (ग)  प्रत्येक  प्रदर्शनी  पर  कितना  व्यय
 किया  गया;  बौर

 (घ)  विभिन्न  मंत्रालयों  के  कार्यों  में
 समन्वय  करने  के  लिये  क्‍या  व्यवस्था  की
 गई  है  ?

 गृह-कांय  मंत्रालय  में  राज्य  मंत्री  (ली

 दातार)  :  (क)  जी  हां

 (ख)  १८५७  की  दाताब्दी  के  भायोजन

 के  लिए  बनाई  गई  केन्द्रीय  राष्ट्रीय  समिति  ने

 झपने  कार्यक्रम  में  दो  प्रदर्शनियां  करना

 स्वीकार  किया  था,  पहली  तो  १८५७
 के  झ्रान्दोलन  से  सम्बन्धित  चित्र,  फोटो  तथा

 पुस्तकों  को  शौर  दूसरी  उसके  भवणेषों  की  t

 ये  दोनों  प्रदर्शनिया  अलग  अलग  किस्म  की

 थी  t  इसी  कारण  तथा  हर  प्रदर्शनी  के  स्थान

 भ्रौर  समय  की  श्न्य  व्यवहारिक  बातों  के  कारण

 ही  दोनों  प्रद्शनिया  अलग  झलग  को  गईं  A

 (ग)  फोटो  तथा  चित्रों  आदि  की

 प्रदर्शनी  पर  १०,२१८  स्पये  और  झ्वशेपों

 की  प्रदर्शनी  पर  ¥i33Q  रुपए  ।

 (घ)  भारत  के  प्रथम  स्वाधीनता  भान्दो-

 लन  की  शताब्दी  मनाने  के  लिए  केन्द्रीय  राष्ट्रीय

 समिति  द्वारा  बनाई  गई  समन्वय  समिति  ने

 ही  इसकी  व्यवस्था  की  t

 Housing  Scheme  in  Tripura

 °14%h.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  there  is  any  shortage  of
 houses  in  the  towns  of  Tripura;

 (b)  whether  Government  have  any

 housing  programme  to  meet  this  short-

 age;  and

 (०)  to  what  extent  Government
 employees  will  derive  benefit  out  of
 such  Government  housing  pro-
 gramme?
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 The  Minister  of  State  In  the  Minis-
 च्  -  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  Yes:  An  amount  of  Rs.  ten  lakhs
 for  the  Second  Five  Year  Plan  has
 been  allotted  under  the  Low  Income
 Group  Housing  Scheme.

 ()  Government  employees  are  eli-
 gible  for  loans  under  the  Low  Income
 Group  Housing  Scheme.

 राजस्थाम  में  पैट्रोल

 क१ड२५  थ्वी  प०  ला०  बारूपाल  :
 कया  इस्पात,  खान  झौर  ईंधन  मंत्री  यह  बताने
 की  कृपा  करेगे  कि  :

 (क)  क्‍या  राजस्थान  में  पेट्राल  को
 खोज  का  काम  पूरा  हो  चुका  है;

 (ख)  यदि  हा,  तो  किन-किन  जगहों
 चर  भर  कितना  ट्रोल  मिलने  की  सम्भावना

 है;  भौर

 (ग)  पैद्रोल  निकालने  का  काम  कथ

 शुरू  किया  जायेगा  ?

 खान  शौर  तेल  मंत्रों  (थी  Bo  बे०

 मालवीय)  :  (क)  जी,  नहीं  ।  जेसलमेर  के
 समीप  भूगर्भीय  (  Geological  )  और

 भूभौतिकी  (  Geophysical  )  खोज  का
 कार्य  प्रगति  पर  हू  ।

 (ख)  आर  (ग).  वास्तविक  रूप  से

 खुदाई  हो  जाने  के  बाद  ही  स  क्षेत्र  में
 तेल  शप्त  करने  की  सम्भावनाशों  के  विषय
 में  कुछ  कहा  जा  सकता  है  |  जज  यह  सालूम
 हो  जायेगा  कि  तेल  व्यवसायिक  रूप  से  झ्षोषण
 करने  की  मात्रा  में  मौजूद  है  तब  ही  इसके
 निकाले  जाने  का  प्रदन  उठेगा।

 Raikot  By-election  to  the  Punjab
 Vidhan  Sabha

 Shri  Ghosal:  :
 4427,

 9  shri  B.  Das  Gupta:
 Will  the  Minister  of  Law  be  pleased

 to  state:
 (a)  the  percentage  of  rejected  votes

 in  the  last  Raikot  by-election  held  to
 the  Punjab  Vidhan  Sabha;  and
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 (b)  The  main  grounds  for  rejection
 of  votes,  if  the  percentage  is  high?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  (a)  3l  per  cent.

 (b)  The  main  ground  for  the  re-
 jection  of  votes  was  that  the  marks
 made  by  these  voters  on  the  ballot
 papers  were  so  placed  that  they  did
 not  indicate  beyond  doubt  the  particu-
 lar  candidate  in  whose  favour  the
 votes  had  been  cast.

 Bentonite  Clay  Deposits

 Shri  B.  C.  Mullick:
 4  Shri  Surendranats
 {  Dwivedy:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  whether  bentonite  clay  has  been
 found  anywhere  in  India;  and

 (b)  if  so,  to  what  uses  it  is  actually
 put?

 The  Minister  of  Mines  and  Ol!  (Shri
 K.  D.  Malaviya):  (a)  and  (b)  A  State-
 ment  giving  information  regarding  the
 place  of  occurrence  and  use  of  ben-
 tomte  is  lad  on  the  table  of  the  Lok
 Sabha.  [See  Appendix  IV,  annexure
 No.  24  ]

 1428.

 Assistance  to  Foreign  Conntries

 *1429,  Shri  Damani:  wil  the  Minis-
 ter  of  Finance  be  pleased  to  lay  on  the
 Table  a  statement  showing  the  foreign
 assistance  given  by  the  Government  of
 India  to  other  countries  under  any
 treaty  or  under  the  Colombo  Plan  dur-
 ing  the  year  ‘1956-57  and  1957-58  क0
 far  and  state:

 (a)  whether  loans  have  also  been
 advanced;  and

 (b)  if  so,  the  nature  therof?

 The  Deputy  Minister  of  Finance
 (Shri  क,  B.  Bhagat):  A  statement
 giving  the  required  information  is
 laid  on  the  Table  of  the  Lok  Sabha.
 {See  Appendix  IV,  annexure  No.  126.)

 (०)  Yes.  Sir.
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 {b)  A  loan  of  Rs.  20  crores  has  been
 advanced  to  the  Government  of
 Burma  for  economic  development  of
 that  country.  Another  loan  of  Rs.
 4:93  lakhs  has  been  advanced  to  the
 Government  of  Indonesia  for  training
 Indonesian  Air  Force  personnel.

 Hide-out  near  for  dacolts  near
 Ashoka  Hotel

 Shri  Radha  Eaman:
 *2429-A.  {  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  hide-
 out  of  dacoits  was  discovered  near
 Ashoka  Hotel  recently;

 (b)  if  so,  whether  any  investigation
 in  the  matter  have  been  carried  out;
 and

 (c)  if  so,  with  what  results?

 The  Minister  of  State  in  the  Minis-
 ध्वज  ह. &  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  and  (c)  Do  not  arise.

 Smuggling

 |

 Shri  D.  C.  Sharma:
 Shri  Gajendra  Prasad

 Sinka:  iY
 Pandit  व.  ह ह  Jyotishi:
 Sardar  Iqbal  Singh:

 °1430,

 |

 Shri  Tangaman!:
 Shri  Anirudh  Sinha:
 Shrimati  Ha  Palchoudhurt
 Shri  Balarama  Krishnais’
 Shri  Daljit  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  at  38  a  fact  that  smug-
 gling  of  gold  and  other  contraband
 goods  has  increased  through  land  and
 sea  borders  of  India  during  the  last
 three  months;

 (b)  if  so,  the  extent  and  reasons
 for  it;  and

 (c)  the  steps  taken  to  tighten  the
 watch  on  frontier  borders?
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 The  Deputy  Minister  of  Finance
 (Shri  B.  mR.  Bhagat):  (a)  and  (b)..
 Smuggleq  gold  and  other  contraband
 goods  Worth  Rs.  1,20,44,080  were  selz-
 ed  by  the  Customs  and  Central  Excise
 authorities  during  the  months  of  Sep~
 tember,  October  and  November,  1987.
 The  seizures  have  definitely  been  lar-
 ger  than  before  but  on  this  fact  alone
 no  conclusive  inference  cam  be  drawn
 either  of  the  scale  or  the  trend  of
 smuggling,

 (c)  Various  legislative  and  executive
 preventive  measures  such  as  enhance-
 ment  of  powers  of  investigation  of
 Customs  Officers  engaged  in  anti-
 smuggling  work,  delegation  of  certain
 Customs  powers  to  border  police  forces,
 regular  and  surprise  patrolling  of
 vulnerable  sectors  of  the  border  and
 the  coast  ine  and  closer  follow-up  of

 information,  have  been  taken  to  check
 smuggling,  A  Central  Directorate  of
 Revenue  Intelligence  has  been  also
 recently  constituted  to  more  effecti-
 vely  coordinate  the  anti-smuggling
 activities  of  the  various  field  organi- sations

 Foreign  Exchange

 (Shri  Shree  Narayan  Das:

 145-  <  Sardar  Iqbal  Singh:
 |  Shri  Hem  Raj:
 |  Shri  Daljit  Singh:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  present  position  of  foreign
 exchange.

 (b)  whether  there  has  been  any
 appreciahle  :mprovement  in  the  mat-
 ter  of  balance  of  payments  position  in
 the  last  two  months;

 (c)  if  ko,  the  details  of  it;  and

 (d)  the  extent  to  which  it  has  been
 posuible  to  defer  foreign  exchange
 payznents?

 The  Deputy  Minister  of  Finance
 (Shri  B.  BR,  Bhagat):  (a)  to  (c).  The
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 foreign  exchange  position  of  the  coun-
 try  is  broadly  refiected  in  the  fluctua-
 tions  in  the  level  of  sterling  balances
 held  by  the  Reserve  Bank  of  India.
 These  balances  dropped  by  Rs.  26
 crores  in  October,  957  and  by  Rs.  ॥7
 crores  in  November  1957,  which  is
 appreciably  less  than  the  fall  of  ap-
 proximately  Rs,  33  crores  per  month,
 on  the  average,  for  the  period  July-
 September,  1957.

 (d)  Since  January,  ‘1957,  it  has
 been  possible  to  arrange  for  imports
 on  deferred  payments  basis  to  the
 extent  of  Rs.  52  crores.

 Advisory  Committees  in  Andamans

 Dr.  Ram  Subhag  Singh:
 suse.  {shri  A.  $.  Saigal:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  official  and  non-
 official  members  of  the  (:)  Advisory
 Counc;  (u)  Planning  Committee;
 (iii)  Education  Advisory  Committee
 and  (iv)  Labour  Advisory  Council
 formed  recently  in  Andaman  islands;

 (०)  whether  the  non-official  mem-
 bers  are  representatives  of  the  public
 or  otherwise  selected  by  the  Chief
 Commissioner  himself;

 (c)  whether,  as  per  the  constitution
 of  these  bodies,  their  meetings  are
 required  to  be  held  after  certain  inter-
 vals;  and

 (a)  whether  their  meetings  are  in
 practice  held  regularly?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a),
 (c)  and  (d).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  IV,  annexure  No.  126.)

 (b)  Except  for  the  members  of  the
 Advisory  Council  who  are  all  nomi-
 nated  by  the  Government  of  India,  the
 non-official  members  of  the  commit-
 tees  and  councils  are  nominated  by
 the  Chief  Commissioner  taking  into-
 account  the  various  public  interests.

 निर्वाधिश  नामावलियां

 +  १४३३.  श्री  do  wo  बारूरास  :
 बया  बिनि  मंत्री  यह  बताने  की  कपा  करेगे  कि
 निर्वाचक-नामावलिया  केस  प्रकार  और  किस
 आधार  पर  तैयार  की  जाती  है  ?

 किथि  मंत्री  (भी  to  o  a)
 सतदाताओं  की  सूचिया  या  निर्वाचक  नामा-
 बलिया  सम्बन्धित  निर्वाचन  क्षेत्रों  के  निर्वाचक

 रजिस्ट्रीकरण  पदाधिकारियों  द्वारा  लोक
 प्रतिनिधित्व  अधिनियम  १६५०  और  लोक
 प्रतिनिधित्व  अधिनियम  (निर्वाचर  नामा-
 वलियों  की  यारी)  नियम,  १६५६  के  उप-
 बन्धों  क॑  अनुसार  लिर्वाचन  आयोग  के  निदेशा-
 घोन  तैयार  की  जातो  हे  ।

 Discharge/Dismissal  of  Employees

 2028.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  3582  on  the  2th  Septem-
 ber,  957  and  state  the  total  number
 of  employees  both  industrial  and  non-
 industrial  discharged  or  dismissed  on
 disciplinary  grounds  during  the  years
 947  to  1956?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  13,297.

 राष्ट्रीय  पंथांग

 २०२६  शी  wo  tte  सित्र  :  क्‍या

 गह-कार्य  मत्री  यह  बताने  की  कृपा  करेंगे  कि

 देश  में  पांग  तैयार  करने  वाले  विद्वानों  तथा

 विशेषज्ञों  ने  राष्ट्रीय  पचाग  के  सम्बन्ध  में  उनके

 मत्रालय  को  जो  विचार  भेजे  हे,  उसको  मुख्य

 मुख्य  बाते  क्‍या  हे  ?

 गूह-कार्य  मंत्रालय  में  राज्य  संत्री  (ली

 दातार) :  नए  राष्ट्रीय  पंचांग  का  आम  तौर

 से  स्वागत  किया  गया  है  ।  जो  सुझाव  मिले  हैं
 &  ज्यादातर  त्रिमास  शौर  महीनों  के  दिनों  की

 पुनः  व्यवस्था  भौर  लोंद  का  वर्ष  निर्धारित

 करने  के  सम्बन्ध  में  हे



 6707  Written  Answers  20  DECEMBER  957

 संचा-निव्त  कर्मचारियों  का  पुननियों बन |

 २०३०  श्री  भीनांययतादात  :  क्‍या

 बहु-  ,पय॑  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५७  में  अब  तक  कितने  सेवा-

 निवृत्त  व्यक्तियों  को  पुनः  नियुक्त  किया  गया

 (ख)  उन्हे  किन  परिस्थितियों  में

 नियुक्त  किया  गया  है  ;  भौर

 (ग)  उन्हें  कितने  समय  के  लिये  पुन
 नियुक्त  किया  गया  है  ?

 गुह-कार्य  मंत्रालय  में  राज्य  मंत्री  (थी
 बाता)  :  (क)  तथा  (ग)  सूचना  एकत्र
 की  जा  रही  है  भोर  यथासमय  में  वह  सभा-
 पटल  पर  रख  दी  जाएगी  |

 (ख)  भारत  सरकार  प्राम  तौर  से

 सेवा-निवृत्त  व्यक्तियों  को  पु]ननियुक्ति  के
 विरुद्ध  है  लेकिन  यदि  सावंजनिक  हित  में

 ऐसा  करना  भावश्यक  हो  तो  वह  यह  रुख  नहीं
 झपनाती  ।  वेज्ञानिक  तथा  टेक्नीकल  कर्म-
 चारियो  की,  जिनकी  फिलहाल  सारे  देण  में
 कमी  है,  पुननियुक्ति  को  स्वीकृति  उदारता-

 पूर्वक  दी  जाती  है  7  इस  भाम  नियम  में  केवल

 शक  अपवाद  विस्थापित  स्थायी  कम  चारियो  के
 विषय  में  है  जिनकी  पेन्दान  के  मामले,  पाकि-
 स्तान  से  उनके  स्विस  रेकार्ड  प्राप्त  न  होने  के

 कारण,  निश्चित  नही  हो  पाए  है  ।  ऐसे  मामलों
 में  उनकी  पुननियुक्ति  की  स्वीकृति  उतने  ही
 झन्प  समय  के  लिए  दी  जाती  है  जितना  कि
 प्रत्यक  मामले  में  झावक््यक  हो  १६५७  में

 सेवा-निवुत्त  व्यक्तियों  को  नियुक्तिया  उप-
 रोक्त  झाधार  पर  ही  की  गई  होगी  ।

 हाव्वसात  निकोबार  टीप  सम.
 में  बत्ती  बसाना

 २०३१.  थी  ओऔनारायण  दास  :  क्‍या

 बुह-कार्य  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  १६५६  में  प्रत्दमान  तथा  निको-
 बार  हीप-समूह  में  २०००  एकड़  जंगली  भूमि
 को  कृषि  योग्य  बना  कर  जो  २६६  कुषक
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 परिवार  वहां  बसाये  गये  है,  दे  किन  स्थानों
 से  भेजें  गये  है  ;

 (ल)  उनमें  विस्थापित  अ्यैक्ति  कितने

 (ग)  इन  कृषकों  को  क्‍या  क्‍या  सुविधायें
 दो  गई  है;  झौर

 (घ)  क्‍या  इन  कृपक  परिवारों  को
 इन  द्वीपों  के  जलवायु  के  कारण  किन्ही  कठि-
 साइयों  का  सामना  करना  पड  रहा  है  ?

 चुहुन्कारय  मंत्रालय  में  राज्य  मंत्री  फी
 दातार)  :  (क)  पश्चिम  बंगाल  झौर  केरल  ।

 (ल)  ३५७  परिवार  (१३५७  व्यक्तित)

 (ग)  बसने  वाले  परिवारों  को  दी  गई

 सुविधाशों  का  एक  विवरण  सभा-पटल  पर
 रख  दिया  गया  हैँ  ।  [दिलिये  ५रिशिष्ट  ४,

 झमुबग्य  संख्या  १२७]

 (घ)  जी  नहीं  t

 राष्ट्रीय  राइफल  संथा

 २०३२.  ओ  रामजी  क्या  पृह-दार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  राष्ट्रीय
 राइफल  सधा  को  १६५२  से  १९५६  तक
 के  वर्षों  मे  राष्ट्रीय  चादमारी  विजयी  श्रति-
 योगिता  करने  के  लिये  जो  १०,०००  रुपये
 का  प्रनुदान  दिया  गया  था,  उसका  किस
 प्रकार  उपयोग  किया  गया  है  ?

 गह-कार्य  मंत्रालय  में  राज्य-मंत्री  (थी
 बातार)  :  नेशनल  राइफल  एसोसियेशन  ने

 यह  रकम  नेशनल  शूटिंग  जेम्पियनक्षिप  प्रति-
 योगिताशों  पर  सय  की  ।

 राइफल  न

 २०३३.  ली  राम  कमा  क्‍या  गृह-
 कार्यो  मंत्री  यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  देश  में  राइफल  क्लब  खोलने  के

 लिये  सरकार  द्वारा  क्या  सुविधायें  दी  जा

 रही  हैं;  शौर
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 (ख)  चालू  बर्ष  में  कितने  राफल  बलय
 खोले  गये  शौर  उनकी  सदस्य  संख्या  कितनी

 है?
 भुह-कार्य  भंत्राशय  में  राज्य  मंत्री  (भी

 बलॉर)  :  (क)  o—Q—LEKE  को  लोक-
 सभा  में  प्रतारांकित  प्रदन  संख्या  ३६  के  भाग

 (ल)  के  उत्तर  की  भोर  ध्यान  दिलाया  जाता

 हे
 तब  से  निम्नलिखित  वित्तीय  सहायता  दी

 गई  —

 (१)  नेशनल  राइफल  एसोसिरेशन  को,
 लनवरी  १६५६  में  होने  वाली  पांचवी  नेशनल

 शूटिंग  चेम्पियनशिप  प्रतियोगिता  के  लिए
 १०,०००  रुपये  मजूर  किये  गये  ;  झौर

 (२)  नेशनल  राइफल  एनसोमिटेशन
 द्वारा  शस्त्र  तथा  गोलो-बारूद  के  झ्रायात  पर
 दी  जानें  वाली  चुगी  को  पूरा  करने  तथा  उसके

 झन्य  कामों  में  विकास  के  लिये  वित्तीय  सहा-
 यता  &  गई  +

 (व)  कुछ  राज्यो/संघीय  क्षेत्रों  से
 प्राप्त  सूचना  नोचे  दी  गई  है  ;  बाको  सूचना
 प्राप्त  हो!  जाने  पर  सभा-पटल  पर  रख  दी

 जाएगी  |

 राज्यो/मंघीय...  चालू  वर्ष  मे)  सदस्य  संख्या
 क्षेत्रो  के नाम  स्थापित  किए

 गए  रा  फल  कननवों
 की  सख्या

 'पद्चिम  बगाल  2  २६
 मध्य  प्रदेश  १  २५

 उड़ीसा  े  ह ३8

 केरल  3  fog
 हिमाचल  प्रदेश  &  ३६
 झान्ध  प्रदेश  fo  १३०
 बिहार,  पजाब,
 दिल्ली,  मणी-

 पुर,  त्रिपुरा,
 जम्मू  _ तथा

 काइमीर,  लकदीव  कोई  नही.  कोई  नही
 'मिनिकोय  तथा
 अमीनदिवि
 ह्वीप  समूह
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 Unrecognised  Unions

 2034.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  unrecognised
 unions  which  are  functioning  at  pre-
 sent  in  the  various  Defence  Establish-
 ments;  and

 (b)  the  number  among  them  which
 have  applied  for  recognition?

 The  Deputy  Minister  of  Defence
 (Shri  Ragburamaiah):  (a)  103.

 (b)  ‘51.

 Aerodrome  at  Colmbatore  (Sulnr)

 2035.  Shri  Nanjappa:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  position  of  remodelling  of
 aerodrome  at  Coimbatore  (Sulur)  for
 the  purposes  of  safe  landing  of  four
 engined  and  faster  planes;  and

 (b)  when  the  work  will  be  complet-
 ed?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b).
 The  existing  Indian  Air  Force  airfield
 at  Sulur  is  suitable  for  the  purpose  of
 safe  landing  of  four  engined  and  jet
 planes.  There  38  no  proposal  under
 consideration  by  Government  at  pre-
 sent  for  remodelling  the  airfield.

 Kanpur  Cantonment  Board

 2036.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  annual  income  of  the  Kan-
 pur  Cantonment  Board;  and

 (b)  the  annual  wage  bil!  of  the  em-
 ployees?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b).
 They  vary  from  year  to  year.  Figures
 of  actuals  for  the  year  (1956-57,  and
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 estimates  for  the  year  1957-58  are  as  follows:—

 Year  Annual  =  =Anmal
 Income  Wage

 Bill

 Rs.  Rs.
 1956-57  5:I%,046  2572,825

 1957-58  5,83,664  Eos (Estimates)  (Estimates)

 Government  Employees  Drawing
 Less  than  Rs.  60

 2087.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  number  of  Central
 Government  employees  including  civi-
 lian  employees  m  Defence  Establish-
 ments  and  Services  m  receipt  of
 monthly  salary  of  more  than  Rs.  300
 per  mensem;  and

 (b)  number  of  those  getting  less
 than  Rs.  00  per  mensem?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b)  The
 required  information  5  given  below,
 as  on  30th  June  955  Later  figures
 are  not  available:

 (i)  those  in  receipt  of  pay
 above  Rs.  00  per
 month  2,43,805

 (it)  those  in  receipt  of  pay
 up  to  Rs.  00  per
 month  13,75,742

 The  figures  are  exclusive  of  work-
 charged  establishment  staff  paid  from
 contingencies  and  locally  recruited
 staff  in  Indian  offic’s  abroad

 School  Libraries  in  Himachal  Pradesh

 2038.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  and  Sclentifie
 Research  be  pleased  to  state:

 (a)  the  total  amount  spent  by  Govw-
 emment  for  the  purchase  of  books  for
 the  government  school  libraries  of
 Himachal  Pradech  during  1056-67;  and

 (b)  the  amount  given  by  Govern
 ment  for  purchase  of  books  to  private-
 ly  aided  schools  during  the  same  year?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  हक
 search  (Dr.  K.  L.  Shrimall):  (a)  and
 (b)  The  mformation  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House  in  due  course

 tate  Bank  of  India

 2039.  Shri  Pangarkar:  Wl)  the  Min-
 ister  of  Finance  be  pleased  to  state
 the  number  of  branches,  pay  and
 sub-offices  of  the  State  Bank  of  India
 in  the  Marathwada  region  of  Bombay,
 with  their  location,  opened  during
 1957-58  so  far?

 The  Minister  of  Finance  (Shri  T.  ह
 Krishnamachari):  No  branch  of  the
 State  Bank  of  India  has  so  far  been
 opened  in  ‘1957-58  tin  the  Marathwada
 region  of  Bombay  State.  The  bank  has
 2  branches  in  the  region,  one  at
 Nanded  and  the  other  at  Parbhani  and
 Proposes  to  open  a  pay  office  at  Kin-
 wat  under  the  Nanded  branch  early
 in  १958

 Multipurpose  Schools  in  Marathwada

 2040.  Shri  Pangarkar:  Will  the
 Minister  of  Education  and  Scientifie
 Research  be  pleased  to  state:

 (a)  the  number  of  multipurpose
 schools  started  so  far  or  proposed  to
 be  started  in  the  Marathwada  region
 of  Bombay  during  the  Second  Five
 Year  Plan  period;  and
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 (b)  the  amount  of  grants  actuaily
 sanctioned  for  multipurpose  schools  tn
 Marathwada  region  during  ‘1956-57
 and  1957-58  so  far?

 The  Minister  of  State  in  the  Minis-
 try  of  Lducation  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimall):  (a)  s
 high  schools  have  been  converted  to
 multipurpose  type  during  1956-57.  in-
 formation  in  respect  of  1957-58  and
 rest  of  the  Second  Plan  period  is  being
 collected  and  will  be  furnished  lavwr.

 (b)  The  following  grants  have  been
 ganctioned  to  the  Government  of  Bom-
 bay  for  the  whole  of  the  State:—

 ‘1958-57  Rs  2,66,854/-
 1957-58

 (Till.  20-12-57)  Rs  7,30,5U0/-

 Region-wise  allocation  of  these  grants
 as  the  concern  of  the  State  Gouvern-
 ment

 Thousand  Rupee  Currency  Nove

 204i.  Shri  Pangarkar:  Will  =  the
 Minister  of  Finance  be  pleasea  wo
 state:

 (a)  whether  it  is  a  fact  that  the
 State  Bank  of  India  and  the  State
 Bank  of  Hyderabad  at  Parbhant
 (Bombay)  are  not  accepting  one  thou-~-
 sand  rupee  currency  notes;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  No,  Sur.  These
 Banks  have  stated  that  there  was  nu
 occasion  in  the  recent  past  when  such
 a  note  was  tendered  but  not  acceptea
 at  these  offices,

 (b)  Does  not  arise.

 Geological  Survey  of  Bombay  State

 2042.  ह 1. ह  Pangarkar:  Will  the
 Minister  of  Steel,  Mines  and  Fael  be
 pleased  to  state  the  names  of  places
 in  Bombay  State  where  Geological
 Survey  is  being  carried  out  during  the
 current  year?

 The  Minister  of  Mines  and  Oil  (Shri
 X.  Malaviya):  A  statement  is  laid
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 on  the  table  of  the  Lok  Sabha.  [See
 Appendix  IV,  annexure  No.  126.)

 Villages  on  Jumna  Bank

 2048,  Shri  Assar:  Will  the  Minister
 of  Home  Affairs  be  pleased  to  state:

 (a)  whether  itis  a  fact  that  a
 scheme  has  been  worked  out  to  shift
 32  Delhi  villages  iying  on  the  banks
 of  the  Jumna  to  safer  sites  before  the
 end  of  March,  1958;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  in  the  Ministry  ०
 Home  Affairs  (Shri  Datar):  (a)  A
 scheme  for  shifting  72  Delhi  villages
 lying  on  the  banks  of  Jamna  to  safer
 sites  i6  under  consideration  It  is  in-
 tended  to  implement  the  scheme  be-
 fore  the  setting  in  of  the  next  rainy
 season.

 (b)  A  statement  showing  the  details
 of  the  scheme  is  placed  on  the  Table
 of  the  Lok  Sabha  [See  Appendix  IV,
 annexure  No  29  }

 Explosion  in  Ammunition  Factory  at
 Kirkee

 2044,  Shri  85527:  Will  the  Minister
 of  Defence  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 was  an  explosion  in  the  Ammunition
 Factory  at  Kirkee  on  the  3rd  Decem-
 ber,  ‘1987;

 (b)  if  so,  the  number  and  extent  of
 casualties;

 (e)  whether  Government  have  made
 any  enquiry  in  the  matter;  and

 (d)  if  so,  the  findings  thereof?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (8)  Yes

 (b)  About  30  persons  were  injured,
 3  of  them  more  than  superficially.
 There  was  no  fatal  casualty.

 (c)  A  Board  of  Enquiry  has  been
 constituted  to  investigate  causes  of
 the  explosion,  assess  losses,  allocate
 responsibility  and  recommend  pre-
 ventive  measures.
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 (d)  It  will  be  some  time  before  the
 Board  of  Enquiry  submits  its  findings.

 Nelveli  Project
 2045.  Shri  V.  Ramaswami:  Will

 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  lay  on  the  Table  the
 latest  estimates  for  the  integrated
 scheme  of  the  Neiveli  Project  sepa-
 rately  for  Mining  Lignite,  Thermal
 Power  Station,  Fertiliser  Plant,  Porce-
 lain  Factory  and  other  subsidiary
 industries  and  state:

 (a)  what  is  the  estimated  cost  of
 lignite  per  ton  at  pithead  as  compared
 to  coal  at  Singareni  or  any  coal  mine
 in  Bihar  and  how  the  figures  are
 arrived  at;  and

 (b)  what  is  estimated  cost  of  elec-
 tricity  per  unit  as  compared  to
 Hydro-electricity  and  other  thermal
 power  in  Madras  State?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The  esti-
 mates  of  the  cost  of  the  component
 parts  of  the  integrated  Project  being
 only  tentative,  no  useful  purpose  will
 be  served  by  giving  these  figures  parti-
 cularly  when  we  have  to  go  out  for
 quotations  with  regard  to  some  parts.

 (a)  As  against  the  pithead  cost  rang-
 ing  from  Rs,  23  to  Rs.  27  per  ton  of
 various  types  of  coal  in  Singarem  and
 from  Rs.  15:06  to  Rs  20:06  in  Bihar
 collieries,  the  estimated  cost  per  ton
 of  lignite  to  be  mined  at  Neiveli  is
 about  Rs  10°00.  This  cost  has  been
 worked  out  with  reference  te  increas-
 ed  cost  of  machinery,  the  acceptance
 of  the  deferred  payment  terms  for  the
 equipment  yet  to  be  ordered,  the
 annual  output  (3°5  million  tons)  and
 the  cost  of  ground  water  control.

 (b)  The  average  cost  of  generating
 electricity  for  the  year  ‘1986-57  in
 Madras  State  in  Hydro  Stations  and
 Thermal  Stations  is  1-04  nP  and  6-0  nP
 per  unit  respectively.  The  estimated
 cost  of  generation  of  power  at  Nei-
 veli  Thermal  Power  Station  is  3°32  nP.
 per  unit,  if  50  MW  units  are  installed,
 and  2.96  nP  per  unit  if  00  MW  unite
 are  installed.
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 Adult  Education
 2046.  Shri  Daman}:  Will  the  Minister

 of  Education  and  Scientific  Research
 be  pleased  to  state:

 (a)  the  progress  meade  in  the
 Central  Government  Scheme  for  adult
 education  in  rural  and  urban  areas
 upto  the  3ist  October,  ‘1987;

 (b)  the  total  amount  spent  on  adult
 education  during  (1956-57;

 (c)  what  is  the  budget  estimates  for
 the  year  ‘1957-58;  and

 (a)  what  are  the  difficulties  that
 come  in  the  way  of  attracting  adults
 for  their  education?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Selentifie  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  The
 scheme  is  still  under  consideration.

 (b)  and  (d)

 (c)  Nil

 Do  not  arise

 Probationary  Inspectors  in  the  [.ife
 Insurance  Corporation

 2047.  Shri  Damani:  Will  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  the  number  of  probationary
 imspectors  appointed  from  field  stalf  of
 the  erstwhile  life  insurance  companies
 taken  over  by  the  Life  Insurance
 Corporation;  and

 (b)  what  is  the  scheme  for  their
 permanent  absorption?

 The  Minister  of  Finance  (Shri  T.  १,
 Krishnamachari):  (a)  The  number  of
 inspectors  who  were  in  the  service  of
 the  erstwhile  life  insurance  companies
 on  a  “pro-rata”  basis  and  who  have
 been  appointed  as  probationary  !ps-
 pectors  in  the  Corporation  is  908.

 (b)  They  will  be  absorbed  in  the
 service  of  the  Corporation  in  accor-
 dence  with  a  scheme  formulated  by
 the  Corporation  for  bringing  all  the
 salaried  field  workers  of  the  erstwhile
 insurance  companies  on  to  a  common
 establisienent  with  uniform  terms  and
 conditions  of  service,  scales  of  pay  etc.
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 Managers  of  Erstwhile  Incurauce
 Companies

 Shri  Dareani:  Will  the  Minister
 ef  Finance  be  pleased  to  state:

 (a)  how  many  Branch  Managers  and
 Assistant  Managers  of  the  erstwhile
 life  insurance  companies  could  not  be
 fitted  in  that  capacity  in  the  Life
 Insurance  Corporation  and  are  now
 working  as  inspectors;  and

 (b)  whether  their  grade  or  ernolu-
 ments  were  affected?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Branch  Mana-
 gers.  2

 Assistant  Branch  Managers  ह. 1 ह

 (b).  No.  Special  allowances  lke
 entertainment  or  contact  allowance
 have,  however,  been  discontinued  in
 cases  where,  in  the  changed  cond:tions
 of  employment  under  the  Corporation,
 there  was  no  justification  for  their
 continuance.

 Life  Insurance  Corporation

 2049.  Shri  Damani:  Wl  the  Minister
 of  Finance  be  pleased  to  state:

 (a)  the  number  of  chief  agents  and
 special  agents  of  the  erstwhile  life
 msurance  companies  working  as  ins
 pectors  now  in  the  Life  Insurance
 Corporation;

 (b)  whether  any  steps  are  being
 taken  to  absorb  them  into  the  service
 of  Life  Insurance  Corporation;  and

 (९)  if  so,  the  nature  thereof?

 The  Minister  of  Finance  (Shri  T.  ¥.
 Erishnamachari):  (a)  378  persons
 who  were  formerly  working  as  Chief
 Agents  and  Special  Agents  have  been
 appointed  as  probationary  inspectors
 in  the  Life  Insurance  Corporation.

 (b)  and  (c).  They  will  be  absorh-.
 ed  in  the  service  of  the  Corporation
 im  accordance  with  a  echeme  formula-
 ted  by  the  Corporation  for  bringing
 all  the  salaried  field  workers  of  the
 erstwhile  insurance  companies  on  to  a
 common  establishment  with  uniform

 20  DECEMBER  957  Written  Answers  6778

 terms  and  conditions  of  service,  scales
 of  pay  etc.

 Settiers  in  Andsman  Islands

 2050,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  persons  whe
 have  been  settled  in  Andaman  Islands
 during  957  (upto  the  30th  November,
 1957);

 (b)  the  various  parts  of  India  from
 which  they  came;  and

 (९)  whether  all  of  them  were  given
 land,  money  and  other  facilities?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 925  persons  (233  families).

 (b)  West  Bengal,  Madras  and  Mahe.

 (c)  All  agriculturist  families  num-
 bering  225  were  given  five  acres  of
 cleared  land  each  and  cash  grants  and
 loans,  admissible  under  the  scheme.
 The  remaining  persons  who  are  artis-
 ans,  have  been  found  employment  in
 the  Forest  and  Public  Works  Depart-
 ment  of  Andamans  Administration.

 Persons  Overstaying  in  India

 Sardar  Iqbal  Singh:
 Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  persons  convicted
 on  account  of  entering  India  without
 valid  passports  from  August  to
 November,  957  (monthwise);

 (b)  the  number  of  cases  pertaining
 to  the  same  period  pending  disposal;
 and

 (c)  the  number  of  persons  who  have
 refused  to  go  back  to  Pakistan  after
 the  expiry  of  their  term  of  imprison-
 ment  during  the  same  period?

 The  Minister  ef  State  ह  the  Minis-
 tey  of  Home  Affairs  (Shri  Datar}:  (9)

 Shri  0.  0.  Sharma:
 052,

 '
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 to  (c).  The  information  is  Being  col-
 lected  and  will  be  laid  on  the  Table  of
 the  House  as  soon  as  it  is  available.

 Crimes  in  Delhi
 Shri  D.  C.  Sharma:
 Sardar  Iqbal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  number  of
 crimes  committed  in  Delhi  State  dur-

 2053.
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 ing  July  to  November,  957  (month-
 wise)  under  the  heads:—

 i)  murder;
 (ii)  dacoity;
 ii)  abduction;
 (iv)  kidnapping;  and
 (v)  criminal  assault?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):

 July

 ()  Murder  6

 a  Dacoity

 (sti)  Abduction

 (iv)  Kidnappirg  «  मु  2

 (०)  Crismuzal  Assault  Io

 Aug.  Sept.  Oct.  Now.

 73  4  4  4

 2  2  4  3

 4  9  I5§  uw

 Ig  6  q2z  4

 Pakistani  Smugglers

 2054,  Shri  D.  C.  Sharma:  Will  the
 Munister  of  Home  Affairs  be  pleased  to
 state  how  many  times  fire  was  opened
 and  exchanged  between  Pakistazi
 smugglers  and  Inchan  border  police  or
 mihtary  personnel  during  June  to
 November,  957  (month-wise)?

 The  Minister  of  State  in  the  Mintis-
 try  of  Home  Affairs  (Shri  Datar):

 June  Nil

 July  2

 August  Nil

 September  3

 October  Nil

 November  Nil

 Prohibition

 2055.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  &  statement  on  the  Table  show-
 ing  the  number  of  prosecutions  for
 infringement  of  prohibition  from  the
 8६  August  to  the  30th  November,  957
 in  Delhi  under  the  following  charges:

 (i)  infringement  of  time  limit
 by  dealers  and  hoteliers;

 (ii)  drinking  on  dry  days;

 Qii)  Uheit  distillation;  and

 (iv)  other  charges?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  ३3  laid  on  the  Table  of  the
 Lok  Sabha.  {See  Appendix  IX,  an-
 nexure  No,  30]

 दलालॉड  to  Universities  for  Scientific
 Research

 2056.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  amounts  of  grants  given  to
 each  of  the  Universities  of  Punjab
 Agra,  Calcutta  and  Bihar  during  1956-
 57  for  pursuing  Scientific  Research;
 and

 (b)  whether  the  Universities  utilis-
 ed  the  grants?

 The  Minister  of  State  im  the  Minls-
 try  of  Education  and  Sotextific
 Research  (Dr.  K.  L.  Shrimall);  (a)
 and  (b).  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  (See  Appen-
 dix  IV,  annexure  No.  ‘sij.
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 Grants  to  Punjab  for  Scientific
 Research

 Shri  D.  C.  Sharma:
 ‘2057,

 {  ्
 Iqbal  Singh:

 Shri  Daljit  Singh:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  amount  of  grants  given  to
 the  Punjab  State  and  the  Punjab
 University  during  ‘1956-57  for  pursuing
 scientific  research;  and

 (b)  the  subjects  of  research?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)

 Punjab  Government  Rs  69,703-0-0
 Panjab  University  Rs.  15,120-2-6

 ह1। ह  addition,  the  University  Grants
 Commussion  sanctioned  Rs.  4,44,256  to
 the  Panjab  University  for  general
 development  of  higher  scientific  edu-
 cation  and  research  during  ‘1956-57
 but  not  for  pursuing  scientific  research
 in  any  particular  field.

 (b)  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  (See  Appen-
 dix  IV,  annexure  No  132}.

 Indo-Pakistan  Financial  Issues

 2058.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state’

 (a)  whether  any  date  has  been
 fixed  for  the  meeting  of  the  Finance
 Manisters  of  India  and  Pakistan  to
 resolve  the  outstanding  financial
 issues  between  India  and  Pakistan;
 and

 (b)  if  so,  what  is  the  date?
 The  Minister  of  Finance  (Shri  १.  ह

 Krishnamachari):  (a)  No.  Sir.

 (b)  Does  not  arise.

 Printing  of  Forged  Currency  Notes
 2059.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  how  many  cases  of  printing  of
 forged  currency  notes  have  been  de-
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 tected  from  the  5th  August  to  the
 30th  November,  ‘1957;  and

 (b)  the  action  taken  against  the
 offenders?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 information  is  being  collected  and  will
 be  laid  on  the  Table  when  available.

 Small  Savings  Scheme

 (  Shri  D.  C.  Sharma:
 ;  Shri  Shree  Narayan  Das:

 ,  Shri  Radha  Raman:
 Shri  Shivananjappa:

 कैश  Bimal  Ghose:
 |  Kumari  M.  Veda  Kumari:

 |  Shri  Kalika  Singh:
 |  Shri  Rameshwar  Tantia:
 (  Shri  Sinhasan  Singh:

 Will  the  Munister  of  Finance  be
 pleased  to  state:

 (a)  the  amount  that  has  been  col-
 lected  under  the  Small  Savings
 Scheme  so  far  and  during  the  year
 1957-58,  month-wise;  and

 (b)  whether  it  has  come  upto  the
 estimated  figures  for  the  period;

 (c)  if  not,  the  reasons  therefor;  and

 (d)  the
 taken?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Month-wise  net
 collections  for  the  first  eight  months
 of  the  current  year  are  as  under:

 (in  lakhs  of  Rs.)

 action  proposed  to  be

 Month  (1957-58
 April  3,90
 May  8
 June  2,64
 July  5,59
 August  3,72
 September  6,09
 October  344
 November  ३7

 Total  29,01

 (b)  On  the  basis  of  the  budget  esti-
 mate  of  Rs.  80  crores,  the  collections
 eo  far  have  not  come  up  to  expecta-
 tions.
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 (c)  It  is  difficult  to  indicate  any  pre-
 cise  reasons  for  the  shortfall  which
 occurs  almost  entirely  under  the  Post
 Office  Savings  Bank  and  which  may
 be  attributable  to  several  factors,  such
 as,  decrease  in  savings  due  to  rise  in
 prices  and  prevalence  of  drought  and
 famine  conditions  in  some  parts  of
 the  country,  diversion  of  investments
 to  more  profitable  channels,  etc.

 (d)  Intensification  of  the  Savings
 Campaign  in  cooperation  with  the
 State  Governments  receives  constant
 attention.  Amongst  the  important
 steps  taken  recently  are  the  reorgani-
 sation  of  the  National  Savmgs  Organi-
 sation,  constitution  of  Advisory  Com-
 mittees,  increase  in  the  rates  of  inte-
 rest  on  Small  Savings  investments,
 setting  up  of  a  high  powered  Board
 for  improving  the  efficiency  and  pub-
 lic  relations  of  the  post  offices,  inten-
 sification  of  the  savings  drive,  particu-
 larly  m  rural  areas  with  the  coopera-
 tion  of  the  Community  Projects  Ad-
 ministration  and  Social  Welfare  Cen-
 tres,  larger  recruitment  of  authorised
 agents,  introduction  of  new  types  of
 agencies  such  as  internal  agents,  pri-
 mary  school  teachers,  etc.  and  forma-
 tion  of  active  Savings  Groups.

 Balance  of  Payments  with  U.S.A.

 26)
 Shri  D.  C.  Sharma:

 V  Sardar  Iqbal  Singh:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  the  present  position  of  India’s
 balance  of  payments  with  the  United
 States  of  America;  and
 ”

 (b)  in  case  it  is  adverse  the  steps
 that  are  being  taken  to  meet  it?

 The  Minister  of  Finance  (Shri  T.  T.
 Mrishnamachari):  (a)  The  following
 table  gives  preliminary  estimates  of
 India’s  Balance  of  Payments  position
 with  the  U.S.A.  for  the  first  half  of
 1937-58.  No  information  beyond  Sep- tember  957  is  yet  available.
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 India’s  Balance  of  Payments  with
 U.S.A.

 (Rs.  crores)
 ‘1957-58  (Apr.-Sept.)

 Preliminary
 Imports,  cif.  30°6
 Exports,  f.0.b.  4]  "०
 Trade  Balance  —&83:9
 Official  Donations  (net)  96
 Other  Invisibles  (net)  56

 Current  Account  (net)  —73°9

 *Excludes  exports  of  silver  worth
 Rs.  74°4  crores  to  U.  S.  A.  in  part
 fulfilment  of  Lend-Lease  Obliga-
 tions.

 **Estimates  for  July-Sept.  are  ‘pro-
 visional.

 Of  the  total  deficit  of  Rs.  73-7  crores,
 about  Rs.  60  crores  is  estimated  to
 have  been  financed  by  loan  receipts
 under  PL.  480.

 (9)  The  chief  aim  of  India's  import
 policy  in  957  has  been  to  reduce  im-
 ports  to  the  minimum,  and  to  provide
 only  for  (i)  the  projects  in  the  core
 of  the  Plan  and  (ii)  for  maintaining
 the  economy.  This  applies  to  imports
 from  the  U.  S.  A.  as  well.

 National  Provident  Fund  Trust
 2062.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  te
 state:

 (a)  the  progress  made  with  regard
 to  the  setting  up  of  a  National  Provi-
 dent  Fund  Trust;  and

 (b)  by  what  date  the  Trust  will
 come  into  existence?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  The
 requisite  data  is  still  being  collected
 and  it  is  not  possible  to  indicate  when
 a  Trust  will  be  set  up.

 Income  Tax  Officers  in  Panjab
 2063.  Shri  D.  a  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state  the  number  of  Income  Tax
 Offcers,  Inspectors  and  Class  है
 employees  who  belong  to  Scheduled



 Castes  and  Backward  Classes  in  the

 Punjab?

 Minister  of  (Shri  T.  T.

 Kaishnamachart):  The  {ollowing  are
 the  numbers  of  Income-t#x  Officers,
 Inspectors  and  Class  Iv  employees  be-
 longing  to  Scheduled  Castes  and  Back-
 ward  Classes  in  the  Punjab:—

 Scheduled  Bacxward
 Casies.  Classes

 ——
 Income-tax  Officers.  z

 Inspectors  6
 Class  द्  employees  43

 Smugglin’

 Shri  D.  C.  Shérms:
 Shri  Gajendra  Prasad  Sinba.
 Pandit  J.  P.  7otishi:

 |
 ardar  Iqbal  Singh: Shri  T

 2064  १  Shri  Anirudh  Sinha:
 hrimati  Tia  Palchoudburi:

 |  Shri  Bataram*  Krishnaiah:
 Shri  Daljit  Si9sh:

 |  Shri  Mohan  §Warup:

 Will  the  Minster  of  Finance  be

 pleased  to  lay  a  statement  on  the
 Table  showing:

 (a)  the  number  of  smugglers  ar-
 rested  during  ‘1957  so  f&T  था

 (i)  the  east  and  west  Indo-
 Pakistan  borders

 (ii)  the  east  Punjab  border;

 (iii)  the  sea  ports  Of  India;

 (b)  the  nationalities  f
 involved;

 smugglers

 (c)  the  number  of  smugglers  con-
 victed;  and

 (d)  the  total  value  with  break-up  of
 goods  seized  from  smugglers  during
 the  same  period?

 The  Ministry  of  Finsnoe  (Siri  TT
 Krishnamachari):  (a)  to  (d).  A  state-
 ment  giving  the  required  information
 is  placed  on  the  Table  of  the  Lok

 Sabha.  [See  Appendix  IV,  annexure
 No.  133.)

 Contraband  Goods  Seized  on  Goa
 Border

 2065.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state.

 ९४)  Yne  value  and  aesemphon  ct
 contraband  goods  seized  by  Customs
 Authorities  on  Goa  border  from  the
 ist  July  to  the  30th  November,  ‘1957;

 (b)  the  value  of  goods  still  lymg
 in  godowns;

 (c)  the  value  of  goods  disposed  of;
 and

 (d)  the  number  of  persons  involved.
 in  smuggling  during  the  same  period?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  Contraband
 goods  comprising  of  gold,  tobacco,
 cigarettes,  safety  razor  blades,  Indian
 currency,  live-stock,  betelnuts,  me-
 chanical  hghters,  foreign  and  country
 liquor,  stationery  and  other  miscel-
 laneous  articles  valued  at  Rs.  1,71,  666
 in  all  were  seized  on  the  Goa  border
 during  the  period  from  15,  July,  957
 to  30th  November,  1957.

 (b)  The  value  of  goods  still  lying
 ‘un  The  godowns  is  Rs.  1,38,343)-.

 (८)  The  value  of  goods  since  dispos-
 ed  of  is  Rs.  16,824]-.

 (d)  The  number  of  persons  found
 involved  in  smuggling  during  the  same
 period  is  523.

 Deihi  Schools

 2066.
 Shri  Shree  Narayan  Das:
 Shri  Radka  Raman:

 Will  the  Minister  of  Edacation  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  the  question  of  taking
 over  and  administering  all  schools  in
 Dethi  Union  territory  or  setting  up  of
 high  powered  statutory  authority  tr
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 do  so,  has  been  considered  by  Gov-
 ernment;

 (b)  if  so,  the  nature  of  decision
 taken;  and

 (c)  whether  any  suggestion  in  this
 respect  has  been  received?

 The  Minister  of  State  in  the  -Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  No,
 Sir

 (b)  Does  not  arise.

 (e)  No,  Sir.

 Enquiry  into  Dalmia  Jain
 Compani

 Shri  Shree  Narayan  Das:
 em:  {  Shri  Radha  Raman:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  whether  the  Commission  of
 Enquiry  to  enquire  into  the  affairs
 of  Dalmia  Jain  group  of  companies
 has  completed  its  work;

 (b)  uf  not,  the  progress  ४  has  made
 in  this  direction;  and

 (c)  how  long  it  would  take  to
 finish  its  work?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  No.

 (b)  and  (c)  The  Commission  has
 completed  its  examination  of  the
 records  in  its  possession.  It
 has,  however,  not  been  able
 to  proceed  further  in  the
 matter  of  collecting  fresh  material  or
 taking  evidence  on  account  of  the  stay
 order  served  on  the  Commission  by
 the  Supreme  Court  on  the  22nd  May,
 ‘1957,  restraining  it  from  proceeding
 further  with  :ts  investigation,  pending
 the  hearing  and  final  disposal  by  that
 Court  of  the  appeals  filed  by  Shri
 Ramkrishna  Dalmia  and  others  against
 the  setting  up  of  the  Commission.
 Until  and  unless  the  Supreme  Court
 delivers  judgment  on  the  appeals
 and  holés  the  appointment  of  the
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 Commission  valid,  the  Commission
 cannot  proceed  with  its  work.

 Survey  of  AMPO  Region

 Shri  Barman:
 2068.

 <  shri  C.  Samanta:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  the  survey  of  the
 AMPO  region,  the  development  of
 which  has  been  entrusted  to  the
 Mimstry  of  Rehabilitation  has  been
 carried  out  or  is  at  present  being
 carried  out  by  the  Survey  of  India;
 and

 (9)  if  so,  (3)  the  progres  made  in
 the  work;

 (a)  number  of  staff  working  at
 present;

 (in)  whether  the  work  35  done  by
 aerial  survey  or  ground  survey;

 (iv)  difficulties,  if  any,  encountered
 by  the  survey  party  in  carrying  out
 survey  of  this  region?

 The  Minister  of  Education  and
 Scientific  Research  (Maulana  Azad):
 (a)  Only  acrial  photography  of  the
 area  is  being  carried  out  by  the  Sur-
 vey  of  India  through  the  Air  Survey
 Company  of  India  (Private)  Ltd.,  Cal-
 cutta,

 (b)  (2)  है| अ  is  reported  that  aerial
 Photography  of  about  7267  sq  mules
 out  of  a  total  arca  of  about  7660  sq.
 miles  had  already  been  completed
 by  the  2nd  November,  957  and  that
 aerial  photography  of  the  remain-
 ing  area  of  about  393  sq.  miles  was
 in  hand.

 (i)  Information  regarding  the  num-
 ber  of  staff  employed  by  the  Air  Sur-
 vey  Company  of  India  (Private)  Ltd.
 35  not  available.

 (iii)  By  aerial  photography.

 (iv)  It  is  reported  that  as  far  as
 aerial  photography  is  concerned,  no
 difficulties  are  involved  and  that,  sub-
 ject  to  weather  being  favourable,
 aerial  photography  of  the  whole  area
 is  expected  to  be  completed  shortly.
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 Residential  quarters  for  Reserve  Bank
 of  India  Employees

 2069.  Shri  T.  B.  Vital  Rac:  Will
 the  Minister  of  Finance  be  pleased
 te  state:

 (a)  whether  the  construction  of
 residential  quarters  at  Nagpur  to
 accommodate  20  families  of  the
 supervising  and  clerical  staff  of  the
 Reserve  Bank  of  India  has  since
 been  completed?

 (b)  if  not,  the  reasons  for  the
 delay;  and

 (c)  when  they  are  likely  to  be
 completed?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  buildings
 are  practically  ready  except  m  regard
 to  finishing  items.

 (b)  There  has  been  some  delay
 mainly  on  account  of  non-availability
 of  sufficient  quantities:  of  steel  and
 cement  at  various  stages  of  the  con-
 struction  work.

 (c)  The  Reserve  Bank  has  been
 advised  by  its  architects  that  the  quar-
 ters  would  be  ready  for  occupation
 by  the  end  of  December,  1957.

 Reserve  Bank  Employees
 2070.  Shri  T.  B.  Vitteal  Rao:  Wl

 the  Mimster  of  Finance  be  pleased
 to  state:

 (a)  at  what  stage  is  the  proposal
 ६0  extend  medical  benefits  to  the
 families  of  the  employees  of  the
 Reserve  Bank  of  India;  and

 (b)  when  it  is  likely  to  be  finalised
 and  brought  into  force?

 The  Minister  of  Finance  (Shri  T.  T.
 Srishnamachari):  (a)  The  Reserve
 Bank  of  India  has  already  a  scheme
 for  providing  medical  attendance  to
 the  familes  of  its  employees.  In  the
 staff  colonies  of  the  Bank,  dispensaries
 have  been  established,  where  treat-
 ment  is  given  to  the  members  of  the
 employees  and  their  families  at  con-
 cessional  rates.  A  suggestion  that  the
 existing  medical  facilities  should  be
 liberalised  has  been  under  considera-
 tion.
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 (b)  It  is  difficult  to  say  at  this  stage when  this  proposal  is  likely  to  be  final-
 ised.

 मलारी  के  निकट  प्राधीन  स्थान

 २०७१.  श्री  भक्त  दर्शन  :  क्या  शिक्षा
 और  वेज्ञानिक  गधेवेरपा  मंत्री  ८  अगस्त,  १६९५७
 के  तारांकित  प्रश्न  संख्या  ७३०  के  उत्तर  के
 मम्बन्ध  में  यह  बनाने  की  कृपा  करेगे  कि  :

 (क)  कया  गढ़वाल  जिले  में  मलारी
 ग्राम  के  निकट  झक-युग  के  इमशान-स्थलो
 की  खोज  के  सम्बन्ध  में  इस  बीच  कोई  अनु-
 संधान  किये  गये  हैं  ;

 (ख)  यदि  हा,  तो  कया  उम्र  श्रनुसंघान
 का  विवरण  सभा  पटल  पर  रला  जायेगा  ;

 (ग)  यदि  अनुसघान  झमी  तक  यूरे
 नहीं  हुए  हूँ,  तो  विलम्ब  के  क्‍या  कारण  हैं;
 झौर

 (घ)  प्रनुसधान  कब  तक पूरे  हो  जायेंगे  ?

 शिक्षा  और  वेशानिक  गवेध ला  मंजालय
 में  राज्य  मंत्री  (डा०  cary  ला०  भीमालो)
 (क)  जीहां।

 (ख)  एक  विवरण,  जिसमे  जाच  का
 परिणाम  बताया  गया  है,  सभा  के  पटल  पर  रख
 दिया  गया  &  [दखियें  परिश्चिष्ट  ५  थे गुजन्य
 संख्या  १३४]

 (ग)  तथा  (घ).  प्रश्न  नही  उठता  ।

 Sliver  Loan

 (Shri  Mahanty:
 2or2.)  Shri  Shivananjapps:

 Shri  ,:  N.  Mukerjee:
 Shrimati  Ha  Palchoudhari:

 Will  the  Minister  of  Finance  be
 pleased  to  state  the  number  and
 weight  of  pre-i947  Indian  coins  of
 higher  denominations  containing 50  per  cent.  silver  exported  to  the
 U.S.A.  upto  the  end  of  October,  1987, im  repayment  of  India’s  silver  loan
 under  the  Lend-Lease  Agreement?
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 The  Minister  of  Finance  (Shri  ह  T.
 Krishnamachari):  The  total  weight  of
 such  coins  was  997°3!  tons.  It  is  not
 possible  to  indicate  their  number  as
 such  defaced  and  cut  coins  are  booked
 in  Government  Accounts  by  weight
 only.

 Fourth  Assam  Rifles  at  Imphal

 2073.  Shri  L.  Achaw  Singh:  धा
 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  Fourth  Assam
 Rifles  at  Imphal  has  established  any
 Cantonment  Board  under  the  Can-
 tonment  Board  Act;

 (b)  whether  cattle  pounds  are  main-
 tained  by  the  said  Fourth  Assam
 Rifles;

 (c)  if  so,  under  what  provisions  of
 the  law;  and

 वे)  whether  the  cattle  pounds  are
 sold  by  auction  every  year?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 No.

 (b)  Yes  One  cattle  pound  is  main-
 tained,

 (c)  Under  the  provisions  of  the  Cat-
 tle  Trespass  Act,  1871,

 (d)  Cattle  pound  1s.  leased  annually
 by  calling  tenders.

 District  Project  Implementation
 Committees

 2034.  Shri  Sugandhi:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  who  constitutes  the  Dustrict
 Project  Implementation  Committees
 in  the  States  set  up  under  the  control
 of  Social  Welfare  Board  and  how;

 (b)  the  organisational  set  up  of
 these  Boards,  and  under  whose  guid-
 ance  they  work  at  District-levels;

 (c)  the  amount  spent  in  Bijapur
 District  during  the  years  ‘1962-53,
 ‘1953-54,  ‘1954-55,  1955-56  and  1956-57;

 (d)  the  amount  spent  for  tour
 purposes  annually;
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 (e)  the  amount  spent  on  adminis-
 tration  and  the  amount  spent  for  the
 actual  welfare  work  annually;

 (f)  whether  there  is  any  check  by
 Government  on  the  work  of  the  Dis-
 trict  Project  Implementation  Com-
 mittees;  and

 (g)  if  30०  whether  Government  will
 lay  the  reports  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  af  Education  and  Scientifie
 Research  (Dr.  K.  L.  Sbrimali):  (a)
 The  State  Advisory  Social  Welfare
 Boards  with  the  approval  of  the  Cen-
 tral  Social  Welfare  Board.

 (b),  (¢)  and  (d).  State-
 ment  giving  the  requisite
 information  38  placed  on  the
 Table  of  the  Lok  Sabha.  (See  Appen-
 dix  IV,  annexure  135).

 {e)  The  wiemmatan  «  hung  we
 lected  and  will  be  laid  on  the  Table  of
 the  Sabha  88  soon  as  possible.

 (£)  No,  Sir

 (g)  Does  not  arise

 Manipuris  in  Assam

 2075.  Shri  L.  Achaw  Singh:  Will
 the  Mnonister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Mani-
 puris  in  Assam  are  included  in  the
 list  of  Backward  Classes;  and

 (b)  2f  sb,  what  facilities  have  been
 provided  4$o  them  during  ‘1955-56,
 ‘1956-57  and  i957-58  to  remove  their
 somal  and  educational  backward-
 ness?

 The  Mivister  of  State  in  the  Minis-
 try  of  Home  Affaire  (Shri  Datar):  (a)
 The  State  Government  have  included
 Manipuns  iD  the  provisional  list  of
 other  Backward  classes  in  Assam.  The
 Central  Government  have  also  includ-
 ed  them  in  their  list  of  Other  Back-
 ward  Classes  for  Assam  for  the  pur-
 pose  of  gfant  of  post-matriculation
 scholarships:

 The  Central  Government  have  spent
 the  following  amount  on  post
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 matriculation  scholarships  to  Mani-
 puris  of  Assam:—

 1085-56  Rs.  6,007
 1956-57  Rs.  11,254
 ‘1957-58  Rs.  9,445  (Approx.)

 TOTAL  Rs.  26,706
 The  State  Government  heve  reserv-

 ed  fourteen  third  grade  junior  scholar-
 ships  of  Rs.  30  p.m.  on  the  results  of
 the  Matriculation  Examination.  These
 scholarships  are  over  and  above  the
 scholarships  secured  by  them  on  the
 basis  of  merit.  No  tuition  fee  is  charg-
 ed  from  Manipuris  as  from  other
 baekward  classes.

 Income-Tax  Assessment  Cases
 2076.  Shri  Raghunath  Singh:  Will

 the  Minister  of  Finance  be  pleased  to
 state:
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 (a)  how  many  cases  of  income-tex
 assessment  are  pending  since  the  last
 four,  three,  two  and  one  year  respec-
 tively  in  India  upto  the  3lst  March,
 1989;  and

 (b)  how  many  appeals  against  assess-
 tments  made  by  income-tax  officers
 are  pending  with  the  Appellate  As-
 sistant  Commissioners  of  Income-Tax
 since  the  last  four,  three,  two  and
 one  year  respectively  upto  the  ist
 March,  9577

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  required
 information  is  being  collected  and  a
 statement  will  be  laid  on  the  table  of
 the  House  as  early  as  possible.

 (0)  Pending  for  four  years  of  more  at  on  31-3-1957  १442
 Pending  for  three  years  or  more  as  on  (31-3+1987  3323
 Pending  for  two  vears  of  More  as  On  31-3-1987  9437
 Pending  for  one  year  of  Mote  a8  on  ३-3-  947  33098

 Foreign  Aid  for  Development  Projects

 2071,  Shri  Kodiyan:  Wi!]  the  Min-
 ister  of  Finance  be  pleased  to  state:

 (a)  the  development  projects  for
 which  Government  have  entered  into
 negotiations  with  foreign  Govern-
 ments  or  concerns  recently;  and

 (>)  the  development  projects  in
 which  foreign  capital  is  participating
 already?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  A
 statement  giving  the  required  infor-
 mation  will  be  laid  on  the  Table  of
 the  House  shortly.

 Strike  by  Reserve  Bank  Employees

 2078.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  employees  of  the
 Reserve  Bank  staged  a  pen  down
 strike  in  Calcutta  recently;  and

 (b)  if  80,  reasons  therefor?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  clerical
 and  subordinate  staff  of  the  Calcutta
 Office  of  the  Reserve  Bank  of  India
 staged  pen  down  strikes  on  three  occa-
 sions  in  September  and  October  this
 year,  There  were  demonstrations  on
 four  other  occasions  and  a  complete
 strike  on  the  779  October,  1957.

 (b)  The  strikes  were  mainly  held
 in  support  of  the  demand  for  the  grant
 of  compensatory  allowance  and  also  in
 sympathy  with  other  bank  employees
 who  had  gone  on  strike.

 Tripura  Administration

 2079.  J  Shri  Bangshi  Thaker: *
 प्‌  ढोल  Dasaratha  Deb:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  employees
 under  the  Tripura  Administration
 who  are  still  temporary;
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 (b)  whether  it  is  a  fact  that  most
 of  them  are  serving  for  the  last  4  to
 5  years;  and

 (९)  if  so,  the  reasons  for  not  con-
 firming  them  uptill  now?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 5,516.

 (b)  No.  There  are  only  two  hundred
 and  eighty-one  temporary  employees
 who  have  been  in  service  for  the  last
 4  to  5  years

 (6)  Most  of  the  temporary
 employees  who  have  put  in  4  to  5
 years  of  service  were  employed  on
 schemes  or  m  departments  which  are
 themselves  temporary.

 Tribal  Students

 2080.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Education  and  Scien-
 tific  Research  be  pleased  to  state
 whether  Government  propose  to
 establish  another  Tribal  Boarding
 House  for  accommodating  at  least  50
 tribal  students  at  Agartala?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific
 Sesearch  (Dr.  K.  UL.  Shrimali):  A
 statement  rts  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IX,  an-
 nexure  No  136).

 Car  Nicobar  Islands

 |  Dr.  Bam  Subhag  Singh:
 ‘208i.  <  Shri  A.  8.  Saigal:

 |  Shri  Raghunath  Singh:
 Will  the  Minster  of  Home  Affairs

 be  pleased  to  state:

 (a)  the  number  of  shops  and/or
 buildings  owned  by  traders  in  pre-
 War  days  tn  Car  Nicobar;  and

 (b)  what  use  is  made  of  these
 shops  or  buildings  at  present  and  in
 whom  the  property  in  them  vests
 now”

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  number  is  not  known  as  the  pre-
 wious  records  are  not  available.
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 (b)  All  the  shops  and  buildings
 were  dismantled  by  Japanese  and  left
 in  a  dilapitated  condition.  After  the
 re-occupation  of  the  Islands,  al!  the
 ruined  buildings  were  taken  over  by
 the  Nicobarese  in  whose  communally
 owned  plantations  the  buildings  were
 situated.  Out  of  the  ruins,  20  sites
 were  given  by  the  Nicobarese  to  M/S
 Akoojee  Jadweet  &  Co.,  then  Govern-
 ment  agents,  who  constructed  the
 existing  buildings  and  transferred
 them  on  payment  to  Car  Nicobar
 Trading  Company  in  ‘1955.  On  the
 remaining  sites  some  dwelling  houses.
 Co-operative  Societies  and  schools
 have  been  constructed  by  the  Nico-
 barese.

 Advisory  Council  for  Andaman
 Islands

 Or.  Ram  Subhag  Singh:
 Shri  A.  s.  Saigal:

 Will  the  Mimster  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  one  of  the  members
 of  the  Advisory  Council  for  the
 Andaman  islands  re-constituted  in
 September,  49597  is  a  Government
 employee  being  a  village  chowdhri
 under  the  Revenue  Department  and
 another  member  a  Government  benefi-
 ciary:

 4)  holding  a  concession  from
 Forest  Department,  Port  Bla,  in
 the  form  of  a  timber  quota  for  export
 at  reduced  rates  of  royalty  payable  to
 Government.

 (u)  being  an  applicant  for  a  big
 loan  from  the  Local  Admunuistration
 for  some  pnvate  business;  and

 Qin)  having  a  lhquor  licence  in
 his  son's  name:  and

 (b)  of  so,  whether  Government
 have  considered  the  advisability  of
 excluding  such  persons  from  the
 Council?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 None  of  the  Members  2s  a  Government
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 employee  or  Government  beneficiary
 i  the  real  sense  of  the  terms.

 One  of  the  members  is  a  cultivator
 of  Webi  Village  in  North  Andaman
 and  also  a  village  Chowdhni,  for  per-
 forming  specified  duties  including  col-
 lection  of  revenue  and  those  under
 Gection  45  of  the  Criminal  Procedure
 Code  Village  Chowdhries  are
 appointed  from  among  leading  public
 men  of  the  area  concerned  and  are  not
 Government  servants,  though  they  are
 given  some  stipend  for  performing
 certain  specified  duties,

 Another  member  38  a  retired  Forest
 Officer  and  a  permanent  resident  of
 Port  Blair  He  is  engaged  in  business
 of  timber  extraction  in  the  Andamans
 and  its  export  to  the  mainland.  He
 does  not  enjoy  any  concessions  in  the
 rates  of  royalties.  He  also  applied  for
 @  lean  under  State  Ard  to  Industries
 Act  for  establishing  a  Saw  Mill  which
 -  rejected  by  the  Admmustration
 His  son  held  a  liquor  vending  hcence
 from  April  7956  to  September  3957
 end  carried  on  business  separately
 from  his  father.

 (b)  There  33  no  bar  to  such  mem-
 bers  being  nominated  on  the  Council,
 provided  they  have  local  influence  and
 can  represent  public  interests.

 Income-Tax  Authority  in  Nicobar
 Islands

 |  Shri  Raghanath  Singh

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  who  is  the  mcome-tax  autho-
 rity  in  Nicobar  Islands:

 (b)  the  number  of  assessees  (i)  in
 Government  or  private  employment and  (dh)  other  than  salaried  persons;

 (c)  the  total  collections  of  income-
 tax  from  both  the  categories  of  asses-
 sees  separately  during  ‘1956-57;  and

 (d)  whether  Government  are  satis-
 हिन्ठे  that  tax  is  not  evaded  on  a  large
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 scale  under  the  head  “profits  from
 business  etc.”?

 The  Minister  of  Finance  (Shri  T,  T.
 Krishnamachari):  (a)  The  Income-tax
 authorities  for  the  Nicobar  Islands
 are:

 WM  The  Assistant  Commissioner,
 Nicobars  who  functions  as  the
 Income-tax  Officer,  Nicobars;

 (2)  The  Deputy  Commissioner,
 Andaman  and  Nicobar  Islands
 who  functions  as  the  Appel-
 late  Assistant  Commussioner
 of  Income-tax  for  Nicobars;

 (3)  The  Chief  Commissioner,
 Andaman  and  Nicobar  Islands
 who  functions  as  the  Com-
 mussioner  of  Income-tax  for
 Nicobar  Islands

 (4)  The  mformation  is  given
 below  so  far  as  Nicobar
 Islands  are  concerned:

 ‘1956-57

 (b)  4)  oe  62

 (a)  oo  2

 (e)  Total  collection  of  income-tax
 during  1956-57  were  as  follows:

 (2)  Assessees  in  Govern-
 ment  or  private  em-
 ployment  Rs.  87

 (u)  Other  than  salaried
 persons  Rs.  29,020

 (d)  Yes

 Inspection  Bungalow  in  Andamans

 Dr.  Ram  Subhag  Singh:
 f  Gbri  Raghunath  Singh:

 Shri  A.  5.  Saigal

 Will  the  Minister  of  Heme  Affaten
 be  pleased  to  state.

 (a)  whether  the  contract  for  the
 construction  of  an  Inspection  Bunga-
 low  at  Car  Nicobar  was  given  to  the
 monopolist  trader  there  without  cal
 ling  any  tender  for  the  same;
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 (b)  if  sa,  the  veasons  therefor;

 (९)  whether  the  contract  was
 warded  at  35  per  cent.  sbove  the

 P.W.D.  schedule  प्  rates;
 (a)  if  so,  the  reasons  therefor;
 (e)  whether  it  is  a  fact  that  first

 class  Padauk  timber  was  supplied  by
 the  P.W.D.  to  the  contractor  for  the
 constryction  of  the  bungalow,  but
 hardwood,  which  inferior  and
 cheaper  timber,  was  used  by  the  con-
 tractor  in  place  of  Padauk;  and

 (2)  whether  these  facts  are  in  the
 knowledge  of  the  local  administra-
 tion  and  whether  the  administration
 have  taken  any  action  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 tey  of  Home  Affairs  (Shri  Datar):  (a)
 to  (f)  The  information  is  being  col-
 lected  and  will  be  pieced  on  the
 Table  of  the  House  as  soon  as
 received.

 India  Security  Press,  Nasik

 2685.  Shri  Jadhav:  Will  the  Munis-
 ter  of  Finance  be  pleased  to  state:

 (a)  what  is  the  constitution  of  the
 Departmental  Promotion  Committee
 of  the  staff  of  the  India  Secunty
 Press,  Nasik;  and

 (b)  what  is  the  cnterion  for  pro-
 motion?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  Depart-
 mental  Promotion  Cammittee  for  staff
 consists  of  the  Master,  the  two  Deputy
 Masters  and  the  Deputy  Controller  of
 Stamps.  A  representative  of  the  De-
 partment  of  Economic  Affairs,  Minis-
 try  of  Finance,  also  sits  on  the  Com-
 mittee,  as  Member.

 (b)  For  non-selection  posts,  promo-
 tion  is  made  according  to  seniority,
 subject  to  the  rejection  of  the  unfit.
 Selection  posts  are  filled  by  promo-
 tion  based  principally  on  merit  but
 telative  seniority  is  also  taken  into
 consideration.

 India  Security  इल््या,  Nasik

 2086.  Shri  Jadhav:  Will  the  Minis-
 ter  of  ही.  be  pleased  to  state

 राज-  प्रथा  झा  ऐश  का  प्रतिवेदन

 २०८७.  ची  wo  मेन  भालबीय  :  क्‍या

 युज-कार्य  सत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सभ  है  कि  राज-भाषा
 झायोग  के  प्रतिवंदत  का  हिन्दी  अनुवाद
 कराया  गया  था  ;

 (ल)  गदि  हा,  तो  इसका  हिन्दी  सस्करण
 क्यो  नही  प्रकाशित  किया  गया  ,  झौर

 (ग)  इसके  कब  तक  प्रकाशित  होने
 को  सम्भावता  हूँ  ?

 गह-कार्य  संत्रालय  में  राज्य-मंत्रों  ी

 दालार)  :  (क)  तथा  (ख).  रिपोर्ट  का

 हिन्दी  अनुवाद  लगभग  पूरा  हो  गया  है  भौर

 इसके साथ  साथ  वह  छप  भी  रहा है

 (ग)  लगभग  दो  महीने  के  प्रन्दर  ।

 जायोग  तथा  समितिया

 one.  थी  क०  ह 1  मालवीय  क्‍या

 गुह-कार्य पत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  १६५४०  से  प्रकतूवर,  १६४७  तक
 की  अ्रवधि  में  गुह-कार्य  मंत्रालय  के  भ्रषीन
 कितने  झायोगो  तथा  समितियों  ने  काम

 किया  ,

 (ख)  34  पर  कितना  व्यय  ह्भा  ;
 झौर

 (य)  इन में  से  कितने  श्ायोगों  तथा

 प्रमितियों  की  सिफ़ारियों  सरकार  वे  स्वीकार

 कर  ली  हैं  ?



 aa  ‘Writes  Answers  ©  0  DECEMBER  67

 gent  tree  में  राश्यन्मंत्री  ी
 बालाए) :  (क)  छः  ।

 (रू)  लगलग  बीस  लाख  द्पए  ।

 (ग)  भ्रायोग  भौर  समितियों  की  सिफा-

 थि  विधाराधीन  हैं  -  तीसरी  समिति  की

 रिपोर्ट  की  झमी  प्रतीक्षा  को  जा  रही  है  ।

 चौथी  समिति  की  सिफारिशें  संसद्‌  के  संशोधन

 के  अनुसार  स्वीकार कर  ली  गई  हूं  भौर  रोष

 दो  की  भी,  जहां  तक  सम्भव था,  मान ली  गई

 हं

 HU  Allowance

 zees.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Home  Affairs  be  plessed
 to  state:

 (a)  whether  it  is  a  fact  that  the

 question
 of  giving  hill  allowance  to

 mment  servants  serving  in  the
 remote  hill  areas  in  the  Union  Terri-
 tories  is  under  the  active  considera-
 tion  of  Government;

 (b)  whether  any  decision  has  been
 taken  in  this  matter;  and

 (९)  if  so,  what  will  be  the  rate  of
 hil)  allowance  for  employees  under
 the  Manipur  Administration?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes,  in  the  case  of  Government  ser-
 vants  of  the  Manipur  Administration
 only.

 (b)  Yes.

 (c)  The  following  hill  allowance  has
 been  sanctioned  with  effect  from  ist
 October  4957  to  28th  February  4980
 for  those  of  the  employees  who  are
 posted  and  serving  in  the  four  hill
 sub-divisions  (namely,  Ukhrul,
 Tamenglong,  Churchandpur  and  Jiri-
 bam)  other  than  those  who  are  em-

 =
 on  deputation  terms  from  other

 tes  :-—
 (i)  For  gazetted  officers:

 At  the  rate  of  Rs.  80  p.m.
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 (i)  For  non-gazetted  staff:

 Pay  Hill  allowance
 Rs.  00  p.m.

 Or  less  20  per  cent,
 of  pay

 Above  Rs.  00
 p.m.  35  per  cent.

 of  pay.

 Pay  Scales  in  Union  Territories

 Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Fimance  be  pleased  to
 state  whether  the  question  of  revi-
 sion  of  pay  scales  of  the  employees
 under  the  different  Union  Territories
 Administration  has  been  included  in
 the  terms  of  reference  of  the  Pay
 Commission  set  up  by  the  Union  Gov-
 ernment?

 The  Minister  of  Finance  (Shri  ९,  T.
 Krishnamachsri):  Yes.

 Death  of  “Fregman”  Pethkar

 ‘wept.  Shri  Assar:  Will  the  Minister
 of  Defence  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  85
 on  the  l3th  November,  i957  and  state:

 (a)  whether  Government  have  since
 examined  the  report  of  the  death  of
 “Frogman”  Pethkar;

 (b)  if  so,  the  findings  thereof;

 (c)  whether  any  other  death  of  a
 “Frogman”  of  the  same  type  has
 occurred;  and

 (d)  if  so,  the  name  of  the  “Frog-
 man”  and  the  date  on  which  the  inci-
 dent  occurred?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir.

 (b)  The  following  are  the  findings
 of  the  Board  of  Enquiry  set  up  by  the
 Royal  Navy  to  enquire  into  the  death
 of  Engineering  Mechanic  P.  N.  Peth-
 kar--

 (i)  Pethkar  made  his  third  dive  of
 the  day  at  approximately
 34°53  hours.  He  signalled  that
 he  had  reached  the  bottom
 and  was  then  ordered  by  sig-
 nal  to  go  to  the  end  of  his
 distance  line.  Shortly  after
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 (ili)

 (iv)

 (v)
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 this,  he  made  an  unintelligi-
 ble  signal,  and,  after  three
 check  signals  from  the  sur-
 face,  he  was  pulled  up.
 In  the  opinion  of  the  Board,
 artificial  respiration  was  start-
 ed  as  promptly  as  possible.  It
 was  maintained  by  a  team
 until  death  was  pronounced  in
 the  Royal  Naval  Hospital,
 Chatham,  about  one  hour
 later.

 There  was  unfortunately  some
 delay  in  the  arrval  of  the
 ambulance  at  the  scene  of  the
 accident  mainly  due  to  the
 ignorance  of  the  driver  about
 the  location  of  the  diving
 school.  But  the  Boara  came
 to  the  conclusion  that  thi<
 delay  had  no  effect  on  the

 wurteame  wa?  the  incident  -Fozen
 if  the  ambulance  had  arnved
 fifteen  minutes  earlier,  it
 would  probably  have  made
 little  difference  as  Pethkar
 probably  died  shortly  after
 leaving  water.  Evidence  was
 available  to  show  that,  al-
 though  the  artificial  respira-
 tion  was  carried  out  efficient-
 ly  and  correctly,  it  had  no
 effect.
 The  face-mask  of  Pethkar  was
 flooded.  The  mask  was,  how-
 ever,  known  to  fit,  as  he  had
 just  completed  a  successful
 dive  with  a  dry  mask.  The
 most  hkely  explanation  for
 the  presence  of  water  in  the
 mask,  according  to  the  Board,
 was  that  Pethkar  experienced
 trouble  with  his  nose  clip  and
 in  trying  to  adjust  this,  inad-
 vertently  admitted  water  to
 hus  face  mask.  This,  if  his
 nose  clip  had  come  off,  would
 have  allowed  water  to  enter
 his  breathing  passages.
 No  definite  cause  of  Pethkar’s
 drowning  could  be  established.
 Because  of  the  conditions  of
 the  dive,  the  Board  ruled  out
 the  possibility  of  oxygen  and
 carbon  dioxide  poisoning.
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 (vi)  The  dive  was  properly  super-

 vised  throughout  and  it  was
 COnyidered  that  no  blame
 should  be  attributed  to  the
 instructor  or  the  attendant.
 The  Board  were  of  the  opi-
 nion  that  accidents  of  this
 tYPy  were  an  inherent  risk
 IN  Shallow  water  diving.  Any

 safety  restrictions  which
 MlZht  be  imposed  would  only
 tend  to  diminish  the  self-reli-
 ance  that  is  essentzal  in  self-
 contained  diving.

 (९)  No.

 (d)  Does  not  arise.

 Prodnctinn  of  Sound  Projectors
 2092.  Shri  Gajendra  Prasad  Sinha:

 Will  the  Minster  of  Defence  be  pleas-
 ed  to  state:  .

 (a)  whether  the  recent  demonstra-
 tion  of  35  mm.  sound  projector
 designed  anq  produced  at  Dehra  Dun
 Ordnance  Factory  was  successful;
 and

 (b)  if  so,  the  steps  that  are  being
 taken  for  ity  commercial  production?

 The  Deputy  Minister  of  Defence
 (Shri  Raghtramaiah):  (a)  Yes,  Sir.

 (b)  The  Question  of  interesting  some
 firms  in  the  manufacture  and  market-
 ing  of  the  brojector  ७  under  consi-
 deration.

 Pre-brimary  Education
 2093.  Shri  gupakar:  Will  the  Minis-

 ter  of  Education  and  Scientific  Re-
 search  be  Dicased  to  state:

 (a)  the  State-wise  distribution  of
 grants  by  the  Government  of  India

 er
 pre-primary  education  in  1956-57;

 an

 (b)  the  Ptr  capita  Government  ex-
 penditure  far  each  child  on  pre-pri-
 Mary  education  in  each  of  these
 States?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  x,  L.  Shrimali):  (a)  and
 (b).  A  statement  is  jaid  on  the  Table
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 of  the  Lok  Sabha.  [See  Appendix
 TV,  annexure  No.  187}.

 Punjab  State  Social  Welfare
 Advisory  Board

 2094.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state  the
 amount  granted  by  the  Central  Social
 Welfare  Board  to  the  State  Social  Wel-
 fare  Advisory  Board  of  Punjab  during
 1955-56  and  1956-57?

 The  Minister  of  State  in  the  Mintis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  है.  L.  Shrimall):

 Year  Total  amount
 1955-56  Rs.  1,383,000
 ‘1956-57  Rs.  +2,81,500

 Provident  Fand  of  Defence  Establish-
 ment  Personnel

 Shri  S.  M.  Banerjee:
 Sad  {  shri  Tangamani:

 Will  the  Munster  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some-
 tumes  civilan  workers  in  Defence
 Establishments  are  not  paid  their
 contributory  provident  fund  dues
 even  after  six  months  of  their  retire-
 ment;

 ९४)  if  so,  the  reasons  for  delay;  and

 (c)  the  number  of  such  pending
 cases?
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 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  Yes,  Sir.

 (b)  A  statement  explaining  the
 reasons  is  laid  on  the  Table  of  the
 Lok  Sabha  {See  Appendix  IV,  an-
 nexure  No.  i38}.

 (c)  The  information  728  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha.

 Foreign  Exchange

 2096.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Finance  be  pleased  to
 state  the  amount  of  foreign  exchange
 utilized  by  Newspapers  or  other  agen-
 cies  for  the  payments  made  to  news-
 features  and  comic  syndicates  in  the
 USA,  UX  and  other  countries  dur-
 ing  (1956-57  and  1957-58  so  far?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari);  The  exact  figures
 of  the  amount  of  foreign  exchange
 paid  by  newspapers  or  other  agencies
 to  newsfeatures  and  comic  syndicates
 in  the  US.A,  the  UK  and  other
 countnies  for  these  two  years  are  not
 available  The  available  data  cate-
 gorizes  these  transactions  under  the
 two  broad  purpose-heads,  namely,

 (i)  Newspaper  Correspondents;
 and

 Gi)  Payments  for  periodicals,
 correspondence  courses  etc.  This
 data  is  contained  in  the  statement
 below:

 (In  thousands  of  Rupees)

 Newspaper  Correspondents  Periodicals,  correspondence
 courses  etc.

 Other  Other
 U.K.  U.S.A.  coun-  Total  U.K.  U.S.A.  coun-  Total

 tries  tries*

 1956-57  400  730

 ॥।
 फ्

 है  8
 पद्य  August)

 90
 S70  =  2850  2040  340  $,a30

 170  7230  739  7360  39320

 ®  Mainly  Sweden  and  France.
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 School  Buildings  in  Neiveli  Project
 Area

 2097.  Shri  Elayaperumal:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleasea  to  state  the  amount  spent  on
 the  Secondary  School  buildings,  play-
 ground  and  park  in  the  lignite  Project
 area  at  Neiveli?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swarap  Singh):  There  is
 no  secondary  school  at  Neiveli  at
 present.  Only  an  elementary  school
 and  a  middle  school  are  maintained
 at  the  Project’s  expense  and  so  far
 an  expenditure  of  Rs.  58,460  has  been
 incurred  on  the  construction  of  build-
 ings  for  these  schools.  A  plot  of  land
 adjoining  the  schools  has  been  level-
 led  and  is  being  used  as  a  play-ground
 common  to  both.
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 Delegations  Abroad

 2098.  Sardar  Iqbal  Singh:  Wifl  the
 Minister  of  Fimance  be  pleased  to
 state:

 (a)  the  number  of  Indian  business
 and  other  delegations  which  went
 abroad  during  the  last  two  years;  and

 (b)  the  extent  to  which  the  foreign
 exchange  resources  diminished  during
 these  years  due  to  their  visit  abroad?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  955  956

 l2  02

 (b)  The  exact  figures  of  foreign  ex-
 change  released  on  account  of  visits
 abroad  of  Indian  business  and  other
 delegations  during  the  last  two  years
 are  not  available.  The  following  table
 shows  the  foreign  exchange  released
 during  the  years  955  and  956  for
 business  travel,  official  business  and
 others:

 (Figures  in  thousands  of  Rupees)

 Category

 Business  travel

 Officral  business

 *Others

 Tora.

 7955  3956

 24,95  39.52

 4:47  11,88

 112,46  44.I0

 1,41 .88  95.50

 “Includes  all  other  travel  expenses  not  covered  by  the  purpuse-wise  statistics  maintained  by
 the  Reserve  Bai  k  of  India,  such  as,  (i)  Cultural  visits  (other  than  toe  sponsored  by  Govern-
 mert  )  (४)  Dat  ७0  troupes,  ete.  (hi)  Remittances  to  cover  cust  of  rail  transportation  in  the
 foreign  country.

 2099.  Sardar  Iqbal  Singh:  WiN  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  75  on  the  ह ३.  July,  4957  and
 state:

 (2)  whether  the  group  of  librarians
 from  Indian  Universities  sent  to
 America  for  study  of  library

 technique  have  submitted  any  report
 to  Government  after  their  return;  and

 (b)  if  so,  the  main  features
 thereof?

 The  Minister  of  State  in  the  Mink-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  Yes,
 Sir.

 (b)  A  statement  is  laid  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  129}.
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 Afiny  Camps  at  the  Bally  Sea-Plane
 Base

 wm
 ft  mente

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  inconvenience  likely  to
 be  caused  by  the  proposed  closure  of
 the  public  road  in  and  around  the
 army  camps  situated  at  the  Bally  Sea-
 Plane  base  near  Calcutta;

 (b)  whether  :t  is  &  fact  that  the  sea-
 plane  base  has  long  been  defunct;  and

 (c)  whether  he  has  considered  the
 representation  of  the  local  population
 against  it?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramatah):  (a)  and  (c).
 Yes,  Sir  It  is  felt  that  no  great  in-
 convenience  is  hkely  to  be  caused
 by  the  proposed  closure  of  the  road,
 as  there  is  a  perfectly  good  bye-pass
 road  in  existence,  which  can  be  used
 by  the  civil  population  and  which
 entails  an  additional  distance  of  anly
 about  a  hundred  yards.  On  an  appli-
 cation,  filed  under  Article  226  of
 the  Constitution  of  India  by  the
 Commissioner,  Kamarhat:  Municipa-
 lity,  the  Calcutta  High  Court  has
 issued  an  injunction  staying.  the
 orders  of  the  local  military  authorities
 closing  the  road.  It  is  consequently
 now  open  to  the  public.

 (b)  Yes,  Sir;  but  an  area  of  25,665
 acres  of  land  has  been  retained  for
 use  by  certain  Army  units.

 Mandariya  Dam  (Reservoir)  Saakh
 River

 20l.  Shri  8.  C.  Gedsora:  Wl  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  the  number  of  families  displac-

 pol
 the  construction  of  Mandariya

 across  Sahkh
 river;  and

 a

 (b)  the  arrangement  made
 habilitate  them?
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 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Information  regarding  the  num-
 ber  of  families  likely  to  be  affected
 is  not  available.  The  Government  of
 Orissa  have  agreed  to  provide  the
 land  required  for  the  Mandira  Dam
 Project  to  the  Hindustan  Steel  Private
 Lamited  The  responsibihty  of  the
 Hindustan  Steel  Private  Limited  is  to
 advance  to  Government  of  Orissa,
 lump-sum  amounts  towards  the  com-
 pensation  to  be  paid  to  the  displaced
 persons.  The  responsibilty  of  the
 rehabihtation  of  the  displaced  persons
 is  that  of  Orissa  Government.

 Agricultural  Courses
 2102,  Shri  Damani:  W:!]  the  Minister

 of  Education  and  Scientific  Research
 be  pleased  to  state  whether  Govern-
 ment  intend  to  introduce  a  course  of
 studies  in  Agriculture  at  the  Secon-
 dary  School  stage?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimalf):  Agricul-
 ture  is  already  one  of  the  diversified
 courses  introduced  in  the  Multipur-
 pose  schools  which  came  into  exis-
 tence  in  some  of  the  States  in  1954.
 The  Government  have  no  other  pro-
 posal  at  present  under  consideration
 in  this  connection

 Hill  Tribes  in  Kerala
 2i03.  Shri  Jinachandran:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  whether  there  is  any  scheme
 under  the  consideration  of  Govern-
 ment  for  the  benefit  of  the  hill  tribes
 of  Wynad  in  Kerala  to  (i)  establish
 a  mobile  medical  unit  and  (ii)  start
 an  industrial  school?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  Yes,
 Sir.

 wee  राजाओं  के  विषद्ध  बीचानी  मुकदमे

 २१०४.  थी  जगदीश  अवस्थी :  क्या

 बह-कार्य  मंत्री  यह  बताने की  कृपा  करेंगे
 फिः

 (क)  गत  तीन  वर्षों  में  कितने  1...
 राजाजों  के  विरड  व्यावोलयों  में  दीवानी
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 मुकदमे  दायर  करने  की  झनुमति  प्रदान  की

 गई;

 (ख)  यह  भनुमति  किस  झाधार  पर
 दो  गई  थी;

 (ग)  कितने  मामलों  में  मुकदमा  दायर
 करने  को  अनुमति  नही  दी  गई;  भौर

 (घ)  इसके  कया  कारण  हे  ?

 गुह-कार्य  मंत्रालय  में  राज्य-मंजी  (शो
 बालार)  :  (क)  १०५

 (ग)  ६१

 (ख)  तथा  (घ).  दोवानी  मुकदमे  दायर

 करने  को  ग्रनुमति  भाम  तौर  से  दे  दी  जातो

 है  किन्तु  नीचे  दिए  गए  मामलों  में  ऐसा  नहीं
 किया  जाता  —_—

 (१)  जहां  पर  मुकदमे  का  उद्देश्य  राजा
 को  तंग  करना,  धमकी  देकर  नाजायज  फायदा
 उठाना  या  दिक  करना  हो  ;

 (२)  जहा  सरकार  को  ऐसे  तथ्यों  की

 जानकारी  हैं  कि  जिन  प्वारो  पर  मुकदमा
 दायर  करना  हो  वे  निराधार  हो  या  उनमे
 स्पष्टत:  कोई  भोचित्य  ही  न  हो  ;

 (३)  जहा  ऐसी  अनुमति  देने  से  राजाशो
 को  दिए  गए  उन  भादवासनी  या  गारण्टी  का
 उल्लघन  होता  है  जो  संविधान  में  था  पक्‍्नन्यत्र
 दी  गई  है;  भौर

 (४)  जहा  मुकदमा  उस  कायंवाही  से

 सम्बन्धित  हो  जो  राजा  के  शासन  काल  में
 उसके  या  उसके  प्राधिकारी  द्वारा  की  गई

 हो  या  करते  से  रह  गई  हो  ।

 Accidents  at  Rourkela

 2105.  Shri  Sanganpa:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 accident  resulting  in  the  death  of  two
 persons  took  place  on  the  22nd
 November,  i957  while  laying  out
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 drain  pipe  lines  in  the  Rourkela  steel
 plant  area;

 (b)  the  number  of  accidents  of
 this  kind  which  have  taken  place
 since  the  inauguration  of  the  work
 of  the  project;

 (c)  the  number  of  victims  involved
 in  each  accident;

 (a)  whether  any  compensation  was
 paid  to  their  relatives;  and

 (e)  if  so,  to  what  extent  in  each
 case?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  Yes,
 Sir.

 (b)  This  is  the  third  accident  of  its
 kind

 (c)  The  first  accident  occurred  on
 the  7th  June,  956  resulting  mto  the
 death  of  5  workers  and  minor  injuries
 to  three  other  workers.  The  second
 accident  which  took  place  on  the  20th
 March,  957  killed  one  worker  and
 injured  four  workers.

 (d)  and  (e).  Each  and  every  case  is
 treated  on  merits  in  accordance  with
 the  provisions  of  the  Workmen's  Com-
 pensation  Act.

 Muslims  acquiring  Citizenship  in
 Tripura

 2i06.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  Muslims  resid-
 ing  in  Tripura  who  possessed  land
 long  before  partition  of  India  and
 have  sworn  affidavit  in  the  Court  of
 Tripura  expressing  their  desire  of
 acquiring  citizenship  of  India  so  far;
 and

 (b)  the  number  of  cases  in  which
 citizenship  has  been  given?

 The  Minister  of  State  in  the  Minis-
 try  of  Heme  Affairs  (Shri  Datar):  (a)
 Nil.

 (b)  Does  not  arise.
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 Displaced  Persons  Colonies  and
 Basars  in  Tripura

 gi¢?.  Shri  Dasaratha  Deb:  Wil]  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  displaced  persons
 colonies  and  bazars  in  Tripura  which
 Dave  been  named  after  the  names  of
 Government  Officers  of  Tripura  since
 Independence;

 (b)  the  number  of  schools  establish-
 ed  by  the  Tripura  Administration
 which  have  been  named  after  the
 names  of  Government  officers  or
 advisers  to  the  Chief  Commissioner  of
 Tripura  since  the  independence;  and

 (c)  the  basis  for  naming  such  insti-
 tutions  or  colonies  or  the  bazars  in
 the  name  of  such  officers?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 (i)  Colomes—Five.

 (ii)  Bazars  —Nil
 (b)  Two.

 {c)  The  public  of  Tripura  and  not
 the  Tripura  Administration  named
 the  colonies  and  schools  as  such.

 The  names  of  the  five  colonies  are
 not  officially  recognised.  Official
 nomenclature  goes  by  the  names  of
 the  revenue  villages  in  which  they
 are  situated.  The  two  schools  were
 already  bearing  the  existing  names
 at  the  time  they  were  taken  over  by
 the  Tripura  Administration  from  non-
 Government  management.

 Seisnre  of  Ornaments  and  Jewellery
 2i¢8.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  some  used  gold  and
 silver  in  the  shape  of  ornaments  has
 been  seized  by  the  Land  Customs
 Office  of  Tripura  recently  at  Agartala;

 (b)  if  so,  the  reasons  for  such
 seizure;  and

 (e)  whether  the  seized  articles  have
 been  returned?
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 Tho  Minister  of  Finance  (Shri  T.  .
 Krishnamachari):  (a)  Yes,  Sir.  Some
 used  gold  and  silver  in  the  shape  of
 ornaments  etc.,  have  been  seized  by
 the  Land  Customs  Staff  of  Tripura
 from  certain  jewellery  shops  at
 Agartala  recently.

 (b)  The  seizures  were  effected  on
 prior  information  and  on  the  reason-
 able  belief  that  the  goods  were  smug-
 gled  from  East  Pakistan.

 (c)  The  seized  articles  have  not
 been  returned  to  the  parties  as  the
 cases  are  under  departmental  adjudi-
 cation.

 Thumias

 2i09.  Shri  Dasaratha  Deb:  Wil)  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  jhumias  who
 have  so  far  been  rehabilitated  in
 Amarpur  Division  of  Tripura;  and

 (b)  the  steps  being  taken  to  re-
 habilitate  tribal  jhumiag  in  Raima-
 serma  areas?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  2764  families.

 (b)  Cultivable  tilla  and  lunga  tands
 are  being  located  in  Raimaserma
 areas  and  settled  with  jhumias  at  two
 to  four  acres  of  land  per  family.

 छाब्रनियों  को  भूमि  में  मकानों  का  निर्माण

 २११०.  सेंड  अचल  सिह  :  क्या  प्रतिरक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  छावनी-झषेत्रों  मे ंमकान  बनाने  के
 लियें  नक्शे  किस  प्रकार  मंजूर  किये  जाते  हैं;
 शौर

 (=)  झधिक  से  अ्रधिक  कितने  समय  के
 झन्दर  प्राथियों  को  उनके  मकानों  के  नक्से

 मंजूर  या  नामंजूर  करने  के  बावजूद  सूचना
 दे  दी  जाती  है  ?
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 प्रतिरला  डैपभंत्री  (६.  रघुरामैया)  :

 (क)  तथा  (ख).  किसी  छावनी  में  मकान

 बनाने  वाले  को  छावती  बोर्ड  की  स्वीकृति  लेने
 के  लिये  प्रार्थता  करनी  पढ़ती  है  जिसमें  उसे
 मकान  का  सविस्तार  नक्शा  झौर  प्मंभिप्राय
 बताना  पड़ता  है  जिसके  लिये  मकान  उपयोग
 में  लाना  हो  ।  छावनी  बोर्ड  या  तो  स्वीकृति
 दने  के  इंकार  कर  देता  है  या  ऐसे  निर्देशों  के
 साथ  जिन्हें  वह  उचित  समझे  स्वीकृति  दे  देता

 है  ।  भूमि  के  मिलिटरी  एस्टेट  आफिसर  के
 अ्बन्ध  भ्रघीन  होने  की  झवस्था  में  स्वीकृति
 देने  से  पहले  बोर्ड  को  उससे  पूछ  लेता  पड़ता
 है  भ्राया  सरकार  को  कोई  झापत्ति  तो  नहीं  ।
 बोर्ड  को  भ्रपना  निर्ण  य  प्रार्थी  को  एक  मास  के
 झम्दर  सूचित  करना  होता  है  शौर  मिलिटरी

 एस्टेट  झाफिसर  को  उल्लिखित  की  गई
 भ्रार्थनाश्ों  की  अवस्था  में  दो  मास  के  भ्रन्दर  |
 यदि  उपरोक्त  अवधि  में  बोर्ड  भपना  निर्णय

 सूचित  न  करे  तो  प्रार्थो  बोड़ं  की  इस  उपेक्षा
 का  उसे  ध्यान  दिला  सकता  है  झौर  यदि  इसके
 १५  दिन  पह्चात्‌  भी  बोर्ड  का  निर्णय
 उसे  सूचित  नही  किया  जाता  तो  समझा  जायेगा
 बो  ने  बिना  किसी  वर्ठ  के  स्वीकृति  दे  दी  है  ।

 यदि  भूमि,  जहा  कि  मकान  बनाया  जाना  हैं,
 किसी  ऐसे  क्षेत्र  में  है  जो  इंडियन  वकर्स  श्राफ
 डिफैन्स  एक्ट  के  उपबन्धों  के  अधीन  हैं  तो
 प्रार्थी  को  आवश्यक  स्वीकृति  सम्बद्ध  सैनिक

 प्राधिकारी  से  लेनी  चाहिये।

 २.  भ्रधिक  विस्तार  के  लिये  सदस्य

 महोदय  का  ध्यान  कंण्टोन्मेण्ट  एक्ट  १६२४
 को  धाराझों  १७६  से  १८१  के  उपबन्धों  को
 झोर  भाकषित  किया  जाता  है  |

 Canteen  Staff  in  Defence
 Establishments

 2iil.  Shri  S.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 bring  the  canteen  staff  working  in
 different  canteens  in  the  defence
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 installations  at  par  with  other  civilian
 employees  in  regard  to  wages  and
 other  service  conditions;  and

 (b)  if  so,  when  a  decision  is  likely
 to  be  taken?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaizh):  (a)  Yes.

 (b)  The  question  is  under  consi-
 deration  of  the  Government.  It  is
 not  possible  to  indicate  a  time  limit.
 The  final  decision  will,  however,  be
 taken  as  quickly  as  possible.

 हरिजन  कह्यारत  बोर्ड

 २११२.  शौ  आंगड़े  :  क्या  ग॒हकार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  किस  किन
 राज्यों  ने  शब  तक  हरिजन-कल्याण  बोर्ड  नहीं
 बनाये  है  ?

 गह-कार्य  मंत्रालय  में  राज्य-प्ंत्रो  (भी
 बातार  )  :  मध्य  प्रदेश,  पजाब,  उड़ीसा,  श्ान्ध
 प्रदेश,  पश्चिम  बगाल  झौर  त्रिपुरा  तथा
 हिमाचल  प्रदेश  के  सघोय  क्षेत्रों  ने  भी  तक
 हरिजन-कल्याण  बोर्ड  नही  बनाये  हे  ।

 China  Clay  deposits  in  Neivell

 2113.  Shri  Elayaperamal:  Will  the
 Minister  of  Steel.  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  large
 quantities  of  China-clay  deposits  have
 been  found  in  the  lignite  project  area
 at  Neiveli;

 (b)  af  so,  whether  Government  have
 taken  any  steps  for  its  utilisation;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Yes.  These  deposits  occur  immediate-

 (७)  The  clay  has  to  be  freed  of  sané
 and  other  gritty  matter  before  it  can
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 clay  ig  expected  to  be  available  to-
 wards  the  end  of  990  and  it  will  meet
 the  demand  of  local  Ceremic  indus-
 tries,  among  others.

 (c)  Does  not  arise.

 Confirmation  of  Class  ह 4  Employees

 wile.  Shri  Bafkristima  Wasnik:  Wil
 qhe  Minister  of  Home  Agairs  be  pleas-
 ed  to  state:

 (a)  whether  there  are  any  Class  IV
 employees  of  the  Central  Government
 who  have  not  been  made  permanent
 even  after  they  have  put  in  ten  years
 of  service  or  more;

 (b)  ४१  so,  whether  a  statement  show-
 ing  their  number,  Minustry-wise  will
 be  laid  on  the  Table;  and

 (९)  the  main  reasons  for  not  mak-
 ing  them  permanent?

 The  Minister  of  State  in  the  Mintis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  to  (c)  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  in  due  course,

 Foreign  Investment  in  India

 ‘P15.  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state:

 (a)  the  names  of  foreign  firms
 whose  applications  have  been  approv-
 ed  by  the  Government  of  India  m  the
 year  ‘1956-57  for  starting  business  in
 India;

 (b)  the  total  amount  of  foreign  capi-
 tal  invested  by  these  foreign  firms;
 and

 (c)  the  terms,  if  any  under  which
 the  said  firms  have  been  allowed  to
 start  business  in  India?

 The  Minister  of  Finance  (Shri  T.  T.
 22  (a)  to  (ce),  The

 information  is  being  collected  and  a
 statement  will  be  Isid  on  the  Table
 of  the  Lok  Sabha.

 State  Bask  ef  Hy@ersbed

 1  su
 Shit  Agndl:  Will  the  Minister

 wv  te  pleased  to  state:
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 (a)  whether  it  is  a  fact  that  the
 State  Bank  of  Hyderabad  has  large
 amount  of  bad  and  doubtful  debts;

 {b)  if  so,  the  total  amount  of  such
 debts;  and

 (c)  the  reasons  therefor?
 The  Minister  of  Finance  (Shri  T.  ¥.

 Krishnamachari),  (a)  to  (c).  It  has
 been  found  on  the  basis  of  8  full
 investigation  carried  out  by  Reserve
 Bank  that  there  are  no  debts  for
 which  sufficient  provision  has  not.
 been  made  The  audited  balance
 sheet  of  the  bank  as  at  the  Sist
 December,  956  does  not  also  show
 any  debts  considered  doubtful  or
 bad,  which  are  not  fully  provided  for

 निर्वाचन  याजिकायें

 २११७  थी  पद्म  देव  क्‍या  विधि  मत्री

 यह  बताने  की  कपा  करेंगे  कि  प्रथम  सामान्य
 निर्वाचनों  के  सम्बन्ध  में  निर्वाचन  पाचिकाशो
 को  निबटाने  पर  सरकार  का  कितना  व्यय

 हुआ  है  ?

 विधि  मत्री  (को  Wo  सेन)  :  निर्वा-
 चने  याचिकाशों  को  निबटाने  पर  हुए  व्यय
 का  कुल  योग  पहली  अप्रप्रेल,  १६५७  तक
 १३,८८,  ३४३  रुपये  है  ।

 Welfare  Homes

 2118,  Shri  Krishna  Chandra:  Will
 the  Minister  of  Education  and  Sclenti-
 fic  Research  be  pleased  to  state:

 (a)  whether  the  Social  Welfare
 Homes  at  present  run  by  U.P.  Gov-
 ernment  are  being  transferred  to  the
 management  of  the  Central  Social
 Welfare  Board  or  to  that  of  the  Gov-
 ernment  of  India;

 (b)  whether  the  future  set  up  of
 their  management  has  been  finalised;
 and

 (c)  if  so,  the  details  thereof?

 te  ‘Tho  Minister  of  State  in  tte  Minis-
 try  of  Kitkcation  ahd  Scientific

 i search  (Dr,  K.  L.  Shrimali):  (a)  Na,
 Sir
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 (b)  Yes,  Sir.

 (c)  Statement  giving  the  requisite
 information  is  placed  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix
 IV,  annexure  No.  140).

 International  Industrial  Development
 Conference

 ‘2119  J
 Shri  5: a  N.  Makerjee: द  ह. ह  Prabhat  Kar:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  at  the
 recent  session  at  San  Francisco  of  the
 International  Industrial  Development
 Conference,  the  Governor  of  the  Re-
 serve  Bank  of  India  declared  that  the
 private  sector  was  having  a  dominant
 role  in  the  industrialisation  of  the
 country;  and

 (b)  whether  a  copy  of  the  relevant
 portion  of  the  speech  will  be  laid  on
 the  Table?

 The  Minister  ef  Finance  (Shri  T.  T.
 Krishgsamachari):  (a)  and  (b).  The
 relevant  extract  from  the  transcript
 of  the  speech  5  given  below:

 “In  discussion  the  role  of  the
 public  sector  tends  to  be  magnifi-
 ed  out  of  all  proportions  It  has
 been  estimated  that  in  terms  of
 investment  the  public  sector  of
 industry  in  India  accounts  for  not
 more  than  about  3  per  cent  of  the
 total  investment.  And  at  the
 pace  at  which  development  is
 taking  place,  it  would  be  extrava-
 gant  to  suppose  that  the  propor-
 tion  would  increase  to  anything
 more  than  5  or  20  per  cent  for  so
 fong  as  we  can  foresee  at  present.
 In  fact,  the  private  sector  is  play-
 ing  a  dominant  role  in  Indian
 economy  to-day  and  is  bound  to
 play  a  dominant  role  in  future.”

 Defence  Establishments

 2i98.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  the  Committee  appoint-
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 ed  to  go  into  the  service  conditions  of
 non-indtstrial  and  industrial  staff  in
 various  defence  establishments  has
 submitted  its  report;  and

 (b)  if  so,  what  are  the  specific
 recommendations?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  No

 (b)  Does  not  arise.

 Work  Load  in  Ordnance  Factories
 and  Depots

 2121,  Shri  8.  हा,  Banerjee:  Will  the
 Minister  of  Defence  be  pleased  to  state:

 (a)  whether  any  steps  have  been
 taken  to  assess  the  work  load  in
 Ordnance  Factories  and  Depots;  and

 (b)  if  so,  the  results  thereof?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b).
 The  workload  has  been  assessed  in  the
 Ordnance  Factories  and  found  to  be
 adequate  The  workload  in  the
 Ordnance  Depots,  which  are  not  pro-
 duction  units,  ts  assessed,  when
 establishments  are  reviewed  periodi-
 cally  and  adjustments  in  staff  are
 made  where  necessary

 Punjab  High  Coart

 2122.  Shri  Daljit  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  number  of  writ  petitions
 fled  in  the  Punjab  High  Court  at
 Chandigarh  during  956  and  937  so
 far;  and

 (b)  the  number  of  writ  petitions
 admitted  and  rejected  by  the  Punjab
 High  Court?

 The  Minister  of  State  in  the  Ministry
 ef  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha.
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 Stenographers,

 2i23.  Shrimati  Sucheta  Krfipalantf:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 stenographers  in  the  Central  Secre-
 tariat  are  not  eligible  for  appearing
 in  the  Assistant’s  Grade  Depart-
 mental  Competitive  examinations;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  In  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  The  Departmental  Competitive
 Examinations  referred  to  are  intended
 for  selecting  persons  Into  Grade  IV  of
 the  Central  Secretariat  Service.
 Stenographers  in  the  Secretariat
 belong  to  the  Central  Secretariat
 Stenographers’  Service.  They  are
 recruited  on  qualifications  and  con-
 siderations  different  from  those  on  the
 basis  of  which  Assistants  are  recruited
 and,  in  addition  to  the  promotion  to
 which  they  are  entitled  in  their  own
 service,  they  are  also  eligible’  for
 further  promotion  into  Grade  II  of
 the  Central  Secretariat  Service.  They
 have  not,  therefore,  been  made  eligible
 for  appearing  at  the  Departmental
 Examinations  for  selection  into  Grade
 IV  of  the  Central  Secretariat  Service.

 Roads  in  Manipur

 ‘2124,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  lay  a  statement  on  the
 Table  showing  the  names  of  roads
 other  than  National  Highways  in
 Manipur  which  are  under  the  admi-
 nistrative  control  of  Territorial
 Council  and  Manipur  Administration
 respectively?

 The  Minister  of  State  in  the  Mintis-
 try  of  Home  Affairs  (Shri  Datar):
 The  question  of  transfering  certain
 foada  under  the  control  of  the  Mani-
 pur  Territorial  Council  is  under
 consideration.  A  statement  will  be

 laid  on  the  Table  of  the  Lok  Sabha
 as  soon  as  possible.

 Scheduled  Caste  Employees
 2i28.  Shri  Sinhasan  Singh:  Wil

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  cir-
 cular  was  issued  recently  that  some
 preferential  treatment  might  be
 given  to  Scheduled  Caste  employees
 in  matters  of  promotions  also;

 (b)  if  so,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table;  and

 (c)  whether  this  circular  is  appli-
 cable  to  all  departments  of  Govern-
 ment  including  the  Railways?

 The  Minister  of  State  in  the  Ministry
 of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  A  copy  is  placed  on  the  Table
 of  the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No.  141.)

 ट्)  Yes.

 अनुसूचित  जाति  के  कमंणारों

 २१२६.  श्री  To  ला०  बारू ल  :  क्या
 बिख  मंत्री  यह  बताने  को  कृपा  करेंगे  कि  :

 (क)  आयकर  झायुक्त  (दिल्लो-राज-
 स्थान),  नई  दिल्ली  के  अधीन  भनुसूचित
 जाति  के  कितने  व्यक्ति  काम  कर  रहे  हे;

 (ख)  उनमें  से  कितने  गजेटेड  पदों  पर
 काम  कर  रहे  है  ;

 (ग)  क्‍या  यह  संख्या  उनके  लिये

 सुरक्षित  पदों  की  मख्या  के  भनुरूप  है;  भौर

 (घ)  यदि  नहीं,  तो  इसके  क्या  कारण

 है?

 विस  मंत्री  (ो  सि०  कष्णना-
 जारी)  :  (क)  १३६

 खि)  २

 (ग)  नहीं ।

 (भ)  भनुसूचित  जातियों
 में  उपयुक्त

 व्यक्तियों  को  कमी  है  ।
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 Opium
 2127.  Shrimati  Da  Palchoudhuri:

 Will  the  Minister  of  Finance  be
 Pleased  to  state:

 (a)  the  tote}  annual  production  oO
 opium  in  India,  Stateswise,

 (b)  the  names  of  countries  to
 which  it  is  exported;  and

 (c)  the  total  annual  exports  in
 each  of  the  years  ‘1958-56  1956-57
 and  4957.568  so  far?

 The  Minister  of  Finance  (Shri  T.  z
 ह प, 18  (a)  Production  of
 opium,  Statewise  for  the  last  three
 years  is  as  follows:

 —

 Year
 (Oct.  to  Sept.)

 Uttar  Madhya  Rajasthan  Total
 Pradesh  =  Pradcsh

 1954-55

 ‘1955-56

 1956-57

 3976  35793  2,776  9,683

 2,350  lg  2,842  91306

 45797  55335,  4,038  13,570

 (b)  Opium  ७  regularly  exported  to
 United  Kingdom,  the  U.S.A.  and
 Pakistan.  Certain  quantities  are  alse
 exported  to  France  and  Italy  as  also
 to  Belgium,  Argentina,  Germany,
 Japan,  Australia,  Switzerland  and
 Ceylon.  Some  opium  wili  also  be
 shortly  exported  to  the  U.S.S.R.

 (c)  Year  Maunds
 ‘1955-56  5,740
 1956-57  7,959
 1957-38  6883
 (पफ  ध्  end  of  November,  967)

 Marriage  and  Children  Allowances
 to  Defence  Personne!

 ‘21z8.  Shri  Jadhav:  Will  the  Munis-
 ter  of  Defence  be  pleased  to  state:

 (a)  whether  Government  propose
 to  give  marnage  and  children  allow-
 ances  to  the  Defence  Forces  Person-
 nel;  and

 (b)  if  so,  what  amount  of  allow-
 ance  wily  be  given  and  from  when?

 The  Deputy  Minister  of  Defence
 <Shri  Ragbaramaiah):  (a)  No.

 (b)  Does  not  arise.

 Government  Security  Press  Cantees,
 Nasik  Road

 Shri  हे,  K.  Gaikwad: nizy,  J
 Shri  0,  A.  Katti

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 canteen  of  Government  Security
 Printing  Press  India,  Nasik  Roed  is
 run  by  Government;

 (b)  whether  it  is  a  fact  that  its
 workers  are  not  treated  as  Govern-
 ment  servants;  and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri  ।
 Krishnamachari):  (a)  No,  Sir.

 (b)  Yes,  Sir.
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 war  दिवस

 २१३०.  थी  दर्शन  :  क्या  प्रतिरला

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वर्ष  १६५५,  १६५६  भौर  १६५७
 में  प्रत्येक  राज्य  में  झंडा  दिवस'  पर  झलग
 झलग  कुल  कितनी  राषधि  एकत्र  हुई;

 (@)  इस  राशि  का  किस  प्रकार  उपयोग
 किया  गया;  भौर

 (ग)  इस  दिवस  को  भौर  झ्षिक  सफल
 बनाने  के  लिये  यदि  कोई  विशेष  कदम  उठाये
 यये  हैं,  हैँ  सो  वे  क्‍या  है  ?

 प्रतिरक्षा  उपभत्री  ध्यी  रघरामंया  )  :

 (क)  एक  विवरण  सभा  के  पटल  पर  रख
 दिया  गया  है  जिनमें  १९५४  भर,  १६५६  के
 झंडा  दिवसों  पर  प्रत्येक  राज्य  शौर  स्सि

 हैड  क्यार्ट्स,  विदेश  में  हमारे  दृतावासों  झादि
 द्वारा  इकट्ठा  किया  गया  चन्दा  दिखाया  गया

 है।  [विखिये  ०रिक्षिष्ट  ४,  झनुवम्य  संख्या

 १४२]  ।  १९५७  के  चन्दे के  भाकड़े  झभी
 ब्राप्य  नही  हे  क्योंकि  झंडा  दिवस  सात  दिसम्बर
 १६५७  को  ही  तो  मनाया  गया  था  ।

 (ख)  १६५५  के  झडा  दिवस  पर

 इकट्ठे  किये  गये  कुल  ६८,९८६  रुपये  चन्दे
 से  १,२०,०००  रुपया  संस्था  सम्बद्ध  श्च,
 संभाव्य  ब्यय  भौर  चुकाये  जाने  वाले  ऋण
 का  सामना  करने  के  लिये  उठा  रखा  गया  |
 शेष  घन्दा  इस  प्रकार  बाटा  गया  हैं  :--
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 ४.  भार्मी  हेडक्यार्ट्स  2,Ws,2RR

 ६.  नेवल  हेडबयाट्टेर्स  ८०,२६२

 ७.  एयर  हेडक्वार्टर्म  १,०७,०५६

 राज्यों  को  जो  राशि  दी  जाती  है  बह
 उनके  बेनेवोलेण्ट  फंड  की  पुनः  पूर्ति  करती

 है  भौर  राज्यों  के  सोल्जर्स,  सेलस  भौर  एबर
 मेन्स  बो्डों  द्वारा  भूतपूर्व  सैनिको  और  उनके
 श्राश्चितों  के  संकट  निवारण  में  खर्च  होती  है  ।
 तीनो  सेवाधों  को  दी  गई  राशि  का  ७०  प्रति-
 शत  भूतपूर्व  सेनिको की  भलाई  के  लिये  उपयुक्त
 होता  है  भर  ३०  प्रतिशत  सेवा  कर  रहे  सेवि-
 वर्ग  को  सुविधायें  देने  के  लिये  t  भूतपूर्व  सैनिकों
 के  लिये  राशियें,  सब्सि  हैडक्वार्ट्स  द्वारा
 कमानों,  क्षेत्रों,  रेंजिमेंटल  सैन्टरों  शौर  रिकार्ड
 झ्राफिसों  को  भ्रपने  अपने  इतेवोलेन्ट  क  की

 पुनः  पूर्ति  करने  को  दी  जाती  हैं  v  इन  फंडों
 से  अवर  श्रेणी  और  उनके  झाश्चितों  को  जो
 संकट  में  हों  ८  रुपये  से  २५  रुपये  तक  के  छोटे
 छोटे  अनुदान  और  Yoo  रुपये  तक  के  बड़े

 झनुदान  दिये  जाते  हे  ।  सेवा  कर  रहे  सेविबये
 के  लिये  निर्धारित  किया  गया  २०  प्रतिशत
 भाग  उन्हें  सुविधायें  जेसा  कि  खेलो  का  सामान,
 अखबार,  रेडियो,  ग्रामोफोन  भ्रादि  देने  में

 उपयुक्त  होता  है  1

 १६९५६  के  झंडा  दिवस  पर  इकट्ठे  किये
 गये  चन्दे  का  झभी  तक  बटवारा  नहीं  किया

 गया

 (ग)  प्रतिवर्ष  जो  पग  उठाये  जाते  हैं
 वह  लोक  सभा  में  २३  नवम्बर,  १६५४५  को

 रुपये  उसर  दिये  गये  झताराकित  ्रश्न  संख्या  ६०
 है.  राज्य  झोर  संध  क्षेत्रों  की  २,१३,७६५  के  भाग  (क)  के  उत्तर  में  बतला  दिये  गये  थे  ।

 २.  सेनिक  हस्पतालो  में  समृद्धि  *  Association  of  Punjab
 कार्य  के  लिये  मैडिकल  Teachers

 rd

 ०  243i.  Shri  Singh:  Will  the डाइरेक्टोरेट  को...  Jo,oo  Minister  of  eaureGen  aad  Scientific
 ३.  सबिसेख  स्पोर्ट्स  कन्ट्रोल  Research  be  pleased  to  state:

 बोड  को  Xo,000  (a)  whether  any  representation  has
 ४.  सैनिकों  को  विशेष  सुवि-

 कम
 कह.
 han

 ths
 Menards

 बायें  देने  ये  2  Uiihe  ‘Punjeh State  cen
 Amocation
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 (b)  if  so,  the  action  taken  there-
 on?

 The  Minister  of  State  in  the
 Ministry  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  (a)
 Yes,  Sir.

 (b)  As  the  matter  concerned  the
 Government  of  Punjab,  the  represen-
 tation  was  forwarded  to  that  Govern-
 ment  for  necessary  action.

 Delhi  University
 ‘R132,  Shri  N.  है,  Munisamy:  Will

 the  Munister  of  Education  and
 Scientiic  Research  pe  pleased  to
 state  whether  it  is  a  fact  that  a
 Chair  for  Buddhist  studies  has  been
 established  in  Delhi  University,
 though  there  are  no  facilities  there
 for  higher  studies  in  Pali?

 The  Minister  of  tate  in  the
 Ministry  of  Education  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):  A
 Statement  giving  the  necessary  infor-
 mation  is  placed  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  IV,  an-
 nexure  No.  143.)

 Scholarships  to  Other  Backward
 Classes

 /  ९  e  Shri  N.  R.  Munisamy:  Will
 the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  342  on  the  9th  Decem-
 ber,  957  and  state:

 (a)  the  crteria  that  is  adopted  in
 awarding  scholarships  to  the  other
 Backward  Class  students;

 (b)  the  total  amount  set  apart  from
 the  award  of  scholarships  to  the  other
 Backward  Clasg  students;  and

 (c)  whether  a  statement  showing
 the  amounts  of  scholarships  granted
 to  Backward  Class  students  category-
 wise  for  the  year  1987-58  will  be
 laid  on  the  Tabl<”

 The  Minister  of  State  in  the
 Ministry  of  Education  and  Scientific
 Research  (Dr.  K.  LL.  Shrimait):
 {a)  A  statement  is  laid  on  the  taole
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 of  the  Lok  Sabha.  [See  Appendix  IV,
 annexure  No,  144)

 (b)  and  (ec).  No  separate  amount
 has  been  set  apart  for  the  award  of
 scholarships  to  the  Other  Backward
 Class  students.  Government  have
 sanctioned  a  lumpeum  grant  of  Rs.  2
 crores  for  scholarships  during  1987-88
 to  the  Scheduled  Castes,  Scheduled
 Tribes  and  Other  Backward  Classes.
 The  estimates  of  the  amounts  of
 scholarships  that  are  being  granted  to
 Backward  Class  students  category-
 wise  for  the  year  ‘1957-58  are,  how-
 ever,  as  under:—

 Scheduled  Castes  Rs.  04  lakhs
 Scheduled  Tribes  Rs  20°5  lakhs
 Other  Backward  Rs  75°5  lakhs

 Classes
 Total  Rs.  200  lakhs

 हिलाअल  प्रदेश  मे  भूमिहीन  कृषक

 २१३४.  भी  नेक  राम  लेपी .  क्‍या  चूह-
 कार्य  मंत्री  यह  बतलाने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  यह  जानकारी

 एकत्र  कर  ली  है  कि  हिमाचल  प्रदेश  में  मूमिहीन

 कृषकों  को  देने  के  लिये  कितनी  परती  भूमि  है;

 (ख)  इस  भूमि  को  किस  प्रकार  धौर
 कितनी  अवधि  के  लिये  भूमिहीन  लोगों  को
 दिया  जायेगा  ;  भौर

 (ग)  १६५५-५६  में  कितने  भूमिहीन
 कृषकों  को  कितने  एकड  भूमि  दी  गई  ?

 गुट-कार्य  मंत्रालय  में  राज्य-मंत्री  (भी
 बातार)  :  (क)  १६५५-५६  के  भाकड़ो  के

 झनुसार  हिमाचल  प्रदेश  में  ६६,३६०  एकड़
 सर्बे  गई  की  कृषि  योग्य  परती  भूमि  है  जिसमें

 व्यक्षियों  की  निजी  भूमि  भो  शामिल  है

 (ख)  भूमिहीन  लोग  जब  भी  भ्रावेदन

 क्त्र  देते  हें,  उन्हे  हिमाचल  प्रदेश  के  नोटोर

 नियमों  के  ध्नुसार  कृषि  योग्य  परती  भूमि  दी

 जाती  है  1

 (ग)  १६५५-५६  में  ५८६  भूमिहीन
 कषकों  को  कुल  ४१२  एकड़  भूमि  दी  गई।
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 Property  Returns

 2i85.  Shri  Jhalan  Sinha:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  provision  for  ob-
 taining  periodical  returns  of  movable
 and  immovable  property  from  Gov-
 ernment  servants  under  the  Central
 Civil  Services  (Conduct)  Rules  has
 proved  effective;  and

 (b)  if  so,  in  which  respect?

 The  Minister  of  State  in  the  Minis-
 ¢ry  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  Central  Government
 servants  Class  I  and  Class  II  have  to
 submit  annual  returns  of  immovable
 property  owned,  inherited,  or  held  by
 them  or  by  any  member  of  their  family
 or  any  other  person.  Similar  returns
 nave  not  been  prescribed  for  movable
 property.

 Annual  returns  of  immovable  pro-
 perty  indicate  whether  the  officer's
 possessions,  show  marked  variations
 from  year  to  year  and  whether  he  has
 made  purchases  which  are  not  com-
 mensurate  with  his  known  sources  of
 Income  This  information  is  useful  for
 vigulance  work

 Oil  Deposits  in  Kashmir

 2i36.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  35  a  fact  that  to  the
 South-West  of  Nichoma  m  Kashmir
 there  is  a  volcanic  tract  called
 “g:  wn

 (bd)  if  so,  whether  any  investigation
 has  been  carried  out  recently  to  fi.d
 out  the  cause  of  the  flames  coming  out
 of  it;  and

 (c)  whether  there  is  any  possibility
 of  the  existence  of  ol]  in  that  area?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  The  name
 “Suyam"  refers  to  a  nalla  which
 appears  to  have  derived  its  name  from
 the  burnt  outcrop  of  lignite  near
 Nichoma.  Although  ancient  volcanic
 rocks  (Punjab  trap)  occur  in  the  area
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 there  iy  no  relation  between  the  two
 phenomena.

 (b)  Recent  investigations  in  this  area
 confirm  the  earlicr  geological  observa-
 tion  that  the  cause  of  fire,  reported  to
 be  emanating  from  fissures  in  this
 area,  is  due  to  spontaneous  combustion
 or  surface  fires  of  dry  grass  and  leaves
 started  by  human  agency.

 (c)  Considering  the  geology  of  the
 area  the  existence  of  cot  is  not  sus-
 pected

 ब तुमूखित  सॉटियों  ौर  ्  छड़े  गों  के
 लिये  सउान

 २१३७.  श्रीमती  मिनोमाता  :  क्या

 गृह-कार्य  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  प्रथम  पंचवर्षीय  योजना  तथा
 द्वितीय  पचवर्षीय  योजना  में  मध्य  प्रदेश  को

 पिछडे  वर्गों  के  लिये  महान  बनाने  को
 योजनाओं  के  लिये  दो  गई  राशि  का  वितरण
 किस  प्रकार  हुआ  है  ,

 (ख)  प्रत्येक  जिले  को  कितनों  राधि
 दो  गई  है  ;  भौर

 (ग)  इस  राशि  से  अव  तक  कितने

 अनुसूचित  जातियो  तथा  पिछड़े  वर्गों  के
 परिवारों  को  निवास-स्थान  दिया  जा  चुका  है  ?

 शतनयाय  मंत्रालय  में  राज्य-मंत्रो  (भी
 दातार)  (क)  से  (ग),  राज्य  सरकार  से

 सूचना  प्राप्त  होने  को  प्रतोक्षा  की  जा  रही
 और  उसके  प्राप्त  होते  ही  वह  सभा-पटल  पर
 रख  दो  जाएगी

 Untoachability

 ‘2138,  Shri  Siddiah:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  the  non-official  organi-
 sutions  which  are  aided  by  Govern-
 ment  to  eradicate  untouchability  in
 the  country  are  submitting  their  pro-
 gress  reports  regularly;  and

 (b)  if  so,  whether  copies  of  the  pro-
 gress  reports  for  the  years  1955-58.  ह. ह
 1966-57  will  be  laid  on  the  Table?
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 The  Minister  of  State  in  the  Minis-
 ह 4  ी  _ झाठततश  Affairs  (Shri  Datar):
 (a)  Only  four  non-official  organisa-
 tions  viz.  (l)  The  Bhartiya  Depressed
 Classes  League,  (2)  The  All  India
 Harijan  Sevak  Sangh,  (3)  Iswar  Saran
 Ashram,  Allahabad,  and  (4)  The  Ser-
 vants  of  Indian  Depressed  Classes
 Society  are  receiving  direct  Central
 grants  for  the  removal  of  untouch-
 ability  in  the  country.  All  these  or-
 ganisations  are  submitting  ther  pro-
 gress  reports  regularly

 (b)  Copies  of  the  progress  reports
 received  from  these  organisations  for
 the  years  1955-56  and  1956-57  are  laid
 on  the  Table  of  the  Lok  Sabha
 {Placed  m  Library  See  No.  LT-473|
 57)

 Ryots  of  Sandur

 2139  Shri  Siddananjappa:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  petition  was  submit-
 ted  to  the  Minister  of  State  m_  the
 Ministry  of  Home  Affairs  by  the  Ryots
 of  Sandur,  Mysore  State,  during  his
 visit  to  that  place  in  the  early  part  of
 October,  1956;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  Yes.

 (b)  No  action  was  taken  as  the  sub-
 ject  matter  of  the  petition  lay  entirely
 within  the  purview  of  the  State  Gov-
 ernment

 Financial  Assistance  of  Relief  Opera-
 tion  in  Drought  Affected  Areas  in

 Orissa

 2140,  Shri  Mahanty:  Will  the  Minis-
 ter  of  Finance  be  pleased  to  state  whe-
 ther  Government  have  granted  any
 loans  and  other  financial  assistance  to
 the  State  Government  of  Orissa,  foz
 taking  up  measures  for  relief  opera-
 tions  and  for  granting  taccavi  loam
 and  other  assistance  to  the  people  in
 the  drought  affected  areas?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  No  assistance  has
 so  far  been  given  to  Orissa  for  drought
 relief  operations  during  the  currens
 year.

 DEATH  OF  SHRI  LINGARAJ
 MISHRA

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri  Linga-
 raj  Mishra,  who  died  on  Wednesday
 in  Orissa.

 Shri  Mishra  was  a  Member  of  the
 Provisional  Parliament  and  the  First
 Lok  Sabha.  He  was  also  a  sitting
 Member  of  Rajya  Sabha.

 Shri  Mishra  was  a  well-known  pub-
 he  worker  and  journalist  He  was  also
 Minister  of  Education  and  Health  in
 Orissa  from  946  to  95I.

 I  am  sure  the  House  will  join  with
 me  in  conveying  our  condolences  to
 the  family  of  Shri  Mishra.  The  House
 may  kindly  stand  ain  silence  for  a
 minute  to  express  its  sorrow.

 (Hon  Members  then  stood  wm  silence
 for  a  minute  )

 PAPERS  LAID  ON  THE  TABLE

 Frmst  Srirure  or  InpIAN  INSTITUTE  OF
 TYCHNOLOGY,  KHARAGPUR

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  Sir,  I  beg  to  lay  on  the  Table
 under  sub-section  (1)  of  Section  28
 of  the  Indian  Institute  of  Technology
 (Kharagpur)  Act,  1956,  a  copy  of  the
 First  Statute  of  the  Indian  Institute  of
 Technology  Kharagpur.  [Placed  in
 Library.  See  No.  LT-466/57)

 DECLARATION  OF  EXEMPTION  ISSUED
 UNDER  REGISTRATION  OF  FOREIGNERS

 Acr

 The  Minister  of  State  in  the  Minis-
 of  Home  Affairs  (Shri  Datar):

 ,  I  beg  to  lay  on  the  Table,  under
 Section  6  of  the  Registration  of
 Foreigners  Act,  1939,  ह उ  copy  of  each
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 o@  the

 @)  No.  3/54/57-F  I.,  dated  the  4th  September,  7957

 (2)  No.  r/$7/§7.F.I.,  dated  the  roth  September,  3957

 (3)  No.  3/59/57-F.I.,  dated  the  27th  September,  7957

 (4)  No.  3/63/57-F.I.,  dated  the  rath  October,  3957

 (5)  No.  3/63/$7-F.I.,  dated  the  ist  November,  957

 (6)  No.  3/73/$7-F.I.,  dated  the  4th  December,  3957
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 matter  of  Urgent

 _  Public  Importance
 following  Declarations  of  Exemption:—

 (2  Declarations).

 Gy  Declarations).

 Ss  Declarations).

 (3  Declaration)

 (7  Declarauors).

 (६  Declaration)

 [Placed  Library  See  No.  LT-467/57]
 STATEMENTS  SHOWING  ACTION  TAKEN  BY

 GOVERNMENT  ON  ASSURANCES  ETC
 The  Minister  of  Law  (Shri  A.  KE.

 Sen):  Sir,  I  beg  to  lay  on  the  Table
 a  copy  of  each  of  the  following  state-

 re)  िंपडा  Statement
 {See  Appendix  IV,  annexure  No.  45)

 (2)  Supplementary  Statement  No  VI
 [See  Appendix  [V,  annexure  No.  246]

 (3)  Supplementary  Statement  No  चा
 [See  Appendix  IV,  ani  exure  No  347]

 DYRECTIONS  ISSUED  BY  SPEAKER  UNDER
 Russ  or  PROCEDURE

 Sardar  Hokam  Singh  (Bhatinda):
 I  beg  to  lay  on  the  Table  a  copy  of
 each  of  Directions  Nos.  778  and  S7A
 issued  by  the  Speaker  under  the
 Rules  of  Procedure  and  Conduct  of
 Business  mm  Lok  Sabha.  [Placed  in
 Library.  See  No.  LT-468/57]

 Mrvures  or  CoMMITTEE  ON  GOVERN-
 MENT  ASSURANCES

 Pandit  Thakur  Das  Bhargava
 (Hissar):  I  beg  to  lay  on  the  Table  the
 Minutes  of  the  Sittings  (Fourth  and
 Fifth)  of  the  Committee  on  Govern-
 ment  Assurances  held  during  the
 Third  Session.  [Placed  in  Labrary.
 See  No.  LT-469/57]

 Minvurss  or  Com™orrer  on  Perrrions

 Shri  Barman  (Cooch  Beher—Re-
 served——Sch.  Castes):  I  beg  to  lay  on
 the  Table  the  Minutes  of  the  Sittings
 (Tenth  to  Thirteenth)  of  the  Commit-
 tee  on  Petitions  held  during  the  Third
 Session.  [Placed  in  वतऐफा,  See
 No.  LT-470/57]

 ments  showing  the  action  taken  by  the
 Government  on  various  assurances,
 prom'ses  and  undertakings  given  by
 Ministers  during  the  various  sessions
 shown  against  each:

 Thard  Session,  ‘1987.

 Second  Session,  1957.

 इत्डा  Session,  ‘1957.

 COMMITTEE  ON  ABSENCE  OF
 MEMBERS

 Fourra  Rerort
 Shri  Mulchand  Dube  (Farrukha-

 bad):  I  beg  to  present  the  Fourth
 Report  of  the  Committee  on  Absence
 of  Members  from  the  Sittings  of  the
 House.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 THREATENED  STRIKE  BY  PATWARIN  OF
 Deter

 Shri  S.  M.  Banerjee  (Kanpur):
 Under  rule  197,  I  beg  to  call  the  atten-
 tion  of  the  Mimster  of  Home  Affairs
 to  the  following  matter  of  urgent  pub-
 lic  importance  and  I  request  that  he
 may  make  a  statement  thereon:—

 “Threatened  strike  by  Patwaris
 of  Delhi  Union  Territory”.

 The  Minister  of  Hame  Affairs
 (Pandit  G.  B.  Pant):  In  a  statement
 made  to  the  press  on  हिप  December
 last,  the  President  of  the  Patwaris
 Union  which  claims  to  include  the
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 Patwaris  of  Punjab  and  Delhi,  is  re-
 ported  to  have  stated  that  the  Action
 Committce  of  the  Union  had  issued
 instructions  to  the  Patwaris  of  both
 the  States  to  suspend  all  work  from
 i2th  December,  1957.  So  far,  however,
 as  the  Patwaris  of  Delhi  Admunistra-
 tion  are  concerned,  they  have  not  sus-
 pended  work  and  they  continue  to
 discharge  their  duties.  These  Patwa-
 ris  have  separately  communicated  to
 the  Delhi  Administration  certain  pro-
 posals.  That  Admunistration  have
 considered  them  and  sent  their  sug-
 gestions  which  are  under  the  active
 consideration  of  the  Government  of
 India.  It  may  be  mentioned  that
 while  the  departmental  rules  in  force
 in  Punjab  are  generally  followed  in
 Delhi,  th2  Patwar:s  serving  under  the
 Delhi  Admmustration  are  employees  of
 the  Central  Government  The  Pay
 Commissn.n  is,  therefore,  expected  to
 go  into  the  question  of  their  emolu-
 ments  and  service  conditions

 CORRECTION  OF  ANSWER  TO
 STARRED  QUESTION  NO.  970

 The  Parliamentary  Secretary  to  the
 Minister  of  Defence  (Shri  Fatesingh-
 vao  Gaekwad):  87,  on  behalf  of
 Sardar  Majithia,  I  beg  to
 state  that  in  reply  to  the
 first  supplementary  question
 arising  out  of  Starred  Question  No.
 970  asked  on  the  20th  August,  ‘1957,
 in  which  enquiry  was  made  about  the
 number  of  Soldiers’  Homes  in  Punjab,
 Sardar  Ma)ithia  had  stated  that  there
 were  9  Sold:ers’  Homes  in  the  Pun-
 jab.  It  1  regretted  that  this  informa-
 tion  was  given  under  a  misapprchen-
 sion  The  correct  number,  as  now
 intimated  by  the  Government  of  Pun-
 jab,  35  ३7  and  not  19.

 MOTION  RE:  REPORTS  OF  COM-
 MISSIONER  FOR  SCHEDULED
 CASTES  AND  SCHEDULED

 TRIBES
 Mr.  Speaker:  The  House  will  now

 resume  further  consideration  of  the
 motion  regarding  the  reports  of  the
 Commissioner  for  the  Scheduled
 Castes  and  Scheduled  Tr.bes  and  the
 substitute  motion  moved  on  the  18th

 20  DECEMBER  957  Commissioner  for  6776
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 Scheduled  Tribes
 December,  ‘1987.  Out  of  ३40  hours
 allotted  for  discussion  of  this  motion,
 6  hours  and  ‘BL  minutes  have  already
 been  availed  of  and  3  hours  and  9
 minutes  now  remain.

 May  I  know  how  long  the  Minister
 would  like  to  take  for  his  reply?

 Pandit  G.  B.  Pant:  I  am  not  sure  if
 I  will  be  here  to  wind  up  the  debate,
 but  I  expect  that  the  Minister  will  not
 take  more  than  half  an  hour.

 Mr.  Speaker:  It  is  now  12-25,  So,  I
 shall  call  the  Minister  at  3  O'clock.

 Shri  Frank  Anthony  (Nominated-—-
 Anglo-Indians).  Mr.  Speaker,  Sir,  In
 this  report,  the  Commissioner  has
 devoted,  as  he  is  expected  to  do,  &
 chapter  on  the  operation  of
 the  constitutional  safeguards
 which  have  been  accorded  to  the
 Anglo-Indian  community.  The  Com-
 mussioner  has  made  a  particular  refer-
 ence  to  the  provision  which  deals  with
 reservations  for  my  community  in  the
 railways,  the  customs  and  the  posts
 and  telegraphs.  He  has  given  certain
 percentages  So  far  as  the  railways
 are  concernea,  the  percentages  of
 reservation  have  been  given  in  the
 shape  of  some  figures  in  the  appendices.
 With  regard  to  the  customs  and  the
 posts  and  telegraphs  department,  I
 have  sought  to  analyse  these  figures
 with  the  help  of  the  very  meagre
 information  which  Government  has
 been  pleased  at  all  tames,  very  halting-
 ly,  to  give  me.  I  say  with  the  great-
 est  regret  that  these  figures  and  an
 analysis  thereon  reveal  a  sorry  story
 of  the  way  in  which  the  guarantees
 have  been  executed  In  carrying  out
 these  very  generous  guarantees,  the
 generos  ty  of  which  I  have  repeatedly
 acknowledged,  in  the  execution  of
 these  generous  guarantees,  the  atti-
 tude  of  the  officials  responsible  for  the
 execution  has  been  not  only  cavalier;
 it  has  been  irresponsible,

 So  far  as  the  Customs  Department
 is  concerned,  the  figures  as  given  by
 the  Commussioner  reveal  a  story  which
 is  not  quite  as  d'sgraceful  as  the
 figures  30  far  as  the  Railways  and  the
 Posts  and  Telegraphs  Department  are
 concerned.  In  1947-48,  in  the  Calcutta
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 customs  house,  in  the  class  II  cadre
 where  there  was  a  specific  reservation
 for  my  community,  more  than  50  per
 eent  of  the  employees  were  members
 ef  my  community.  Now,  that  position
 was  perpetuated,  or  continued,  by  this
 guarantee  given  in  article  36.  But
 what  has  happend?  Although  in  the
 Calcutta  Customs  House,  in  ‘1947-48;
 more  than  half  the  employees  in  the
 class  III  category  were  members  of
 my  community  and  although  by  the
 constitutional  safeguard  the  position
 was  intended  to  be  guaranteed,  by  956
 the  percentage  had  dropped  to  about
 40

 In  the  Bombay  Customs  House,  in
 ‘1947-48,  the  percentage  was  about  40
 According  to  the  constitutional  gua-
 rantee,  that  was  to  continue  But
 what  happened?  In  spite  of  this  gua-
 rantce,  in  1956  the  percentage  had  fal-
 ir.  ty  half  from  40  to  20  In  the  Mad-
 ras  Customs  House,  3६  35  the  same
 story  In  947-46,  which  38  the  yard-
 stick  here,  50  per  cent  of  the  em-
 Ployees  in  class  III  cadre  were  mem-
 bers  of  my  commumity.  The  per-
 centage  was  not  statutorily  but  cons-
 titutionally  guaranteed,  and  m  spite
 of  that  constitutional  guarantee,  this
 50  per  cent  reservation  has  now
 eome  down  to  25  per  cent.

 I  say  this  without  qualification,  and
 I  am  glad  that  the  Home  Mbnister  35
 here  There  is  one  reason  and  one
 reason  only  for  the  steady  and  steep
 decline  The  officials  had  not—I  am
 not  talking  of  leaders—only  not
 bothered  to  see  that  this  guarantee  has
 been  implemented,  but—I  make  the
 @ehberate  charge—they  have  bothered
 to  see  that  these  constitutional  safe-
 guards  are  deliberately  stultified.

 I  do  not  say  that  in  vacuo.  On  the
 4th  September  this  year,  I  put  down
 an  unstarred  question  directed  to  the
 Finance  Minister,  and  on  the  99
 September,  ‘1957,  the  Finance  Minister,
 in  reply  to  my  question,  said:  “I  am
 unabie  to  give  you  figures  of  the  num-
 ber  of  posts  reserved  for  Anglo-Indians
 and  of  the  number  of  applicants  from
 the  community  or  the  number  af  the
 posts  that  were  actually  filled.”  Seven-
 years  of  the  ten-yenrg  guarantes  have
 elapeed  and  the  Finance  Minister
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 Scheduled  Tribes
 comes  here  and  biandly  tells  me  en
 behalf  of  the  Government  of  India,
 “T  cannot  give  you  figures”  If  you
 cannot  give  me  figures  or  if  you  do
 not  have  the  figures,  is  it  not  element-
 ary,  the  meanest  intelligence  to  say
 that  you  have  not  bothered  or  you
 have  not  attempted  to  bother  to  im-
 plement  this  guarantee?

 So  far  as  the  railways  are  concerned,
 the  position  ७  infintely  worse.  What
 35  the  position?  The  Commissioner  has
 given  certain  percentages  I  do  not
 know  where  he  has  got  those  percent-
 ages  from,  Probably,  I  say  this  with
 the  greatest  regret,  I  have  noticed  that
 the  Commissioner  35  prepared  to  accept
 85५  gospel  anything  with  which  the
 Government,  either  the  Central  Gov-
 ernment  or  the  State  Government,  fogs
 him  up.  He  has  given  the  percent-
 ages.  They  may  be  correct  or  perhaps
 they  are  not  correct,  but  he  has  re-
 produced  them  in  the  report  I  say
 this  advisedly.  if  the  Commussioner
 got  these  percen‘ages,  when  I  put  a
 question  on  the  8rd  September  this
 year,  I  asked  the  Railway  Munster,
 “Give  me  the  figures  from  4946  to  956
 of  the  number  of  posts  reserved  for
 my  community,  of  the  number  of  ap-
 plicants  from  my  community  and  af
 the  number  of  People  recru:ted  from
 my  community”  But  the  Railway
 Minister  3  unable  to  give  me  any
 information.  He  says,  figures  are  not
 available.  Then,  how  does  that
 information  go  to  the  Commis-
 sioner?  This  year,  after  seven  years,
 you  cannot  give  it  to  me  on  the  plea
 that  it  73  not  available.

 As  I  said,  it  55  the  same  same
 story,  whether  it  is  Customs,  Railways
 or  ह:  &  T.  of  the  Government  officials
 not  wanting  to  implement  a  solemn
 constitutional  guarantee,  but  on  the
 other  hand,  in  their  policies  which  I
 shal]  underline  later  on,  wanting  to
 stultify  ths  solemn  constitutional
 guarantee.  I  am  quite  certain  and  I
 say  this  to  the  Commissioner,  that  if
 he  bothered  at  all  to  investigate  this
 position,  he  will  see  why  not  the
 slightest  attempt  has  been  made  by
 the  railways  to  give  my  community
 a  fractional  pert  of  the  guarantecd
 percentage  which  it  was  supposed  to
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 receive  under  the  Constitution.  The
 Commissioner  is  aware  that  under  this
 constitutional  guarantee,  8  per  cent  of
 the  Class  III  cadre  posts  are  supposed
 to  be  given  to  fhe  Anglo-Indian  com.
 munity.  I  say  this  without  any  quali-
 fication  that  during  the  seven  years  of
 this  ten-year  guarantee,  not  2  per
 cent  have  been  given  to  my  com-
 munity

 I  do  not  know  whether  the  Railways
 cannot  give  me  the  information  or
 they  would  not  give  it,
 but  I  am  not  prepared’  to
 be  fogged  up  or  blandished
 either  by  the  Railway  Munistry  or  by
 the  Commissioner  I  want  actual  fig-
 ures  from  3950  when  this  guarantee
 became  operative.  I  want  the  actual
 number  of  posts  reserved  for  my  com-
 munity,  the  total  number;  I  want  the
 number  of  applicants  from  my  com-
 munity;  I  want  the  figures  showing  the
 number  of  employees  recruited  from
 my  community.

 T  have  to  say  this  with  a  great  deal
 of  regret:  I  have  come  to  disregard  the
 Commissioner’s  report,  because  I  have
 come  to  write  off  this  Commussioner
 and  his  work,  because  I  find  that  the
 Commissioner  every  year  persists  in
 not  defending  the  interests  of  the
 minorities  which  are  remitted  to  his
 care,  in  not  regarding  himself  as  he  is
 and  as  he  should  regard  himself,  as
 the  custodian  of  the  minority  interests
 He  seems  to  regard  himself  as  an
 apologist  for  everything  that  the  Gov-
 ernment  does  not  do  and  every  year
 m  this  report,  he  trots  out  this  over-
 wrought  excuse.  It  is  worse  than  an
 excuse;  it  is  a  canard  that  members
 of  my  community  are  not  available
 for  these  jobs  To  me  it  is  an  affront
 for  anyone  to  say  that  to  me.  I  know
 that  35  per  cent.  of  the  able-bodied
 young  men  of  my  community  are
 walking  in  the  streets  in
 unemployment.  It  is  an  affront
 to  me  for  anyone  to  come
 and  trot  out  this  canard  that
 members  of  my  community  are  not
 available.  I  will  give  to  the  Commis-
 sioner  hundreds  of  members  of  my
 community,  matriculates  who  are
 breaking  stones  on  the  road  and  you
 say  they  would  not  come  forward  for

 bli  en  ee  ee  22७3०  .-
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 these  posts,  That  is  not  the  reason.
 As  I  say,  it  is  an  excuse,  a  canara,
 which  Government  trots  out  and  wnica

 I  say  with  utmost  regret,  the  Commus-
 sioner  ३35  prepared  dutifully  and  obe-
 diently  to  accept  and  relate  to  tn
 House  as  representing  truth.  I  am
 sorry  I  am  speaking  with  emotion,
 but  as  I  say,  I  do  not  pay  much
 attention  to  this  report  as  I  see  in  it
 no  hope  for  my  community.

 I  will  tell  the  House  why.  What  is
 the  reason  for  this  guarantee  being
 stultified  in  this  way?  I  say  there  38
 no  hope  in  the  Commussioner’s  report
 and  I  say  it  advisedly.  Today  I  do
 not  write  to  the  Commissioner,  because
 I  find  that  the  Commussioner  is  treated
 by  the  Central  Government  and  the
 State  Governments  not  only  as  a  minor
 official,  but  he  is  treated  with  con-
 tempt  When  I  find  that  the  guaran-
 tees  arc  being  stultified,  I  write  to  the
 Home  Minister  and  I  can  get  some-
 thing  done  by  the  Home  Minister.  I
 even  write  to  the  State  Ministers  and
 I  get  something  done.  But  if  I  write
 to  the  Commissioner,  I  can  get  nothing
 done,  because  apparently  both  the
 Central  Government  and  the  State
 Governments  do  not  wish  to  treat
 him  like  anything  but  an  ultra-sub-
 ordinate  official.

 What  is  the  reason  for  the  fact  that
 these  guarantees  are  not  being  imple-
 mented?  The  first  reason  is  that  the
 Officials,  the  people  at  the  lower  rungs,
 are  not  only  indifferent,  but  I  say  they
 are  hostile.  They  are  hostile  to  giving the  minority  communities  their  rights:
 they  are  hostile  to  seeing  that  their
 interests  are  properly  looked  after.
 The  Employment  Exchanges  by  and
 large  make  it  not  only  difficult,  but
 they  make  it  impossible,  for  members
 of  my  community  to  secure  employ- ment.  I  wrote  the  other  day  to  Shri
 Chavan.  Unfortunately,  these  Employ- ment  Exchanges  have  been  put  on  a
 regional  basis,  which  makes  our  poai-
 tion  infinitely  worse.  This  is  typical of  what  happens.  Certain  posts  were
 advertised  for  the  Customs  Depart-
 ment.  The  applicants  have  to  go
 through  these  miserable  Employment
 Exchanges.  The  information  was  sent
 quite  obviously,  I  verified  it,  to  the
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 Employment  Exchange  Officer  at  Bom-
 bay.  Members  of  my  community  went
 to  him,  but  he  chased  them  out  and
 said,  “You  might  have  registered
 here,  but  there  are  no
 jobs  available.”  When  I  veri-
 fied  it,  the  excuse  is  made  that
 this  Employment  Exchange  Officer
 suffered  from  lapse  of  memory.  It  is
 not  lapse  of  memory;  it  is  something
 deliberate.  They  do  this  deliberately,
 so  that  although  the  names  of  the
 applicants  on  the  roll  had  to  be  for-
 warded  to  the  Employment  Exchanges,
 the  names  are  not  forwarded.

 So  far  as  the  Railway  Service  Com-
 missions  are  concerned,  here  again,  I
 have  written  to  the  Commissioner  and
 I  have  got  absolutely  nothing  from
 him;  and,  I  have  ceased  writing  to
 him.  The  Commissioner  keeps  on,  as
 I  say,  trotting  out  this  overwrought
 excuse  of  there  not  being  enough  ap-
 pleants  Every  day  members  of  my
 community  are  writing  to  me  from
 every  part  of  the  country  saying,  “We
 have  applied.  Here  are  the  applica-
 tions,  not  one  or  two,  but  half  a  dozen.
 We  have  never  received  any  reply;
 we  have  never  been  called.”  I  have
 written  to  the  Chairman  of  the  Rail-
 ‘way  Service  Commission;  I  have  sent
 the  information  to  the  Commission-
 er,  but  I  have  received  no  reply.
 I  have  received  no  redress.
 The  only  thing  they  say  repeatedly
 is  that  applicants  are  not  forthcoming
 ‘They  are  forthcoming  in  excessive
 numbers  repeatedly,  but  you  would
 not  call  them  and  then  you  can  affront
 me  with  this  insulting  reply  that  the
 Railway  Service  Commissions  are
 autonomous  bodies  and  what  they  do,
 ‘we  do  not  know  and  we  cannot  con-
 trol  what  they  do  or  do  not  do.

 T  say  this  that  so  far  as  the  railways
 are  concerned,  the  major  reason  why
 90  per  cent  of  the  reservations  are
 not  being  filled  is  because  of  the  way
 in  which  the  lower  officials  are  dilut-
 ing  the  intent  of  this  guarantee  in
 practice.  This  guarantee  is  being  per-
 verted.  What  is  the  guarantee?  I  may
 explain  it  to  the  House.  8  per  cent
 of  reservations  in  Class  III  cadre.
 How  this  guarantee  has  been  operat-
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 ed  in  the  past?  The  operation  was  in-
 tended  to  be  continued  but  they
 struck  a  certain  figure—8  per  cent  of
 the  total  and  they  got  an  absolute
 figure.  Now  that  figure  was  given  to
 me  not  throughout  Class  III.  It  was
 given  to  me  in  certain  categories  with
 which  I  have  past  association;  a  total
 number,  for  mstance,  for  firemen,
 drivers,  shunters,  guards,  station-
 masters,  etc.  with  the  result  that  in
 these  categories  with  which  I  have
 past  association,  there  are  20,  30  or
 40  per  cent,  but  in  some  categories
 with  which  I  had  no  association,  I
 got  no  employment.  I  accepted  that
 position,  but  now  what  has  happened.
 Deliberately,  I  say  deliberately,  from
 the  General  Managers  down-
 wards,  this  guarantee  has
 been  diluted;  it  has  been
 perverted  in  practice.  How?  Where
 do  you  give  me  that?  Instead  of  giv-
 ing  me  the  numbers,  which  I  was  in-
 tended  to  get,  in  the  categories  with
 which  I  have  past  association—my
 friend  Mr.  Feroze  Gandhi  is  not  here;
 but  he  himself  underlined  the  fact
 that  it  is  scandalous  the  way  in  which
 you  are  excluding  the  Anglo-Indian
 community  from  a  service  which  they
 have  built  up  and  founded  in  this
 country—this  is  what  is  being  done.
 You  are  giving  me  8  per  cent  in  the
 clerical  jobs;  you  are  giving  me  8  per
 cent  as  draftsmen.  These  I  never  had
 asked.  I  never  wanted  them.  I  do
 not  want  them.

 Deliberately  you  are  giving  me  per-
 centages  in  categories  with  which  I
 had  no  past  association.  The  General
 Managers  know  that  my  community
 ig  not  a  community  of  babus.  They
 know  that  it  is  not  a  community  of
 quull-drivers.  So  they  have  delibe-
 rately,  to  stultify  my  guarantecs,
 given  me  percentages  in  jobs  which
 are  meant  for  babus  and  quill-
 drivers.  That  is  how  it  is
 being  stultified  I  pointed  §  it
 out  to  the  railway  authori-
 ties  but  nothing  happened.  Seven
 years  of  the  ten  years  guarahtee  have
 lapsed  and  even  with  a  constitutional
 guarantee  we  cannot  get  our  griev-
 ances  redressed.
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 The  position,  when  compared  to  the

 position  in  the  Posts  and  Telegraphs
 Department,  is  much  worse  There
 at  least  I  was  able  to  get  from  the
 Government  some  kind  of  figures.
 Unlike  the  railways  and  the  customs,
 they  had  a  few  figures.  On  the  6th  of
 September  they  gave  me  certain  figu-
 res.  But  those  figures  indicate  a  very
 eloquent  story.

 What  has  he  given  me?  He  has
 given  me  the  figures  for  1947,  For
 3948  and  949  the  figures  are  not
 available  Then  the  Mimster  of
 Transport  and  Communications  _  tells
 me,  quite  frankly,  that  they  have
 destroyed  the  records  from  ‘1946—54,
 showing  the  number  of  applicants  from
 my  community,  so  far  as  the  Posts  and
 Telegraphs  Department  is  concerned
 I  say  that  they  have  not  destroyed  at,
 but  they  have  never  kept  it  and  that
 is  why  they  have  come  forward  with
 an  excuse  that  persons  of  my  commu-
 nity  are  not  forthcoming  in  sufficient
 numbers  They  are  forthcoming.  But
 you  keep  no  records.  And  then  when
 I  ask  them  on  the  6th  of  September,
 they  say  that  the  records  of  946—54
 are  destroyed  so  that  I  cannot  even
 test  this  canard  that  the  Commiussio-
 ner,  on  behalf  of  the  Government,
 has  been  pleased  to  relate  to  this
 House.

 I  am  very  sorry  to  have  to  speak
 in  this  vein  My  friend  is  telling  me
 that  I  am  using  very  strong  language,
 but  :t  is  in  the  best  tradition  of  Parlia-
 ment.

 ™So  far  as  the  Posts  and  Telegraphs
 Department  is  concerned,  there  has
 been  no  attempt  to  implement  the
 percentages.  I  was  supposed  to  get
 45  per  cent  in  the  telegraphists’  cadre.
 But  the  recruitment  is  made  hapha-
 zardly  with  the  rule  of  thumb.  in
 950  there  were  72  reservations.  But
 I  do  not  know  how  many  were  actual-
 ly  employed.  In  95l:t  was  5.  Why?
 in  960  the  total  number  of  emplo-
 yees  in  class  III  cadre  was  increased
 by  about  ६008  or  180  and  my  commu-
 malty  got  a  reservation  of  72  posts.
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 In  95l  the  total  number  was  increa-
 sed  by  150.  But  you  gave  me  5.
 What  is  the  ratio?  What  is  the  per-
 centage”?  None  at  all.  Some  junior
 officer  has  done  it.  They  do  it  in  a
 haphazard  manner.  Neither  is  there
 any  principle,  nor  any  attempt  to
 implement  this  safeguard.

 What  is  the  position  today  in  the
 Posts  and  Telegraphs  Department?
 Although  there  has  been  a  50  per  cent
 total  over  all  increase  in  the,  number
 of  Class  III  posts,  in  which  I  have
 this  reservation,  whereas  in  1947-48
 there  was  25  per  cent  representation
 of  my  community,  today  in  ‘1956,  in
 spite  of  this  alleged  and  so-called
 constitutional  guarantee,  telling  me
 that  the  percentage  will  be  maintained,
 it  has  come  down  from  25  per  cent
 to  5  per  cent

 All  I  can  ask  the  Commissioner  to-
 day  is,  7  he  wants  to  give  any  mean-
 ing  to  the  post  that  he  occupies,  to
 regard  himself  as  a  trustee  of  the
 minorities  and  not  as  a  minor  fune-
 tionary  of  the  Government

 Mr.  Speaker:  I  now  call  on  Mr.
 Uike  Then  I  shall  call  Mr  Gaikwad,
 Mr  Ram  Saran  from  the  Harijan
 Sevak  Sangh,  and  Shrimati  Gange
 Dev:  I  have  not  called  a  single  lady
 member  so  far

 Shri  B.  K.  Gaikwad  (Nasik):  On
 a  point  of  explanation  My  party
 has  taken  a  decision  that  Mr.  Siva
 Raj  and  Mr  Manay  should  speak  on
 our  behalf.  You  have  now  kindly
 given  my  name.  I,  therefore,  request
 you  to  call  Shri  G.  हथ  Manay  instead
 of  me.

 Mr.  Speaker:  |  will  allow  Mr.  Gai-
 kwad  to  speak,  if  he  wants  to  speak.
 If  he  is  not  speaking,  I  will  cali  some
 other  hon.  Member.  The  names  that
 I  have  given  out  will  stand.  I  cannot
 choose  all  the  hon.  Members.  I  have
 to  pick  and  choose.

 Shri  Siva  Raj  (Chingleput—Reserv-
 ed—Sch.  Castes):  There  is  a  slight
 misunderstanding.  Mr.  Gaikwad  has
 suggested  that  instead  of  his  name,
 my  name  and  that  of  Mr.  Manay
 may  be  included.
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 Mr.  Speaker:  I  want  to  call  one
 hon.  Member  from  Bombay.

 Shri  Manay  (Bombay  City  Central—
 Reserved—Sch.  Castes):  I  represent
 Bombay  City.

 Shri  Sanganna  (Koraput—Reserv-
 ed—Sch.  Tribes):  Somebody  from
 Orissa  must  also  be  allowed  to
 speak.

 Mr.  Speaker:  The  names  that  I  will
 call  out  are:  Mr.  Uike,  Mr.  Ram  Saran
 from  the  Hariyan  Sevak  Sangh  and
 Shrimat.  Ganga  Devi.  No  other
 woman  member  belonging  to  the
 Scheduled  Castes  or  Scheduled  Tribes
 has  wanted  to  speak.  Then
 Mr.  Manay  from  Bombay,  Mr
 Sanganna  from  Orissa  and  Mr
 Basumatar:,  Mr  Patel  and  Mr
 Ayyakannu

 Shri  K.  U.  Parmar  (Ahmedabad—
 Reserved—Sch.  Castes):  What  about
 me?

 Mr.  Speaker:  I  cannot  give  oppor-
 tunity  to  all  the  hon.  Members,

 Shri  K.  U.  Parmar:  We  want  to  say
 about  the  bilingual  Bombay  State
 This  is  the  example  of  the  bilingual
 Bombay  State.  We  are  not  given  as
 much  opportunity  as  possible  We
 are  not  getting  opportunity  even  to
 speak  m  this  House.  This  is  the  re-
 sult  of  the  hopless  bilingual  Bombay
 State

 Mr.  Speaker:  That  is  why  I  do  not
 want  to  read  out  the  names  If  I  give
 out  the  names,  other  hon.  Members
 rise  up  in  their  seats.  This  seems  to
 give  a  lot  of  trouble.  If  hon.  Members
 so  desire,  I  will  just  adjourn  the
 House  for  half  an  hour.  Let  them  ह1६
 in  the  Centra]  Hall  and  decide  be-
 fore  3  o’clock  as  to  who  should  speak
 on  their  behalf.  I  have  no  objection.

 Now  I  have  to  pick  and  choose.
 There  are  a  number  of  hon.  Members
 representing  the  Scheduled  Castes
 and  Scheduled  Tribes.  I  cannot  give
 opportunity  to  everyone.  I  want  to

 ee  nahn
 to  a  woman  member.

 en  there
 is  8  member  representing

 tas  Harijan  Sevak  Sangh.  For  the
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 whole  of  India  there  is  only  one  re-
 presentative.  We  must  give  an  op-
 portunity  to  him  to  show  that  some
 work  5  done  on  the  non-official  side
 also.

 I  do  not  know  how  better  I  can
 arrange  it  within  the  limited  time
 that  we  have  got.  The  hon.  Members
 can  go  to  Central  Hall—for  half  an
 hour  and  come  to  a  decision.  I  will
 extend  the  time  by  half  an  hour.
 Let  them  come  to  an  agreed  solution.
 Otherwise,  let  them  leave  it  to  me.
 I  cannot  understand  this  kind  of  pres-
 sure  from  all  hon.  Members  I!  leave
 it  to  them  to  decide.  Every  evening
 let  them  sit  for  half  an  hour  and  then
 decide  and  tell  me  whom  I  should  call.

 की  खइके  (मंइला--रक्षित--भ्रनुसृचित
 आदिम  जादिया)  :  भष्यक्ष  महोदय,  में  इस
 awzat...,  (Interruptions).

 Mr.  Speaker:  I  will  ask  hon  Mem-
 bers  to  kindly  resume  their  seats.
 I  cannot  allow  them  to  continue  hke
 this.

 ही  ढके :  झघ्यल  महोदय,  पनु-
 सूचित  और  झादिम  जातियो  को  सन  १६५५-
 ५६  भौर  १६५६-५७  की  रिपोर्ट्स  पर  आज
 तीन  दिन  से  विवाद  जारी  है  भौर  विचार
 विभ्  हो  रहा  है।  मुझ  से  पहले  बहुत
 से  मेरे  भाइयों  ने  हरिजनों  शौर  प्रादिवासियों
 के  उठार  कार्य  को  तेजो  से  करने  के  लिये
 जोरदार  झायवाज़  उठाई  है  1  रामनाथ-

 पुरम  की  घटना  इस  बहस  का  प्रमुख  ग

 है  ।

 रामनाथपुरम  में  जो  कुछ  चटा  उससे

 हमारे  दिल  को  बडी  ेस  लगी.  है  शौर

 हां  की  घटनाझो  ने  हरिजनों  शौर  प्रादि-
 वासियों  के  लिये  एक  खतरे  की  घंटो  बया

 हरिजन  शौर  भादिवासी  इस  देश
 4  4  Ea

 7
 4,  4  4  द्यों  wW
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 [  श्री उचहे ]

 नमो  यो  रे.केत  रामतायपुरम  जेसी  घटनाएं
 यहले  नहीं  र्टी  थीं।  छोटी  मोटी  घटनायें

 तवी  होती  रहती  हैं  पर  जहां  २००,  २००  शौर

 Joo,  Joo  शझ्रादमियों  की  हत्या  हो  गई

 हो  भौर  ३०००  तक  मकान  जला  दिये  गये

 हों,  ऐसी  प्रसाधारण  घटना  पहले  नहीं  हुई  |
 भेरी  राय  में  यह  घटना  न  तो  भ्रस्पृदयता  को

 लेकर  है,  न  गरीबी  को  लेकर  है  भौर  ते
 झज्ञानता  को  लेकर  है  बल्कि  यह  घटना  जो
 राज्य  सत्ता  मिलो  हुई  है  उस  राज्य  सत्ता
 से  सम्बन्धित  है  ।

 हमारे  पिछड़े  हुये  लोगों  को  जब  इस
 देश  को  स्वराज्य  मिला  तो  बड़ी  प्रसन्नता

 हुई  .भोर  उनका  खयाल  था  कि  प्रजातंत्र
 में  छोटे  बड़े  का  भेदभाव  मिट  जायगा

 शौर  उनकी  हालत  सुधरेगी  लेकिन
 उनकी  यह  झाशा  निराशा  में  बदल

 रही  है  झौर  आज  प्रजातन्त्र  के  युग  में  जो
 राज्य  सत्ता  सब  में  समान  है  उसने  राम-

 नाथपुरम  की  घटना  के  रूप  में  हम  पिछड़े

 हुये  लोगों  के  गरीब  समुदाय  के  सामने  फासो
 का  एक  रत्सा  रख  दिया  है  ।

 ‘12-50  hrs.

 Mr.  Derury-Sreaxer  in  the  Chairj

 सरकार  को  जो  विषम  स्थिति  उत्पन्न  हो  गई

 है  उस  पर  ग्रम्भीरता  से  विचार  करना

 शाहिये  शौर  आज  हमारे  भाईयों  के  दिलों
 में  जो  यह  शंका  घर  कर  गई  है  कि  झगर
 प्रजातात्रिक  राज्य  सत्ता  का  यही  परिणाम

 है  तो  हो  सकता  है  कि  आगे  रामताथपुरम
 की  जेसी  घटनाओं  की  देश  के  न्य  भागों  में
 भी  पुनरावृत्ति  होने  लगे,  इस  शंका  का
 निराकरण  करने  के  लिये  सरकार  को  कोई
 सक्रिय  कदम  उठाने  चाहिये  ।  यह  संतोष
 का  विषय  है  कि  सरकार  ने  बढ़ें  ब्मच्छे
 ढंग  से  शभौर  सस्ती  के  साथ  इस  रामनाथ-

 पुरम  की  घटना  से  पैदा  होने  वाली  स्थिति
 का  सासना  किया  झौर  उसे  करना  भी

 चाहिये  था  किन्तु  इस  जटिल  झौर  विषम
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 समस्‍या  का  सही  इलाज  तब  तह  नहीं हो
 सकेगा  जब  तक  कि  हरिजनों  भौर  भाषि-

 बासियों  का  उत्थान  कार्य  सही  तौर  के

 यूरा  नहीं  किया  जाता  और  जब  तक
 उनकी  गरीबी  दूर  नहीं  होगी  तब  1... उ  ऐसी
 घटनायें  बन्द  नहीं  हो  सकती  ।  प्रस्पृश्यता
 इस  घटना  का  कारण  नहीं  है  भ्रपितु  ग़रीबी
 इस  घटना  का  कारण  दिखता  है  भौर  झावि-
 वासी-  हरिजनों  को  गरीबी  तभी  दूर  हो
 सकती  है  जब  सही  लरीके  से  एक  प्रोग्राम
 को  सामने  रख  कर  भझ्रादिवासी  हरिजनों  के
 उत्थान  कार्य  को  सरकार  पूरा  करे  शौर
 उन  में  से  शरीबी  का  नाश  होने  से  ही  इस  तरह
 की  घटनायें  बन्द  हो  सकती  हैं।

 झब  में  इस  दोड्यूल्ड  कास्ट  कमिश्नर
 की  रिपोर्ट  में  जो  जो  बाल़ें  लिखी  हैं,  उनको

 कुछ  खास  खास  बातों  पर  झाता  हूं  7  हमारे
 दोड्मूल्ड  कास्ट  कमिइनर  साहब  सन्‌  १६५५-
 ५६  के  दोनों  रिपोर्टों  को  प्रस्तावना  मं  ही
 कहते  है  कि  कल्याण  अौर  सचार  विभाग
 का  एकोकरण  नहों  है  झौर  भारत  सरकार
 से  प्रनुदान  की  स्वीकृति  मिलने  में  विलम्य
 होता  है।  जब  जड  में  ही  जामिया  है  तो
 भाप  स्वय  समझ  सकते  हैँ  कि  हरिजनों  झौर
 शादिवासियों  का  उदार  शौर  सहायता  कार्य
 कैसे  और  कितना  सफल  हो  सकता  है  ।

 शेड्यूल्ड  कास्ट  कमिश्नर  ने  भ्रपनो
 रिपोर्ट  में  यह  भी  सुझाव  दिया  है  कि  उनको

 रिपोर्ट्स  पर  राज्य  विधान  सभाप्रो  में  भी
 विचार  होना  याहिये  शौर  में  समझता

 हूं  कि  उनका  यह  सुझाव  बहुत  महत्व  का  है  ।

 महा  पालियामेट  में  समय  की  तगी  रहने
 झौर  कामों  की  अधिकता  रहने  के  कारण

 हस  लोगों  को  इस  पर  विचार  करने  का

 पूरा  समय  नहीं  मिल  पाता  है।  भौर  अगर
 राज्य  विधान  सभाझों  में  भी  इन  रिपोर्टो
 पर  विचार  हो  सके  तो  बह  हम  हरिजनों
 भौर  आदिवातियों  के  हुक  में  झा  होगा  ।

 इसलिये  में  बोड्मूश्ड  कास्ट  कमिश्मर  के
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 इस  सुझाव  का  स्मागत  करता  हूं  भौर  भनु-
 रोध  करता  हूं  कि  सरकार  इस  पर  विचार
 करे  भौर  इस  तरह  की  व्यवस्था  कर  दे  t

 यह  उचित  ही  होगा  कि  शेश्यूल्ड  कास्ट
 कमिएनर  जो  मारी  बात  उसमे  लिखता

 है  उन  पर  राज्य  विधान  समाप्रों  के  प्रति-
 निधि  पूरी  तरह  से  बहस  करें  ।

 हमारे  शेड्यूल्ड  कास्ट  कमिदनर  साहब
 ने  १६५५४  में  करीब  करीब  २४०  सिफारिश
 राज्य  सरकारों  को  की  हुई  है  ।  जवानों  में
 राज्य  सरकारो  ने  उसमें  से  बहुत  मो  सिफा-
 रिशीं  के  लिये  यह  लिख  दिया  है  कि  “रिप्लाई
 अ्वेटेड”,  "मैटर  ड्ज  झन्डर  क़सिडरेशन'
 इससे  यह  साफ  जाहिर  हो  जाता  है  कि

 स्टेट्स  गवर्नमेट  शड्यूल्ड  कास्ट  कमिश्नर
 के  सुझावों  भौर  सिफारिशो  को  कोई  श्रहमियत
 नही  देती  और  उनके  नजदोक  उनकी  कोई
 कीमत  नहीं  है  ।  अगर  इस  तरह  की  बाते
 श्बलती  रही  झौर  राज्य  सरकारों  को  इस
 बारे  में  उचित  झादेद  नहीं  दिये  गये  तो

 चोंड्यूल्ड  कास्ट  कमिघनर  और  उसनी  तमाम
 रिपोर्ट  कुछ  नहीं  कर  सगी  और  हरिजनों
 झौर  आदिवासियों  का  उद्ार  और  उत्थान
 कार्य  सफलतापूर्वक  सम्पन्न  नहीं  हो  सकेगा।

 कुछ  सेंट्स  में  सहायक  कमिश्नरों  की  भी
 झभी  तक  नियुक्तित  नहीं  हुई  है  ।  इसकी
 पिछले  वक्‍त  भी  माग  की  गई  थी  कि  सहायक
 कमिदनरों  को  भविलस्म  नियुक्ति  हो  जाय
 क्योंकि  जब  तक  राज्य  सरकारों  का  इन
 झादिवासियो  और  हरिजनों  के  सम्बन्ध  मं
 जो  काम  होता  है,  उसके  ऊपर  इन  सहायक
 कमिएनरों  की  देखभाल  नहीं  होगी,  तब  तक
 काम  जिस  सहो  ढंग  से  होना  चाहिये  वह  नही
 हो  सकेगा  ।  इस  रिपोर्ट  में  कुछ  सहायक
 कमिएनरों  की  रिपोर्ट्स  दी  हुई  हैं  भौर  वे
 बहुत  उपयोगी  है  ौर  मेरी  समझ  में  झगर
 सहायक  कमिद्नर  अपनी  रिपोर्ट्स  देते
 चले  जांय  झौर  राज्य  सरकारें  उन  पर  विचार
 करके  काय  करतो  चली  जांय  तो  इस  दिशा
 में  काफ़ी  काम  हो  सकता  है  ।
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 तीसरी  बात  यह  है  कि  १६५६-५७  की
 रिपोर्ट  के  तीसरे  परिशिष्ट  में  लिखा  हुआ  है  कि

 झनुसूचित  जातियों  में  संशोधन  किया  गया
 है।  संशोधन  की  दो  लिस्टें  है।  संशोधन
 तो  भ्रनुमूचित  जातियों  और  आदिवासियों  का

 हा  किन्तु  यह  संशोधित  सूचियां  अभी  तक
 प्रान्तों  में  स्कूल,  कालिजों.  बोडो,  युनिवर-
 सिटियों  तथा  दफ्तरों  में  नहीं  भेजी  गई  हैं
 और  इस  कारण  उनको  कोई  जानकारी  नहीं
 है  कि  व  इन  लिस्टों  के  आधार  पर  श्रपने
 वहा  विक्षा  सुविधायें  दे  सकें।  में  मध्य-
 प्रदेश  के  सम्बन्ध  में  हाउस  को  बतलाना
 चाहता  हूं  कि  यह  जो  १६५६  की  नई  अमेंडेड
 लिस्टे  आई  हैँ  उनका  वहा  पर  किसी  सकल
 कालिज  दपतरो  में  पता  नहीं  है  भौर  उसकी
 जानकारी  के  अ्माव  में  होता  यह  है  कि
 हमारे  लडको  को  फ्रीशिप्स  नहीं  मिलतो  है
 और  न  झादिवासियो  और  श्रनुसूचित  जाति
 के  लड़कों  को  स्कालरशिप्स  झादि  शिक्षा
 की  सुविधायें  मिलती  हे  ।  इस  मध्य  श्रददा
 के  सम्बन्ध  में  जो  एक  बड़ी  भारी  खामी  रह
 गई  वह  यह  है  कि  मध्य  प्रदेश  की  १६५६  की

 अनुसूचित  जातियों,  अनुसूचित  झादिम-
 जातियो  तथा  पिछड़ी  हुई  जातियो  की  लिस्टें
 जब  अमेड  हुई,  तब  उसके  ठोक  दो  दिन  पहले
 मध्य  प्रदेश  में  तीन  नये  जिलों  का  निर्माण

 हुमा  बहू  तीनो  जिले  लिस्टो  में  दिये  हुये  जिलों
 के  सब  डिवोजन  थे  t  संशोधन  के  दो  दिन
 पहिले  जिले  हो  गये  ।  जिला  होशंगाबाद  का
 सब  डिवीजन  नरसिंहपुर  हो  गया  सागर
 का  सब  डिवोीजन  दमोह  ौर  छिडवाड़ा  का
 सब  डिवोजन  सिवनी  जिले  हो  गये  ।  वहा
 के  थो  भ्रधिकारी  हें  यह  कहते  हैँ  कि  यह
 जिले  झादिवासी  नहीं  हें।  इस  लिये  इस
 तीन  नये  दिलों  के  जो  भादिवासी  भौर
 हरिजन  हे  या  जो  पिछड़े  हुये  लोग  है,
 उन  को  दी  हुई  सुविधाओों  का  कोई  लाभ
 नही  मिल  रहा  है।  इस  का  सुधार  करना
 चाहिये  ॥

 इस  रिपोर्ट  में  दूसरों  बात  यह  दी  हुई
 है  कि  जहां  २०  फी  सदी  भादिवासी  हें,
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 उन  स्थानों  को  आदिवासी  स्थान  घोषित
 कर  दिया  गया  है  पहू  बात  बिल्कुल
 गलत  है  जो  कि  हमार  कमिश्नर  साहब  नें
 लिखा  है  ॥  में  एक  एक  तहसील  की  संख्या तो
 नहीं  बतलाता  किन्तु  मोट  मोटी  बातें  बतलाता

 हैं  -  जबलपुर  तहसील  में  ६६२५१  आादि-
 बासी  हे।  कमिश्नर  साहब  भपनी  रिपोर्ट
 में  कहत  है  कि  २०  फीसदी  झादिवासी  जहा

 है  वह  आदिवासी  स्थान  घोषित  कर  दिये
 गये  हे  t  लेकिन  यह  स्थान  भझ्रादिवासो
 घोषित  नहीं  किया  गया  है  ।  इसी  प्रकार
 से  खडवा  तहसील  में  ३३८५१  झ्रादिवासी

 है  -  इसो  प्रकार  से  लगभग  दस  तहसीलें
 है  जिन  की  झाबादी  झादिवासियों  की  २०
 फीसदी  से  ज्यादा  है।  उन  सब  की  ग्रात्रादी
 मिला  कर  ३  लाख  ७०  हजार  के  लगभग

 होती  है।  जो  कि  २०  फीसदी  से  भ्रधिक

 है  ऐसी  १०  तहसीलो  वो  छोड  दिया  गया  है  1
 रिपोर्ट  में  जो  बातें  दी  जाती  हे,  वह  इस
 प्रकार  से  गलत  तरीके  में  दी  जातो  है  भोर
 इस  सदन  में  उन  को  बदा-चढा  कर  दिखाया
 जाता  है।  भझ्रादिवासियों  भौर  हरिजनों
 के  सम्बन्ध  में  बहुत  सी  बाते  कही  जाती

 हैं,  लेकिन  उन  के  अन्दर  बडी  पोल  है  1
 गलत  बाते  दी  हुई  है  i

 जैसा  मशोधित  लिस्टो  का  सवाल  है  ।
 धांदियासियो  भौर  हरिजनो  की  लिस्टे  संशो-
 घित  कर  दी  गई  है,  उन  की  संख्या  भी  बढ़ा
 दी  गई  है,  किन्तु  उन  का  ओ  लाभ  होना
 बाहिम॑  वह  नहीं  होता  है  ।

 इस  रिपोर्ट  के  सफा  ३६  में  लिखा  हुमा
 है  कि  प्रतिनिधित्व  जन  संक्ष्या  बे.  श्राधार  पर
 दिया  जायेगा  t

 मध्य  प्रदेश  की  सरकार  ने  जवाब  दिया
 लन  संख्या  के  प्राधार  पर  ध्रादिवासियों  भौर

 हरिजनों  को  ओ  स्थानिक  संस्थायें  है,  उन
 के  अन्दर  स्थान  नहीं  दिया  गया  ।  इस
 पर  विचार  करना  चाहिये  कमिबनर  को  t
 wm  were  जो  रिपोर्ट  लिखती  हें  उस
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 पर  पता  नहीं  कमिइनर  चूप  रह  जाते  हैं
 यह  क्‍या  करते  हें।  जब  ह्रादिवासियों  भोर

 हरिजनों  को  जन  सख्याटके  झाधार  पर  प्रति-
 निधित्व  दिया  हुआ  है,  भोर  संविधान  में
 भी  यह  बात  कही  गई  है,  तो  इस  पर  ऐक्शन
 लिया  जाना  चाहिये  भौर  पालियामेंट  के
 सामने  उस  को  रखना  चाहिये  कि
 क्या  ऐक्शन  लिया  गया  जिन  प्रदेशों
 में  राज्य  सभायें  है,  जनपद  सभायें

 है,  ग्राम  बचायते  है,  उन  में  खाली  पापु-
 लेशन  बेसिस  पर  प्रतिनिधित्व  के  स्थान

 सुरक्षित  होना  चाहिये  -  १६४५  की  रिपोर्ट
 के  भाग  १,  सफा  १२०  में  गलत  बात  बताई

 हे  -  श्री  भानुप्रताप  सिह  भ्रपर  हाउस  के
 सदस्य  हैं,  उन  को  झादिवासी  बता  दिया
 गया  है,  जब  कि  वह  झादियवासी  नहीं  थे  ।

 वह  उस  क्षेत्र  से  है  जो  कि  झादिवासी  घोषित

 नही  हुआ  ।  इसी  प्रकार  सन  १९५५  की
 रिपोर्ट  के  भाग  २  सफा  Co  पर  शाजा  नरेश
 सन्ट्र  सिह  को,  जो  मध्य  प्रदेश  में  मंत्री  हैं,
 ब्रादिया्सी  दिखाया  गया  है।  यह  बिल्कुल
 गलत  बात  है  ।  वह  आदिवासी  क्षेत्र  नहीं
 था  जहा  से  कि  वे  ग्रात  हे  ।  इस  तरह  को
 गलत  बातें  देने  से  कोई  लाभ  नहीं  है  +

 १६५६  के  संशोधित  लिस्ट  में  इनके  विभागों
 को  भादिवासी  घोषित  किया  गया  है  et
 wa  वे  भ्रादिवासी  हें  1

 सामाजिक  निर्मोग्यतायें  परिस्छेद  ४ड॑

 में  दी  हुई  हे  बेगार  कानूत  बन्द  की  गई  है,
 सेकिन  बहू  बंगार  झ्ादिवासियों  से  लो  जाहो

 है,  हरिजनों  से  सी  जाती  है  t  हरिजनों  के

 सम्बन्ध  मं  तो  में  नहीं  जानता  कि  किस
 किस  तरह  से  बेगार  लो  जाती  हे,  लेकिन
 झादिवासियों  के  नौकरनामे  भ्र्यात्‌  we

 बिस  प्री  तक  बल  रही है।  कमिश्नर

 का  पहला  काम  था  कि  इस  की  ओर  व्यास
 देते  ।  किन्तु  झाज  कल  जितते  भ्रधिकारी

 हैं  हमारा  गाच  कराते  हैं।  बारे  मिनिस्टर

 हो  या  कोई  भौर  हों,  वह  जहां  बाते  हें
 हां  भादियातियों  का  ना  देखते.  हैं,  उनका
 गाना  सुनते  हें  1  पह  उसका  इंग  है

 6792
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 यह  नाथ  भौर  गाता  हमारी  पुरानी  संस्कृति
 है,  लेकिन  इसे  हस  तरह  नहीं  किया  जानता
 चआहिये  ।  इस  में  दूसरी  बुरी  बातें  भी
 समाज के  भ्रन्दर  पैदा  हो  जाती  हैं  7  अधि-
 कारी  इस  का  सर्वे  करने  निकलते  है,  २६
 जनवरी  के  लिये  नाचने  वाले  नौजवान

 लड़के  भौर  लडकियों  का  ६  महीने
 तक  सर्वे  करने  है,  उस  बाद  उन  का  तीन
 तीन  महीने  तक  ट्रेनिंग  देत  हें  ।  इस  पर
 कितना  पैसा  स्व्चं  हंता  है  7  जब  कोई  झ्रधिकारी

 या  मिनिस्टर  आदिवासी  विभगे  में  जाते

 है  तो  नाच  और  गाने  का  प्रग्राम  पहले  होता

 है,  दूसरों  तरफ  उन  लोगो  का  ध्यान  नहीं
 होता  है।  यह  कमिइनर  साहब  का  काम  है  कि
 जो  आदिवासी  इस  तरह  से  अन्यकार  में

 फंसे  हुये  है,  उन  की  तरफ  ध्यान  दे  ।

 फोस्ड  लबर  क  सम्बन्ध  म  ह. छ  फारेस्ट
 किलेजेस  की  बात  भी  कहना  चाहता  हूं  t

 उन  में  झादिवासी  लोग  रक्ख  जाते  है  शौर
 उन  को  १२  शाण  राज  मजदूरी  दी  जाती

 है  ।  जब  कि  अन्यत्र  मजूरी  ot  और  दो
 रुपय  मिलतो  है  7  हर  धर  का  एक
 आादमों  काम  पर  जाना  ही  चाहिये,  चाहे
 घर  में  कितना  भी  जरूरों  काम  हा।  क्‍या

 इस  बात  को  देखने  को  जरूरत  नहों  है  जब
 कि  हमारी  सरकार  फोस्ड  लेबर  को  बन्द
 करना  चाहती  है  फारेस्ट  कंद्रेक्टर्स,
 पी०  डब्न्‌०  डी०  बौड़ेंबटर्स  क्या  करते  हे  कि
 इन  लोगों  को  पदगों  रुपया  देते  हें  -  इस
 के  बाद  जहा  और  मजदूरों  को  ज्यादा

 मजदूरी  पर  लगाना  पडता  है,  वहा  इन
 झादिवासियो  को  लगाते  है  १२  आाग  राज

 मजदूरों  देते  है  -  इस  तरीके  से  इन
 लोगों  का  एक्स्प्लायटेशन  हो  रहा  है,  इस
 को  ग्रासानों  से  देखा  जा  सकता  हैं  t

 at  कल  नेशनल  एक्सटेंशन  ब्लाक्स
 झौर  कम्यनिटी  प्रोजेक्ट्स  में  काम  हो
 रहे  हे  ।  इन  के  अन्दर  श्रमदान  होता  है  1
 लेकिन  उस  में  कोई  भी  चिकने  चुपडे  लोग
 अमदान  नही  देते  हे  -  जहा  भी  नेशनल
 शक्स्टेंगन  ब्लाक्स  कायम  हुये  हैं  बहा  पर
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 कुमिइनर  साहब  जायें  और  देखे  कि  आदि-
 वासी  गावों  में  श्रमददान  कोन  फरता  है  t
 श्रमदान  केबल  आदिवासी  लोगो  के  लिये

 है,  झभौर  कोई  भी  श्मदान  नहीं  करता  है  ।
 यह  भी  एक  किस्म  वी  बंगार  है,  जो  कि

 नहीं  हानो  चाहिये  ॥

 .  परिच्छेद  ५  में  लिखा  है  कि  र्  करोड़
 रुपया  पहली  पंच  वर्षीय  योजना  में  और
 ४८  करोड़  रुपया  द्वितीय  पच  वर्षीय  योजना
 में  केन्द्रीय  सरकार  खत्च  करेंगी  और  २९
 करोड,  ६०  लाख  to  राज्य  सरकारें  खच
 करेगी  झ्रादिवासियों  के  काम  में  ।  लेकिन
 यह  सब  झापके  कुछ  ने  करन  के  अराबर

 होगा  क्योंकि  आदिवासियों  के  अ्रन्दर  अगर
 कोई  उत्साह  पैदा  नहों  हुआ  तो  जाप  रुपये
 ब्यथ  है,  उस  ता  कोई  ण्य्प्दा  नहीं  है  ॥
 आदिवासियों  के  अन्दर  आप  के  प्रति  कितना
 उत्साह  पैदा  हुआ,  यह  नो  इसी  से  पता
 चलता  है  कि  आप  के  जिछले  चुनाव  में  क्या

 हुआ  ।  प्राप  ने  विस  बुरे  ढंग  में  बिहार
 में,  ओरिसा  में,  आमाम  मे  और  अम्बई  छ
 इलाकी  में  दिफोट  बाई  ।  सिर्फ  मध्य  प्रदेश
 श्राप  के  साथ  रहा  |  जिसने  उकके  बोव

 रहकर  काम  किया  हैँ,  उ  ही  के  साथी  ग्रादि-
 बासी  गौर  हरिजत  होने  हैं,  है,  यह  मोटो  सी
 बात  है  ।  इससे  सबत  होता  है  कि  ग्रादि-
 वासी  कल्याण  विभाग  न  कुछ  नहीं  किया  ।
 शगर  इस  प्रकार  से  चलता  रहा  तो  जिस
 प्रकार  अन्य  प्रदेशों  के  क्षेत्र  चले  गये,
 उसी  प्रकार  मध्य  प्रदेश  भी  कल  जायेगा।
 इस  प्रकार  काम  करने  से  कुछ  नही  होगा  ।

 पहलो  फ्च  वर्षीय  योजना  में  सफा  १०३
 पर  लिखा  हुआ  है  कि  मध्य  प्रदेश  में  २  करोड़
 ३४  लाख  रु०  के  लगभग  खर्च  हुये,  जिस  में
 से  १  करोड,  २४  लाख  Fo  सेन्ड्रल  गवनेमेंट
 का  हिस्सा  है।  ४५  लाख  bo  प्रशासन  पर
 स्वय  हुआ  और  ४५  लाख  रुपये  संचार  पर
 सय  हुआ  ।  में  कहता  हू  कि  यह  सड़कें
 क्या  झाप  प्रादिवासियों  के  हो  क्षेत्र  में  बनाते

 है  जो  कि  ४४  लाख  २०  भादिवासियों  के
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 [श्री  उड्के]
 नाम  पर  डालते  हे  ?  क्या  दवाखाने  केवल
 भादिवासियों  के  लिये  ही  खोलते  हैं  ?
 झाज  ाप  सारे  देश  में  नैशनल  एक्स्टेंगन
 ब्लाक्स  स्कीम  चलाते  हे,  कम्यूनिटी  प्रोजेक्टस
 चलाते  हैं  तालाब  भौर  कुयें  खुदयाते  हैं,
 लोगों  को  दिक्षित  बनाना  चाहते  है,
 बैसे  ही  भादिवासी  विभागों  में  मी काम  करते  हैं
 फिर  कया  यह  पैसा  श्राप  को  झादिवासियों  के
 नाम  देना  चाहिये  t  इस  में  जो  खर्च  की  बातें

 कही  गई  हे  वह  राज्य  सरकारों  के  रेकार्ड
 के  भनुसार  हे  -  वहा  पर  जो  भी  खर्च  किये
 जाते  हैं  वह  बेजा  हें  ४५  लाख  रु०

 मोहकमे  की  प्रशासन  व्यवस्था  करने  में  खच
 किये  गये  हे  ।  यह  बात  ठीक  नहीं  है  t
 wa  कि  ६०  लाख  to  लेप्स  हो  गये  हैं
 २  करोड़  में  से  ।  इस  की  एन्क्वारी  होनी
 चाहिये  ।  मध्य  प्रदेश  सरकार  ने  भी
 जांच  कमेटी  मुकरंर  को  थी  |  उस  ने

 बहुत  सी  रिपोर्ट  दी  हैं।  झभी  थोड़े  दिनों
 के  बाद  यहा  मिनिस्टरो  की  एक  का-फरेंस

 होने  वाली  है।  उस  में  इस  रिपोर्ट पर  विचार
 करना  चाहिये  ।  ट्राइअस  वेसफेश्वर  सेम्टर
 इस  er  प्रदेश  इन  १६५६  के  बारे  में
 इन्क्वारी  कमेटी  की  रिपोर्ट  में  कई  कमिया
 दी  हुई  हे  कि  ट्राइबल  बेलफेधर  का  काम
 ठीक  से  नही  हुआ  है  ।  १४  अधिकारियों  ने
 करप्शन  किया  हुआ  है।  भ्रभी  तक  सरकार
 नें  उन  पर  कोई  ऐक्सन  नहीं  लिया  है।  कमेटी
 ने  सिफारिश  की  है  कि  उन्हें  सस्पेंड  किया
 जाय  1  झब  द्वितीय  पंच  वर्षीय  योजना  में
 ४८  करोड़  Co  केन्द्र  औौर  २६  करोड़  Fo
 राज्य  सरकार  खर्च  करेगी,  इस  श्रकार
 ७८  करोड़  to  के  लगभग  होगा  जो  कि
 झादिवासियों  के  सम्बन्ध  में  खच  होगा  d
 क्या  होगा  यह  में  नहीं  जानता  ।  लेकिन
 उसी  तरह  से  होगा  जो  कि  पीछे  हुभा  है,
 तो  में  कहना  चाहता  हूं  कि  इस  तरीके  से
 खाली  झ्ाकड़े  ही  बतलाने  से  काम  नहीं
 चलेगा  ।  इस  तरह  से  उन्नति  किसी  की

 नही  होगी,  बहु  तो  काम  करने  से  होगी  ।
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 काम  कयों  नहीं  होता  है  ?  इस  लिये कि
 सुपविजन ठीक  नहीं  हैं।  पैसा जो  लगता

 है,  कागज  में  ही  दिखाई  देता  है।  वहां
 के  कर्मचारियों  पर  सुपविजन  नहीं  है,  इस
 रिपोर्ट  में  दिया  हुआ  है  कि  चार  चार
 साल  किसी  सुपर्वाइजिंग  झाफिसर  ने  किसी
 किसी  काम  को  सुपर्वाइज नहीं  किया  है,
 कसी  विजिटर  किताब  में  सुपर्वाश्जिग
 झाफिसर  के  रिमार्क  नहीं  हैँ  ।

 गैर-सरकारी  संस्थाप्रो  के  सम्बन्ध  में
 सफा  १३०  पर  बतलाया  है  कि  भस्पृश्यता
 निवारण  के  लिये  किसी  गैर-सरकारी  संस्था

 को  पैसे  दिये  गये  हे  ।  प्रादिवासियों के  सम्बन्ध
 में  कितने  पैसे  दिये  जाते  हैं,  बह  उस  में  नहीं
 बतलाया  गया  1  रिपोर्ट  के  प्रन्दर  झादिवा-
 सियो  के  लिये  किन  गैर-सरकारी  संस्थाप्रों
 को  पैसे  दिये  जाते  हे,  यह  बतलाया  जाना

 चाहिये  ।  गैर-सरकारी  संस्थाओं  के
 सम्बन्ध  में  रिपोर्ट  भें  जगह  जगह  सिफारिश
 की  गयी  है।  ठीक  है  उन  के  द्वारा  काम  कराया
 जाये  ।  लेकिन  उनको  शिकायतें  भ्रायी  हैं
 इसलिये  में  चाहता  हूं  कि  उनके  काम  की
 जाच  सरकारी  झाडोटर  किया  करे  ।  बह
 नहीं  होना  चाहिये  कि  गैर-सरकारी  संस्थाधों
 को  पैसा  दे  दिया  शौर  जो  वह  चाहें  करें  ।

 झब  श्राप  देखिये  कि  छात्र-वृत्तियों  का

 एक  तमाशा  है।  इनके  लिये  ११  करोड़
 ३६  लाख  रुपया  केन्द्रीय  सरकार  ने  दिया
 शोर  २३  करोड़  ७६  लाख  रुपया  राज्य
 सरकारों  ने  दिया  ।  लेकिन  इस  रिपोर्ट  से
 पता  चलता  है  ॥:  अच्चो  को  समय  पर
 स्कालरशिपष  नहीं  मिलते  a  कुल  ५८४३
 स्कालरशिप  दिये  गये  हें  जिनमे  से  झासाम
 झौर  बिहार  में  ज्यादा  दिये  गये  है  ।  भ्रासाम,

 बिहार  शौर  मणिपुर  त्रिपुरा  में  ६८३४
 स्कालरशिप  दिये  गये  हें  ।  इसका  श्रेय
 मिशनरियों  को  है।  वहा  पर  कनवरशन
 ज्यादा  हुये  इसलिये  शिक्षा  ज्यादा  हुई  ¢
 te  राज्यों  में  कुल  २०१६  स्कॉलरशिफ
 दिये  गये  हैं  ।
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 weitere  भहोदय  :  माननीय  सदस्य

 को  तीन  मिनट  ज्यादा  हो  गये  ।

 शी  wee:  मुझे  बहुत  सी  बातें  कहनी  थीं

 बर  समय  कम  है।  में  एक  मिनट  में  रूत्म

 करता  हूं  I

 ‘WaTeTEy  भहोदव  :  ब  एक  मिनट

 भी  नही है:  १५४  के  तो  १८  मिनट  हो  गये  ।

 शी  उदके  :  में  केवल  यह  कहना  चाहता

 हूं  कि  सरकारी  मुहकमों  को  भादिवासियों  के

 लिये  क्‍या  करना  चाहिये  |

 पहली  बात  तो  यह  की  जानी  चाहिये  कि

 इनका  एक्सप्लायटेशन  रोका  जाये  हर
 कार्मों  में  जो  उनका  एक्सप्लायटेशन  होता  है
 बहू  झुकना  चाहिये  |  दूसरी  बात  यह  है  कि

 इनको  फ्री  लोगल  एसिसटेंट  दी  जानी  चाहियें।
 गर  सरकार  ये  दो  बाते  कर  दे  तो  इनका

 एक्सप्लायटेशन  रुक  जायेगा  -  सरकार  को

 इस  तरफ  खास  तोर  से  ध्यान  देना  चाहिए  |

 इसके  अलावा  जैसी  कि  केन्द्र  एडवाइजरो
 बोर्ड  ने  सिफारिश  को  है,  सब  बाते  आपस  में
 लाना  आदिवासी  कार्यकर्ताओं  को  आझावा-
 गमन  की  सुविधाये  मिलनी  चाहिये  ताकि  वें
 जा  कर  स्वयं  सामाजिक  सुधार  का  काम
 कर  सकें  ।  जो  सुझाव  ये  कार्यकर्त्ता  देंगे
 उन  के  द्वारा  आदिवासियों  का  वास्तविक

 सुधार  हो  सकेगा  |  जब  डन  लोगो  को
 कास  करने  का  प्रवसर  मिलेगा  तभो  झ्ादि-
 वासियों  का  कल्याण  होगा  ।  सरकार  को
 चाहिये  कि  वह  स्वयं  आदिवासो  कार्यकर्ताओं
 को  यह  काम  करने  के  लिये  प्रोत्साहन  दें  +
 थ्राज  यह  विभ,ग  इस  बात  का  लयाल  नहीं
 कर  रहा  है

 थी  राम  शाररख  (मुरादाबाद  )  :
 उपाध्यक्ष  महोदय,  सबसे  पहले  में

 उपाध्यक्ष  'नहोदव  :  भ्गर  हाउस
 इजाजत  देता  ऐसा  कर  दिया  जाये  कि  कोई
 साहब दस  मिनट  से  ज्यादा न  बोलें  -  इस
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 तरह  से  कुछ  ज्यादा  मेम्बर  साहिबान  बोल
 सकेंगे  ।  इस  वक्‍त  बहुत  ज्यादा  प्रेशर

 है  |

 भी  राल  शरस्व  :  उपाध्यक्ष  महोदय,
 में  यह  कह  रहा  था  कि  जो  रिपोर्ट
 कमिएनर  साहब  नें  दी  है  शौर  उन्होंने  जो
 बेदना  हरिजनों  शौर  ग्रादिवासियों  के  लिये
 व्यक्त  की  है  उसके  लिये  में  उनको  बधाई
 देना  चाहता  हूं  |

 दोनों  रिपोर्टों  को  देखने  से  पता  चलता  है  कि

 हरिजनों  और  प्रादिवासियों  को  स्थिति
 में  बहुत  कम  परिवर्तन  हुआ  ।  संविधान
 को  धारा  १७  से  ऐसा  मालूम  होता  है  कि  देश
 में  भस्पृश्यता  खत्म  हो  गयी  है।  इस  विषय
 में  जो  कानून  भिन्न  भिन्न  राज्यों  में  मौजूद
 थे  उनकी  जगह  संसद  ने  सन्‌  १६५४  में
 अ्रनटचेविलिटी  प्राफेसेज़  ऐक्ट  पास  कर  दिया
 जिसके  अनुसार  जो  कोई  इस  प्रकार  कह
 मेदमाव  करता  है  वह  जुर्म  करता  है।  इसके
 बाद  भी  उत्तर  प्रदेश  को  सरफार
 ने  सन्‌  १६५६  में  मदिर  प्रवेश  के
 सम्बन्ध  में  एक  कानून  पास  किया  ।  यह
 सब  होते  हुये  भो  देखने  में  यह  धाता  है  कि

 अस्पृश्यता  का  खात्मा  नहीं  हुआ  है।  स्थिति
 में  बहुत  कम  परिव्तेन  हुआ  है  ।  रिपोर्ट
 में  कहा  गया  है  कि  राज्य  सरकारे  उन  गांवों
 की  एक  फंहरिस्त  रखे  कि  जहा  पर  भ्रस्पृश्यता
 झब  भी  पायी  जाती  है  ।  राज्य  सरकारें

 इस  शोर  उचित  ध्यान  नहीं  देती  और  इस
 प्रकार  की  फेहरिस्त  नहीं  रखतो  ।  इसके
 फलस्वरूप  किसी  जिले  में  या  राज्य  में  इस
 बात  का  पता  नही  लग  सकता  कि  ऐसे  कौनसे
 गाव  है  कि  जहा  पर  सस्पृष्यता  खत्म  हो  गयी

 है

 भारत  में  साढ़े  पाच  लाख  गाव  हूँ  $
 इनमें  से  कुछ  हजार  गाव  हो  ऐसे  होंगे  कि
 जिनके  लिये  यह  कहा  जा  सके  कि  उनमें

 झस्पृषयता  पूरी  तरह  से  खत्म  हो  गयी  है  ॥

 हरिजन  सेवक  संघ  ने  यह  निश्चित  करने  के
 लिये  एक  बेनाना  रखा  है  कि  किसी  थांक
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 “|  भ्रस्पृश्यता  खत्म  हुई  या  नहीं  ।  वह  पमाना
 यह  है  कि  झगर  किसो  गाव  में  हरिजनों  के
 लिये  अलग  कुओ  न  हो  शर  हरिजन  सावं-
 जनिक  कुवो  मे  पानी  ले  सके  तो  समझना

 चाहिये  कि  उस  गाव  में  भ्रस्पृश्यता  मिट
 गयी  है  श्गर  इस  पैमाने  के  अनुसार
 देखा  जाये  ता  कई  जिला  के  बोच  दो  चार
 गाव  एसे  मिलगे  कि  जहा  पर  नीचों  जाति
 कहा  जान  दालो  जातिया  को,  जैसे  मेहतरा
 झार  बाल्मोकियों  को  सा्वंजनिक  कुवो  से
 पानो  लेने  दिया  जाता  है  ।  जब  यह  स्थिति
 है  तो  यह  कहना  कि  हमारे  विधान  के  अनुसार
 ओर  कानूत  के  कारण  अझरपृदयता  खत्म  हो
 गयो  है,  गलत  मालूम  होता  है  t

 रिपोर्ट  में  कहा  गया  है  कि  स्थिति  खराब
 है  शौर  खराब  हातो  चलो  जा  रहो  है  ।
 जब  तक  कानून  पर  अमल  नहो  हागा  शौर
 केन्द्रीय  सरकार  के  पग्रधिवारी  शोर
 विशुपषकर  राज्य  सरकारों  के  अधिकारों

 कानून  पर  ठोक  से  अमल  नहीं  करेगे  तब  तक

 अस्पदयना  का  दूर  हाना  कठित  है  ।  प्रगर

 एक  तरफ  सरकार  अधिकारों  श्नद्धा  ओर
 कडाई  से  काम  ले  और  दूसरों  तरफ  हरिजन
 सेवक  ह. 6. ह  अ्रादि  गैरनसरकारा  सस्याये
 उनसे  पूरो  तरह  से  सहवाग  क्रेता  कहा  जा
 सकता  है  कि  हम  फू  वर्षा  में  अस्पृरयता
 का  अन्त  कर  सकेंगे।  बनता  स्पष्ट  हा  है
 कि  हमारे  देश  में  अ्रस्पृध्यता  नहीं  रह  सकतो
 लेकिन  इसका  जितनो  जल्दी  हम  खत्म  कर
 सक॑  उतना  हो  अच्छा  है  क्योंकि  यह  हिन्दू
 समाज  पर  एक  कलक  है,  यह  हिन्दू  समाज
 का  पाप  है  ।  इसको  हमें  जल्दी  से  जल्दी
 खत्म  करना  चाहिये

 wa  किय  प्रवार  से  राज्य  सरकारों  का

 सहयाग  ह।  कमिश्नर  साहब  को  रिपार्ट
 से  पता  चलता  है  कि  राज्य  सरकारो  का
 सहपाग  पूरी  तरह  मे  नहा  मिलता  ।  इसके
 लिये  एक  मामूलो  मिसाल  दो  गयो  है  t
 पहलों  प्रवर्षीय  योजना  में  हरिजनों  झौर

 20  -DECEMBER  9687  Commissioner  for  6800
 Scheduled  Castes  and

 Scheduled  Tribes

 झादिवासिमों  पर  कितनों  राहि  सर्य  हुई,
 इस  बारे  में  राज्य  सरकारों  से  जब  जब

 पूछा  जाता  है  तो  भिन्न  भिन्न  आकड़े  आते

 हैं  कभी  भी  एक  में  भ्ाकड़े  'उपभव्ध

 नहीं  होते  ।  इस  से  मालूम  होता  है  कि
 किस  प्रकार  से  राज्य  सरकारे  इस  प्रश्न
 की  भ्रवहेलना  कर  रही  हूँ।|  साथ  ही  साथ
 यह  भी  सुझाव  दिया  गया  था  कि  जिस  प्रकार
 यहा  पालियामेंट  में  हर  साल  इस  पर  बहस

 होती  है  उसके  बजाये  इस  पर  राज्य  सरकारों
 की  विधान  सभाझों  और  विधान  परिषरों
 में  हर  साल  इस  विषय  पर  बहस  हुआ  करे
 क्योकि  यह  राज्य  सरकारों  का  ही  विषय

 है।  चृकि  जो  मामले  होत  हैं  वे  स्थानीय

 होते  है,  इसलिये  अगर  राज्यों  में  इस  विषय
 पर  बहस  होगी  तो  वे  बाते  सम्बन्धित  र्ा
 कारियों  और  आअंतजिगण  के  सामने  झावेगी  झोर
 इस  प्रकार  उन  समस्थाभरो  का  हल  प्रासान
 हो  सकता  है  1  टेकिन  जहा  तक  मझें  मालूम
 है  राज्य  सरकारे  इस  पर  बहुत  कम  ध्यान
 देती  है  ।  ऐसा  नहीं  मालम  होता  कि  ह: उ

 रिपोर्ट  पर  राज्यों  को  विधान  समाधो
 या  जिधान  परिषदा  में  बरन  होती  है  1  है
 बातों  थे  विदित  होता  है  कि  इस  समस्या  कै

 हल  करने  के  लिये  राज्य  सरकारों  को  जितना
 ध्यान  देना  चात्यि  वें  नही  दे  रही  हे  ।  और

 इसस  यह  भी  मालूम  होता  है  कि  यद्यपि

 इस  समस्या  के  उप्रता  में  कुछ  कमी  हुई  है
 लेकित  अ्रधिकाश  में  यह  अपने  उग्र  रूप  में

 अभी  नी  मौजूद  है  ।

 इसके  अलावा  हरिजनो  और  भादि-

 बासियों  की  नौकरियों  का  प्रइन  है  t  श्रभी  तक

 की  ६  रिपोर्ट  शझा  चुको है  |  उनमे  यह  बतलाया

 जाता  है  कि  योग्य  झादमो  नहो  मिलते  लेकिन
 साथ  हो  वाव  यह  भी  रिपोर्ट  से  पत्र  चलता

 है,  पृष्ठ  १०६  पैरा  २७,  कि  बहुत  से  हरिजन
 भोर  प्रादिवासी  जा  कि  ग्रेजुएट  है,  मैद्रिइु टेट
 हैं,  टै।नीशियद  है,  डाबटर  है,  इजिनियर  है

 टाइपिस्ट  है  भ्रौर  स्टेनोग्राफर  भ्रादि  हे

 ये  अनइम्पलाइड  पढ़ें  हुए  हे  a  उनको

 जमी  तक  जगह  नहों  मिली  है।  एम्पलाय-
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 मेंट  एक्सचेंजिज  से  जो  फ़िगर  कलेक्ट  कौ
 गई  है,  उन  से  मालूम  होता  है  कि  शिड्यूल्ड
 कास्ट्स  और  छिड्यूल्ड  ट्राइन्श  का  जहा  तक
 सम्बन्ध  है,  उन  को  नौकरियां  मिलने  में
 इन  सालों  में  कोई  भ्रधिक  प्रगति  नहीं  हुईं
 है।  बावजूद  इस  बात  के  कि  तमाम  रिपोर्ट
 निकलती  है,  लोगों  का  ध्यात  दिलाया  जाता

 है,  इन  पांच  छः:  सालों  में  नौकरी  पाने  वालों
 की  परसेन्टंज  में  भ्रधिक  तरक्की  नहीं  हुई
 है।  इस  का  मतलब  यह  है  कि  प्रधिकारीगण
 को--  चाहे  वे  केन्द्र  के हो,  चाहे  राज्यों  वे-
 न  इस  बारे  में  कोई  दिलचस्पी  है  भ्रौर  न
 ये  इस  बारे  में  ध्यान  देते  है  ।  इस  कारण
 से  ऐसे  बहुत  से  लोग,  जो  काम  में  लग  सकते

 थे,  जो  हर  तरह  से  ठीक  हे,  उपयुक्त  हैं,
 जो  टैक्नीशियन  है,  जिनकी  देश  को  ज़रूरत

 है...  भभी  तक  बेकार  पढ़ें  हुये  हे  ।  इससे
 बह  स्पष्ट  है  कि  जितनी  जगहें  रिजुब्ड  है,
 उन  को  भरना  तो  दूर  रहां,  जो  लोग  उप-
 लब्ब  है,  उन  को  भो  जगह  बहुत  कठिनाई
 से  मिलतो  है  और  उन  में  भी  बहुत  नारे
 लोग  बंकार  पढ़ें  हुये  हैं  ।

 उन  में  उन  जातियो  की  स्थिति  और
 भी  खराब  है,  जो  कि  सब  से  निम्न  श्रेणी  की
 समझी  जाती  है,  मेसे  बाल्मीकी  और  मेटतर

 है।  उन  के  मकानों  की  बहुत  बुरी  हालत  है,
 देहात  में  भी  और  शहरों  में  भी  ।  केन्द्र
 की  तरफ  से  इस  सम्बन्ध  में  कुदझ  पया  दिया
 जाता  है।  वह  रुपया  राज्य  सरकारों  के
 पास  जाता  है।  उस  का  भो  ठोक  प्रकार
 से  उपयोग  नहीं  होता  है  ।

 मेहतरों  को  नौकरियां  म्यूनिसिपल  कमे-
 टियों,  टाउन  एरिया  कमेटियों  और  नोटि-
 फ़ाइड  एरिया  कमेटियों  में  मिलती  हें,  जहा
 उन  को  पार्ट-टाइम  नौकर  समझा  जाता  है,
 नन  कि  होल-टाइम  सरवेट  ।  इस  का  परिणाम
 यह  है  कि  उन  को  बहुत  कम  वेतन  मिलता  है
 इसके  भ्रतिरिस्त  स्थायी,  होलटाइम  नौकरों

 को  जो  लाभ  झौर  सुविधायें  प्राप्त  रहती  हे,
 उन  से  भी  ये  लोग  बंचित  रहते  है  ।  न  उन
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 को  पूरी  नौकरी  मिलती है  पौर  न  उन  के
 रहने  सहन  का  ठीक  प्रबन्ध  है  भौर  जिन
 झौजारों  से  वे  काम  करते  हैं,  वे  भी  इस
 प्रकार  के  नहीं  हैं,  जो  कि  मनुष्योचित  समझे
 जायें।  इसलिये  उन  की  हालत  की  तरफ
 रिपोर्ट  में  विशेष  तौर  से  ध्यान  दिलाया  गया
 है।  केन्द्रीय  सरकार  और  राज्य  सरकारों
 को  इस  तरफ  विशेष  ध्यान  देना  चाहिये  |

 इन  लोगों  की  बहुत  थी  शिकायतें  होतो
 है  भर  इन  को  कई  कठिनाइयों  का  सामना
 करना  पडता  है,  जिन  का  जिक्र  रिपोर्ट  में
 भी  किया  गया  है  शौर  जिन  को  तरफ  कई
 मानतीय  सदस्यों  ने  भी  ध्यान  दिलाया  है
 श्रौर  कई  भिसाले  पेश  की  गई  है  -  इसलिये
 यह  जरूरी  है  कि  केन्द्र  और  राज्यों  की  सर-
 कारों  को  तरफ  से  इन  लोगों  को  कानूनी
 मशविरा  देने  की  व्यवस्था  की  जाय  ।  है. 6 थ
 लोगो  को  बेजा  तौर  पर  सताया  जाता  है,
 इन  का  बेजा  इस्तेमाल  किया  जाता  है,  इन
 से  बेगार  ली  जाती  है,  इन  को  प्रा  वेतन
 नहीं  मिलता  है  |  ये  तमाम  कठिनाइया
 किस  प्रकार  से  दूर  की  जा  सके,  इसके  लिये
 एक  तरफ  तो  इन  को  कानूनी  मशविरा
 मिले  और  दूसरी  तरफ  केन्द्र  को  तरफ  से
 जो  पया  इस  सम्बन्ध  में  दिया  जाता  है,
 उस  का  ठीक  उपयोग  किया  जाय  ।  में
 समझता  हू  कि  द्वितीय  पंच-वर्षीय  योजना  में
 इन  लोगो  के  लिये  १  करोड़  स्पये  खर्च
 किये  जाने  वाले  हैं  ।  जैसा  कि  कुछ
 भाइयों  ने  कहां  है,  इस  प्रकार  के  झाकड़े
 दिये  जाते  हे  कि  इतना  रूपया  खर्च  हुआ,
 या  होने  वाला  है,  लेकिन  अस्तु-स्थिति  यह
 होती  है  कि  उस  रुपये  का  ठोक  इस्मेमाल  नहीं
 होता  है  ।  बहुत  सी  इंडस्ट्रीज़,  उद्योग-धंघों
 पर  रुपया  खर्च  किया  जाता  है  1  लेकिन
 हमारा  अनुभव  यह  है  कि  कुछ  हरिजन  सहायक
 समितिया  होती  हे,  जिन  में  कुछ  लोग

 न्ट्रेस्टिड  होते  हे  भौर  उन  लोगों  में  उच
 रुपये  का  बटवारा  हो  जाता  है  ओर  मुस्तहक
 लोगो  को  कुछ  नहीं  मिल  पाता  है।  एक
 योजना  के  अधीन  सरकार  की  झोर  से  जगह
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 [श्री  राम  शरण]

 जगह  पर  इंडस्ट्रियल  एस्टेट्स  बनाई  जा  रही

 हैं  {  में  चाहता  हूं  कि  हर  जिले  में  इस  तरह  के

 उद्योग-धंधे  खोले  जायें,  चाहे  वे  सरकार  की

 तरफ़  से  हों,  जहां  इन  लोगों  को  लगाया

 जाय  और  काम  सिखाया  जाय  जब  वे  काम

 सीख  जायें,  तो  उन  को  कुछ  साधन  और

 सुविधायें  दी  जायें  कि  वे  अपना  काम  कर

 सके  ।

 मुझे  इस  बात  की  खुशी  है  कि  कल

 मंत्री  जी  ने  यह  घोषणा  की  थी  कि  राज्यों

 के  मंत्री  और  दूसरे  सम्बन्धित  व्यक्ति  इकट्ठे

 होंगे  और  उन  पर  ज़ोर  दिया  जायगा  कि  वे

 इस  कार्य  को  बहुत  तत्परता,  लगन  और

 मुस्तैदी  से  चलायें  |  आज ही  समाचार-

 पत्रों  से विदित  हुआ  है  कि  पंजाब  गवर्नमेंट

 ने  मेहतरों  के  बारे  में,  जो  कि  म्यूनिसि-
 पैलटीज़  वगैरह  में  काम  करते  हैं,  माडल

 सर्विस  सलज  शाया  किये  हैं,  जिन  के  अधीन

 उन.  लोगों  को  कुछ  सुविधायें  मिलेंगी  और

 वे  कुछ  अधिकार  प्राप्त  कर  सकेंगे  ।  उस

 से  यह  भी  मालूम  होता  है  कि  मेहतरों  की  कुछ
 परसेन्टेज--२  १  प्रतिशत-  ऐसी  ली  जायगी,
 जो  कि  पढ़े-लिखे  होंगे  और  उन  को  क्लेरिकल

 गेस्ट्स  दी  जायेंगी  ।  वे  लोग  समाज  के

 ऐसे  काम  को  करते  हैं,  जो  कि  बिल्कुल
 गन्दा  काम  है,  लेकिन  मज़दूरी  उन  को

 बहुत  कम  मिलती  है,  हालांकि  ऐसे  काम  के

 लिये  मजदूरी  ज्यादा  से  ज्यादा  होनी  चाहिये,
 क्योंकि  हर  एक  आदमी  उस  को  करने  के

 लिये  तैयार  नहीं  होता  है  इसलिये

 कार्यकर्ताओं  और  गैर-सरकारी  लोगों  के

 के  सामने  यह  सवाल  है  कि  क्‍या  यह  गन्दा

 काम  हमेशा  इन  लोगों  से  कराया  जायगा

 और  क्या  ये  हमेशा  इस  को  करते  रहेंगे  ।

 इन  लोगों  के  मन  में  यह  ख्याल  ञ्  सकता  है
 कि  क्‍यों  न  हम  यह  काम  छोड़  दें  और  दूसरे
 लोगों  की  तरह  शर  कामों  में,  जो  कि

 गन्दे  नहीं  समझे  जाते  हैं,  लग  जायें  4  विनोवा

 जी  और  कई  दूसरे  लोगों  ने  भी  यह  कहा  है
 कि  बाल्मीकी  जाति  के  बच्चों  को  इस  काम  में
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 न  लगाया  जाय,  बल्कि  उन  को  दूसरे  कामी
 में  लगाया  जाय,  ताकि  वे  आगे  चल  क

 दूसरे  कामों  में  लग  कर  समाज  के  उस

 से  ऊपर  उठ  सकें,  जिसको  कि  आज

 समझा  जाता  है,  या  वे  खुद  अपना  काम  छो
 दें  या  समाज-सुधारक  उन  को  प्रेरित

 कि  वे.  दूसरे  कामों  में  लग  जायें,
 समाज  बाध्य  हो  कर  यह  काम  करने

 को  .ठीक  वेतन  और  पूरी  सुविधायें  द

 यह  प्रश्न  और  उस  का  यह  हल  कई
 ने  सुझाया  है  और  इन  लोगों  की  स्थिति

 सुधारने  के  लिये  यह  भी  एक  तरीका
 सकता  है।  q

 में  कहना  चाहता  हूं  कि  यह  सवाल

 कोई  नया  सवाल  नहीं  है  ।  १९३२४
 जब  महात्मा  गांधी  ने  आमरण  अनशन  किः

 था,  उस  समय  हमारे  वर्तमान  नेतींभ्रों ज
 जो  कि  जेलों  से  बाहर  थे,  इस  प्रकार  का
 गांधी  जी  के  सामने  किया  था  |

 वे  इस  समस्या  को  जल्द  से  जल्द  हल  करेंगे
 गांधी  जी  चाहते  थे  कि  एक  तरफ  तो  coe

 wes  एवार्ड  को खारिज  किया  जाय

 दूसरी  तरफ़  देश  के  कार्यकर्ता  इस
 को  जल्द  से  जल्द  हल  करने  का  प्रयत्न  करें

 इस  बात  को  पच्चीस  वर्ष  हो  गये  हैं,
 प

 इस  समस्या  को  हल  करने  में  हम  उ

 कामयाब  नहीं  हो  पाये  हैं,  जितना

 होना  चाहिये  था।  जिन  लोगों  ने  उस  सम

 गांधी  जी  के  सामने  प्रत्यक्ष  या  अप्रत्यक्ष  हि
 में  वायदा  किया  था,  वे  इस  समय
 या  राज्य  सरकारों  में  हैं  ।  अब  उनमे

 बहुत  सारे  लोग  राज्यों  की  सरका
 म  हैं  इस  वास्ते  उन  लोगों  कॉज
 तमाम  सवर्ण-  कहलाने  वाले  लोगों
 झौर  तमाम  जो  गैर  सरकारी  संस्थायें

 उनके  कार्यकताओं  को  और  साथ  ही  से
 अधिकारियों  को  यह  अपना  फर्ज

 चाहिये  ,  अपना  परम  कत्तंब्य  समझना

 ..

 ्

 था  गांधी  जी  के  साथ,  उसको  वे
 करें  और  इस  सवाल  को  जल्द  से
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 करने  में  धपन'  बोगदाम  दें,  उस  में  सहायक
 हों।

 यह  स्पस्ट  ही है  कि  समय  के  ब्रभाव से
 शौर  बिकास  से  महू  सवाल  जल्द  हल  होगा  भौर

 कोई  ब्यक्ति  ऐसा  नहीं  रह  जायेगा  जिसमे

 दूसरे  ब्यक्ति  किसी  प्रकार  से  भेदभाव  करें  1

 छेकिन  जितनी  जल्दी  हम  इस  को  हल  कर  लें,
 उतना  ही  बह  हमारे  लिए  श्रेयस्कर  होगा
 झौर  हमारी  समाज  की  भलाई  के  हित  में

 होगा  ।  समाज  का  भला  तभी  हो  सकता

 है  जब  कि  इस  प्रकार  का  भदभाव  न  रहे  I

 इस  प्रकार  ये!  भेदभाव  को  हम  परागलपन

 कह  सकते  हैं,  पापाचरण  कह  सकते  हैं  ।

 दूसरे  लोग  --विदेशी  लोग  यह  समझने  में
 असमर्थ  रहते  हें  कि  इस  प्रकार  भेदभाव
 बयो  बरता  जाता  है।  पागलपन  का

 भी  आज  के  बैजानिया  युग  में  इताज  हो  सकता

 है  और  इस  के  कई  ढंग है 1  लेकिन  छम्माछत
 में  यह  (वैजानिक  सागलपन )  देखा  जाता  है

 कि  एक  कुएं  से  जहा  से  द्ग  लोग  पानी

 भरते  है,  बहा  मे  कोई  चरवाहा  चरवाहे  के
 तौर  पर  या  हलवारे

 के  तौर  पर  बदि  पानी
 भरता  है  तो  भरने  दिया  जायेगा  लेकिन  श्रगर
 अपना  घड़ा दे  कर  1 ८  पानी  भरता  चाहता

 है  तो  भरने  नहीं  दिया  दाता  है।  ऐसा
 भी  देखने  में  झाया  है  कि  एक  कुंप  में  पानी
 भरने  के  चार  खाने  होते  है  शौर  उनमे  से

 एक  में  से  हरिजनों  को  पानी  भरने  दिया
 जाता  है.  दूसरे  लानों  में  से मरने  नहीं  दिया
 जाता  है।  ऐसा  पागलपन  श्रगर  किसी
 समाज  में  बढ़ता  जाता  हो  तो  उस  समाज
 को  कया  कहा  जा  सकता  है  ?  इस  प्रकार  के
 वायलपन  को,  इस  प्रकार  के  पापाचरण  को

 हम  जितनी  जल्‍दी  दूर  करें  भौर  इस  का  नत
 करें  उतना  ही  समाज  के  वास्ते  भौर  देश  के
 वास्ते,  झौर  अपने  समाज  को  दूसरे  देशों
 के  सामने  कलंकित  न  होने  देने  के  लिये,

 भस्छ  होगा।  इस  का  पन्त  करना  ही  हमारे
 सिये  श्रेयश्कर  है।  इस  काम  में  सब  को
 शत्परता  के  साथ  लग  जाना  चाहिये  भौर इस
 का  शीक्षात्तिक्षी्ध  झनस  करके  ही  दम  लेना
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 आहिये  ।
 आीमती  सहोदरा  बाई  (सागर-रक्षित-

 अनुसूचित  जातियां)  :  उपाध्यक्ष  महोदय,
 यह  बड़े  सौभाग्य  का  अवसर  है  कि  आपने

 मुझे  बोलने  के  लिये  वक्‍त  प्रदान  किया

 है
 भारत  सरकार  झादिवासियों  तथा  हरि-

 जनों  की  उन्यति  के  लिये  प्रवलछील  है  |
 मध्य  प्रदेश  क ेआदिवासी  और  देश  के  भादि-
 वासियों  की  अऋपेशा  अधिक  पिछड़े  हुए  हैं।
 यहां  की  प्रान्तीय  सरकार  अ्र.दिवातियों  तथा
 हरिजनों  के  कल्याण  के  कायें  करतो
 है  ौर  उसी  पर  इसका  भार  सौंपा  गया
 है।  वहां  ६०  लाख  रुपया  भी  खर्च
 नहीं  किया  जा  सका  है  1  झादिवासी  तथा
 हरिजन  कल्याण  तभी  हो  सकगा  जब  यह
 कार्य  मुख्य  मंत्री  के  अधीन  रह  भर  प्रत्येक
 कमिश्नर  को  खास  जिम्मेदारी  दी  जाये  शौर
 वे  आदिवासी  तथा  हरिजन  क्षेत्रों  का  दौरा
 कर  उनका  दुख  दर्दे  जान  कर  सही  रिपोर्ट
 प्रान्तीय  सरकार  को  दें  और  प्रान्तीय  सरकार
 उन  रिपोर्टो  को  भारत  सरकार  7  पास
 भेजे  तथा  वर्ष  में  जो  रकम  दी  जाती  है  उसका
 ठीक  ठीक  हिसाब  समय  समय  पर  लिया
 जाय  1

 उपाध्यक्ष  महोदय,  हरिजनों  का  आा-
 थिक  स्‍तर  ऊंचा  करने  के  लिये,  उनमें  से

 छप्माछुत  दूर  करने  दे  लिये,  इस  सदन  में  तीन
 दिन  से  चर्चा  चल  रही  है।  कई  माननीय
 सदस्यों  ने  इस  में  हिस्सा  लिया  है  भौर

 बहुत  से  उपयोगी  सुझाव  दिये  हैं ।  में
 समझतो  हु  कि  मेरे  लिये  बहुत  ज्यादा  कहने
 की  शप्रावव्गकता  नहीं  है  |  में  झापको
 बतलाना  चाहती  हूँ  कि  जब  तक  हरिजन '
 हरिजनों  के  प्रति  अपना  रवेया  नहीं  बदलते
 तब  तक  हरिजनों  का  सुधार  नह  हो  सकता

 है।  हम  हरिजनों  में  भी  कई  जातियां  हैं  ।

 हम  में  चमार हैं,  बसोर  है,  भंगी  है।  इन

 जातियों का  एक  दूसरे  के  प्रति  भी  भझच्छा

 ब्यवहार  नहीं  है  ।  जब  तक  थे  भपने

 व्यवहार  में  सुधार  नही  करती  हैं,  हरिजतों



 6907  Reports  of

 [ft  cre],
 का  कल्याल नहीं  हो  सकता है।  एक  जाति

 दूसरी  को  कुएं  से  पानी  भरने  नहीं  देती  है  ।

 जब  हम  ही  भाषस  में  एक  दूसरे  को  पानी
 ' भरने  नहीं  देते  हैं  तो ब्राह्मण  पा  ठाकुर
 कैसे हम  को  पानी  भरने  दे  सकते  हैं।  इस
 थास्ते  सब  से  पहले हमें  झपने  में  सुधार
 करना  होगा  भर  फिर  दूसरों  से  किसी
 इच्छे  व्ययहार  की  भाशा  करनी  होगी  ।

 हम  हरिजनों  में  जो  भापस  में  विद्वेष है, उसको है,  उसको

 हमें  हूर  करना होगा  ।  जो  एम०  एल०  To
 झौर  एम०  पी०  चुन  कर  झाते  हें  वे  पांच  साल
 तक  कमी  भी  हमारे  चुनाव  क्षेत्र  में  नहीं  जाते

 हैं।  जब  दुबारा  चुनाव  का  ब्बत  भाता  है

 तो  जाना  शुरू  करते  हैं  -  इस  से  उनको  हरि-
 जनों  को  कठिनाइयों का  सही  सही  पता  नही
 लग  सकता है  भौर ये  नहीं  जान  सकते  हें
 कि  हमारे  क्‍या  अभाव-अभियोग  हैं

 इस  बस्ते  क्‍ग्रावदयकता  इस  बात  की  है  कि  एम  ०

 to  तथा  एम०  एल०  ए०  नियमित  रूप  से

 हमारे  क्षेत्रों  का  दौरा  करें  और  हम  लोगों  को
 तकलीफों  को  जानें  और  उनको  दूर  करने
 का  प्रयत्न  करें।  अगर  झाप  लोग  यहां  पर
 जायेंगे  सो  उनका  उत्साह  बढ़ंगा  ौर  उनमें

 हिम्मत  भाएगी  झौर वे  आगे  बढ़ने  के  लिये
 ब्यलवील  होंगे  ।

 जहां  तक  हरिजनों  के  सुधार  का  ताल्लुक
 है  यदि हम  हरिजन  झौर  हरिजन को  ककर
 चलेंगे  तभी  उन  का  सुधार  संभव  हो  सकेगा
 सन्यथा  नहीं।  हम  में  खुद  भेदभाव है  t
 हम  हरिजनों में  कई  प्रकार  के  हरिजन हें  ।
 कुछ  चमार  हें,  कुछ  सारे  हैं,  कुछ  मेहतर
 हैं  भौर  कुछ  दूसरे  लोग  हैं।  इस  बास्तै

 जब  तक  हम  हरिजन  झौर  हरिजन  को  लेकर

 नही  चलेंगे  हमारा  सुधार  नहीं  होगा।  यह

 देखा  गया  है  कि  जब  लोग  कुएं पर  पानी  भरने
 के  लिये  जाते  हैं  तो जब  तक  अमार  पानी

 नहीं  मर  केता  है  ,  बह  दूसरों  को  पानी  भरने

 नहीं  देता  है।  जब  तक  बेहतर  पानी  नहीं
 भर  लेगा  तब  तक  दूसरे  को  कुएं  पर  नहीं  बढ़ने
 देगा  ।  जब  ऐसी  .स्थिति  है  तो  जरूरत
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 ठाकुर  से  सुधार  करने  की  दावा कर कर  सकते
 हैं।  इस वास्ते  हरिजनों  को  सबसे  पहले
 संगठित होना  चाहिये  भौर  एक  होकर  काम

 करता  चाहिये  ।  जब  ऐसा  होगा  तभी  हम
 झागे  बढ़  सकेंगे  ।  (  ‘Interrubtin )

 में  जो  कुछ  भी  कह  रही  हूं  सच  कह  रहो  हूं
 इस  में  कोई  झूठ  बात  नहीं  है  ।  श्राप  नहीं

 उपाध्यक्ष  अहोदयथ  :  मानतीय  सदस्य
 मेरी  तरफ  ध्यान  रखें  t

 sted  सहोदरा  बाई  :  प्रमी  यहां  पर
 किसी  ने  कहा.....

 उपाध्यक्ष  सहोदय  :  श्राप  मी  दूसरों
 से  कह  रही  थीं  कि  हरिजनों  को  पानी  भरने
 नही  देते,  अब  झाप  ही  नाराज़  हो  रही  हैं  ।

 श्रीमती  सहोदरा  थाई  :  में  श्राप  को
 बतलाती  हूं  कि  श्ाज  हरिजनों  में  ऐसे  भाई
 हैं,  ऐसी  कौमें  हे  जो  जिस  एक  महिला  को
 ब्याह  कर  लाते  हे,  उसको  ठीक  तरह  से

 नही  रखते  हैँ  1  उसको  दूसरे  हा  दिन  भगा

 देने  हें  उसके बाद  दूसरी  औरत ले  झाते  हें  भौर
 उसको  भी  भगा  देते  हैँ  -  तीसरी  लाते  हैं
 झौर  उस  के  साथ  भी  उसी  प्रकार  का  व्यवहार
 करन ेहै  ।  जब  तक  मे  दो  तीन  शादियां

 नही  कर  लेते  हे  उन  को  चैन  ही  नहीं  पड़ता  है।
 इस  का  नतीजा  यह  होता  है  कि  हम  ईसाई
 बनते  हैं,  मुसनमान  बनते  हे  भौर  उनका
 दरवाज़ा  लटलटाते  हैं  |  जितने  शझ्ादिवाती
 शौर  हरिजन  ईसाई  बने  हे ंवे  इभी  तरह से
 बने  हे।  झाज  ब्याह  कर  लाते हैं,  कल  थोड़

 देते  हैं,  कल  ब्याह  कर  लाते  हैं,  परसों  छोड़
 देते  हैं।  तो  यह  जो  चीज ़है  यह  भी  खत्म
 होगी  चाहिये  ।

 दूसरी बात  यह है  कि  मजबूर हो  कर

 हम  ईसाई  बनत ेहें  ।  में इस  बात को
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 आनती  हूं  कि  हमें  ईसाई  नहीं  बनना  चाहिये
 यह  एक  गलत  बात  है  1  हमारे  वहां  पर
 मिशन  हिन्दू  स्‍कूल  होते  हैं।  वहां  पर  बच्चों को
 पढ़ामा  लिखाया  जाता  है।  में धाप  से

 आर्चन  करती  हूं  कि  पाप  हर  जिले  में  भोौर

 हर  ्रास्त में, में,  प्राशियवासी  बच्चों  के  लिये

 जो  गरीब हैँ  तथा  जो  दूसरे  हिन्दू  लोग  हैं,
 जो  हरिजन हैं,  मिक्षन  हिन्दू  सकल  खोलें  |
 झगर  प्रापने  ऐसा  किया  तो  हम  लोग  ईसाइयों
 के  दरवाड़े  कभी  नहीं  जायेंगे  ।  हम  न्यूक
 गरीब  है,  इस  बास्ते  ईसाई  लोग  हमारे  मध्य
 प्रदेश में  तांगा  लेकर  भाते  हें  भौर  कहते  हैं
 कि  हम  तुम्हारे  बच्चों  को  पढ़ा  लिखा  देंगे,
 उन को  भन  दौलत  देंगे  शौर इस  तरह  से
 ये  झपना  काम  चलाते  हैं,  धौर  प्रपती

 संख्या  बढ़ाते  हें  ।  इस वास्ते  गरीब  महिलाओं
 झौर  बच्चों  के  लिये  जल्दी  मिशन-हिन्दू

 स्कूल  झ्लापकी  तरफ  से  खोले  जाने  चाहियें
 जिस  में  हमारे  बच्चे  जा  कर  पढ़  लिख  सकें

 धौर  बाद  में  वे  देश  सुधार  का  काम  कर
 सके  ।

 हमारे  देहातों  में  ज्यादा  हरिजन  लोग

 हैं।  बड़े लोग  भी  हैं  लेकिन  कम  हे  1
 कादतकारी  हमारे  देश  के  लोगों  का  एक  मुख्य
 धंधा  है।  हम  हरिजनों  के  बिना  काहतकारी
 का  काम  नहीं  चल  सकता  है  |  हरिजन
 कादतकारों  शौर  किसानों  में  बड़ा  झगड़ा

 होता  है।  झगर  हरिजन  लोग  बैल  हांकने
 के  लिये  नहीं  लोहे  हें  तो  उनको  गांव  से  निकाल
 दिया  जाता  हैं  शौर  कुओों  से  पानी  नहीं

 भरने  दिया  जाता  ।  उन  के  मवेधियों को
 खेतों  में  नहीं  जाने  दिया  जाता  ।  ऐसी

 *
 णिजों  को  बन्द  किया  जाना  चाहिये  7  जब

 ऐसा  होता है  तो  वे  मांग  कर  दाहरों  की  तरफ
 झा  जाते है।  हमारे  हरिजन  भाई  बहुत  पिछड़े
 हुए  हैं।  उनको  ाण  जमीन  कौ  जरूरत  है
 झाप के  पास  हडारों एकड़  जंगल  पड़े  जे हें
 wt  तोड़ने  के  लिये  ह; अ  उनको दे  सकते  हैं
 आप  बाथ  उनको  ट्रेष्टरों  ते  तुड़वाते  हे  भौर
 झाप  को  चाहिये  कि  ere  उतको  स्ादियासियों

 और  इस्नियों को थे दें । को  थे  दें  -  उस  को  शाप बेश,
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 बीज  लागान  में  छुट  इत्यादि दें  जिस  से  के
 लेती  कर  सकें।  इस  तरह  से  उनका  काम
 श्द्ल  सकेता  शौर  के  झपना  जीवन  स्तर
 ऊंचा  उठा  सकेंगे  ।

 हरिजनों को  मजदूरी  देने  का  भी  सवाल

 है।  शहरो ंमें  तो  इनको  पांच  पाच  पये

 मजदूरी  मिल  जातो  है  लेकिन  देहातों  में  इनका

 बहुत  बुरा  हाल  है।  जब  तक  खेती  में
 उनको  मज़दूरी  भशौर  किसान  के  मजदूरों
 तय  नहीं की  जाती,  तब  तक  काम  नहीं  चल
 सकता  है  |

 में  यह  कहना  चाहती  हूं  भौर  माफी

 मांगती हू ंहूं  मगर  किसी  को  मेरो  यह  बात  बुरी
 लगती  है  कि  हरिजनों  का  सुबार  पहले  हरि-
 जन  हो  कर  सकते  हैं  बाद  में  दूसरे  ।  हमारे
 हाथ  का  पानी  ब्राह्मण  तो  पी  लेते  हैं,  ठाकुर
 तो  पी  लेते  हे  लेकिन  हरिजन  का  पानी  हरिजन
 नही  पीते  हें।  चमार  भंग्री  के  हाथ

 का  पानी  नहीं  पीता,  बसोर  के  हाथ  का

 पानी  नहीं  पीता  ।  में  एक  बात  बतलाना
 चाहती  हूं।  हमारे  गांव  में  एक  कुएं  पर  बसोर
 यानी  मरते  थे  भौर  उन  लमारों  ने  बसोरों

 को  पानी  भरने  से  रोका जिस  के  फलस्वरूप

 झगड़ा हो  गया  भौर  फौजदारी  मुकदमा ।
 रहा है।  इस  तरह  हरिजनों  में  हो  हरिजनों

 को  कुझों  से  पानो  नहीं  मरने  दिया  जाता  $

 जब  हरिजन  हरिजन  को  नहीं  चाहता है  तो
 दूसरे  हते  चाह  सकते  हे  -  में  झाप  से  प्रार्थना

 करती हूं  कि  शाप  भो  हमारे  क्षेत्रों  में  जायें,
 यहां  पर  माताझों  भौर  बहनों  की  तकलीफों

 को  दबे  शौर उन उन  तकलीफों  को  दूर  करने
 का  प्रयश्न करे।  झापको  चाहिये  कि  झाप

 सही  सही  रिपोर्ट  दें।  हम  भाज  पांच

 पाच  साल  तक  नही  जाते  हें।  सेशन  |  हो
 जायेगा  भौर  हम  सपने  घरों  में  चले  जायेंगे और
 गप्पें  उड़ाते  रहेंगे  ।  इस  तरह  से  केसे  काम

 चल  सकता  है  t  बहुत  से  भाई  इस  दन  में
 योल बे  हैं।  में  इतना  हो  कहना  1...
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 [श्रीमती  सहोदरा  बाई]

 हरिजन  हैं  उनके  साथ  मिल  बैठकर  बात  करें

 ओर  उन  के  साथ  पानी  आदि  पियें  तो  बहुत
 जल्दी  सुधार  हो  सकता  है  |

 इस  के  लिये  हम तो  क्षत्रियों,  ब्राह्मणों
 आदि  पर  दोषारोपण  करते  हैं  और  सारा

 कसूर  उनके  मत्थे  जड़ते  हे,  वह  उचित  नहीं  है
 बल्कि  हमें  खुद  भी  अपने  -  सुधार  के  लिये

 प्रयत्त  करना  चाहिये  ।  हमारे  बड़े  लोग

 तो  आप  ही  सुधार  करते  हैं  हमारे  पंत

 जी  ने  सुधार  किया  और  सब  लोग  इस  बात  को

 जानते  हैं  कि  हमारे  पूज्य  बापू  जी  ने  हरिजन
 उद्धार  के  लिये  कितना  श्रम  किया  और

 उसके  लिये  उन्होंने  कितना  प्रयत्व  किया  ।

 हरिजन  उद्धार  उने  के  जीवन  का  एक  महान
 ब्रत  था।  हमारे  ब्राह्मण  भाइयों  ने  छम्राछत

 की  कुप्रथा  मिटाने  के  हेतु  हमारे  हरिजन
 भाइयों  के  साथ  बैठ  कर  पानी  पिया  और

 उन  के  साथ  भोजन  तक  किया  लेकिन  मेरा

 कहना  है  कि  इतने  ही  से  यह  काम  नहीं  होने
 वाला  है  बल्कि  हरिजनों  को  स्वयं  इस  सुधार
 के  काम  को  करना  होगा  और  जहां  पर

 तक़लीफ  हो  वहां  जाकर  उसको  मिटाने

 की  कोशिश  करनी  चाहिये  लेकिन  अभाग्यवश

 हम  देखते  हे  कि तकलीफ  और  दु:ख  को

 मिटाने  और  कठिनाई  जहां  हो  उस  को  सुल-
 झानें  क ेबजाय  उलटा  उसको  उलझा  देते  हें
 और  इस  कारण  झगड़े  और  दूसरे  टंटे  खड़े

 हो  जाते  हैं  ।

 शब  चूंकि  मेरा  समय  खत्म  हो  गया  है

 इसलिये  में  और  अ्रधिक  न  कहती  हुई  उपाध्यक्ष

 महोदय  आपको  धन्यवाद  देती  हूं  कि  आपने

 मुझे  अपने  कुछ  विचार  प्रकट  करने  का  अवसर

 दिया  ।  भाषण  के  दौरान  में  जो  कुछ

 मुझ  से  भूल  चूक  हो  गई  हो  उसको  क्षमा

 किया  जाय  |

 Shri  Manay:  Mr.  Deputy-Speaker,  at
 the  outset  I  desire  to  convey  my
 special  thanks  to  the  Home  Ministry
 for  having  been  able  to  find  some
 time  to  consider  this  report  and  bring
 it  before  the  House  at  the  fag  end  of
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 the  year  and,  as  usual,  at  the  fag  end
 of  the  session.  I  am  conveying  my
 special  thanks  for  this  reason  that  the
 Home  Ministry  has  been  considering
 this  report  as  a  matter  of  fun  and
 fancy  for  them.

 In  the  Rajya  Sabha,  Pandit  प्र.  N.
 Kunzru  had  rightly.  reminded  the
 Home  Ministry  that  this  report  is  a
 very  important  one  which  deals  with
 the  fate  of  millions  and  it  should  not
 be  looked  upon  with  such  indifference.
 I  am  very  sorry  to  find  that  the  Home
 Ministry  has  not  taken  into  considera-
 tion  that  valuable  suggestion.  Having
 gone  through  this  report,  I  find  that
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  is  reduc-
 ed  to  such  an  anomalous  position  that
 the  Home  Ministry  is  not  prepared  to
 take  into  account  seriously,  sugges-
 tions  or  recommendations  of  the
 Commissioner.

 The  Deputy  Minister  while  opening
 the  debate  said  that  she  is  here  to
 invite  suggestions  and  _  criticisms,
 whereas  the  Minister  of  State  in  the
 Ministry  of  Home  Affairs  said  that  he
 could  do  nothing  so  far  as  the  criti-
 cisms  levelled  here  were  concerned.
 Why  did  he  say  so?  He  said:  “We
 are  here  merely  for  giving  grants  to
 the  States  so  far  as  this  problem  is
 concerned;  -we  could  do  _  nothing
 beyond  that.”  I  fail  to  understand
 this.  The  Deputy  Minister  invites
 criticisms  and  suggestions,  whereas
 the  Minister  of  State  gives  his  reply
 saying  that  he  could  do  nothing  so
 far  as  the  criticisms  levelled  here  are
 concerned.

 *  May  I  ask  the  Deputy  Minister  one
 question?  There  are  not  less  than
 232  suggestions  and  recommendations
 in  the  Report  for  955  and  about  258
 in  the  report  for  1956-57.  How  many
 of  these  recommendations  and  sug-
 gestions  have  been  implemented?  She
 had  invited  suggestions  from  the
 Members.  I  am  asking  leave  aside  the
 suggestions  from  the  Members,  how
 many  of  the  suggestions  and  recom-
 mendations  made  by  the  officer  who
 is  meant  to  protect  the  interests  of
 Scheduled  Castes  and  Scheduled
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 Triv:,  have  been  implemented.  To
 my  knowledge  only  a  fandful.  And,
 that  too,  while  implementing  some  of
 the  suggestions  the  Home  Ministry
 has  merely  passed  on  to  other  Minis-
 tries  that  these  things  should  be
 looked  into  and.  5६  possible,  imple-
 mented.

 The  Minister  of  State  in  the
 Ministry  of  Home  Affairs,  Shr:  Datar
 said  that  the  Centre  could  do  nothing
 except  to  pass  on  the  recommendations
 to  the  States  except  to  suggest  to
 the  States  what  has  been  said  here.
 He  has  conveniently  forgetten  the
 statutory  obligations  that  lie  on  him.
 I  will  remind  him  of  what  took  place
 in  the  Constituent  As  embly  while
 this  article  338  was  being  discussed.
 He  should  know  as  to  how  this  article
 3388  came  to  be  incorporated  in  the
 Constitution  Sir,  the  intention  in
 appointing  a  Commissioner  to  look  into
 the  grmevances  and  the  safeguards
 provided  for  Scheduled  Castes,  Sche-
 duled  Tribes  and  other  Backward
 Classes  38  that  the  Commr.ioner  would
 submit  his  report,  and  whichever
 Ministry  is  m  charge,  as  it  represents
 the  President,  30  will  make  =  sincere
 and  honest  efforts  m  putting  through
 the  suggestions  and  recommendations
 of  the  Commissioner  I  have  gone
 through  about  four  or  five  Reports  and
 I  find  that  there  are  recommendations
 which  run  right  through  from  the
 first  report  to  the  sixth  report  stall
 remaining  to  be  implemented.

 Then  there  are  other  obligations
 about  which  I  would  like  to  remind,
 and  they  are  about  the  Congress
 Organisation.  In  4932  Gandhijyi  de-
 clared  “fast  unto  death”  on  the  pro-
 blem  of  untouchability—when  Dr.
 Ambedkar  demanded  separate  electo-
 rate,  Gandhiji  went  on  a  “fast  unto
 @eath”  and  said  that  he  would  not
 allow  seperate  electorates  to  the  She-
 duled  Castes  in  India—many  of  the
 associates  of  Gandhiji  came  to  Dr.
 Babasaheb  Ambedkar  then  and  a
 meeting  was  arranged  between  Dr.
 Babessheh  Ambedker  and  Gandhiji.
 There  Gendhiji  gave  a  categorical
 assurance  to  the  leader  of  the  Sche-

 -duled  Castes  that  he  will  ह...  प्रभ,  un-

 ey

 20  DECEMBER  957  Commissioner  for  684
 Scheduled  Castes  and

 Scheduled  Tribes
 touchahility  is  eradicated  within  ten
 years’  ume.  And,  may  I  remind  the
 office  bearers  of  the  Harijan  Sewak
 Sangh  that  the  Harijan  Sewak  Sangh
 came  into  bemg  because  of  this
 assurance  of  Gandhiji  that  within  ten
 years  he  will  eradicate  untouchability
 from  India,  and  it  was  for  that  reason
 this  Hariyjan  Sewak  Sangh  was  estab-
 lished?

 I  am  very  sorry  that  not  onJy  १0
 years  time  but  roughly  about  25  years
 have  passed,  and  still  what  has  been
 done  for,  leave  aside  the  eradication
 of  untouchability,  the  amelioration  of
 the  conditions  of  Scheduled  Cartes
 and  Scheduled  Tribes?  Many  hon.
 Members  have  spoken  here.  I  was
 hearing  all  of  them.  About  untouch-
 ability  tens  and  hundreds  of  instances
 were  quoted  here  which  gives  a  very
 gloomy  picture  so  far  as  the  problem
 of  untouchability  is  concerned.  I  am
 very  sure  if  every  Scheduled  Caste
 Member  in  this  House  is  given  ample
 opportunity  to  speak  each  Member
 will  quéte  not  less  than  one  thousand
 instances  in  his  own  State  where  these
 tyrannies  are  being  inflicted  on  the
 Scheduled  Castes.

 Speaking  about  Bombay  State,  not
 a  single  day  passes  when  you  do  not
 find  in  the  Press  some  mstances  cited
 regarding  the  harrassment  caused  to
 the  Scheduled  Castes.  I  have  no  time,
 otherwise  I  could  give  number  of
 instances  in  all  the  parts  of  Bombay
 State  including  Marathwada  and
 Vidarbha.  There  are  villages  where
 organised  attacks  are  made  on  the
 localities  of  Scheduled  Castes.  The
 other  day  in  the  Bombay  Assembly  one
 matter  came  up  where  the  Chief
 Minister  of  Bombay  State  had  to  con-
 fess  that  he  was  ashamed  of  the  atti-
 tude  adopted  by  the  Police  Patil  so  far
 as  the  harrassment  was  concerned.

 Mr.  Deputy-Speaker,  I  have  many
 more  things  to  say  but,  unfortunately,
 my  time  is  very  short  and,  therefore,
 I  will  hurriedly  give  some  instances
 about  the  services.

 Mr.  Deputy-Speaker:  Just  now,  the
 hon.  Member  said  that  there  was  no
 time,  and  now  he  says  that  the  time
 is  very  short.
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 thet  Mansy:  I  am  the  only  ्हट्ाकन
 sentative  speaking  today  on  behalf  of
 the  Republican  Party  of  India.

 Mr.  Deputy-Speaker:  That  is  quite
 ali  right,  but  there  are  only  ten
 minutes  allowed  for  each  Member.

 bri  Manay:  Sir,  I  want  to  bring
 to  the  notice  of  the  Home  Minister
 that  this  untouchability  is  being
 rigidly  observed  in  the  entire  Secre-
 tariat  of  the  Government  of  India,  and
 I  will  quote  instances  not  im  _  other
 Ministries  but  in  the  Home  Ministry
 itself.  In  3948  there  were  about  300
 Scheduled  Castes  employees  in  the
 services  of  the  Home  Ministry  who
 were  confirmed,  and  there  was  a  rule
 that  promotions  will  be  given  only  to
 such  of  the  employees  as  are  confirm-
 ed  and  are  permament.  In  952  there
 came  another  order  from  the  Home
 Ministry.  It  said  that  not  only  those
 who  are  permanent  but  even  those
 who  are  quasi-permanent  will  be  con-
 sidered  for  promotion  on  the  basis  of
 the  length  of  service.  Firstly,  it  was
 only  such  of  those  as  were  permanent
 servants  who  were  to  be  considered
 for  promotion.  But,  in  ‘1952,  another
 order  comes  and  says  that  while  pro-
 moting,  the  length  of  service  will  be
 taken  into  account.  I  tell  you,  had  this
 3952  order  not  been  given  effect  to,
 not  less  than  300  employees  would
 have  been  promoted  and  they  would
 have  enjoyed  some  higher  position
 in  the  Home  Ministry  today.  But
 unfortunately  this  order  of  3953
 marred  their  interests  once  for  all.
 Why  this  order  was  issued?  Simply
 because  the  Secretariat  found  that
 the  untouchables  are  getting  undue
 benefit  from  that  3949  order.  This
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 Mr.  Depdty-Speaker:  That  is  a:

 long  distance  off  and  the  time  is  off.

 Shri  Manay:  Only  three  minutes.

 Mr.  Deputy-Speaker:  Not  even
 one  minute.  I  have  already  given
 the  han.  Member  more  than  Lk
 minutes.  I  have  fixed  the  limit  to
 ten  minutes.  He  has  taken  two  more
 minutes.

 Shri  Manay:  I  was  told  thet  we
 could  get  १5  minutes.

 Mr.  Deputy-Speaker:  He  ought  to
 conclude  within  one  minute.

 Shri  Manay:  About  the  Ramana-
 thapuram  riot,  I  am  one  of  those
 who  have  visited  the  affected  area.
 I  am  surprised  to  observe  that  when
 this  riot  was  going  on,  when  Sche-
 duled  Caste  people  were  being  but-
 chered,  the  Prime  Minister  of  India
 was  mn  Bangalore  at  that  time.  And
 he  merely  made  a  passing  reference
 there  to  the  riots  that  were  taking
 place  at  Ramnad.  When  I  read  that
 the  Prime  Minister  was  running  to
 Madras  to  save  Brahminism  from  the
 threats  of  Ramaswami  Naicker,
 I  was  rather  surprised  that  the
 Prime  Minister  could  find  time  to  run
 to  Madras  to  save  the  secred  threads
 of  Brahmins  and  that  he  could  not
 find  some  time  to  go  to  Madras,—
 leave  aside  Ramanathapuram,  though
 it  is  not  far  distant  from  Madras—to
 save  the  lives  of  the  Scheduled  Castes
 there.

 I  have  been  told  that  the  Sched-
 uled  Castes  were  being  burnt  by  be-
 ing  put  into  the  fire  there.  I  am
 very  sorry  that  the  summary  that  is
 given  by  the  Home  Minister  does  not



 men,  women  and  children  are  con-
 cerned.

 Shri  Balkrisbna  Wasnik  (Bhan-
 dara—Reserved--Sch.  Castes):  There
 is  no  Minister  representing  the  Home
 Ministry  present  here.  They  are  as
 many  as  three.  At  least  one  of
 them  should  be  present.

 Mr.  Deputy-Speaker:  I  realise  that
 there  are  three  Ministers.  One
 ought  to  be  present.  But  they  have
 left  one  of  their  colleagues  here.

 Shri  Sanganna:  I  am  very  =  grate-
 ful  to  you  for  having  given  me  an
 opportunity  to  speak  on  the  report
 at  the  fag  end  of  the  discussion.

 Mr.  Deputy-Speaker:  Part  of  the
 time  need  not  be  wasted  by  that  re-
 mark.

 Shri  Sanganna:  It  is  only  a  sense
 of  gratitude.  At  the  outset,  I  may
 congratulate  the  Commissioner  for
 the  Scheduled  Castes  and  Scheduled
 Tribes  for  the  trouble  he  has  taken
 in  compiling  the  report,  but  after  go-
 ing  through  the  report,  I  find  that  it
 seems  that  he  has  consulted  the  State

 competent  to  go  through  the  area  of
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 much  development  is  necessary.
 Therefore,  I  cannot  say  that  this  re-
 port  is  above  criticism  of  the  people.

 Moreover,  at  the  conclusion  of  the
 tours,  the  Commissioner  is  also  ask-~
 ed  to  give  a  press  statement  as  to
 the  impression  about  the  conditions
 existing  in  the  area.  So,  he  is  put
 in  such  a  delicate  position  that  he
 cannot  say  what  he  really  feels,  and
 say  things  which  are  really  unplea-
 sant.  So,  I  request  the  Commission
 er,  in  the  future  reports  that  he  may
 make,  to  come  to  Delhi  and  make
 his  reports  after  the  completion  of
 his  tours.  Only  in  such  circumstan-
 ces  his  report  will  be  unbiassed  and
 independent.

 Coming  to  the  points  regarding
 the  State  which  I  represent,  I  must
 say  that  it  is  gratifying  to  note  that
 the  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes  has
 stated  that  Orissa  is  one  of  the  most
 backward  States  in  the  country  and
 that  much  attention  must  be  given
 to  its  development.  But  in  one  of
 the  important  recommendations.
 made  by  him  in  the  report  he  has
 not  made  mention  of  Orissa.  Due  to
 the  activities  undertaken  in  the  first
 and  the  second  Five  Year  Plans,  so
 many  things  have  been  developed,
 but  there  are  still  more  things  to  be
 done  by  the  Government.

 While  inaugurating  the  handloom
 industry  in  Bhubaneswar,  Sri  Vaikun-
 tha  Lal  Mehts,  the  Chairman  of  the
 Khadi  and  Village  Industries  Com-
 mission  said  that  though  the  per
 capita  income  and  the  national  in-
 come  of  India  have  improved,  so  far
 as  the  per  capita  income  and  expen-
 diture  of  these  people  are  concerned,
 they  have  not  improved.  In  the
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 [Shri  Sanganna}
 to  improve  the  educational  standard.
 So,  unless  the  educational  standard
 is  improved,  I  think  that  no  scheme,
 however  well-thought  out  can  suc~
 ceed  and  give  good  results.  In  the
 present  set-up,  there  is  the  question
 of  decentralisation  of  political  power.
 Unless  the  people  are  educated,  poli-
 tical  power  cannot  be  enjoyed  by
 them
 “Under  the  decentralisatian  scheme,

 there  are  the  gram  panchayats  and
 the  local  boards.  But  though  there
 are  so  many  Adivasi  members  in
 those  focal  boards  and  local  bodies,
 no  responsibility  has  been  given  to
 any  of  the  Adivasi  members.  So,
 unless  these  Adivasi!  members  are
 given  responsibility,  they  cannot  be
 in  a  position  to  understand  the  work-
 ing  of  the  democratic  set-up.  There-
 fore,  I  request  the  Government  to
 see  that  more  money  35  given  to  the
 Adivasis  for  the  education  of  their

 «children.
 4  hes.

 Now,  the  Commiswuoner  states  in
 his  reports  that  basic  education  is
 very  well  appreciated  I  may  respect-
 fully  submit  that  very  recently,  six
 months  ago.  the  present  Chief  Manis-
 ter  of  Orissa,  welcoming  the  All-India
 Tribal  Conference  in  the  district  of
 Koraput  stated  that  the  present  sys-
 tem  of  education  78  not  suitable  to  the
 genius  of  the  adivasis  and  that  it
 must  be  reoriented  to  suit  the  down-
 trodden  people  of  the  country.  The
 people  who  are  receiving  education
 there  are  not  suitable  for  the  type  of
 administration  existing  at  present.
 The  farmer’s  son  can  become  a
 farmer;  a  carpenter’s  son  a  carpenter
 and  a  smuth’s  son  @  smith,  but  where
 is  ther  righful  place  in  the  adminis-
 tration?  A  carpenter  cannot  become
 a  Minister;  or,  even  if  he  becomes  a
 Minister,  he  will  be  a  tool  in  the
 hands  of  the  Secretaries.  So,  general
 education  must  be  imparted  in  the
 Ashram  schools  and  other  schools  in
 Orissa.  So  far  as  the  Ashram  and
 Sebashram  in  Orissa  are  concerned,
 obedy  haa  been  sent  up  from  those
 schools  at  ali  to  the  collegiate  level
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 or  even  to  the  secondary  level,  So,  I
 do  not  think  this  system  of  education
 will  lead  to  any  position.  So,  in
 order  to  improve  the  condition  of  the
 people,  the  system  of  education  must
 be  improved.  :

 Coming  to  the  economic  situation, many  things  must  be  done  in  the  tri
 bal  areas.  There  are  50  many  irriga- tion  facilities,  but  they  have  not been  implemented.  Though  the  adi- vasis  have  got  lands,  unless  the  irn-
 gation  facilities  are  implemented,  it will  be  of  no  use.  They  grow  tobac.
 co  and  all  those  things,  though  the
 lands  are  fit  for  paddy  cultivation, for  want  of  irrigation  facilities.  They are  not  able  to  mmplement  the  irri  ga- tion  schemes  Necessary  for  the
 growth  of  paddy  Though  the  lands in  the  tribal  areas  are  mech  and  fertile
 irrigation  facilities  are  not  given  pro. per  attention.  Even  the  Planning Commission  have  appointed  a  com.
 mittce  to  investigate  the  uWigation facilities  in  the  tribal  arers,  but  thes
 are  not  tackled,  because  the  officen
 who  go  there  are  not  5०  competent  a.
 to  go  into  the  interior  and  find  ou:
 the  variou:  irmgation  facilities.  Even
 the  Commissioner  has  stated,  then
 are  people  who  walk  about  naked  Like
 animals,  in  the  district  of  Koraput
 When  such  is  the  position,  I  do  not
 think  it  will  be  possible  to  umple. ment  the  schemes  under  the  pre  -ent
 circumstances

 In  order  to  execute  the  programmes for  the  economic  development  of  the
 advivasi  people,  I  think  the  commu-
 nications  must  be  improved.  ह) अ  ॥
 also  stated  that  though  there  may  be
 bo  metal  or  tar  roads,  at  least  the
 roads  that  will  lead  to  the  interior
 areas  must  be  taken  up,  so  that  the
 people  in  the  interior  areas  can  be

 life.  Unless  those  people  come  inte
 the  main  current  of  life,  they  cannot
 sdopt  the  modern  way  of  life.  So,
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 equa)  to  one  district  in  other  advanc-
 ea  States.  Unless  the  communica-
 tions  afte  improved,  I  think  even  the
 Dandakaranya  scheme,  about  which
 the  Government  is  speaking  so  much,
 will  not  succeed.  Under  these  cir-
 cumstances,  their  economic  condition
 must  be  given  proper  attention.

 So  far  as  orrigation  facilities  are
 concerned,  the  rivers  Indravat,
 Kolab,  Vamsadhara,  Suleru,  Saberi,
 Janjabati  and  Bagra  in  the  district
 of  Koraput  and  also  Mahendratanaya
 in  the  district  of  Ganjam  must  be
 ‘taken  up.  These  are  the  rivers  situa-
 ted  in  the  tribal  areas.  If  schemes
 for  these  rivers  are  implemented,
 then  all  those  lands  belonging  to  the
 Adivasis  can  be  exploited

 So  far  as  officers  working  in  these
 areas  are  concerned,  |  think  the
 officers  who  are  posted  to  thoce  areas
 must  be  given  special  training  The
 Adivasi  people  are  so  susceptibie,
 that  unless  the  officers  get  spccial
 trainmg  for  that  purpose,  they  will
 not  be  able  to  tackle  the  problems
 of  Adivasis  The  Adivasis  cannot  be
 approached  with  an  attitude  of  pat-
 ronisation  Unless  the  officers
 approach  the  people  in  terms  of  equa-
 lity  and  as  friends,  I  think  the
 Adivasis  will  have  no  confidence  in
 the  officers.  So,  I  request  that  a
 separate  cadre  must  be  trained  for  the
 machinery  intended  for  the  Adivasi
 &reas.  Unless  the  machinery  is
 specially  and  separately  trained  for
 those  people,  I  think  the  general
 administration  will  not  be  in  a  posi-
 tion  to  solve  their  problems

 I  request  that  the  suggestions  which
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 Castes  and  Scheduled  Tribes  were
 badly  neglected  and  bddly  exploited
 by  the  advanced  communities.  So,
 after  the  attainment  of  independence,
 our  Father  of  the  Nation  wanted
 some  special  provision  by  which
 these  down-trodden  people  can  be
 brought  to  the  same  level  as  those
 people  who  are  advanced  in  the
 country.  We  know  how  hard  he  had
 to  fight  for  this  special  provision.
 The  Father  of  the  Nation  wanted  this
 Provision  and  when  I  was  a  Member
 of  the  Consttuent  As.embly,  I  k.ow
 how  hard  we  had  to  fight  for  those
 provisions.  Only  ten  years  were
 granted  for  the  development  of  these
 down-trodden  people  in  the  country.
 That  period  of  ten.  years  ३35  going  to
 be  over  and  it  is  time  to  see  how  far
 they  are  developed  and  cducated.

 I  hetrd  with  rapt  attention  the
 Deputy  Home  Mauster  as  we!l  as  the
 Minister  of  State  in  the  Ministry  of
 Home  Affairs  day  \lxfore  yesterday
 and  sesterday.  They  said  that  much
 has  been  done,  a  lot  of  money  has
 been  allotted  and  spent  for  the  deve-
 lopment  of  these  Scheduled  Castes
 and  Scheduled  Tribes  But  my  ques-
 tion  is,  it  i8  not  a  question  of  how
 much  money  has  been  allotted  for
 them  or  how  much  has  been  done  for
 them,  but  we  have  to  see  how  much
 they  have  improved  the:r  condition
 and  made  progress.  This  complacence
 that  the  Government  has  done  very
 much  is  rather  detrimental  to  the
 spirit  with  which  this  ten-year  guaran-
 tee  or  ten  years’  time  has  been
 given  for  these  Scheduled  Castes  and
 Scheduled  Tribes.

 Of  course,  I  agree  with  the  Deputy
 Home  Minister  who  said  that  money
 is  not  the  only  problem,  but  there
 must  be  methods  by  which  we  can
 improve  their  lot.  I  agree  with  her
 that  education  and  only  education
 can  develop  these  down-trodden
 communities.  We  have  to  see  within
 these  seven  years  of  independence,
 how  much  we  have  done  for  their
 education  or  for  their  development.
 Tf  you  go  into  the  details,  you
 will  find  that  we  are  rather  dis-
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 [Shri  Basumatari]
 appointed.  We  are  disappointed
 at  the  fact  that  the  Special
 Officer  or  the  Commissioner,  who  has
 submitted  this  report  on  Scheduled
 Castes  and  Scheduled  Tribes,  has  not
 mentioned  about  the  plain  tribals  of
 Assam,  who  are  more  than  8  lakhs,
 though  they  are  Scheduled  Tribes  I
 do  not  know  why.  In  the  Constitution
 also,  there  35  no  mention  about  these
 plain  tribals  of  Assam

 Also,  ten  lakhs  of  tea®  labourers,
 who  are  Santals,  Gouds  and  Uran
 from  Orissa,  Bihar  and  South  India
 are  not  taken  mto  consideration,  be-
 cause  no  mention  is  made  about  them
 in  the  Constitution  But  it  is  a  fact
 I  do  not  want  to  blame  the  Commis-
 sioner  for  these  irregularities  In  our
 case  the  difficulty  8  with  the  Const:-
 tution  We  are  not  prepared  to  accept
 the  plea  that  the  population  of
 30  lakhs  of  tea  garden  workers  and
 the  two  lakhs  workers  outside  the  tea
 gardens  are  the  floating  population.
 Their  position  has  to  be  taken  into
 consideration  Now  the  time  has
 changed,  the  condition  has  changed.
 The  world  is  progressing  and_  the
 country  5  progressing  So,  we  should
 take  mto  consideration  these  commu-
 nities  also,  along  with  the  other  tribes
 of  the  plains

 I  come  from  Assam  State,  which  35
 a  fronter  State  It  ४७४  our  eastern
 frontier  There  is  a  40  mile  road  link-
 ing  Jalpaiguri  and  Cooch  Bihar  There
 are  so  many  communities,  who  speak
 so  many  dialects  They  are  intimately
 and  closely  connected  with  our  State.
 Their  problems  are  pecuhar.  Assam
 has  got  a  population  of  90  lakhs  Out
 of  that  90  lakhs,  33  lakhs  are  Schedul-
 ed  Castes  and  Scheduled  Tribes  86,
 more  than  one-third  of  the  population
 of  Assam  belong  to  those  commu-
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 get  reservation  we  have  to  fight.  We
 have  to  fight  for  our  legitimate  de-
 mands  We  find  that  only  after  fight-
 ing  our  grievances  are  remedied.

 The  other  day  our  Home  Minister
 visited  the  State  of  Assam  and  a@  lead-
 er  of  my  community  waited  upon  him
 to  represent  our  grievances.  I,  there-
 fore,  request  that  there  should  be  a
 change  in  the  Constitution.  Now  the
 difficulty  is  that  the  tribes  in  the
 plains  are  governed  neither  by  the
 Sixth  Schedule,  nor  by  the  Fifth
 Schedule  Therefore,  the  Commussion-
 er  has  no  way  to  help  them.  So,  I
 cannot  blame  him

 I,  therefore,  request  the  Deputy
 Minister  to  amend  the  Fifth  Schedule
 by  omitting  the  words  “but  does  not
 include  the  State  of  Assam”  This  is
 an  anomaly  in  the  Constitution  §  It
 must  be  removed

 Then,  there  are  0  lakhs  people  who
 are  in  the  tea  gardens  There  are
 also  people  who  are  not  in  the  tea
 gardens  now  They  are  not  treated
 either  as  Scheduled  Castes  or  Schedul-
 ed  Tribes  But  these  communities  are
 as  backward  as  other  backward  com-
 munities  are  So,  I  agree  with  the
 Deputy  Minister  when  he  says  that
 education  should  be  spread  and  dis-
 abilities  should  be  removed  soon

 Iam  in  a  hurry  because  I  have  no
 tume  I  want  to  refer  to  many  more
 points  I  shall  be  very  glad  and  thank-
 ful  if  more  time  is  allotted  to  me,  be-
 cause  I  am  the  only  man  who  speaks
 for  Assam

 I  want  to  mention  one  pecularity
 The  Scheduled  Castes  of  Asam  do  not
 suffer  from  acute  social  disabilities  in
 Assam.  We  are  free  from  that.  As
 far  as  education  28  concerned,  you  wll
 be  surprised  to  find  that  in  Assam  the

 ad
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 missionaries,  it  is  because  of  them  that
 education  spread  so  much  in  the  tribal

 They  have  made  a  valuable

 all  other  respects  We  should  not
 allow  that  to  continue  We  should
 algo  progress  and  advance  like  the  rest

 (Nagapattinam—
 :  After  the

 attainment  of  independence,  we  have
 made  commendable  progress  m  vari-
 ous  walks  of  national  life  in  this
 country  In  the  political  life,  because
 of  our  stable  government,  we  have
 earned  name  and  fame  in  the  inter-
 national  world  In  the  field  of  econo-
 mics  we  have  made  tremendous  pro-
 gress,  which  is  nightmare  to  our
 neighbour  and  an  object  of  envy  to
 other  world  powers

 But  most  unfortunately,  the  progress
 we  have  made  in  the  social  hfe,  I  have
 to  say  with  regret,  is  not  so  satisfac-
 tory  I  do  understand  the  difficulties
 regarding  the  social  problems  in  this
 country  History,  the  repository  of
 truth,  reveals  to  us  that  whenever  and
 wherever  attempts  are  made  to  bring
 social  or  religious  reforms,  they  have
 te  meet  with  great  opposition  We
 know  the  story  of  Luther  We  know
 what  happened  to  Wycliffe  in  England
 Why  even  in  our  country,  the  great
 Buddhist  monks  were  very  cruelly
 treated  by  our  Hindu  forefathers

 The  question  here  is  this  What
 are  the  steps  taken  to  wipe  off  this
 most  inhuman  act  from  this  country?
 Of  course,  a  silent  revolution  is  tak-
 ing  place  in  our  country  In  caties  and
 towns  the  untouchables  are  able  to
 enjoy  certain  freedoms  along  with
 other  citizens  of  this  country  But,  m
 villages,  the  status  quo  remains  Of
 course,  as  I  have  told  you,  some  pro-
 gress  has  been  made.  But  it  is  not  to
 the  extent  expected.

 In  the  course  of  evolution,  it  ७  quite
 netural  that  we  have  to  come  acroas
 instances  ke  |  Ramanathapuram
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 incidents.  I  am  not  worried  that  so
 many  people  have  been  killed  in  this
 incident.  I  am  not  worried  that  3,000
 houses  have  been  set  fire  to  But  what
 is  the  attitude  of  the  intellectuals  in
 this  country?  The  so-called  intelli-
 gentsia  has  not  taken  it  in  the  proper
 sense  in  which  it  ought  to  be  taken.
 It  38  most  unfortunate  that  a  great
 blackmail  has  been  done  in  South
 India  No  paper  has  given  due  publi-
 city  to  these  unfortunate  incidents  If
 some  firing  or  something  like  that
 happens  in  front  of  them,  it  will  be
 published  in  headlines  and  it  will  be
 erticized  very  severely  But,  when
 people  are  murdered  and  when  ladies
 are  molested  in  this  unfortunate
 country,  the  newspapers,  particularly
 in  the  South,  do  not  publish  them  It
 is  a  sign  of  degeneration  of  our  jour-
 nalism,  I  regret  to  say

 I  am  not  worried  about  the  innocent
 people  of  this  country  But  a  major
 part  of  our  people  sincerely  believe
 that  untouchability,  that  is,  having
 contact  or  association  with  Haryans  55
 something  irreligious  They  sincerely
 believed  that  »f  they  have  closer  asso-
 ciation  with  the  untouchables,  the
 gates  of  heaven  will  be  shut  to  th
 They  are  very  sincere  and  they  are  as
 sincere  as  the  great  Marcus  Aurelius  in
 this  conviction  Marcus  Aurelus
 sincerely  beheved  that  the  Christians
 were  cannibals,  that  as,  man-eaters  and
 so  he  persecuted  the  Chnstians,  ruth-
 lessly  There  is  no  doubt  that  he  sin-
 cerely  believed  in  at  So  also  are  the
 unfortunate  people  in  this  country  who
 constitute  nearly  80  per  cent  of  our
 population  They  sincerely  belheve
 that  it  as  something  irreligious  Yet,
 the  world  acclaims  today  that  Marcus
 Aurelius  is  the  greatest  philosopher
 that  Rome  has  ever  produced  So,  I
 always  have  the  greatest  sympathy  for
 our  unfortunate  people  If  anybody
 gets  angry  with  these  people,  it  is  un-
 fortunate  हि14  is  not  historical.

 What  are  the  steps  taken  to  bring
 out  these  people  from  this  old  rut  of
 thinkung  What  are  the  steps  that  we
 have  taken  to  show  them  that  this  is
 a  wrong  notion®  That  is  the  question
 that  I  would  hke  to  pose  in  this  House.



 6827  Reports  of

 [Shri  Ayyakannu]
 If  anybody  in  this  House  says  that  the
 Untouchability  Removal  Act  is  the
 anqwwer  to  my  query,  I  can  only  say,
 Iam  sorry  for  it.  I  have  no  regard  for
 ths.  Untouchability  Removal  Act.  In
 my  opunion,  it  is  most  undemocratic,
 it  35  very  unpracticable.  Before  you
 bring  a  legislation,  you  have  to  pave
 the  wer  Any  amount  of  legislation
 on  social  disability  will  never  help  us.
 That  5  the  theory  of  the  great  Burke.
 We  all  know  that  legislation  should
 be  slow  so  far  as  social  problems  are
 concerned.  What  action  has  been
 taken?  Have  sou  brought  about  any
 menta!  or  psychological  revolution  in
 this  country  to  make  the  people  think
 that  tne  untouchables,  the  Haryans  are
 also  their  brethren?  I  submit,  in  this
 direction,  the  necessary  propaganda
 ha:  not  been  made  _  I  have  suggested
 in  my  speech  on  the  Demands  for
 Grants  of  the  Home  Ministry  how  this
 could  be  tackled  But,  no  action  has
 been  taken  so  far  in  this  regard

 Regarding  reservation  in  employ-
 mont,  Government  has  given  some  pio-
 tection  to  our  Scheduled  Castes  people
 and  definite:y  the  Scheduled  Caste
 pcopic  have  also  mude  some  progiess
 But,  if  all  the  safeguards  und  the  pro-
 tection  had  been  effectively  put  into
 operation  by  the  officers  who  are  at
 the  h«lm  of  affairs,lam  sure  the  posi-
 tion  of  untouchables  would  have  been
 definitely  better.  As  I  have  already
 mentioned  in  my  speech  in  this  House,
 the  officers  ire  still  not  able  to  think,
 they  are  not  able  to  realise  it  in  the
 real  spirit  and  sympathise  for  these
 unfortunate  people  That  is  a  matter
 on  which  the  Commissioner  has  also
 Trepoited  For  that,  the  Commissioner
 has  suggested  that  a  body  should  be
 constituted  as  a  watch-dog  to  supervise
 how  these  suggestions  arc  implement-
 ed,  how  the  protection  is  maintained
 and  how  the  safoguards  are  put  into
 operation  But,  this  has  not  been
 done.  I  have  also  urged  for  an  auton-
 omous  body  to  supervise  this  matter.
 This  has  not  been  done  so  far.

 So  far  as  vducation  is  concerned,
 some  scholarships  are  given.  But.  this
 does  not  reach  the  poor  students  in
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 time.  I  also  request  that  the  quota  for
 these  scholarships  should  be  increased.

 Again,  I  like  to  paint  out  ih  this
 House,  you  have  given  protection  a}  *
 far  as  education  is  concerned,  you  have
 given  some  facilities  80  far  as  employ-
 ment  is  concerned.  But,  you  have  not
 given  any  protection  regarding  com-
 merce  and  industry  which  is  the  most
 important  thing,  because  commerce
 and  industry  are  the  veins  of  our  eco-
 nomy.  We  should  also  see  that  these
 unfortunate  people  are  given  in  that
 field  of  economic  freedom.  That  is
 also  just  in  accordance  with  our  soc-
 lalistic  theory.  If  we  want  to  see  that
 the  wealth  of  this  country  is  equitably
 distributed,  we  should  give  them  some
 protection  m  this  field  of  trade  and
 commerce.

 TI  would  submit,  if  a  Harijan  wants
 to  get  a  permit  in  the  transport  indust-
 ry,  it  is  said  that,  according  to  the
 pre-ent  rule,  he  should  have  previous
 experience  and  he  should  be  a_  fleet
 owner  Where  could  he  go  for  this?
 We  are  unfortunate  people;  we  have
 been  suppressed  fiom  time  immemc-
 tial  and  our  economic  position  3s  most
 deplo:able  How  can  we  get  al)  these
 things”  I  hope  our  Home  =  Munuster
 will  be  kind  enough  to  Iook  into  it  and
 see  that  these  people  also  get  their
 adequate  share  in  the  economic  field
 in  this  country

 Again,  I  would  hke  to  point  out  one
 important  thing.  Just  to  see  that  the
 representation  of  the  Scheduled  Castes
 was  adequate  in  the  Government  ser-
 vice,  the  Commussioner  has  been  good
 enough  to  suggest  that  in  every  State
 at  least  one  member  from  the  Schedul-
 ed  Castes  should  be  taken  in  the  State
 Service  Commission  The  Centre  has
 implemented  :t  They  have  taken  one
 Harijan  Unfortunately,  as  far  as  my
 knowledge  goes,  I  do  not  think  any
 State  has  taken  a  Harijan  in  the  Stare
 Service  Commission.  This  is  a  very
 important  thing.  I  particularly  ask
 our  Home  Minister  to  see  that  the  re-
 commendation  of  the  Commissioner
 which  has  been  made  in  2953  is  ful-

 filled  at  least  in  1958.
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 Again,  there  is  no  Governor,  no  Am-
 bassador  from  the  Harijans.  I  hope
 our  Prime  Minister  will,  in  the  year
 958  at  least  take  them  from  this  com-
 munity.  Give  us  status.  We  do  not
 mind  whether  you  touch  or  not.  As
 the  Deputy  Minister  has  cleverly  stat-
 ed,  mere  touchability  will  never  solve
 the  problem.  Whether  you  touch  or
 not,  give  us  work,  give  us.  position,
 give  us  power.  That  would  be  the
 proper  cure.all  these  evils.

 I  am  very  much  thankful  to  the
 Home  Minister.  He  has  always  been
 very  sympathetic.  In  his  strong  hands,
 we  feel  that  the  future  of  these  weak
 people  is  always  safe.  I  like  to  thank
 Shri  Datar,  who  has  taken  a  lot  of
 pains  in  the  Ramanathapuram  area  to
 assess  the  real  position  and  give  some
 facts.  Also  I  would  be  failing  in  my
 duty  if  I  do  not  thank  the  Deputy
 Minister  which  has  made  a  very  bril-
 liant  speech  to  open  the  eyes  of  so
 many  unfortunate  people  in  _  this
 country.

 Shri  Shanker  Deo  (Gulbarga—Re-
 served—Sch.  Castes):  Mr.  Speaker,....

 Mr.  Deputy-Speaker:  I  am  Deputy
 only.  है

 श्री  शंकर  देव  :  उपाध्यक्ष  महोदय,
 |

 में  सब  से  पहले  शैड़यूल्ड  कास्ट  कमिइ्नर  को
 जो  रिपोर्ट  उन्होंने  दी  है,  उस  के  लिये  धन्य-
 वाद  देता  हूं  ।

 में  गवर्नमेंट  को  यह  सजेइ्शन  देना  चाहत  हूं
 कि  हमको  यह  समझना  चाहिये  कि  अन-

 टचेबिलिटी  की  जो  समस्या  है.  वह  सिर्फ

 हरिजनों  की  समस्या  ही  नहीं  है  बल्कि  इसको

 हमें  एक  नेशनल  प्रोब्लम  समझना  चाहिये  ।

 इसकी  जो  रूट्स  हैं  वें  जितनी  भी  हमारी
 जातियां  हें  उनके  अन्दर  हें।  जब  तक  उन

 तमाम  जातियों  के  भेदभाव  को  हम  खत्म

 नहीं  करेंगे  तब  तक  यह  अनटचेबिलिटी  की
 समस्या  खत्म  नहीं  हो  सकेगी  ।  इसी  का

 यह  परिणाम  है  कि  आज  पंजाब  के  अन्दर

 सिखों  और  हिन्दुओं  के  अन्दर  झगड़ा  है।
 इधर  रामास्वामी  नायकर  को  जो  “संस्था

 द्रविड़  कजागम  है,  वह  भी  इसलिये  कम्यूनल
 काम  कर  रही  है  ।  रामनाथपुरम  में  जो
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 दंगे  हुए  ह,  वे  भी  इसी  कारण  हुए  हें।  हम-
 न  यह  समझा  था  कि  हिन्दुस्तान  और

 पाकिस्तान  बन  जाने  के  बाद  अनटचेबिलिटी

 खत्म  हो  जायेगी  ।  लेकिन  देखने*  में

 आया  है  कि  जातपात  वैसे  हो  चल  रही  है  ।

 जब  तक  हम  इसके  रूट्स  में  न  जाएं  और  रूट्स
 को  ही  न  खत्म  करें  तब  तक  यह  खत्म  होने:
 वाली  नहीं  है  ।

 सबसे  पहले  में  बतलाना  चाहता  हूं  कि:

 रूट्स  कहां  पर  हैं  ।  रूट्स  सिर्फ  हरिजनों
 के  अन्दर  ही  नहीं  हैं  बल्कि  तमाम  जातियों

 के  अन्दर  हैं।  श्राज  हम  क्‍या  करते  हें  ?

 श्ाज  जितने  भी  ऊंची  जाति  के  लोग  हैं  वे  अपने

 नामों  के  साथ  आय्यंगार  लगा  देते  हैं,  दास  लगा

 देते  हैं,  गुप्ता  लगा  देते  हें,  शर्मा  वर्मा  इत्यादि
 लगा  देते  हैं  ।  यह  तमाम  चीज़  जतिपांत'

 की  चीज़  है।  जब  तक  यह  चीज़  खत्म  न

 होगी  तब  तक  जातपांत  और  अनट्वेबिलिटी

 की  जो  भावना  है  वह  खत्म  नहों  हो  सकतो

 है,  यह  मेरी  फर्म  ओपिनियन  है

 शैड्यूल्ड  कास्टस  की  जो  समस्‍या  है,

 यह  एक  छुग्राछत  की  समस्या  है,  ऐसा  हमने
 समझ  लिया  है  I  wal  जी  ने  छुप्राछुत
 को  हिन्दुस्तान  में  से  खत्म  करने  के  लिये

 हरिजन  सेवक  संच  की  स्थापना  को

 थी।  में  यह  पूछना  चाहता  हूं  कि  यह  जो

 छुप्राछुत  की  भावना  है  यह  क्या  हरिजतों
 में  ही  है  |  नहीं  ।  छुग्नाछूत  की  अगर

 भावना  है  तो  वह  नान-हरिजन्स  के  अन्दर

 है,  ब्राह्मण,  क्षत्रिय,  वेश्य,  इत्यादि  ,  इन  लोगों

 के  दिलों  के  अन्दर  है।  असल  में  देखा  जाय

 तो  छत्राछुत  को  मिटाने  के  लिये

 हरिजनों  की  सेवा  करने  की  जरूरत

 नहीं  बल्कि  ब्राह्मणों  आदि  उच्च  वर्गों

 के  जो  लोग  हैं,  उनकी  सेवा  करने  की  जरूरत

 है।  इसलिये  में  यह  कहता  हूं  कि  हरिजन
 सेवा  संघ  की  स्थापना  नहीं  होनी  चाहिये:
 थी  बल्कि  ब्राह्मणों  आदि  की  सेवा  करने  के

 लिये  किसी  संस्था  की  स्थापना  की  जानी

 चाहिये  थी  ।  \
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 [सी  शंकर  रेव]
 भेरे  कहने  का  मतलब  यह  है  कि  ऊंची

 जातियों  के  झम्दर  हरिजनों  के  प्रति  जो  एक
 उपेक्षा  की  भावना  है  वह  उस  वक्त  तक  खत्म

 गहीं हो  सकती  जब  तक  कि  हरिजनों की  शार्थिक
 अवस्था  को  टुरुस्त  न  किया  जाय  और  उनकी
 सोशल  शौर  एक्रोनामिक  कंडिशंस  को  बेहतर
 न  बनाया  जाय  1

 छमाछत  शौर  भ्रस्पृश्यता  को  हटाने
 के  लिये  इंटरकास्ट  मैरिजेज़  को  बात  चलाई
 जाती  है।  यह ठीक  है  कि  इस  तरह
 से  इसको  हटाने  में  बहुत  मदद  मिलेगी  भौर

 यह  तरोका  भ्रपनाया  जाना  चाहिये  लेकिन
 इंटरकास्ट  मैरिजेंश  के  बारे  मे  मेरा  कहना
 है  कि  वह  केवल  “वन  वे  ट्रैफिक”  बन  कर  न

 रह  जाय  जैसा  कि  हमारे  देखने  में  भाता  है  ।

 सल  में  देखा  जाय  तो  हरिजनों  को

 मुख्य  समस्या  उनकी  आधिक  दुरावस्था  है
 और  हमको  इस  शोर  अपना  ध्यान  केन्द्रित
 करके  उसमें  सुधार  करने  का  प्रयत्न  करना

 चाहिये  t
 मेने  जैसे  पहले  भो  कहा  है  में  चाहता  हू

 कि  यह  जातपांत  को  सूचक  कितनी  भो  चीरे
 आज  हमारे  बीच  में  विद्यमान  हूँ,  उन  सबको
 खत्म  कर  देना  चाहिये।  हम  दृष्टि  से
 में  कुख  एक  प्रैक्टिकल  सजेश्गस  देना  चाहता

 हूं।  मेरा  पहला  प्रेक्ट्कल  सुझाव  तो  यह
 है  कि  गव्नमेट  आफ  इंडिया,  स्टेट

 गवर्नमेंट्स  शौर  दूसरी  जितनी  भो  प्राइवेट
 या  सेमी  गवनंमेट  सविसेज्ञ  है,  उनसें  जितने
 भी  नौकरियों  के  लिये  उम्मीदवार  आते  है
 उनमें  यह  देखना  चाहिये  कही  किसी  उम्मोद-
 यार  के  नाम  के  सामने  कोई  ऐसी
 जातपान  बताने  वालों  चोज़  तो  नहों  है  भौर
 अगर  हो  तो  उस  उम्मीदवार  को  इस
 बेसिस  पर  ग्कूट  नहीं  करना  चाहिये  कि

 चूकि  तुम  जासपात  में  विश्वास  रखने  हो
 इस  लिये  हम  सुमको  नौकरो  में  भर्ती  नहीं
 करेंगे,  इस  तरीके  का  गवर्नेमेंट  ग्राफ  इंडिया

 एक  सर्कूलर  ग्य  कर  सकतो  है  और  मे  समझता

 हैं  कि  इस  तरह  वह  बहुत  भासानों से  इस  काम
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 को  कर  सकतो  है  ।  इसके  प्रतिरिक्त  में
 तो  कहूंगा  कि

 गवर्लमेंट  के  कंट्रैक्ट्स  होते  हें
 झौर  चूंकि  यह  एक  नेशनल  प्राब्लम  है  इत-
 लिये  इसको  कामयाबी  के  साथ  टैकिल  करने  के
 लिये  सेंट्रल  गबर्नमेंट  शौर  तमाम  स्टेट  गबर्गमेंट्स
 को  चाहिये  कि  वह  हर  wae  पर  बौर  गवर्ते मेंट
 के  कंट्रेक्ट्स  में  जहां  नमो  उनको  इस  तरह  की
 कोई  जातपांत  सूचक  बोज  गजर
 झाये,  में  उसको  खत्म  कर  दें  ।  भ्रगर  कोई
 शब्स  अपने  नाम  के  पोछे  कोई  इस  तरह  को
 जातपांत  सूचक  चीज़  लगाता  है  तो  उसको
 कहीं  पर  भी  सरकार  को  रखना  नहीं  चाहिये
 झौर  उसको  रिजेक्ट  कर  देना  चाहिये  यह
 मेरा  एक  प्रेक्टिकल  सदन  है  और  में  सम-
 झता  हूं  कि  इस  का  सेंट्रल  गवर्नेबेंट  और
 तमाम  ह्टेट  गवर्नमेट्स  अपने  यहा  इम्तलोमेंट
 कर  सकती  हूँ

 द्रविड़  कज्नागम  नेता  श्री  रामास्वामी
 नायकर  का  जो  प्वाइंट  झाफ  व्यू  है  वह  ता
 ठोक  है  लेकिन  उसका  करने  के  लिये  उन्हाने
 जो  हिसा  करने  को  उकसाया  है,  बह  ठोक

 नही  है,  और  हम  हिपा  का  मार्ग  अपनाये
 से  सहमत  नहों  हैँ  ।  वाएलेस  का  इस  काम
 को  करने  के  लिए  प्रयोग  नहीं  होना  चाहिये
 लेकिन  उनका  जो  प्वाइंट  2  बह  ठीक  है  भौर

 हम  उससे  सहमत  हैं  कि  ब्राह्मणों  का  काफी
 बल्ब भ्लग तौर  पर  बलता  रहे  तो  यह
 जातपांत  का  सिलसिला  कंसे  खत्म  हो  सकता

 है।  इसलिये  मेरा  सुझाव है  और  शवनेमेंट

 झाफ  इंडिया  इसको  कर  सकती है  कि  जो
 अ्रलहिदा  तौर  पर  ब्राह्मणों  के  लिये

 केवल  काफी  क्लब  चलाता  है  उसको  इस  तरह
 का  होटल  चलाने  का  लाइसेंस  न  दे।  इसी

 तरह  में  तो  कहूंगा  कि  स्टेट  लेजिस्लेचर्स  के
 अन्दर  अथवा  पालियामेंट  के  अन्दर  जहां

 कहीं  भी  झगर  कोई  इस  तरह  की  एक  मेदभाव
 झौर  जातपांत  सूचक  बनने  वाली  शीजें

 लिखता  है  तो  उसको  वहां  पर  जाने  का  मौका

 नहीं  देना  बाहिये  भौर  उसको इसी  बिता पर
 डिस्फ्वालिफाइट  करार  देना  चाहिये  भौर
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 उसके  लिये  एलेक्शन  कमिशन  के  क

 झमेंड  कर  दिये  जाने  जाहियें।

 यह  मेंगे  कई  एक  प्रैक्टिकल  सुझाव  दिये

 है  भौर  में  यह  भी  कह  देना  चाहता  हूं  कि

 यह  इम्प्ेक्टिकेबल  भौ  नहीं  है।  लेकिन  यह
 सब  होते  हुए  भी  मेरा  यह  दृढ़  विश्वास  है  कि

 जब  तक  बेटी  का  संबंध  न  हो  तब  तक  यह
 जातपांत  की  समस्या  पूरी  तौर  पर  हल  नहीं

 हो  सकेगी  ।  इसलिये  इस  दिला  में  हमारी
 केन्द्रीय  सरकार  और  तमाम  प्रान्तीय  सरकारों

 को  एक  बहुत  ही  क्रांतिकारी  ढंग  को  अ्पनाते

 हुए  अपने  वहां  पर  इंटरकास्ट  मैरिजेज  को

 प्रोत्साहन  देना  चाहिये  भौर  उनको  करवाना

 चाहिये  ताकि  जातपांत  के  बंधनों  को  तोड़

 कर  लोग  क्काह  करने  लगें  /  महात्मा
 गांधी  ने  भी  इंटरकास्ट  मेरिजड  के  लिये

 प्रचार  किया  था  भौर  उनको  करवाया  लेकिन

 उनमें  हमने  यही  देखा  कि  जितनी  भी  अच्छी

 प्रच्छी  हरिजनों  की  लड़कियां  थी  उनको  ब्याह
 कर  नान  हरिजन  लड़के  ले  गये  ।  में  चाहता

 हूं  कि यह  इंटरकास्ट  मैरिजज़  सिर्फ  वन

 दे  ट्रेफिक  बन  कर  ही  न  रह  जाये  जेसा  कि  &. ल

 तक  होता  झाया  है।  यह  समस्या  तब  तक

 ठीक  प्रकार  से  हल  नहीं  होगी  जब  तक  कि

 हरिजन  लड़कों  के  साथ  उच्च  वर्ण  के  हिन्दुओं
 की  लड़कियां  शादी  में  नहीं  दी  जततीं

 यह  चीज़  करना  कोई  मुश्किल  नहीं  है  झौर
 सरकार  श्गर  चाहे  तो  इसकों  कर  सकती

 है  |  गवर्नमेंट  इस  तरह  का  एक  इंस्ट्रक्शन
 झपने  तमाम  झाला  झअफसरो  मसलन्‌  तहसील-
 दारों,  नायव  तहसीलदारों,  डाइरेक्टर्स  शौर
 सेक्रेटरीज़  के  माम  इष्यू  कर  सकती  है  कि
 जिन  झफसरों  के  लड़कियां  हों  वें  उनकी  क्षादी
 झपने  अपने  नौकरों  में  कर  दें  झौर  जो  झफसर

 एक  हरिजन  झौर  दौडयूल्ड  कास्ट  कें  मुलाजिम
 को  शादी  में  अपनी  लड़की  दे  उसको  प्रोमोशन
 देगा  चाहिये  :  गवर्मभेंट  ors  इंडिया  यह
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 क्योंकि  ऐसा  किये  बगैर  यह  नैशनल  प्राब्लम
 हल  नही  हो  पायेगी  ।  भ्रगमर  विलेज  झा-
 फिल्स  शौर  पटवारी  वर्गरह  भफसरान  झपनी
 लडकियों  की  शादियां  हरिजनों  में  करेंगे  तो

 कुदरती  तौर  पर  उनकी  सिम्पैथी  हरिजनों
 के  साथ  हो  जायेगी  ।  और  रक्त  का  संबंध
 स्थापित  हो  जाने  से  ये  कुछ  भी  भेदभाव
 नहीं  कर  पायेंगे  7  इसी  तरह  गवर्नेमेंट  मबि-
 सेज  में पाप  ऐसा  अहकाम  जारी  कर  सकते  हैं
 कि  जितने  भी  गवर्नमेंट  सर्वेट्स  बैचलस  है
 दे  इंटरकास्ट  मेरिजज़  करें  ।  डिप्टी  मिनि-
 स्टर  साहब  बंठे  हुए  है  शौर  मे  यह  सुझाव  उन
 की  सेवा  में  रखना  चाहता  हूं  7  दूसरी  बात

 FR  मोकम:  दूसरी  बात  माननीय
 सदस्य  ने  पहले  कह  दी,  अब  उसे  खत्म  करना
 चाहिये  ॥

 शी  शंकर  देव  :  मे  एक  ही  बात  भौर कह
 कर  खत्म  किये  देता  हूं  -  दिल्ली  गहर  के
 श्न्दर  जितने  भंगी  काम  करते  है  भौर  चमार
 वगेरह  काम  करते  हैँ,  म्यनिमपेल्टी  में  जितने
 भंगी  काम  करे  हैं  जेसे  अगर  वहां  स्युनिसिपल
 लिमिट्स में में  too  भंगी  काम  करते  है  तो  मेरा
 एक  बिल्कुल  प्रेबिटकल  सुझाव  यह  है  कि
 वहा  पर  ५  परमेंट  जगहे  बाहाणों  को  दी  जाये
 झौर  वे  वहां  पर  काम  करने  के  लिये  बुलाये
 जायं  भौर  उसके  बदले  दूसरी  जगहों  पर  दफ्त-
 रो  झादि  में  जहा  पर  चपड़ासी  काम  करते
 है,  वहां  पर  उसो  ग्रनुपात  से  भंगियों  को  रखा
 जाय  झौर  झगर  ऐसा  किया  जायगा  तो  यह

 जो  भेदभाव,  छुप्ताछुत  और  कच  नोच  को
 जो  बीमारी  है  वह  बहुत  हद  तक  मिट  जायेयी....

 उपाध्यक्ष  महोदय  :  प्रय  माननीय  सदस्य
 को  झपनी  बात  समाप्त  कर  अपना  झासन  ग्रहण

 करना  चाहिये
 थी  शंकर  देव  :  इसी  तरह  वह  थो

 शुभेकिग  का  चन्ला  है  इसमें  अकेले  मोची

 ही  न  लगे  रहें  जेले  कि  भाज  लगे  हुए  हे  बल्कि
 ब्राह्मण  शूमेकर्स  कोभापरेटिव  सोसाइटी को
 यह  धंधा  दे  देगा  चाहिये  ।
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 [श्री  शंकर  दब]

 झब  मे  झौर  झधिक  ने  कहने  हुए  यही

 कहना  चाहता  हूं  कि  मेने  ओ  प्रैक्टिकल

 सजददान्स  झपनी  स्पीच  के  दौरान  मे  ये  हे,
 मंत्री  महोदय  उन  पर  गम्भीरता  से  विचार

 करेंगे  झोर  उनके  बारे  मे  जवाब  देंगे  और

 झगर  वे  ऐसा  नही  समझते  है  कि  यह  प्रेगिटकेवल

 &  तो  मुझे  बतलायेगे  कि  वे  किस  तरीके  से

 प्रक्टकिवल  नहीं  है  और  झगर  में  सेटिसफाई

 नही  हुआ  तो  में  जरूर  झावज॑क्शन  रेज  करूंगा  t

 शी  qo  सात  बारू।ल  (बीकानेर--

 रक्षित---  प्रमुसूचित  जातियां)  :  तमी  तो  वहा

 मिनिस्ट्री  से  निकाले  गये  1
 ‘-Shri  K.  झ  Padalu  (Golugonda—

 Reserved—Sch,.  Tribes):  Iam  grate-
 ful  to  the  Commissioner  for  preparing
 his  Report  in  detail  regarding  the  pro-
 gress  made  by  Scheduled  Tribes  al!
 over  India.  It  is  appreciable  that
 the  Government  of  India  are  granting
 amounts  for  the  development  schemes
 proportionately  on  population  basis
 But  Andhra  Pradesh  in  this  respect
 stands  on  a  different  footing  Half
 the  area  of  Andhra  Pradesh  was  a  part
 B’  State  till  recently.  This  area  adds
 about  a  half  million  Tribal  people  who
 were  neglected  for  ages  They  are
 very  backward  The  Government  of
 India  may  therefore  grant  some  more
 amount  to  accelerate  quick  develop-
 ment  in  the  very  backward  area  of
 Telengana.

 Shri  Mohiuddin  (Secunderabad):
 van  the  Minister  follow  We

 Mr.  Deputy-Speaker:  The  Minister
 nas  got  the  English  translation  of  :t.

 Shri  K.  द  Padalu:  The  report  in
 dicates  the  delays  in  the  issue  of  sanc-
 tions  by  the  Central  as  well  as  the
 State  Governments.  The  following
 suggestions,  m  my  opinion,  may  re-
 move  the  difficulty  to  some  extent.

 All  the  schemes  to  be  included  in
 the  Second  Five  Year  Plan  may  be
 included  and  appreved  in  the  State
 Plans  at  the  beginning  of  the  Plan
 period.  The  formal  approval  by  the
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 Centre  as  well  as  the  State  Govern-
 ment  may  not  take  much  time  there-
 after  every  year.

 The  rainy  season  from  July  to  Sep-
 tember  may  be  utilised  for  corres-
 pondence  and  locatiern  of  the  schemes
 fimalised  every  year.  The  financial
 year  may  be  changed  from  April-
 March  to  July-June  to  facilitate  the
 proper  implementation  of  these
 schemes.  This  change,  in  mv  opinion,
 suits  our  country.

 Government  should  change  their
 attitude  regarding  selection  of  officers
 to  be  posted  in  the  tribal  areas.  It  is
 a  fact  that  officers  are  posted  to  tribal
 areas  as  if  they  are  punishment  sta-
 tions  These  officers  lack  missionery
 zeal  regarding  implementation  of  wel-
 fare  schemes.  This  results  in  the  neg-
 lect  of  tribal  welfare  work  The  re-
 port  should  indicate  the  actions  taken
 by  the  State  Governments  in  this  res-
 pect

 ‘The  Commissioner  has  only  an  ad-
 visory  capacity.  He  can  only  advise
 and  cannot  take  executive  decision<
 regarding  the  implementation  of  the
 various  schemes,  He  may  be  given
 some  executive  powers  to  enable  him
 to  obtain  proper  co-operation  from
 the  State  Governments.  If  necessary.
 article  338  of  the  Constitution  may  be
 amended  accordingly.

 *  The  report  of  the  Commissioner
 should  be  discussed  in  Parliament
 every  year  to  enable  the  Commissione:
 to  utilise  the  benefit  of  the  criticism
 bv  Parliament  Because  the  report
 for  985  was  not  discussed  during  956
 the  Commissioner  could  not  indicate
 the  position  in  ‘1956-57  regarding  the
 agtion  taken  on  his  recommendations
 made  in  1983.

 The  Commissioner  has  not  toured
 the  Andhra  State  during  1985.  The
 recommendations  made  by  the  Assis-
 tant  Commissioner  in  4955  end  those
 made  by  the  Commissioner  in  1956-57
 indicate  that  he  hed  not  been  to  the
 interior  parts  of  Andhra  Pradesh.

 As  regards  education,  according  to
 the  report,  the  quantum  of  literacy
 among  tribal  people  is  45  out  of  100,

 कि...  [0  न्  मन्का  'बनान्नन्  in  'नब्न्द
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 It  is,  therefore,  suggested  that  educe-
 tional  concessions  to  Scheduled  Tribes
 may  be  extended  for  ten  more  years.
 It  is  also  suggested  that  the  report
 should  furnish  the  information  regard-
 ing  literacy  State-wise,  instead  of  giv-
 ing  a  single  figure  for  the  whole
 country.  Thete  is  no  information  re-
 garding  Centra}  help  in  the  report  for
 956  to  the  State  of  Andhra  Pradesh
 I  suggest  more  amounts  should  be  :I-
 lotted  for  high  schools,  which  should
 be  started  at  suitable  places.  I  appre-
 ciate  the  recommendations  of  the  Com-
 missioner  regarding  Ashrams  and
 Sewashrams.

 IY  now  come  to  agriculture.  The
 agriculture  farm  at  Chintapalli  pro-
 posed  by  the  Commissioner  should  be
 started  The  tribals  should  be  provid-
 ed  Jand  with  irrigation  facilities.  The
 lands  should  be  cleared  with  the  he:p
 of  bulldozers.  This  will  remove  the
 menace  of  shifting  cultivation.  Ac-
 cording  to  Act  I  of  1917,  non-tribals
 should  not  occupy  the  lands  of  the  tr:-
 bal  people.  But,  many  non-tribals
 have  taken  away  the  lands  of  the  tr:-
 bal  people.  I,  therefore,  request  that
 8  committee  should  be  appointed  to
 enquire  into  this  kind  of  exploitation
 and  such  lands  should  be  returned  to
 the  tribal  people.

 My  next  point  is  co-operation  The
 monopoly  system  of  the  Indian  Finan-
 cial  Marketing  Society  at  Daunocr,
 Chintapalli  and  Lambasingi  should  be
 stopped  and  a  fair  competition  should
 be  created.  All  the  20  Forest  Labour
 Co-operative  Societies  are  exploited  by
 non-tribal  people.  This  anomaly
 should  be  removed  and  the  tribal  pe  roe
 ple  should  be  saved  of  the  loss  of
 Rs.  65,000  which  fs  mainly  due  to  in-
 crease  in  the  number  of  non-tribal
 members,

 As  for  the  medical  side,  medical
 officers  with  missionary  zeal  should  be
 posted  in  the  tribal  areas.  It  should
 be  made  compulsory  that  meritorious
 service  in  tribal  areas  only  will  count
 for  promotions.  Lady  doctors  and
 maternity  centres  are  urknown  ह:
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 So  far  as  communications  are  008०
 cerned,  the  number  of  post  offices
 should  be  increased  in  the  tribal  areas
 even  though  it  is  a  loss  to  Govern-
 ment.  All  the  muttas  in  the  Agency
 areas  should  be  Imked  with  roads,

 The  Commissioner  has  indicated  the
 targets  in  terms  of  १0  roads’  or  ‘6
 roads’.  I  suggest  that  the  targets  may
 be  given  in  miles,

 श्री  थलगर  (मैनपुरी)  :  माननीय  उपा-
 ध्यक्ष  महोदय  ,  मुझे  इस  समस्या  पर  बोलते

 हुए  सब से  ८हली  चीज  जो  मुझे  कहनी है
 वह  यह  है  कि  झमी  तक  इस  समस्या  की
 जो  महा है  उसको,  जैपीकि  में  समझ  रहा
 हू,  न  तो  हमारी  उपमंत्रिणी  जी  ने,  जिन्होंने
 अपनी  आरम्भ  को  स्पीच  दी  है,  और  न
 हमारे  बहुत  से  माननीय  सदस्यों  ने  झादि
 रूप  से  समझा  है।  में  जहा  तक  इसको
 समझ  सका  हूं,  हमारे  माननीय  सदस्य  श्री
 शंकर  राव  जी  ने  इस  समस्या  पर  कुछ  आावि
 से  प्रकाशन  किया  है  i  यह  समस्या  हमारे
 देश  के  लिये  एक  बहुत  ही  महत्वपूर्ण  समस्या
 है।  इस  समस्या  को  भगर  में  कहूं  कि  जिस
 तरीके  से  हमारी  उपमंत्रिणी  जो  ने  प्रतिपादित
 किया  है,  तो  उसमे  उन्होंने  इस  समस्या  की

 मुख्य  बातों  को उठाया  ।  उन्होंने  इस  समस्‍या
 को  सामाजिक  और  ग्राथिक  मिखित  बताया  t
 सोशियो-एकानामिक  समस्या  है  1  सुलझाव
 के  लिय  उन्होंने  कहा  कि  सरकारी  तौर
 की  अपेक्षा  हृदय  परिवर्तन  जौर  जनता  के

 सहयोग  में  निहित  है  जिसका  अन्तिम  थोल

 झस्पृश्यता  निवारण  है  जैसा  कि  राष्ट्रपिता
 गाधी  जी  द्वारा  बतलाया  गया  है।  सरकारी
 तौर  पर,  उन्होंने  बतलाया,  प्रथम  पंच  बर्षीय
 योजना में  इस  को  सुलझाने  के  लिये  ३९  करोड़
 रुपये  को  रकम  खर्च  को  जा  चुकी  है  धौर  दितीय

 पंचवर्षीय  योजना  में  इसके  लिये  ५१  करोड़
 की  रकम  प्रस्तावित  है  जिसको  कि  बह  गृह
 उद्योग,  मकानों  की  समस्‍या  हल  करने,  लेती,
 छिक्षा,  बजीफे,  कानूनी  मदद,  अस्पशयता
 को  गैर  कानूनी  करार  दे  कर  तथा  १६५५  से
 दस्तन्दाजी  पुलिस  कानून  बना  कर,  नौकरियको
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 [भी  घनगर]
 इत्यादि  दे  कर,  हल  किया  जायेगा  ।
 साथ  ही  साथ  हरिजन  झौर
 झादिवासी  लोगों  के  साथ  उन्होंने  न्य  पिछड़ी

 हुई  जातियों  पर  भी  कुछ  नजरे  इनायत  झता
 फरमाई  |  कुछ  रहे  बचे  सुधार  सेकुलर  स्टेट
 होने के  कारण  पब्लिक  सेक्टर  क ेसुपुर्द
 करके  तथा  इन  प्रभागे  लोगों  के  विजय
 में सरपच्ची  शौर  सरखपाई  करने  वाले
 सदस्यों  पर  डाल  कर  राष्ट्र  की  क्‍्रन्य  उलझी

 हुई  समस्याझों  को  सुलझाने  के  लिये  हमारी
 उपमत्रिणी  प्रकोष्ठगामी  हुई  |

 इसके  झलावा  हमारे  माननीय  सदस्यों
 ने  इस  विषय  भे  जो  जिक्र  किये  2,
 उनमें  भी  ज्यादातर  सरकार  की  उपेक्षापूर्ण,
 धल्हड  झौर  सौतेली  नीति  पर  प्रकाश  ढालते

 हुए  झपनी  सरकार  की  कड़ी  और  मीठी
 दोनों  ही  प्रकार  की  आलोचनापे  की  2
 किसी  ने  ब्रिटिदा  हुकूमत  के  न्याय  को  दुहाई
 दी  तो  कुछ  ने  कांग्रेस  सरकार  की  रस्सी  बर्टाई
 की  ।  कुछ  समस्या  का  सत्य  रूप,
 रिप्रिलिस्ट  शक्ल  को  ले  कर  शाये  तो  कुछ
 गिडगिडाये  और  कभी  कभी  बड़बड़ाये  भी

 खूब  -  कुछ  ने  समय  को  कमी  के  कारण
 गागर  में  सागर  भरने  की  चेच्टा  को  लेकिन
 झपने  राम  की  समझ  में  सो  यह  समस्या
 ज्यों  की  त्यों  मौजूद  है।  इस  समस्या  का
 का  असनी  रूप  ce

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 किसी  किसी  समय  बक्त  नजर  ऊपर  उठाते

 तो  हैं,  छेकिन  इसमें  तो  इजाजत  दे  दी  गई  है
 और वह  रिटन भी  दे  सकते  हैं  7  वह  शामिल
 हो  जायेगी,  में  किसी  दूसरे  मेम्बर  को  बुला
 दू।  झगर  लिखी  हुई  स्पीच  ही  देनी है  तो
 दे  दीजिये व॑ंसे  ही  चली  जायेगी  ।

 ली  धमगर  :  में  माननीय  उपाध्यक्ष

 महोदय से  संकेत  करूंगा कि  वास्तव  में  मुझे
 इस  स्वीच  के  तैयार  करने  में काफी समय  सना
 और  मेंने  इस  को  बहुत  ही  ज्यादा  तैयार

 किया,  खेकिन  क्या  करूं,  मुझे  शायद  दस  मिनट
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 का  ही  समय  मिलेगा,  इस  लिये  कहीं  कहीं  समय
 की  कमी  की  कारण  मुझे  विषयान्तरित  हो
 जाना  पढ़ता  &  1

 उपाध्यक्ष  सहोदय  :  में  धाप  का  भर
 ज्यादा  वक्त  नहीं  लेना  चाहता  1

 की  धतगर  :  खेर, यह  श्राप को  मर्जी

 है,  इस  के  लिये  में  झाप  को  क्‍या  कहूं  ?

 वास्तविक  समस्या  जो  हमारे  देश  में  है,
 वह  इस  तरह  पर  नहीं  है  ।  जो  धसलोी
 समस्या  है,  वह  केवल  हरिजनों  की  समस्या

 नही  है,  यह  समस्‍या  हमारे  देश  की  गुलामी
 से  संबंध  रखती  है।  हमारे  देश  को  ७००  वर्ष
 तक  गुलामी  की  हालत  में  रहना  पड़ा।  झाप
 देखेंगे  कि  यह  वास्तविक  रूप  में  जातिवाद
 क'  समस्‍या  है  ।  जातिवाद  के  साथ
 में  एक  और  जटिलता  आई  है  जिस

 में  कि  शोवण  क्षामिल  है।  एक  जाति  क्रम
 में  दूसरी  जाति  का  शोषण  कर  रही  है  ।
 क्रमबद्ध  होने  के  कारण  इस  में  बडी
 जटिलता  है  और  यहा  पर  जो  इसका

 सुलझाब  है  बह  शायद  इस  को  छ  तक  नहीं
 पाया  है।  हस  से  बहुत  सी  हानियां  पेश
 दायी  ।  इसी  कारण  हम  पहलो  दफा
 पढानो  द्वारा  गुलाम  बनाये  गये।  पठान

 केजल  १२  हजार  को  तादाद  में  इस  मुल्क  के
 अन्दर  जाये  थे  ।  १२  हजार  पढठानों  ने
 क्रोडों  हिन्दुओ  को  पामाल  किया  शौर  उनके

 देश  में  ही  उनके  ऊपर  हकमत की  n  यह  कोई
 चास  की  बात  तहीं  यी  |  उन्होंने  बारह
 पीढी  तक  राज्य  किया  झौर  इसके  बाद  जो
 गलती  हिन्दु्ों  ने  की  थी  वही  पठानों  ने  भी
 की  ।  प तनों  की  कामयाबी  का  एक  ही
 कारण  था।  वह  कहते थे  कि  अल्लाह एक
 है  श्रौर  सारे  इन्सान  खुदा  के  बन्‍्दे  हें  सौर  शुदा

 के  बन्दो  में  कोई  छोटा  बड़ा  नहीं  है  भौर  ने
 कोई  भक्त  है।  यह  कुरान  शरीफ  को  दिला
 सारे  संसार  के  लिये  जिन्दा  रहेगी।  यह
 पतबक  लेकर  इस्लाम  हिन्दुस्तान  में  दाखिल

 हुआ  ।  हिन्दुस्तान  में  सरभेकों  जातियों  थीं,
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 जैसे  ब्राह्मण,  ठाकुर,  बनिया,  भ्रहौर,  गडरिया,
 काली,  सोधे,  नाई,  कहार,  तैसी,  तमोली,
 दरजी,  मडभूजे,  सुनार,  लोहार,  बढ़ई,  कुम्हार,
 चमार,  कोरी,  धानुक  झादि  भ्रादि  भौर  फिर
 इन  जातियों  में  भी  अनेक  उपजातिया  हैं  जैसे

 हमारे  उत्तर  भ्देश  के  ब्राह्मणों  में  ७००  परी  के

 जाहाण हैं ।  ये  लोग  दूसरो  का  शोपण  करने
 के  लिये  झौर  दूसरों  से  दहेज  लेने  के  लिये  एक

 दूसरे  को  नीचा  शौर  छोटा  कहते  हैं  ।  ठाकुरो
 में  मी  उत्तर  प्रदेश  मे  सवा  ११  सी  पेर के

 ठाकुर  हैं।  इन  जातियो  भौर  उपजातियों
 के  कारण  हमारी  बड़ी  बडी  योजनायें  विफल

 हुईं ।  हल्दी  घाटी  की  लहाई  में  जो  विफलता
 मिली  उसका  मुख्य  कारण  यह  था  कि  छत्रिय
 भी  संगठित  नहीं  हो  सके  ।

 इस  बुराई  को  दूर  करने  के  भी  नेक
 उपाय  समय  समय  पर  देह  में  हुए  ।  आप
 देखेंगे  कि  सबसे  पहले  जिसने  इस  ब्राई  का
 निराकरण  करने  का  बीडा  उठाया  वह  बुद्ध
 जी  थे।  उन्होने  सबसे  पहले  इस  विषय
 को  लिया  |  लेकिन  श्राप  जानते  हे  कि

 बुद्ध  के  बाद  क्कराचार्य  ने  किर  ऐसा  जादू
 फेरा  कि  यहा  पर  सब  थ्यो  का  त्यो  हो  गया।
 उसके  बार  भो  कुछ  प्रयत्न  हुए।  गुरु  नानक

 ने  भी  वही  क्षीज़  की  ,  कबीर  दास  ने  वही  चीज़
 की,  स्वामी  दयानन्द  ने  कुछ  थोड़ा  सा  इस  चीज
 को  उठाया  और  उसके  बाद  सभी  प्रकार  से
 बाबा  भीमराव  अम्बेडकर  ने  इस  को  लिया  i

 परन्तु  यह  समस्या  प्रपनी  जगह  पर  झभी तक तक
 क्यों  बनी  रही  ।  इस  का  कारण  यह  है  कि
 जो  लोग  इस  का  काम  करत थे  उनमें
 से  किसी  को  संकीर्ण  बतला  दिया  गया,
 किसी  के  लिये  कहू  दिया गया  कि  यह  तो
 प्रान्तीय  सवाल  है।  इस  तरह  से  यह  सवाल
 हल  नहीं  हो  सकता  ।

 तो  में  पठान  की  बात  कर  रहा  था  t
 जो  गरती  हिन्दू  ने  की  यही  गलती
 दागे  चल  कर  पठान ने  को।  पर  छुदरत
 किसी  की  गदद  गहीं  करती  बही  हासत
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 पठानों की  हुई  गो  कि  हिन्दुझों  की  हुई  थी
 पठान  यहां  पर  मसाबात  का  सबक  ले  कर  आया
 था,  वह  कहता  था  कि  अल्लाह एक  है  झौर  सारे

 इन्सान खुदा  के  बन्दे  हें।  लेकिन जब  बह
 बहुत  समय  तक

 सा
 के  बीच  में  रहा  तो

 उसने  भी  वही  गलती  की  श्रौर  उसका  भी  यह
 नतीजा  निकला  कि  उसकी  भी  हुकूमत  इस  देश

 में  चली  गयी  1  इस  के  बाद  मुगलो का  राज्य
 शाया  और  उन्होने  दस  पीढ़ी  राज्य  किया  t
 उस  के  बाद  प्रंग्रेजों  ने  इस  देश के  देशी  राजाधों
 झौर  नवाबों  की  जो  संस्कृति  बनी  थी  उसको
 बरबाद  किया  ।  लेकिन  यहू  समस्या

 ज्यों  की  त्यो  बनी  रही  ।  यह  एक्सप्रेसिव रूप
 में  तब  सामने  आयी  जब  बाबा.  भीमराद
 अम्बेडकर  ने  इस  को  लिया  ।  सब  इस  विषय
 में  बायदा  किया  गया  और  उसी  के  लिये  पूना

 पैकट  हुआ  जिस  में  कहा  यया  था  कि  स्वराज्य
 हो  जाने  के  बाद  इस  हरिजन  की  समस्‍या  को

 पूर्ण  रूप  से  हल  किया  जायेगा।  लेकिन  बड़े
 दुख  को  बात  है  कि  वह  समस्या  मी  भी

 जहा  को  तहा  ही  लगी  हुई  है।  में  तो  कहता हूं
 कि  यह  जो  भ्रछृतोद्धार  का  ढोग  रचा  जा  रहा

 है  इस  में  कुछ  नहीं  हो  सकता  ।  चाहे जो  रिपोर्ट
 ब्रायी  है  इस  से  दस  गुनी  वाल्यूम  की  रिपोर्ट
 भी  माप  लाये  लेकिन  उससे  भी  कुछ  होने
 वाला  नहीं  है।  यह  सो  झसली  विषय  का

 विषयान्सर  करना  है।  पढे से भी यह चोड़ भी  यह  बोड़
 नहीं  जा  सकती  ।  यह  चीज़  तो  राष्ट्रीय
 चीज़ है बल्कि है  बल्कि  एक  हिसाब  से  यह  भ्रन्तर्राष्ट्रीय
 चीज़ है  ।  जब  तक  इस  के  लिये  सारा  बाता-
 बरण  अनुकूल  नहीं  बनाया  जायेगा  तब  तक

 यह  समस्या  हेल  नहीं  होगी  ।  मुझे  बड़ा
 अफसोस है  कि  जिस  रूप  से  में  कहना  चाहता

 था  बेसा  में  नहीं  कर  सका  इसलिये  जो

 मेरे  भाखिरी  सुझाव  हस  विषय  में  हू  उसको
 में  रखना  ७हता हूं।  मुझे  भाशा  है  कि  मुझ
 इस की  इजाजत  भिलेगी  ।

 wale  भहोदण  :  ाप  इनको  एक
 मिनट  में  खत्म कर  दें  इस  से  ज्यादा समय  भ
 खें।
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 थी  चनगर :  इस  संबंध  में  जो  मेरे

 सुझाव  हैं  वे  इस  रूयसे  हे:

 सब  से  पहले  तो  सरकार  कैटेगारिकली

 यह  निश्चित  कर  दे  कि  सरकारी  भौर  दूसरे
 लाभ  के  पदों  पर  उनको  ही  रखा  जायेगा
 जो  कि  झन्तर्जातीय  बिवाह  करें।  इस  में
 प्राथमिकता इस  क्रम  से  दी  जायेगी  जो  कि  सब
 से  अधिक  प्राथमिकता  उसको  दी  जाये  जो

 मेहतर  भौर  weer  की  शादी  हो,  दूसरों
 प्राथमिकता  उसको  दी  जाये  जहां  मेहतर
 झौर  क्षत्रिय  की  क्षादी  हो,  तीसरो  चमार
 झौर  ब्राह्मण  की  शादी  को,  चौथी

 मेहतर  भौर  वैद्य  की  शादो  को,  पांचवी  मुसलिम
 शौर  हिन्दु  की  शादी  को,  छटी  ईसाई  न्लौर  हिन्द
 की  शादी  को,  सातवी  क्षत्रिय  और  ब्राह्मण
 की  दादी  को,  झाठवी  मुसलिम  झर  ईसाई  को
 शादी  को  दी  जाये।  इस  प्रकार  श्राप  झौर
 शौर  भी  बहुत  मी  कंटेगरीज़  बना  सकते  हैं  t

 इस  के  अलावा  इस  देश  की  शिक्षा
 संबंधी  पाठ्य  पुस्तकों  में  जाति  विरोधी

 साहित्य  का  पूर्ण  रूप  से  स्टंट  छेविल  पर  और
 केन्द्रीय  लेविल  पर  स्वतंत्रतापूर्वक  प्रकाशन

 हो  ,  इस  संदेश  में  झनुकूल  वातावरण  बनेगा  |
 इस  के  साथ  ही  साथ  इनफारमेशन  डिपार्टमेंट
 दोनों  ही  लेविल्स  पर  साहित्य  में  जातीय  भेद
 की  निरंकता  को  साबित  करें  |

 इस  के  धलावा  ब्रहोक  गांव  में  सरकार  की
 तरफ  से  प्रचारकों  की  नियुक्ति  की  जाये  1  साल
 में  कम  से  कम  एक  बार  संबंधित  क्षेत्र  मे  सर-

 कारी  अधिकारियों  भौर  प्रछुतो  का  सहमोज
 करके  प्रदर्शन  किया  जाये  |

 मेरे  चार  पांच  सुझाव  भौर  है

 ‘Watergy  भहोदम  :  श्राप  उनको  दे
 दोजिये  में  शामिल  कर  लिये  जायेगे।  झब
 झधिक  रामय  नहीं  है।  झाप  झपने  सुझावों
 की  साथ  माष  व्यास्या  भी  करते  हैं।

 की  मेगर :  भव  में  ऐसा  नहीं  करूंगा  ।

 भरपृषयता  निवारण  के  लिये  कानूस
 को  सख्ती  से  लागू  किया  जाये  भौर  संबंधित

 पुलिस  को  इस  विधय  मे  ढिलाई  करने  पर
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 सख्त  सजा  दी  जाये  ।  मेलों,  पबा  धौर  ह्यौ-

 हारों  पर  सरकार  की  शोर  से  इस  का  प्रोपेगेन्डा
 किया  जाये  ।  हर  व्यक्ति  को  सरकारी
 नौकरी  पर  तैनात  करते  समय  शौर  विधान
 सभाझों  में  और  यहां  पार्लीयामेंट  में  भी  हर
 एक  मेम्बर  को  इस  बात  की  शपथ  दिलायी
 जाये  कि  वह  कोई  जाति  संबंधी  प्रकाशन  नहीं
 करेगा  ।  सरकारी  तौर  पर  गांव  गांव
 में  भस्पृश्यता  निवारक,  धौर  जाति  पति
 निवारक  कानून  का  सम्यक  रूप  से  प्रचार
 किया  जाये  -  जातिवाद  विरोधी  कानून  का
 बनाना  ग्रावइ्यकीय  है।  इस  के  साथ  ही
 साथ  सड़कों  जौर  पब्लिक  जगहों  पर  छिला
 लेखों  द्वारा  प्रचार  हो  ।  सिक्‍कों  पर  और
 पोस्टल  स्टाम्पस  पर  जाति  विरोधी  सील्स
 का  प्रयोग  हो।  जाति  का  पूछा  जाना  जुर्म
 करार  दिया  जाये

 उपाध्यक्ष  भहोरय  :  प्रव  तो  भाप  धक
 गये  हैं  & "1 ह  रहने  दीजिये  ।

 थी  घमगर  :  नही  में  थका  नहीं  हूं  t

 5  brs.

 Mr.  Deputy  Speaker:  Now  his
 speech  is  discontinued.  It  will  end
 here  Shrimati  Ganga  Devi.  She  can
 speak  for  five  minutes.  She  was  not
 present  when  she  was  first  called.

 ओमरी  गंगा  देवी  (उन्नाव-रक्षित-
 अनुसूचित  जातियां)  :  उपाध्यक्ष  महोदय,

 सब  से  पड़ने में  श्राप  को  इस  बात  के  लिये
 धन्यवाद  देती  है  कि  लास्ट  मोमेन्ट  में  मुझे

 श्राप  ने  टाइम  दिया  है।  एक  बिद्ध बात बात
 में  यह  कहना  चाहती हूं  कि  १६५३  से  बराबर

 हर  साल  एक  दफा  शिड्यूल्ड  कास्ट्स  कमिश्नर
 की  रिपोर्ट  हाउस  में  बाती  है  भौर  हम
 लोग  उस  पर  बहस  करते  हैं।  इम  सदन

 में  हमारे  बहुन  से  भाई  उस  पर  अपने  अपने
 सुझाव  रखत  हैं।  लेकिन  हम  यह  जासना

 चाहते  हैं  कि  उन  सुझावों पर  कितना  ध्यान
 दिया  गया है,  उन  पर  कितना  भ्मल  किया
 गया  है।  पझ्ाज  हमारे  सामत  करोड़ों  कण
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 के  भांकड़े  रखे  जाते  हैं  -  कहा  जाता  है  कि
 फर्स्ट  फाइव  यीझर  प्लैन  में  १००  करोड़

 रुपये  खर्च  हुए,  इतने  हुए,  उतने हुए  ।  हम  यह
 कहते  हैं  कि  हमें  रुपयों  के  प्रांकड़े  नहीं  चाहिये,
 हम  तो  काम  देखना  चाहते  हैं  7  हम  चाहते  हे
 कि  हमें  बताया  जाय  कि  फर्स्ट  फाइब  थीधर
 प्लैन  में  शिड्यूल्ड  कास्टम  का  कितना  उत्थान

 हुआ  हैं  धौर  कितना  बाकी  है।  हमे  काम
 का  हिसाब  चाहिये,  रुपये  का  हिसाब  नहीं
 चाहिये  ।  चाहे  श्राप  ये  एक  करोड़  रुपया
 खर्च  किया  हुभा  है,  चाहे  लाख  करोड़  रुपया
 खर्च  किया  हुआ  है.  हमें  उससे  कोई  मतलब

 नहीं  है  --हमे  तो  काम  से  मतलब  है,  हरिजन
 उत्थान  में  मतलब  है  ।

 कमिश्नर  की  रिपोर्ट  हमारे  सामने  झाती
 है शौर  हम  देखते हे  कि  पह  ऊपर  ऊपर  से  जैसे
 रोल  कर--बीन  कर---  अ्रच्छी  अच्छी  चीजें
 रख  देता  है  और  वहीं  हमारे  सामने  आाती
 है।  असलियत  का  उस  में  नाम  नहीं  होता
 है।  हम  देहात  के  कोने  कोने  में  घूमते  हैं।
 हम  ने  यू०  पी०  के  बहुत  से  देहात  देख  हे
 हमारा  रोजाना  का  यही  काम  रहता  है
 हम  देखते  हैं  कि  हिन्दुस्तान  का  हरिजन
 कितना  सताया  ह्भां  है  ।  जितना  भी  झप-
 व्यवहार  होता  है  ,  बट  हरिजन  के  साथ  होता
 है।  यदि  कही  डाका  पड़ता  है  ,  कहीं  चोरी
 होती  है  ,  कोई  भौर  घटना  होतो  है,  तो  उस
 सारे  का  झाक्षेप  हरिजन  के  ऊपर  लगा
 दिया  जाता  है  शौर  उस  को  जबरदस्ती  जेल
 में  ठूंस  दिया  जाता  है।  कोई  पूछने  वाला  नहीं
 है।  क्‍या  ऐसी  कोई  बात  इस  रिपोर्ट  में
 भाई है।  हम  ने  तो  नहीं  देखी  है।  झाज
 हिन्दुस्तान  के  हर  एक  देहात  में  दो  चार
 परिवार  ऐसे  मिलेंगे,  जिन  के  पास  न  धर  है,
 न  रोज़गार  है,  न  लाने  थीने  के  सामान  है,
 जिन का  कोई  भी  साथन  नही ंहै,  जिन  के
 थज्य  चास-कूत  जला  कर  आड़े  कौ  पूरी

 (री  रात  बिता  देते  हैं।  क्या  ऐसे  किसी  परि-
 दार  का  इस  रिपोर्ट  में  बिक  है?  हम  समझते

 है  कि  यदि  यह  रिपोर्ट  हमारे  सामने  ।  है,
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 तो  वह  इतनी  अच्छी  होनी  चाहिये  कि  हमार
 देहात  को  पिनंचर--उसक  चित्र--बिल्कुल
 सही  सही  हमारे  सामने  भ्ाजाय ।  हहिपदु
 स्‍तान  का  हरिजत  आज  जो  इतना  परेशान  है
 इतना  पिछड़ा  हुआ  है,  इतना  सताया  हुश्ा  है,
 उस  का  सही  चित्र  हम  को  चाहिये  ।  इस  रिपोर्ट
 में  हम  को  कोई  फायदा  नहीं  है।  अगर  इस
 प्रकार  की  रिपोर्ट  एक  के  बजाय  साल  में  दी
 लीन,  चार  भी  प्रा  जायें,  तो  में  समझती  हूं
 कि  उस  पर  गवर्नमेंट  का  रुपया  खर्च  करना
 और  हमारा  समय  गुजारना  विल्कूल  बेकार

 है।  रिपोर्ट  में  देहात  के  उन  परिवारों  का
 जिक्र  आना  चाहिये,  जिन  के  पास  रोजगार,
 घर,  खाना  और  कपड़ा  नहीं  है  1

 हमारे  कमिइनर  साहब  Jo  पी०  में  गये  ।

 स्यू  पी०  की  प्रसेम्बली  के  मेम्बरों  को शिकायत
 है  भौर  उन्होंने  मुझसे  कहा  कि  उन्होंने  हमारे
 पास  झपना  कोई  प्रोग्राम  नहीं  भेजा,  हम  उनको
 कंसे  मिलें  ?  भ्रच्छे  वर्कंज  उनसे  नहीं  मिल
 सकते  हें  ।  वहा  के  झाफिस्  मे  उन्होंने
 रिपोर्ट  लो  ।  भला  पझाफिसज  क्या  रिपोर्ट
 दे  सकते  हें  ।  वे  वहां  को  कोई  सही  रिपोर्ट
 पेश  नहीं  कर  सकते  है  ।  .

 कहने  को  तो  बहुत  है  ।  सबसे  पहले  मे

 एजूफे  68  के  छतों  हु  ।  होस्टल्ज  के  बारे  में

 हमारे  कमिश्नर  साहब  ने  कहा  है  कि  सम्मि-
 लित  छात्रावास  होने  चाहिये  ।  ठीक  है  ।
 लेकिन  मेरा  सुझाव  यह  है  कि  जो  मौजूदा
 छात्रावास  हे,  उन  में  ही  बीस,  पच्चीस,  तीस  फ्री
 सदी  के  हिसाब  से  शिड्यूल्ड  कास्ट  के  छात्रों
 को  जगह  क्‍यों  नहीं  दी  जाती  है।  इसमें  समय
 प्रौर  रुपया  भी  कम  लगेगा  शोर  काम  भी  बड़ी
 झासानी  से  हो  जायेगर  ।  जहां  ऐसे  छाजाबास

 नही  हैँ,  वहां  बहुत  जल्दी  छात्रावास  बनाये
 जायें

 शिक्षा  के  बारे  में  कहा  गया  है  कि  पहली
 पंच-वर्षीय  योजना  में  १,६७,००,०००  रुपया
 ख  हुआ  है  लेकिन  यह  जो  रुपया  खर्च

 हुभा,  यह  पहली  पंच-वर्षीय  पेजना  का  नहीं
 था--बहू  सालाना  बजट  का  न्या  छा,
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 [street  गंगा  देशी]
 जो  कि  पंच-बर्षीय  योजना  में  डाल  दिया  गया  ।

 पहली  पंच-बर्षीय  योजना  में  कोई  प्रलग  से
 घन  शोड्यूल्ड  कास्टस  की  एज्केशन  के  लिये

 नहीं  रखा  गया  है,  जो  क्रि  रखा  जाना  भाहिये
 था।  .

 wateuyy  aged  :  माननीय  सदस्या  का
 क्त  खत्म  हो  गया  है  |  थे  पात्र  मिनट  मेने
 मिनिस्टर  साहिया  &  बक्त  से  निकाल  कर
 दिये  थे  ।

 aah  cat  देवी  :  हम  सम्बन्ध  मे  जो
 प्रगति  दिखाई  गई  है  शौर  उसके  जो  आंकड़े
 दिये  गये  है,  बे  सम्मिलित  झाकड़े  दिखाये
 मये  हैं  ।  उनसे  हम  मही  सही  नहीं  समझ
 सकते  हें  कि  दिड्यूल्ड  कास्ट्स  की  कितनी
 प्रगति  हुई  है।  इससे  स्पष्ट  है  कि  जो  बेकवर्ड
 ब्लासिज  हे,  ओ  कि  सोशली,  इकानोमिकली
 और  पोलीटिकली  ऊंची  है,  उन्होने  ज्यादा
 तरक्की  की  है  भौर  शिड्यूल्ड  कास्ट्स  के  लोगों
 थे  जो  तरक्की  की  होगी,  बह  लगभग  १  प्रति-
 झत  होगी,  जो  कि  ३२  प्रतिशत  या  ४०  प्रति-
 शत  दिखाई  गई  है  ।  यदि  इसी  प्रकार  कार्य
 किया  गया  तो  परिणाम  यह  होगा  कि  जो
 जागे  हे,  वे  भागे  ही  रहेंगे  शौर  जो  पीछे  हें.
 ये  कभी  भी  दूसरो  के  बराबर  नहीं  हो  सकते

 हैं

 कगर  हमें  यहां  पर  समाजवाद  की  स्था-
 पना  करनी  है,  तो  हमें  चाहिये  कि  ऐसे  स्कूल
 जौर  छात्रावास  खोले  जायें,  जिनमें  शिड्यूल्ड
 कास्ट्स  के  बच्चों  को  शुरू  से  ले  कर  झ्ाखिर
 तक  की  एजूकेशन  हो,  उनके  खाने-पीने  का

 इन्तजाम,  कपड़ों  झौर  किताबों  का  इन्तजाम
 सब  गवर्जमेंट  की  तरफ  से  होना  चाहिये  ।

 हमारे  यहां  सरकार  की  तरफ  से  बहुत  पफ्या

 निकलता  है  ,  झ्ेकित  वह  ... -
 ‘Wate  महोदय  :  भव  माननीय

 शवस्वा  जायें  ।  प्लानरेबल  मिनिस्टर  |

 atti  देशी  :  दो  मिनट  शौर

 होने  चाहिये |.
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 उपाध्यक्ष  भहोदथ  :  इस  थक्त  तो  नहीं
 है,  फिर  किसी  शौर  वक्‍त  मिलेंगे  ।

 ीचती  गंगा  देवी  :  लड़कों  की  एजू-
 केशन  के  बारे  मे  मे  कहना  चाहती  हूं  कि  .
 Mr,  Deputy-Speaker:  Order,  order.

 The  hon.  Member  should  now  resume
 her  seat.

 aft  तजपित  राम  (जौतपुर--रक्षित--
 अनुसूचित  जातियां)  :  में  झापकी  झाना  से
 दो  सुझाव  देना  चाहता  हूं  ।

 उपाध्यक्ष  महोदय  :  ब  शाप  मिनिस्टर
 साहबा  को  सुन  लें  ।

 भी  गणपति  राम  :  में  एक  मिनट  में

 कह  देता  हूं  ।

 उपाध्यक्ष  महोदय  :  भाईर,  झाईडर  t
 झानरेबल  मिनिस्टर  t

 aft  गजपति  राजन  :  उपाध्यक्ष  महोदय,
 मेरे  दो  सुझाव  है  ।

 Mr.  Deputy-Speaker:  I  have  called
 the  hon.  Minister.  Now  the  hon.
 Member  should  resume  his  seat.  After-
 wards  if  he  wants  to  put  a  question
 or  two,  I  will  allow  him.

 मी  गजरति  राम  :  में  तीन  दिन  से
 लगातार  कोशिश  कर  रहा  हूं  ।  क्‍या  में  एक
 मिनट  भी  नहीं  छे  सकता  हूं  ।  में  झपने  जिले
 की  दिफ्कतों  के  बारे  में  बताना  चाहता  हूं  ।

 पंडित  ढाकुर  दास  ई...  (हिसार)  :
 माननीय  सदस्य  बाद  में  सवाल  पूछ  सकते

 हैँ
 Mr.  Depéty-Speaker:  The  hon.

 Member  wanted  one  minute.  He  had
 it  inspite  of  myself.  Now  he  cannot
 have  more.

 थी  ॥ (8  सिंह  भदौरिया  (हटाया)  :

 उपाध्यक्ष  महोदय,  परसों  मुझे  टाइम  प्रिया

 गया.था,  लेकिन  झाज  तक  मुझे  थोलने  का
 ध्रवसर  नहीं  दिया  जा  रहा  है  i
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 सुपाध्यक्ष  इहोदम  :  यह  तो  हर  एक  को
 मालूम  है  कि  झ्ापको  बक्स  नही  दियः  गया  है  |

 झगर  बक्स  नहीं  है,  तो  में  कहा  से  ला सकता हू
 को  हुन  fag  भदौरिया  :  में

 '  इसके
 विरोध  में  सदन  को  त्याग  करता  हू  ।

 (Shri  Arjun  Singh  Bhadauria  then  left
 the  House)

 The  Deputy  Minister  of  Home  Af-
 fairs  (Shrimati  Alva):  Mr.  Deputy-
 Speaker,  it  is  with  great  interest  that
 we  have  followed  this  debate  of  ten
 hours.  It  is  true  that  some  hon.
 Members  do  feel  that  they  have  not
 been  given  an  opportunity  to  speak
 on  this  subject.

 Mr.  Deputy-Speaker:  That  comp-
 laint  is  not  against  the  Minister.

 Shrimati  Alva:  I  have  not  finished,
 Sir.  Nevertheless,  quite  a  few  have
 given  us  suggestions  even  outside  this
 House.  We  shall  bear  in  mind  even
 those  suggestions  that  have  not  been
 given  here  but  in  another  place.  The
 hon.  Members  in  this  House,  all  of
 them  spoke  with  feelng.  Some  of
 them  spoke  with  a  tinge  of  bitterness.
 There  is  nothing  wrong.  If  you  feel
 strongly,  you  must  express  frankly.
 We  are  also  doing  so  from  this  side.
 But  during  the  debate  there  was  no-
 thing  new  that  was  not  true.  And,
 what  wa:  true  is  not  new  today,  all
 that  has  cen  said  here.  We  have

 been
 alive  to  these  facts.

 Memt  :-s  have  found  fault  with  us
 that  we  have  quoted  figures.  They
 have  called  us  ‘utopians’..  When  we
 feel  strongly  with  them  and  speak
 frankly  as  hon.  Members,  they  call  us
 ‘utopians’.  Nevertheless,  our  task  is
 set,  and  we  are  going  to  carry  on  the
 plan  as  we  have  laid  down.

 But,  may  I,  Sir,  say  that  the  level
 of  the  debate  moved  higher  up  only
 when  the  hon.  lady  Member  from
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 Madhya  Pradesh,  Shrimati  Sahodrabai
 spoke  and  painted  a  picture-so  vivid
 and  of  such  graphic  reality  that  I  felt
 that  here  the  challenge  was  met?

 Mr.  Deputy-Speaker:  She  gave  some
 demonstration  also.

 Shrimati  Alvas  {missed  it  as  I  was
 away  for  a  few  minutes.  But  she
 gave  the  House  a  real  picture  of  what
 things  are  and  what  they  should  be.
 She  very  frankly  said  that  if  only  the
 approach  was  handled  in  a  different
 manner  eve.  by  those  who  sit  in  this
 august  body  the  picture  could  change
 for  the  better,  and  a  few  strokes  with
 regular  visits  of  the  M.P’s  and  M.L.A's
 in  the  country  could  improve  the
 schemes  and  make  them  a  reality  to
 us  which,  according  to  the  hon.  Mem-
 bers,  are  not  yet  a  reality.

 There  was  one  grievance  made  in
 this  House  that  we  are  spending  crores
 and  crores,  but  no  attempt  is  made  to
 give  a  picture  of  the  achievements
 showing  how  the  plan  is  being  imple-
 mented  for  the  Scheduled  Castes  ard
 Scheduled  Tribes  We  are  not  blind
 to  the  fact  that  this  is  a  just  demand,
 for  when  we  spend  crores  it  is  just
 right  that  we  should  be  able  to  stard
 here  and  explain  as  to  what  78  hap-
 pening  in  the  different  parts  of  the
 country.  Shrimati  Ganga  Devi,  the
 last  hon  Member  who  spoke,  said  that
 she  does  not  want  to  hear  of  crores  but
 she  wanted  to  know  what  has  been
 done.  In  future  we  shal}  bear  in  mind
 this  point  and  see  that  an  important
 section  of  the  report  when  it  is  pre-
 pared  will  carry  this  information  in
 black  and  white  for  the  hon.  Members
 to  see.

 Anyway,  I  am  now  giving  you  what
 has  been  done  in  the  First  Five  Year
 Plan  period  These  are  the  physica!
 targets  that  were  achieved  during  the
 First  Five  Year  Plan  period  on  the
 schemes  for  the  welfare  of  Scheluded
 Castes  and  Scheduled  Tribes:

 Education  :
 (a)  Schools  ®  «47900  schools  were  established  which  included  7 ह ३

 Ashrams  va  Ashrams.
 (0 ््छे  Se

 (३)
 Scholarships,  Book

 grants,  $0,000  students  were  assisted.
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 An  ipa.  Member:  Where  are  they?  Shrimati  Alva:  Iam  not  able  to  ans-
 द  wer  all  that;  let  me  first  read  through.

 Shrimati  Alva:  It  is  here  in  this  Then,
 document—Review  of  the  First  Five  c)  Attempts  have  n  made Year  Plan  and  Progress  Report  for

 (ce)
 increasingly  to  we  Tribal 1955-56.  I  think  hon.  Members  should  hil  through  th

 be  a  little  more  studious  and  find  out  rai  nd  in  Assam,  Wy. these  facts  for  themselves.  derabad,  Bihar  and  NEFA
 text  books  have  been  pre-
 pared  in  loca)  dialects.

 Shri  Thimmaish  (Kolar-Reserved-
 Sch.  Castes):  Does  it  include  the  num-  (d)  8,464  scholarships  were  pro-
 ber  of  schools  started  before  the  First  vided  by  the  Ministry  of  Edu-
 Five  Year  Plan?  cation  and  Scientific  Research.

 2.  Communication  .  Rs.  6  crores  was  spent  on  the  development  of  com~-
 munication  and  2.340  miles  of  roads,  bridle  and  hill
 paths  constructed

 Shri  Naushir  Bharucha  (East  Khan-  I  would  refer  hon.  Members  to  this
 desh):  Only  for  Scheduled  Castes  and  volume  if  they  want  to  have  a  b,eak.-
 not  for  other  public?  up  and  want  to  convince  themselves.

 Shrimati  Alva:  For  all.  Sir,  I  wish  An  Hon.  Member:  We  have  seen.
 I  am  no  interrupted  like  this.

 Mr.  Depaty-Speaker:  The  purpose  hrimati  Alva:  You  may  have  secu
 was  to  open  them  for  Scheduled  Castes  the  volume  but  not  read  it  at  atall.
 but  they  have  been  thrown  open  00

 Mr,  Deputy-Speaker:  When  so  much others:  also:  has  been  said,  the  answer  should  also
 Shrimati  Alwa:  I  would  request  bon  be  heard.

 Members  to  hear  me  patiently.  Al!
 this  information  is  found  in  this  report.  Shrimati  Alva:  Then,

 3.  Forest  labourer’s  co-operative  653  sucietics  were  organised.
 socieues  over  winch  2
 much  has  been  said

 5  न  demonstration  farms  for  impart  improved 2  ‘Agriculture  Oo  ni  of  agriculture  to  Triba  people  were  ८३-
 tablished.

 lam  talking  of  Tribal  people  now.

 b)  A  number  of  colonics  have  been  established  and
 000  families  settled  in  them

 (०)  350  grain  banks  were  oreganited.

 d)  Assistance  was  given  y  of  improved  imple- :
 ments,  supply  of  seeds  al  supply  of  better  breeds  of
 cattle.

 5.  Co-operatives  7  ३70  multi-purpose  co-operative  socictics  were  set  Up.

 6.  Cor  .  «  @  800  Tribals  received  training  in  wesving,  ecri- tags  Industries  (
 ne  foos  ry

 o  Persons  roccived  assistance  in  starting  trades (
 aes  they  had  been  trained.

 20  cottage  industries  cerfres  were  established  and
 @  tome  cases  thesc  were  supported  by  peripaticic
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 9.  Medical  and  Public  health  (a)  3,200  dispensaries  and  mobile  health  units,  25
 Sacilities,  malaria  control  centres  and  26  maternity  and  child

 welfare  centres  were  established  in  Tribal  areas.

 (b)  Clean  drinking  water  facilities  were  provided. ।  (Interruption).

 I  do  not  know  why  there  is  80  much  hon.  Deputy  Minister  were  to  address
 amusement  when  actually  document-  me  she  would  find  a  patient  listener.
 ary  evidence  is  given  to  this  House.  It  .
 only  convinces  me  that  there  is  very  5

 Shrimati  Alva:  I  am  addressing  you,
 Little  learning  and  only  lot  of  talking.

 at.
 Now  I  will  continue  giving  the

 Mr.  Deputy-Speaker:  If  only  the  physical  targets  achieved.

 8.  Research  Institute.  ‘TTeibal  Research  Institutes  we-:  organited  in  Bihar
 Orissa,  Madhya  Pradesh  and  West  B  and  Tribal
 Bureaus  were  हट  up  in  Rajasthan  and Meine  Pradesh.

 9  Tribal  Advisory  Board.  All  States  which  have  Tribal  population  have  osganised
 Tribal  Advisory  Boards.

 Now  I  come  to  Scheduled  Castes  Scheduled  Castes  and  others  in  pro-
 Here  the  targets  achieved  are:  grammes  designed  to  eliminate’  un-

 Education—Rs.  .6  crores  were  touchability  and  for  general  propa-
 spent  on  providing  educational  ganda  and  publicity  was  given.  The
 facilities  for  Scheduled  Castes  _*tal_  amount  came  to  about  Rs.  .22
 children  over  and  above  chenee:
 concessions  provided  by  the  7.
 Ministry  of  Education  and  भी  गरापति  राम  :  में  एक  प्रश्न
 Scientific  Research  and  Edu-  माननीय  मत्री  जो  से  पूछना  चाहता  हूं  ।

 nee
 Departments  in  the  झाष  यदि  देखें  तो  पायेगे  कि  पिछले  साल  तीन

 An  Hon,  Member:  What  are  those  लाख  रुपये  शौर  इस  साल  चार  लाख  रुपये
 facilities?  उत्तर  प्रदेश  को  दिये  गये  थे  जिन  में  से  उसने

 Mr.  Deputy-Speaker:  Now,  I  am  एक  पैसा  भी  खर्च  नहों  किया  झौर  सारो
 being  addressed  .nd  nobody  has  got
 the  right  to  int  .fere.

 हिन नि  ह  क  मै पाहता
 ह्

 ७४
 Shrimati  Alv:.  Then,  36955  scholar-  बम

 स
 3a  प्रकाश

 ships  were  pri  vided  by  the  Ministry  डालें  ।  द
 of  Education  «.d  Scientific  Research.

 Mu  De  Speak  Th  hon. ir.  paty  ४  *
 Drinking  Water  facilities—-4,500  Deputy  Minister  oa  al  to  contines wells

 ware
 sunk.  inspite  of  the  interruptions.

 Shri  Goray  interrupted  me  the  other
 day  and  asked  how  many  houses  were  Shrimati  Alva:  It  only

 protege
 wa  that

 built  in  the  पड,  Five  Year  Plan.  they  are  not  interested  in  this  debate
 Only  3,100  houses  were  built.  As  after  having  spoken  on  it.

 against  that  the  target  in  the  Second  Then  I  to  physical  targe: Five  Year  Plen  is  one  lakh  houses  at  achieve  during  the  Prinst  Five  Year &  cost  of  Rs.  5  crores.  Plan  on  the  schemes  for  the  welfare
 Then,  financial  assistance  to  volun-  of  ex-criminal  Tribes——Vimuktha

 tary  organisations  working  amongst  Jathi.

 Baucanon.  ee  +  290  educational  centres  and  schools  were  esteblished

 .  -  14  settlement  and  30  colonies  were  set  up.
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 [Shrimati  Alva]
 3,600  families  received  assistance  for

 agricultural  development.  8  co-
 operatives  were  organised.  337  centres
 were  opened.

 Now,  for  the  backward  classes,
 142,100  students  received  scholarships,
 stipends  and  ‘other  grants.  27,725
 scholarships  were  given  by  the  Minis-
 try  of  Education  and  Scientific
 Research  44  women’s  welfare  centres
 were  opened.

 I  do  hope  that  these  figures,  though
 not  large  enough,  will  at  least  convey
 @  picture  of  what  is  being  done.  We
 do  know  that  no  one  in  this  House  is
 satisfied.  We  ourselves  are  impatient
 even  more  than  the  bon  Members
 here,  to  show  what  we  can  do.  But
 then  we  have  made  a  beginning  and
 the  second  Five  Year  Plan  has  very
 ambitiously  planned  the  schemes  for
 the  tribals,  the  Scheduled  Castes  and
 the  Vimukta  Jat:  and  it  is  with  your
 co-operation  alone  that  it  can  be  done.
 l  repeat  this,  for,  how  can  all  the
 grievances  that  all  the  hon  Members
 have  been  stating  in  this  House  from
 yesterday  and  today  result  in  anything
 that  one  could  boast  of,  if  it  is  sheer
 criticism  with  a  tinge  of  bitterness,
 with  no  helping  hand’

 We  are  here  representing  the  coun-
 try  if  there  are  police  excesses,  if
 there  are  crimes  in  your  villages,  in
 your  towns,  in  your  States,  we  would
 like  your  co-operation.  If  the  Sche-
 duled  Caste  women  are  not  able  to
 put  on  jewellery  or  are  not  able  to
 don  any  dress  in  a  particular  way,  it
 is  a  shame  on  us—hon.  Members  of
 this  House.  It  is  not  a  shame  on  this
 Government.  We  share  it  equally.
 All  sections  of  this  House  share  it
 equally.  For  this  one  subject  and
 one  theme,  we  have  to  work  with  a
 singleness  of  purpose,  with  sincerity
 of  heart  and  we  have  to  change  the
 picture  gradually,  if  need  be  quickly,
 little  by  little  of  course.  And  we
 shall  be  able  to  build  it  if  we  approach
 the  problem  and  see  it  in  its  reality  as
 the  hon.  lady  Member  tried  to  show
 teday.  If  there  is  a  class  system
 within  the  Scheduled  Caste  system  as
 she  says,  then,  how  do  we  make  pro-

 20  DECEMBER  1987  Commissioner  for  6856
 Scheduled  Castes

 and  Scheduled
 Tribes

 gress  even  with  Rs.  90  crores?  It  is
 quite  true.  If  the  other  defects  exist
 within  the  Scheduled  Castes,  then  it  is
 for  us,  the  enlightened  ones,  to  put
 those  things  right,  to  help  them  to  see
 directly  what  the  correct  social  pattern
 should  be.

 There  are  a  number  of  alternate
 motions  to  this  motion  before  the
 House  today.  They  have  brought  in
 medical  facilities,  minor  irrigation
 facilities  or  other  purposes  like  educa-
 tion,  scholarship,  housing,  land  alloca-
 tion,  etc.  All  that  has  been  covered
 by  this  motion  in  this  debate  and  under
 the  second  Five  Year  Plan,  कुरेड.  9t
 crores  have  been  allotted.  What  I  do
 want  to  convince  the  House  is  that
 we  have  to  speak  of  Rs.  9  crores.  If
 we  could  get  even  one-tenth  of  the
 figure  that  |  am  quoting  here,  in
 human  heads,  in  human  hearts  and  in
 human  beings,  then,  how  far  we  could
 accomplish  these  targets  that  we  have
 laid  before  us?

 In  this  task,  we  are  all  united,  we
 all  feel  alike,  that  it  js.  a  matter  of
 shame  that  the  caste  system  should
 linger,  that  the  tribals  should  still  hve
 in  the  remote  places,  that  they  should
 be  downtrodden,  that  malnutrition
 should  eat  them  up.  We  do  admit
 that  some  of  the  tribes  are  dying  out
 There  is  no  secret  about  it.  Some  of
 the  tribes  we  shall  not  be  able  to
 rescue  They  are  dying  out.  The
 thodas,  for  instance,  and  very  near
 here,  some  where  in  Himachal  Pradesh,
 there  is  another  tribe—they  are  dying
 out,

 bri  Naushir  Bharucha  (East  Khan-
 desh):  Nothing  is  done.

 Shrimati  Alva:  If  Shr:  Bharucha
 had  been  here  on  this  side,  he  would
 not  have  even  begun  this  task.

 Shri  Naushir  Bharuchs:  We  would
 have  finished  the  job.

 Shrimati  Alva:  You  talk  tall.

 Mr.  Deputy-Speaker:  The  Members
 are  being  directly  addressed,

 Shrimati  Alva:  I  am  sorry.  But
 once  in  a  while,  feelings  rise  on  both
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 sides,  and  I  am  concerned  with  the
 tribes.  Shri  Bharucha  is  concerned
 with  his  constituency.  It  does  not
 have  tribal  people  so  close  to  him.
 However,  I  want  to  be  as  brief  as  I
 can.

 My  hon.  colleague  yesterday  has
 answered  most  of  the  relevant  points.
 He  made  a  slight  mistake  when  he
 quoted  the  figure  of  Rs.  0  crores.  He
 said  that  it  was  meant  for  Harijans—
 Rs.  30  crores.  I  may  make  a  slight
 correction  with  his  knowledge  and
 consent.  This  Rs.  l0  crores  covers  the
 schemes  for  Harijans  as  well  as  the
 Scheduled  Tribes.

 Now,  Shri  Balmiki,  I  think,  and
 some  other  Members  also  talked  about
 the  sweeper  class  or  the  scavenging
 class  and  asked  what  is  being  done  for
 them.  I  was  rather  amused  because
 Shri  Balmiki  himself  is  a  member  of
 the  sub-committee  appointed  by  the
 Central  Advisory  Board  to  go  into
 this  subject.  The  States  have  been
 informed  as  to  what  they  could  do  and
 not  do  in  this  direction  and  how  they
 could  help  to  avoid  the  nightsoi]  being
 carried  on  the  heads  of  the  sweeper
 class.  It  is  a  thing  of  the  past.  But
 could  you  do  it  in  this  vast  and  ancient
 land  at  once?  Why  are  the  people  30
 doubtful?  It  needs  perseverence.  Do
 we  persevere  beyond  our  tongue?
 How  many  of  the  hon.  friends  will
 show  perseverence  with  the  two  hands
 and  make  it  a  thing  of  the  past,  as
 Gandhiji  did?  That  was  the  practice
 in  the  ashram.  We  have  gone  far  away
 from  that  practice.  It  is  only  with
 purity  of  purpose  that  we  can  do,  not
 by  talking  here,  “abolish  scavenging”.
 How  many  hon.  Members  are  prepared
 to  go  even  in  the  cities,  in  the  slum
 areas,  and  clean?  We  all  have  done
 it  and  that  is  why  we  are  in  a  position
 to  say  it.

 Rs.  6°62  lakhs  have  been  set  aside
 to  improve  the  methods  of  scavenging.
 But  even  this  amount  is  small  and
 with  all  our  efforts  we  may  not  reach
 very  far  because  our  country  is  full
 of  villages.  It  is  not  full  of  cities
 where  modern  methods  could  be
 adopted  and  built  up  as  easily  as  is
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 said  in  this  august  House.  It  takes
 time.  Inch  by  inch,  step  by  step,  we
 can  march  ahead;  brick  by  brick  we
 can  build  a  house.  That  is  our  pur-
 pose.  Brick  by  brick  will  take  many
 decades,  and  we  are  not  afraid  that  it
 will  take  decades.  We  demand  of  the
 people,  the  public,  and  we  demand  all
 our  legislators  in  this  august  House
 and  outside  in  the  States  to  help  us
 manually.  They  can  come  here  and
 criticise  us  after  they  have  seen  things
 and  done  something  with  their  hands.

 Everything  possible  is  being  done.
 Mobile  vans  are  being  given  wherever
 we  can  do  it.

 An  Hon.  Member:  What  for?

 Shrimati  Alva:  To  relieve.  For  the
 relief  of  the  disease  thaf  exists  in  the
 tribal  areas  and  in  other  areas  where
 the  down-trodden  live.

 I  shall  now  come  to  Shri  Jaipal
 Singh's  point.  Shri  Jaipal  Singh  made
 a  point  that  the  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 should  be  given  more  independence,
 should  become  a  more  important
 officer.  I  do  not  know  what  he  meant.
 Shri  Jaipal  Singh  is  familiar  with  the
 provisions  of  the  Constitution;  he  has
 read  it  and  understood  it,  and  still,  he
 made  this  demand.  I  do  not  know
 why  and  how.  The  Commissioner  for
 Scheduled  Castes  and  Scheduled  Tribes
 works  in  the  Home  Ministry  and
 through  the  Home  Ministry  his  re-
 ports  are  sent  to  the  President.
 This  was  laid  down  in  950  or
 ‘1951  by  the  then  Rashtrapati  who
 said  that  the  report  should  go  through
 the  Home  Ministry.  I  am  only  giving
 information  to  the  House.  In  the  face
 of  this  fact,  I  think  his  demand  will
 give  him  greater  independence.  He  is
 independent;  he  goes  round  the  coun-
 try  as  and  when  desired  and  ordered;
 he  looks  into  everything  and  he
 reports.  His  reports  are  placed  before
 the  House.  They  are  no  doubt  de-
 layed,  because  once  again,  the  coun-
 try  is  vast  and  you  want  a  whole
 picture  every  time.
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 {Shrimati  Alva]
 We  have  our  States  and  our  States
 have  their  own  schemes.  They  try
 their  best.  Some  hon.  Member  here
 said  that  I  reflected  on  the  States.  I
 have  never  reflected  on  any  of  the
 States  in  the  country.  They  have
 their  own  limitations.  In  the  past  they
 have  not  been  able  to  send  us  their
 progress  reports  in  time.  Things  are
 stabilising  now.  We  are  calling  a  con-
 ference  of  Chief  Ministers.  We  are
 appointing  Assistant  Commissioners
 and  we  hope  o  get  better  co-ord:ina-
 tion  in  our  own  field,  but  we  do
 insist  and  we  should  always  welcome
 co-operation  from  all  sections  of  this
 august  House  and  from  their  own  cons-
 tituencies.  Wherever  they  have  wor-
 kers,  they  must  give  us  co-operation
 and  active  assistance.  After  the  de-
 bate  is  over,  I  almost  feel  that  the  sub-
 ject  it  forgdtten  till  another  bright
 day,  another  ten  hours  and  another
 set  of  criticisms  flung  at  us.  No;  you
 may  debate  or  not  debate,  but  this  is
 a  task  in  your  hands  as  much  as  ours.

 An  Hon.  Member:  Address  the
 Chair.  .

 Shrimati  Alva:  It  is  a  task  in  which
 we  are  all  co-operating  and  to  the
 extent  we  shall  receive  this  co-
 operation  shall  we  also  endeavour  to
 fulfil  the  targets  laid  before  us.

 I  shall  come  to  Mr.  Anthony.
 Shri  Surendranath  Dwivedy  (Ken-

 dGrapara):  It  is  time  for  Private
 Members’  business.

 Shri  Ganpati  Ram:  On  a  point  of
 order.

 जैसा  कि  माननीय  मंत्रिणी  जी  ने  कहा
 कि  संविधान  के  धाराझो  के  अनुसार  राष्ट्रपति
 जी  ने  शेड्यूल्ड  कास्ट्स  कमिइनर  को

 ऐंपवाइंट  किया  और  वे  देश  में  घूम  कर

 रिपोर्ट बेज  करने  हे  ।  वहे  जो  जो  रिक-
 मेन्‍्डेशन  देते  हैं  पालियामेंट  उन  को  एप्रूव
 करती है  हर  साल  -  जो  उस  ने  पिछलो
 रिपोर्टों  में  दिया  कि  शेश्यूल्ड  कास्ट्स  के  जो
 रिजेशत  रुत्स  हें  ने  झाग्य्  नहीं  होते  हैं
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 ac  हर  विभाग  में  एक  एक  भो०  एस०  ढी०
 रक्खा  जाता  चाहिये  जौर  कम  से  कम  यह
 देखना  चाहिये  कि  रिजर्वेशन  र्ल्स  इम्प्लिमेंट

 हुये  हे  या  नहीं,  क्या  गवर्नेमेंट  इत  को  मानने
 के  लिये  तैयार  है  ?

 उराध्यक्ष  महोदय  :  बस  भव  भाप
 की  स्पीचें  दोतो  दफे  हो  ली  या  फिर  भो

 होगी  ?

 Mr.  Deputy-Speaker:  I  may  submit
 that  the  hon.  Member  should  not  take
 pleasure  in  these  things.  There  ought
 to  be  some  dignity  and  some  decorum
 in  this  House.  One  should  not  feel
 pleased  that  he  has  done  it;  that  he
 has  interrupted  and  done  it  success-
 fully.  That  should  not  be  the  attitude.

 Shri  Surendranath  Dwivedy:  It  is
 time  for  Private  Members’  business.

 Mr.  Deputy-Speaker:  Perhaps  we
 should  hsten  to  the  hon.  Minister  and
 let  her  conclude.  We  will  sit  0
 minutes  late.

 Shri  Surendranath  Dwivedy:  There
 is  also  a  half-an-hour  discussion.

 Mr.  Deputy-Speaker:  We  can  adjust
 that  time.

 Shrimati  Alva:  I  want  to  make  a
 reference  to  the  point  raised  by
 Mr.  Anthony  about  the  reservation
 and  recruitment  of  Anglo-Indian  per-
 sonnel  in  the  country.  I  have  a  few
 figures  here  before  me.  I  may  place
 them  before  this  House,  because  he
 spoke  with  so  much  passion  this  morn-
 ing  that  that  was  the  community  that
 was  neglected.  No,  Sir.  I  think  Mr.
 Anthony  referred  to  the  Customs
 department,  in  the  Custonis  depart-
 ment,  in  Grade  IJ  and  Grade
 Ill,  in  1953,  the  number  of  posts
 reserved  for  Anglo-Indians  was  6
 and  the  number  filled  by  Angio-
 Indians  was  15.  In  ३954,  the  number
 of  posts  reserved  for  Anglo-Indians  in
 Grade  II  and  Grade  III  in  the  Customs
 department  was  3  and  the  number
 filled  was  3.  In  I0956,  the  number  of
 posts  reserved  was  28  and  the  number
 filled  was  2.

 o-~
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 Shri  Goray  (Poona):  How?

 Mr,  Deputy-Speaker:  The  last  defi-
 ciency  of  one  was  made  up  here.

 Shrimati  Alva:  The  figures  speak  for
 themselves,

 The  hon.  Member  said  that  out  of
 72  reserved  seats,  sufficient  recruit-
 ment  was  not  done  from  the  Anglo-
 Indians.  This  is  due  to  the  fact  that
 the  total  recruitment  made  also  came
 down  from  260  in  950  to  3  in  1952.
 The  reduction  was  not,  therefore,
 because  of  any  discrimination.

 IT  have  not  got  all  the  figures  about
 the  railways.  but  I  can  give  the  infor-
 mation  that  I  have  got  just  now  and
 any  other  information  that  the  hon.
 Member  wants,  later.  With  a  view  to
 improve  recruitment  of  Anglo-Indians,
 the  reservations  for  this  community
 have  been  made  from  February,  1987
 ~if  there  have  been  any  wrongs,  they
 are  going  to  be  righted—in  the  cate-
 gories  with  which  thev  had  past  asso-
 ciation  prior  to  I5th  August,  1947,  The
 effect  of  these  orders  will  be  refiected
 in  the  recruitment  made  in  ‘1957-58
 and  in  subsequent  years

 One  more  point  that  he  made  was
 that  the  records  were  destroyed.  But
 the  hon  Member  is  well  aware  that
 temporarv  records  are  not  kept  for
 more  than  2  years  and  if  thoce  records
 were  of  a  temporary  nature,  they  must
 have  been  destroyed

 I  think  I  have  satisfied  the  hon.
 Member.  The  hon.  Members  of  this
 august  House  are  found  to  be  satisfied
 with  nothing.  They  are  living  in  their
 own  dreams  as  good  critics:  but  only
 when  thev  will  come  down  with  a
 thud  on  the  floor  or  on  the  soil  of  the
 earth  that  vou  will  realise  the  dark
 picture  that  has  to  be  brightened  un
 hot  with  laughter  and  merriment  that
 you  have  shown  in  this  House

 Mr.  Deputy-Speaker:  No,  no.

 Shrimati  Alva:  I  am  sorry-—but  with
 seriousness  of  purpose.  And,  how  does
 seriourness  of  purpose  come  about?  It
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 will  come  about  only  when  the  hon.
 Members  in  this  House  and  the  general
 lay  public  outside  learn  to  understand
 that

 “Honour  and  shame  from  no
 condition  rise,

 Act  well  your  part,  there  all  the
 honour  lies.”

 Shsi  B.  K.  Gaikwad:  I  want  to  put
 one  question  to  the  hon.  Deputy
 Minister.

 Mr.  Deputy-Speaker:  Should  not  this
 be  reserved  for  some  other  time?
 That  is  my  request.

 I  will  now  put  all  the  substitute
 motions  from  3  to  37  to  the  House.
 The  question  is:

 That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  1956-57,  is  of  the  opinion
 that  more  emphasis  should  be
 placed  on  the  minor  irrigation
 projects  in  the  Tribal  and  the
 scheduled  areas  of  the  country.”  ।

 The  motion  wes  -negatived,

 Mr.  Deputy-Speaker:  The  question
 ws

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for-  the  years
 i955  and  1986-57,  is  of  the  opinion
 that  projects  should  be  taken  up
 in  the  tribal  and  scheduled  areas
 of  the  country  for  providing  more
 employment  for  labour.”’

 The  motion  was  negatived,
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 Mr.  Deputy-Speaker:  The  question
 is:

 That  for  the  original  motion.  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 3955  and  1956-57,  is  of  the  opinion
 that  the  landless  agricultural
 Adivasi  and  Harijan  labourers  be
 settled  on  the  reclaimed  and
 gramdan  lands.”’

 The  motion  was  negatived,
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 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  ‘1056-87,  appreciates  the
 progress  made  so  far  and  recom-
 mends  that  efforts  be  accelerated
 to  help  backward  sections  of  the
 people  to  become  full  and  equal
 members  of  the  Socialist  Society
 at_an  early  date.”’

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question

 That  for  the  original  motion,  the
 following  be  substituted,  namely:— Mr.  Deputy-Speaker:  The  question

 is:

 ‘That  for  the  original  motion,  the
 following  be  substituted.  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 3955  and  1956-57.  is  of  the  opinion
 that  permanent  schemes  should  be
 made  for  the  proper  marketing  of
 the  agricultural  produce  of  the
 Adivasis.”°

 The  motion  was  neg:t  ved.
 Mr.  Deputy-Speaker:  The  question

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 क

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  1956-57,  is  of  the  ovinion
 that  adequate  medical  facilities
 should  be  provided  in  the  Tribal
 and  the  Scheduled  Areas  of  the
 country.”

 The  motion  was  negatived,

 ta
 Mr.  Deputy-Speaker:  The  question

 ‘Thet  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Heparts  of  the  Commissioner

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 985  and  ‘1956-57,  recommends  to
 the  Government  that  sufficient
 funds  be  provided  for  helping  the
 Scheduled  Castes  and  Adivasis  to
 build  their  houses  particularly
 those  who  live  mainly  on  daily
 WA  ges.”  i]

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 ‘This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 3955  and  ‘1936-57,  is  of  the  opinion
 that  economic  holdings  of  land  be
 allotted  to  the  landless  Scheduled
 Castes  and  Adivasis  of  India.”’

 The  motion  was  negatived

 Mr.  Deputy-Bpeaker:  The  question
 is:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—
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 3955  and  ‘1956-57,  us  of  the  opinion
 that—

 (i)  a  Commission  be  appointed
 to  assess  the  progress  made  so  far
 and  to  suggest  effective  measures
 for  eradicating  untouchability  in
 the  country;  and

 (ii)  more  educational  facilities
 be  provided  to  the  Scheduled
 Castes  and  Scheduled  Tribes.”’

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question

 ‘That  for  the  original  motion,
 following  be  substituted,  namely-—

 “This  House  having  considered
 the  Reports  of  the  Commussioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  1956-57,  is  of  the  opinion
 that  sizeable  holding  of  land  be
 provided  to  cach  Scheduled  Caste
 and  Scheduled  Tribe  family  in
 order  to  improve  its  economic
 condition.”  *

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  ‘1956-57,  is  of  the  opinion
 that  ea  Parliamentary  Committee
 be  set  up  with  necessary  powers
 to  enquire  into  the  progress  made
 so  far  in  removal  of  untoucha-
 bility  in  different  States  in  the
 country  and  to  submit  its  Report
 within  six  months  suggesting
 measures  for  expediting  the
 removal  of  untouchability.”  ’

 The  motion  धक  negatived,

 the

 The  question
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 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  for  the  original  motios,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 3955  and  1956-57,  is  of  the  opinion
 that  suitable  steps  be  taken,—

 (a)  to  check  the  employment  of
 the  Scheduled  Castes  and
 Scheduled  Tribes’  children  below
 the  age  of  fourteen;

 (b)  to  protect  the  Scheduled
 Castes  from  being  compelled  to  do
 indecent  )obs  against  their  volition;
 and

 (९)  ध्0  eradicate  untouchability
 in  India.”*

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question

 That  for  the  original  motion.
 following  be  substituted,  namely:—

 “This  House  having  considcred
 the  Reports  of  the  Commussioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  i956-57,  :s  of  the  opinion
 that  education  should  be  imparted
 to  the  Ad:vas:  children  in  ther
 mother  tongue  at  the  primary  and
 the  secondary  stages.”’

 The  motion  was  negatred,

 Mr.  Depnaty-Speaker:  The  question
 Is:

 That  for  the  original  motion,
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Trmbes  for  the  years
 १955  and  1956-57,  is  of  the  opinion
 that  all  development  works  in  the
 tribal  areas  and  the  Scheduled
 areas  of  the  country  should  be

 the

 the
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 [Mr.  Deputy-Speaker.]
 done  by  the  Government  through
 the  co-operative  organizations.”  ?

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  for  the  original  motion,  fhe
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  1956-57,  is  of  the  opinion
 that  the  agricultural  produce  of
 the  Adivasis  should  be  marketed
 through  the  multi-purpose  co-
 operative  societies.”  क

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 '“This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  1956-57,  is  of  the  opinion
 that  the  officers  posted:  to  the
 scheduled  areas  of  the  country
 should  be  trained  properly  to  serve
 the  Adivasis  to  their  best
 interests.”  ?

 The  motion  was  negatived,

 Mr.  Deputy-Speaker:  The  question
 is:

 ‘That  for  the  original  motion,  the
 following  be  substituted,  namely:—

 “This  House  having  considered
 the  Reports  of  the  Commissioner
 for  Scheduled  Castes  and
 Scheduled  Tribes  for  the  years
 955  and  1956-57,  is  of  the  opinion
 that  medical  facilities  should  be
 made  available  to  the  Adivasis  by
 creating  mobile  dispensaries  in
 large  numbers.’’’

 The  motion  was  negatived.
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 Mr.  Deputy-Speaker:  We  shall  take
 up  Private  Members’  Bills......

 An  Hon.  Member:  What  about  the
 original  motion?

 Mr.  Deputy-Speaker:  There  is
 nothing  to  be  put.  Only  the  reports
 were  to  be  considered  and  they  have
 been  considered.  That  is  all.

 *SUGGESTIONS  RECEIVED  IN
 WRITING  FROM  MEMBERS  _  IN
 CONNECTION  WITH  THE  REPORTS
 OF  THE  COMMISSIONER  FOR
 SCHEDULED  CASTES  AND  SCHE-

 DULED  TRIBES

 श्री  श्रोंकार  लाल  (कोटा-रक्षित-अनु-

 सूचित  जातियां  )  :  न: ह  रिपोर्ट  में  कहीं  पर

 भी  इस  बात  का  जिक्र  नहीं  है  कि  शैड्यूल्ड

 कास्ट्स  व  शैइयूल्ड  ट्राइब्प  के  लोगों  को

 कितने  मकान  बनाने  के  लिये  जमीन  दी  गई,

 कितने  मकानात  बनाये  गये  कितनो  फंवीलीज

 को  जमीनें  दी  गई,  कितने  अ्रस्पताल  खोले

 गये  ।  इन  सब  चीजों  का  जिक्र  विस्तार  में

 होना  चाहिये  था  |  इस  रिपोर्ट  में  इस  बात

 की  कमी  प्रतीत  होती  है

 इस  सम्बन्ध  में  निम्नलिखित  सुझाव

 प्रस्तुत  करता  हूं  :--

 चाडयल्ड  कास्ट्प  तथा  शैडयूल्ड  ट्राइब्स
 के  लिये  एक  मंत्री  को  नियुक्ति  और  होनो

 चाहिये  जो  कि  इसी  विषय  को  deal

 करे  ताकि  हरिजनों  को  अधिक  से  अधिक
 तादाद  में  लाभ  व  राहत  मिल  सके  ।

 यह  भी  सही  है  कि  स्टेट  गवर्न॑मेंट्स
 इस  में  पूरी  दिलचस्पी  नहीं  लेती  हैं  वहां  पर

 इन  लोगों  की  जितनी  उन्नति  होनी  चाहिये
 थी  इसी  कारण  नहीं  हो  पाती  है  इसलिये
 केन्द्रीय  सरकार  ही  सारा  भार  इस  का  उठाये
 और  स्टेट  गबनमेंट्स  के  भरोसे  पर  इस  कार्य
 को  न  छोड़े  और  सारे  कार्य  केन्द्र  से  ही  किये

 जाये  1

 *Vide  para  No.  90  of  Lok.  Sabha  Bulletin  Part  II  dated  the  9th
 December,  1957.

 ।

 ।
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 गवर्नमेंट  पालिसी  का  इस्प्लोमैन्टेशन
 पूरी  तरह  से  नहीं  हो  रहा  है।  कोटा  जिले
 से  राजस्थान  मे  हरिजनों  को  म  तो  मकानात
 बनाने  के  लिये  कोई  जमीनें  ही  भ्रलौट  को  गई
 है  भौर  म  उन  लोगीं  को  कर्ज  ही  दिये  गये

 हें

 कोटा  (राजस्थान)  मेरी  कौन्सटिट्यूएन्सी
 है।  वहा  पर  शरणारयों  मोजियों  की  ६०
 फेमीलीज  को  झाये  हुये  लगभग  ८  वर्ष  हो
 च्चुके  हे  लेकिन  उन  लोगों  को  अभी  तक
 बलेम्स  को  प्रो  रकम  नहीं  मित्री  है  ।
 ौर  म  उनको  ठीक  ही  तरह  में  बयाया
 गया  है  ।  में  इस  ध्ोर  भत्री  महोदय  का  ध्यान
 विशेष  रूप  से  ग्राकर्षित  कराता  चाहूसा  |

 हरिजनो  वे!  लिये  ध्रनट्चेबिनिटी  एक्ट,
 १६५५  बेन्द्रोय  सरकार  द्वारा  बनाया  गया

 है  किन  उसका  पूरी  तरह  से  पालन  नहों
 हो  रहा  है  1  ग्रधिकारी  वर्ग  दप  में  प्रो
 दिजचस्पी  नहों  ५  र  है  *:कन  में  साथ  मे
 यह  भी  मानता  हु  मि  केबल  एक्ट

 >  पास
 कर  इने  से  ही  कोई  समस्या  का  7ल  नहें  हा
 जाता  है  जब  तदा  कि  हमारी  तागराचे  का
 सराब  ने  बदगा  और  शव  बन्घयों  के
 दिनों  में  हरिजन  बन्यों  को  अपनाने  की

 गुर्जाइश  म  होगी  ब्य  तक  यत  लाये  सही
 मायन  मे  गोद  नहीं  ही  सकेगा  ।  मे  यह
 समझ  ए  हु  कि  दंग  समस्या  के  7द  »  लिये

 हृदय  परिवेन  प्रत्यन्त  ही  आवध्यव  है  ।
 ओर  इसके  लिये  प्रत्येक  ब्यक्सि  का  सटयांग
 चारिय  ।  जिसे  कि  हमारे  भारत  था
 अनटचेबिलिटी  का  कलक  दूर  हो  गये  t

 पब्लिसिटी  को  भो  कमी  काफो  महसूस
 की  जा  रहो  है।  इन  जोर  भी  मंत्रों  महोदव
 अपना  ध्यान  झाकषित  करने  का  कष्ट
 ब्रेगे  |

 यह  भी  में  मानने  को  सह  हेयार  हू  कि
 पिछले  वर्षों  मे ंइस  भोर  काफो  प्रगति  ड््ई  है
 इसके  लिये  वास्दव  में  गृह  मत्रालय  घन्यथाद
 का  पात्र  है  लेकिन  यह  भी  विधार्खोय  हैं

 by  Members  6870

 कि  उन्नति  जितनों  होतो  चाहिये  थी  उतनी
 नही  हो  पा  रही  है  इसके  लिये  रिजवंबेशन  का
 समय  to  ag  और  बढ़ाता  चाहिये  जिससे

 हरिजनों  का  झ्राथिक  एवं  सामाजिक  स्तर
 ऊंचा  उठ  सके  |

 सोझल  बेलफंयपर  डिपार्टमेण्ट  को  स्थापना

 होनी  चाहिये  ।

 प्राइबेट  इन्सटीटूयू अलस  को  जो  झाथिक
 सहायता  दी  जातो  है  उसका  सहो  मायने
 में  सदुषधोग  नहीं  हो  रहा  है  y  इसकी  भो
 जाच  होनी  चाहिये  ओर  हरिजनों  को
 अधिक  में  श्रत्रिक  तादाद  में  लाभ  होना
 चाहिये  t

 इस  समस्या  गा  हल  कनव  ले  से  नहों
 हो  सकता  है  बल्कि  हृदय  की  पित्ता  से
 ही  हो  सकता  है

 सरकार  थे  हॉस्टल  इत्पादि  खोडे  हैं
 लेकिन  काटा  (राजस्थान  )  में  हॉस्टल  के

 सुर्पारटण्डट  का  व्यवहार  हरिजन  बालकों
 के  साथ  ठोक  नहीं  t  जहा  तक  हो  सके

 ी डूपल्द  काटन  व  दोइपून्ड  ट्राइब्स  में  हो
 सुप्रिनटेण्देप्ट  की  नियक्ति  होनो  चाहिये  q

 पब्लिक  सिम  वमीशन  का  एक  सदस्य
 हरिजन  दाना  चाहिये  तोकि  उनका  सही
 तरं'के  समेकन  हा  पर  |  न

 फार्य  क्लास  कंडर  (्िगों )  की  सॉवस
 में  7रियंग,  आादितासी  को  ही  आवमिकता
 दी  जाना  चाहिये  जिससे  झग्रनट्चेबिलिटो  दूर
 हीत  में  मदद  मिले  |

 श्री  शुपी  लाल  (प्रन्वागा-रक्षित-अनत्‌-
 सूचित  जाविया)  हरिजना  का  देहात  शोर
 बहर  में  रहने  के  लिय  मलयाली का  डचित
 प्रबन्ध  किया  जाये  1  देहातों  में  जमान
 और  सहायता  व  कर्जा  दिया  जावे  झोर

 ब्प्ह्रो  में  भो  जमोन  जिस  पर  वह  शाबाद  हे
 क्  मंजिल  मकान  बना  कर  मुनासिद
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 (fr  जुनी  लाल]

 कोमत  या  किराय  पर  द्य  जाव  ।  मसल-
 मानों  की  इवक्‍यू  जमीस  या  मकान  पर

 मुद्दत  से  बसते  वालों  को  वह  जमीन  या  मकात

 पुनर्वास  विभाग  से  लेकर  दिये  जाव  ।  काश्त

 की  जमीन  भी  इसो  तरह  से  ही  दी  जावे  ।

 लड़कियों  की  शिक्षा  का  खास  प्रबन्ध

 किया  जावे  और  लड़के  लड़कियों  को  प्राइमरी

 क्लास  के  बाद  से  ही  वर्जाफे  दिये  जावें  ।

 जात  पात  तोड़  शादो  को  प्रोत्साहित  किया

 जावे  ऐसे  लड़के  और  लड़को  के  लिये  सविस

 हासिल  करने  में  विशेषता  दी  जावे  ।

 अनटचेबिलिटी  को  दूर  करने  के  लिये

 डोक्यूमेण्टरी  फिल्‍म  हर  सिनेमा  हाउस  में

 “दिखलाई  जानी  चाहिये  ।

 हरिजनों  में  .ज़ों  आपसी  मतभेद  या

 छुआंछत  हैं  उसको  भी  दूर  करने  का  प्रयत्न

 होना  चाहिये  ।  और  अल्प  संख्यक  हरिजन
 जातियों  को  सब  जगह  उचित  प्रतिनिधित्व

 मिलना  चाहिये  ।  हरिजनों  की  कोई  भी

 ऐसी  संस्था  जिसको  सरकारों  सहायता
 मिलती  हो  किसी  भी  जाति  विशेष  या  व्यक्तियों

 की  ही  नहीं  होनी  चाहिये  बल्कि  अल्प  संख्यक

 जातियों  का  खास  अ्रतिनिधित्व  होना

 चाहिये  ।

 सरकारी  कचारी  छुग्राछत  मिटाने  में

 पूर्ण  ध्मानदारी  से  काम  |  ऐसी  हिदायत
 खास  होनी  चाहिये  ।

 कुएं  या  कोई  भी  और  ऐसी  जगह  उठने

 बैठने  या  रहने  को  हरिजनों  के  लिये  अलग

 नहीं  होनी  चाहिये  |

 हरिजनों  में  बढ़ती  हुई  बेकारो  को  रोका

 जाये  और  मिलों,  कारखानों  और  दूसरे
 कामों  में  उनको  लगाया  जावे  ।  .  देहात  के

 हरिजनों  की  जन  शक्ति  को  काम  में  लाने  का

 उचित  प्रबन्ध  शीघ्र  होना  चाहिये  ।
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 हर  स्टेंट  में  हरिजन  बेलफेयर  बोर्ड

 सीधे  गवर्नर  के  ग्रधीन  किये  जावें।  वर्योकि

 मिनिस्टर  साहेबान  और  कार्यों  में  लगे  रह

 हैँ  4

 राज्य-सभा  और  स्टेट्स  अपर  हाउसेज
 में  हरिजनों  का  प्रतिनिधित्व  होना  चाहिये  1

 ग्रत्प  संख्यक  हरिजन  जातियों  का  खास

 तौर  पर  ध्यान  दिया  जाना  चाहिये।

 पुलिस  में  काफी  तादाद  में  हरिजनों  को

 लिया  जाये  और  दूसरी  नौकरियों  में  अनुपात
 से  पूरा  किया  जाये  1

 श्री  रा०  स०  तिवारी  (खजराहो)
 में  केवल  श्राप  के  द्वारा  होम  मिनिस्टर  साहेब-
 से  यह  कहना  चाहता  हंं  कि  आप  अधिक

 न  करें  तो  इतना  अ्रवश्य  करें  कि  जो  व्यय

 सरकार  से  पिछड़ी  हुई  जातियों  के  लिये

 दिया  जाता  है  उसका  हिसाब,  ठोक  ढंग  से

 रखा  जाये  और  बह  व्यय  उचित  व्यवस्थित

 ढंग  से  हो  ।  दवाई  आदि  का  प्रबन्ध  गरीबों

 को  सुप्त  होता  चाहिये  ।  देहातों  में  आय-
 बेंदिक  दवाश्रों  का  प्रबन्ध  होना  चाहिये
 क्योंकि  देहातों  में  केवल  वादक  दवा  ही  लोगों

 को  प्राप्त  होती  है।  अस्पताली  दवायें  केवल

 शहरी  लोगों  को

 अपने  जिले  छतरपुर  के  किसुनगढ़  गांव

 की  चर्चा  कर  देना  चाहता  हूं  ।  अरसा

 ह  साल  से  अधिक  हो  गया  कि  सरकार

 द्वारा  किसुनगढ़  में  पचास  हजार  रुपये  लगा

 ही  मिल  पाती  हैं।  में  आपको

 कर  अस्पताल  बनवाया  गया  ।  आज  तक

 एक  भी  डाक्टर  वहां  नहीं  भेजा  गया  है  जब  वि

 वह  एरिया  घाटी  (पहाड़ी  )  पर  है  उसके

 ३०-४०  मील  के  आसपास  कोई  दवा  का

 प्रबन्ध  नहीं  है।  न  अस्पताल  है  न  आयु-
 बेंदिक  दवायें  है  ।  लोग  दुःखी  है  ।  कोई

 सुनता  ही  नहीं  है  ।

 ग्राथिक  स्थिति  हरिजनों  को  जैसी

 सुधरना  चाहिये  थी  वेसी  ब्रभी  नहीं  सुधरी
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 है।  यह  लोग  स्वयं  परिश्रमी  होते  हुए  भी

 इनके  पास  कृषि  करने  को  जमीन  नहीं  है,

 रहने  के  लिये  मकान  नहीं  है।  इनके  मकान
 आप  देहातों  में  जा  कर  देखें  तो  सुअर  जान-

 बरों  के  मकानों  से  खराब  हैँ  y  कारण  यह  है
 कि  बह  भकान  मैदान  में  होते  हें  इनको  मकान
 बनाने  को  कोई  जगह  नहीं  है  कोई  न  जगह
 देता  ही  है  जब  कि  मकान  बनाने  की  हिम्मत
 स्वयं  करते  है  तो  जमीन  का  भडंगा  लगता

 है  t  गरीबी  है  हो,  कहीं  सुनवाई  के  लिये

 नहीं  जा  सकते  हैं  पैसा  है  नहीं।  मकानों
 के  लिये  सरकार  को  स्पेशल  प्रबन्ध  करना

 चाहिये  t

 शिक्षा  का  लाभ  तो  हुप्ना  है  परन्तु
 शाहर  वालो  को  ot  देहात  वाले  हरिजनों
 का  नहीं  हो  रहा  है।  वहा  को  हालत
 गिरी  हुई  है  मकान  भी  जो  सरकार  द्वारा
 बनाये  गये  हैं  वह  शहर  से  दूर  हरिजनों  की
 भाति  ही  बनाये  गये  है  ।  इनमें  सरकार  को

 कुवा  मकान  में  अलग  नही  बनवाने  चाहिये
 बल्वि  जहा  जगह  हो  प्लोर  बस्ती  के  अन्दर
 1.28  बनाये  जाना  चाहिये  ।

 आथिक  स्थिति  को  सुधारने  के  लिये
 सरकार  का  कंडा  कदम  हो  उठाना  है,
 जिसम  बहुत  कुछ  समस्या  हल  हो  सकती  है  t
 जैस  जगलो  में  रहने  वाली  जातिया,  कोल,
 भील,  गांड,  चमार  शौर  प्रन्य  हरिजन  प्रादि
 हैं  जो  जगलो  से  झहद,  अचार  (चिरोंजी )
 महुबा,  गोद,  जड़ी.  बूटिया  अन्य  प्रकार
 के  सामान  भी  तेयार  करते  हे  परन्तु  होता
 क्या  है  कि  वहू  जगल  के  रहने  वाले  मयार
 भाव  तोल  जानते  नहीं  है  खाने  पोने  को
 झ्रावद्यकता  हमेशा  हर  दिन  रहती  है  वह  सारा
 सामान  जो  दिन  भर  परिश्रम  से  लाते  है,
 गाव  में  बनिये.  महाजन,  पूजीपति  लोग
 उनकी  सब  चीजों  को  थोड़े  से  पैसे  देख
 खरीद  लेते  हे  अब  कि  वह  चीजे  बाजारों  में
 रुपयों  की  होती  है  ।  तो  होता  यह  है  कि
 इन  को  चूसा भी  जाता  है  ।इतना  हो  नहीं
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 सरकार  स्वयं  ही  उन  जंगलों  का  ठेका  किसी
 एक  व्यक्ति  को  दे  देती है  जो  इन  सब  जातियों
 को  परेशान  करता  है।  इससे  सरकार  इनको
 बाजार  भाव  बेच  देने  का  प्रबन्ध  करें  धौर
 ठेका  न्य  को  न  मिल  जावे  ।  बल्कि

 इन्ही  पेशेवरों  को  दिया  जाये  या  रकम

 वसूल  की  जाये  ताकि  जीवन  सुख  से  बिता
 सके  ।  नहीं  नो  परिश्रमी  को  पूंजीपलि
 हेड़पता  रहेगा,  उन  का  सुधार  नही  हो  पायेगा  1
 में  चाहता  हूं  कि  यह  कदम  सरकार  उठाये
 तो  धोषण  से  बचाये  जा  सकते  हे  ।

 यह  लोग  हरवाही  प्रथा  में  प्रधिकतर
 फंसे  हुये  हे  1  में  यह  नही  कहता  कि  किसी  के
 रुपया  मारे  जावें  बल्कि  चाहता  यह  हूं  कि
 इस  प्रथा  में  एक  बार  फंसा  फिर  जीवन  मर

 नही  उभर  सकता  है|  भरत:  जब  भी  गरीब
 अपना  हिसाब  तहसीलदार  द्वारा  चाहे  मुफ्त
 में  हिसाब  सही  ढंग  से  करवा  दिया  जाये  ।

 हरिजनों  में  हो  छप्नाछुत  समाई  हुई  है
 और  उसके  दूर  होने  में  भो  परेशानी  है  उसका
 कारण  ग्राथिक  स्थिति  ही  है  जब  कि  आथिक
 व्यवस्था  उन  की  ठोक  हो  जावेगी  तो
 स्पथ  एक  शक्ति  वन  जायगी  और  छुप्यछत
 स्वयं  हट  जायेंगी।  आज  गरीबी  की  वजह  से
 अलग-प्रलय  बिखरें  पडे  हेँ  |  मजदूरों  का
 सहारा  बड़ों  द्वारा  ही  लेना  पड़ता  है  ।  इस
 कारण  संगठन  एक  नही  हो  पाता  है  ।

 श्री  डामर  (सझावुझआ-रक्षित-पअनुसूचित
 आ्रादिम  जातिया  )  रिपोर्ट  के  पृष्ठ  क्रमाक
 १५  में  आयुक्त  से  यह  सुझाव  दिया  हूँ  कि

 विभिन्न  राज्यों  में  अनुसूचित  आदिम  जातियों
 तथा  अनुमूचित  जातियों  के  कल्याण  के  जो
 विभाग  कार्य  करते  हे,  उनका  नाम  एक  ही
 हो  झौर  वह  समाज  कल्याण  विभाग  हो।
 यह  सुझाव  मे  केवल  भादिवासी  तथा  हरिजन
 लोगो  पर  अप्रत्यक्ष  आक्रमण  है,  भपितु
 इससे  भ्रायुकत  की  अनुभव  शून्यता  की  झलक
 प्रतीत  हीती  है  ।  स्तु  इस  सम्बन्ध  में
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 श्री  डामर]
 मेरा  यह  सुझाव  है  कि  ऐसा  कार्य  व  किया
 जाये  ।  रिपोर्ट  के  पृष्ठ  ७  में  “झादिवासी
 तथा  हरिजन  कल्याण  के  परामझंदात्री  बो”
 की  स्र्जा  की  तथा  उसमें  सेवा  भावी  संसद
 सदस्य,  धारा  सभाई  सदस्य  तथा  न्य
 सामाजिक  कार्यकर्ताओं  का  सहयोग  लिया
 जाये,  इस  सम्बन्ध  में  मेंने  यह  देखा  है  कि

 ऐसे  बोर्डों  में  सेवा  भावी  संसद्‌  सदस्य,
 भारा  सभा  सदस्य  या  सामाजिक  कार्यकर्सा
 के  लिये  कोई  स्थान  नहीं,  ऐसे  बोर्डों
 में  केवल  वे  ही  लोग  लिये  जाते  हैँ,  जो  बोर्डों
 की  रचना  करने  वाले  हे  उनको  जी  हजूरी
 करने  में  जो  दक्ष  होते  हैं  लेकिन  यह  नितान्त

 अनुचित  है  ।

 रिपोर्ट  के  पृष्ठ  ६२  पर  जंगल  का  सगार

 शहकारी  समितियों  की  चर्चा  की  है,  मध्य
 प्रदेश  के  मध्य  भारत  क्षेत्र  में  पिछले  तीन
 साल  में  झादिवासी  को-झापरेटिव  सहकारी
 समितियों  को  जगल  के  ठेके  देनें  की  प्रथा

 लालू  है  लेकिन  पिछले  बर्ष  से  यह  दार्त  लगा
 दी  है  कि  जो  समिति  झ्रादिवासी  सेवक  सघ

 झाबुआ  या  मालवा  भील  सेवक  संघ  इन्दोर
 से  प्रमाणपत्र  प्रस्तुत  कर  सकती  है  उसी
 को  सम्बन्धित  जिले  के  जंगल  का  ठेका  मिल
 सकेगा  ।  यह  झार्त  नितान्त  न्याय  युक्त
 नही  है।  कारण  है  कि  उक्त  प्रकार  के  प्रमाण-
 पत्र  प्राप्त  करता  कभी  २  बंडा  कठिन  काम

 हो  जाता  है  क्योकि  प्रमाण-पत्र  देने  वाली
 मे  सस्थायें  पार्टी  पोलीटिक्स  (गटबन्दी)
 में  उतरी  हुई  हे  जो  सहकारी  समिति  उनकी
 पार्टी  से  सम्बन्धित  नही  होती  ह ैउसको  जगल
 का  ठेका  लेने  का  प्रमाण-पत्र  नहीं  मिलता

 है।  मे  इस  प्रकार  के  प्रमाण-पत्र  का  सख्त
 विरोध  करता  हू  ।  यह  भर्तें  ढ्टा  दी  जानी

 चाहिये  ।

 रिपोर्ट  के  पृष्ठ  द  पर  झायुक्‍त  ने  कहा
 है  कि  झादिवासी  बच्चों  की  प्रारम्भिक  पढ़ाई
 झादिवासियों  को  भाषा  में  होनी  चाहिये।  भौर
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 पष्चात्‌  हिन्दी  नागरी  लिपि  में  उनकी  पढ़ाई
 होनी  चाहिये।  में  इसके पक्ष  में  नहीं  क्‍योंकि
 यदि  झादिवासी  बच्चे  प्रारम्भ  में  हिन्दी  नहीं
 सीखेगे  तो  झागे  श्बल  कर  उनको  हिन्दी
 सीखना  तथा  खड़ी  बोली  बोलना  नितान्त
 कठिन  होगा  ।  इसलिये  इस  प्रकार  की
 चर्चा  करना  बिल्कुल  अनुचित  है  ।  में
 इस  का  सख्त  विरोध  करता  हूं  ।

 रिपोर्ट  में  छात्रावासों  की  भी  चर्चा
 की  गई  हैं|  मेने  मध्य  प्रदेश  के  मध्य
 भारत  क्षेत्र  में  बल  रहे  छात्रावासों  क ेनाम  पर

 हजारो  रुपये  के  गबन  का  एक  मामला  पकड़ा
 था  जो  मध्य  प्रदेश  के  झाबुआ  जिले  की
 पेटलावद  तहसील  के  ग्राम  रायपुरिया  के
 बोगस  छात्रावास  से  सम्बन्धित  था,  |  सरकार
 की  निगाह  में  बहु  गवन  सही  निकला  परन्तु
 उक्त  गवन  जिन  लोगो  ने  किया  या  तत्कालीन
 मध्य  भारत  सरकार  के  सम्बन्धित  अभ्धि-
 कारियों  ने  उन  लोगो  के  विभद्ध  किसी  प्रकार
 की  कार्यवाही  नहीं  की  |  मध्य  प्रदेश  के
 मध्य  भारत  क्षेत्र  के  प्रादिवासी  तथा  हरिजन
 विभाग  द्वारा  जितने  भी  काम  किये  भौर
 किये  जाते  है  में  चुनौती  दे  कर
 कहना  चाहता  हूं  कि  उन  में  हजारों
 के  घटा  हुये  हे  तथा  हो  रहे  हे  ।  मेरी
 गह  जोरदार  माग  है  कि  मध्य  प्रदेश  के  मध्य
 भारत  छात्र  में  प्रथम  पतवर्षीय  योजना  में
 उन  आदिवासी  तथा  हरिजन  विभाग  द्र
 जो  जो  निर्माण  बाय  हार  है  उसको  जाच  के
 लिये  एवं  रपेशल  बमेटी  सहित  की  जाये  t

 मध्य  प्रदेश  के  मभ्य  भारत  होत्र  के
 झादिवागी  क्षेत्र  में  जटा  में  में  चना  गया  हूं
 ने  तो  प्रयम  पंजवर्दीय  योजना  में  कोई  ठोस
 योजना  चालू  की  गई  और  न  द्वितीय  पंन-
 वैषीय  योजना  के  झन्तगंत  उक्त  एशिया  में

 कोई  ठोस  योजना  चालू  को  जाने  वाली  है।
 उक्त  क्षेत्रों  में  पक्‍्रावागमन  के!  लिये  सड़कों
 की  कितनी  कमी  है  कि  बारिश  के  दिनों  में
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 एक  तहसील  से  दूसरी  तहसील  में  जाना

 बड़ा  कठिन  हो  जाता  है।  स्थिति  यहां  तक
 गम्भीर  है  कि  कई  तहसीले  सड़कों  दारा
 जिले  के  हेटक्वार्टरों  से  जुडी  हुई  नहीं  है  f

 उदाहरण  के  लिये  में  यह  बताना  चाहता  हूं  कि

 झावशा  जिले  को  पैटलावद  तहसील  सड़क

 द्वारा  जिले  से  जुडी  हुई  नहीं  हे  ।  कंबल

 २५-२६  मील  की  एक  सडक  उक्त  तहसील
 में  रायपुरिया  से  राजगढ़  तक  नहीं  जोडी
 जा  रही  है।  उक्त  सड़क  के  न  बनने  के
 कारण  पैटलावद  तहसील  बारिश  के  दिनों
 में  एक  टाए  बन  जाती  है  त:  मेरी  मांग

 है  कि  उबत  रायपुरिया  'राणगढ़  सड़क  को
 बनाने  का  कार्य  शीघ्र  प्रारम्म  किया
 जाये  |

 ध््न्त  में  मेरा  निवेदन  है  कि  पिछले  सन्‌
 १६५३  तथा  १६५४  में  जिस  प्रकार  का
 अयंकर  पअ्रकाल  मध्य  प्रदेश,  मध्य  भारत
 क्षेत्र  भ्रादिदासी  एरिया  में  पड़ा  था
 शौर  उस  समय  सरकार  को  ढीली  नीति  से
 झादिवासियों  को  वृक्षों  को  जड़े  तथा  पत्ते
 खाने  पड़ें  थे  एसी  स्थिति  उक्त  क्षेत्र  की

 इस  वर्ष  भी  होने  वाली  है।  इसलिये  समय
 के  पहले  ऐसी  स्थिति  को  सभाला  जाये  1

 भी  दौड  (हरदोई-रक्षित-प्रनुमूचित
 जातिय।  )  :  में  छुप्ता  छत  के  लिये  सरकार  तथा
 सवर्णीय  जनता  भें  इसके  लिये  भिक्षा  और
 सहायता  को  झधिक  माग  नहीं  करता  हू
 पर  यह  अवदय  चाहता  हू  कि  हरिजनों  और
 वनवासियों  के  शक्तिशाली  बनाने  में  जितनी
 भी  सहायता  की  जा  सकती  है,  दी  जाये  t
 उनके  शक्सिशाली  हो  जाने  पर  छु्मासपूत
 का  मत  स्वयं  ही  बिदा  हो  जायेगा  और
 हरिजनों  तथा  वनवासियों  में  भी  हर  प्रकार
 के  सूख  और  दान्ति  का  झागमन  हो  सकेगा
 इसके  लियें  मेरे  उत्तर  प्रदेशीय  टरिजनों  के
 बारे  में  निम्नलिखित  सुझाव  हे  .-

 १.  हरिजनों  को  पुलिस  ग्राम  प्रधान

 तथा  ग्रामीण  गुण्डों  के  सम्या-
 चारों  से  बचाया  जाय  ।
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 २.  उन  को  स्वीकृत  अनुपातों  के

 अनुसार  सरकारी  नौकरियों
 में  भरनी  किया  जायें  जिस
 में  योग्यता  और  उम्र  के  लिये

 कुछ  हिदायत  की  जाये  1

 ३,  सरकार  के  पास  जो  जमीन  हूँ
 वह  उन  हरिजनों  में  ae
 दी  जाये  जिनके  पास  कतई
 जमीन  नहीं  है  भौर  उन्हें
 लेती  करने  में  न्य  भ्रावश्यक-

 तानुसार  सुविधायें  बी  जानी

 चाहिये
 ४.  हरिजन  छात्रों  को  वजीफा

 केन्द्रीय  तथा  राज्य  सरकारों
 से  देने  में  शीघ्रसा  को  जाये
 झझौर  वजीफ़ो  की  संख्या

 बढ़ाई  जाये  |

 ४  गावों  में  कुटीर  तथा  गृह
 उद्योगों  को  प्रोत्साहन  देकर
 लोगो  को  उनके  घरेलू
 घनधो  म्रे  उन्नति  करने  का
 झवसर  झौर  सहायता  दी
 जाये  ।

 ६.  हरिजनो  को  विभिन्न  टैक्सों
 से  बचाया  जाये  1  उन्हें
 अपने  मकान  बनाने  श्रौर
 व्यवसाय  करने  में  भी
 राजजीय  सन्तोपजनक  सहा-
 यता  दो  जाये  ।

 ७.  जहा  उनकी  झाबादी  भ्रधिक
 है  वहा  उनके  लिये  पाठ-
 शालाओो  के  खोलने  का
 प्रबन्ध  किया  जाये  ।

 1 । है  नेक  राम  नेगी  (महासू-रक्षित-अनु-
 सूचित  जातिया)  रिपोर्ट  eLE-YS  के
 सफा  २७  पर  लिखा  है  कि  हिमाचल  प्रदेश  में

 २०  प्रतिशत  झासामिया  टीव  ट्रेनिय  सकल
 में  रिजअ  हें।  क्‍या  में  माननीय  मंत्री  जी  का
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 [थी  नेक  राम  नेगी]
 ध्यान  इस  तरफ  दिला  दू  कि  कहां  तक  इस
 पर  अमल  होता  है  ।  होता  क्या  है  कि  यह
 लिख  दिया  जाता  है  कि  हरिजन  लड़के  धासा-
 मियो  के  लिए  न  मिल  सके  ।  इस  बास्ते  दूसरों
 को  मोका  दिया  जाये,  भले  ही  टरिजनों  की
 दरक्वास्ते  फाड़  क्यों  न  दी  गई  हों  ।  इसी
 तरह  दूसरों  ध्ासामियों  में  रिजर्षेशन्स  हैं,
 मगर  उरका  भी  यही  हाल  है  ।  जरा  कि
 मेने  पहले  बताया।  भोर  कुछ  नहीं  ता  चपरासी
 की  जगह  के  लिए  हर  वक्‍त  हरिजन  मिल
 सकते  हूं  मगर  वहां  भी  उनको  भौका  नसीब

 नहीं  होता  ।  चपरासी  प्रमूनन  झफसरों  के
 चर  पर  ही  काम  करते  हे,  चूकि  भी  तक
 घरों  में  छप्माछतत  का  दोर  जारी  हैँ,  इस  वास्ते
 झगर  भाष  जाच  पढ़तास  करें  तो  मालूम
 होगा  कि  पिछले  ५  सालों  के  कितने  चपरासी
 एरिजन  लगाये  गये  हें  झोर  कितने  दूसरी
 कास्ट्स  के  -  सफा  ११५  पर  कुछ  सिफारि-
 दात  कमिएनर  साहब  ने  हिमाचल  एडमिनि-
 स्ट्रेवन  को  की  हे  भगर  ष्बन्द  एक  बातों  के
 सिवा  किसी  पर  भी  अमल  नही  हुआ  ।  पाइनट
 नं०  ६  पर  मजदूरों  की  मजदूरी  बढाने  को
 खास  सिफारिश  की  गई  हैं  मगर  बजाय

 मजदूरों  की  मजदूरो  बढाने  के  मजदूरों  को
 काम  पर  से  ही  हटा  दिया  गया  1  हर  सान

 हरिजन  भौर  पभ्रादिमवासियों  की  बहबूदी
 के  लिए  स्कीमें  बनतो  हें  मगर  भमल  में  नहीं
 लाई  जाती  ।  इतना  जरूर  हूँ  कि  हरिजन
 झोर  झादियासी  के  नाम  से  हिमाचल  सेक्रे-

 टेरिएट  में  एक  दफ्तर  बेलफेयर  डिपार्टमेंट

 कम्ल  गया  है  ।  दस  दफ्तर  में  भी  कियी  हरिजन
 और  झ्ादिवासी  को  तरजीह  नहीं  दी  गई  ।
 में  समझता  हूं  कि  छुझ्माछूत  कोई  चीज  नहीं
 सिवाय  गुरबत  के  ।  सबसे  पहले  गूरबत  शौर
 जहालत  को  दूर  करना  ही  है  तभी  लोग

 छुपाछूत  को  छोड़  सकेंगे  ।  सरकार  के  कानून
 के  मुताबिक  सब  मन्दिर  खुल  गये,  जिसमें
 हिमाचल  का  मदाहर  मन्दिर  भीमाकाली

 सरहान  का  मी  है  -  मगर  अफसोस  के  साथ

 कहना  पढ़ता  हैं  कि  हरिजन  सरकार  की
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 प्राज्ञा  के  बावजूद  भी  उस  मन्दिर  में  जाने  से
 डरते  है  ।  वहां  सिवाय  एक  दो  हरिजन  के  |
 इसकी  सबसे  बड़ी  बजह  है  गुरबत  भौर  तासोम
 की  कमी  ।  इसलिये  मेरे  ्न्द  सुशाव  हे  :---

 प्राइमरी  तालीम  लाजमी  की  जाये  भौर

 स्कूल  हरिजनों  के  गांव  में  खोले  जायें  ।

 प्राइमरी  तक  हरिजनों  के  लड़के  लड-
 कियो  को  कितावें,  स्‍लेट,  वेन्सिन  इत्यादि

 मुफ्त  दी  जाएं  |

 इन  स्कूलों  के  साथ  साथ  बोधिंग  हाउस

 होना  चाहिये  भौर  हरिजन  लड़के  लड़कियों
 की  खाना  मुफ्त  मिलना  चाहिये  |  जहा  जहां
 हरिजनो  के  गाव  हूं,  वहा  पर  पानी  का  इन्तजाम
 ठीक  होना  चाहियें  भौर  जहा  पर  सम्मिलित
 गाव  हे,  वहां  पानी  का  इन्तजाम  इकट्ठा  एक

 कुवाँ  या  बावली  होनी  चाहिये  ताकि  हरिजन
 शौर  सवर्ण  एक  जगह  से  पानी  भर  सकें  ।

 हरिजन  की  बावली  किसी  भी  जगह  अलग  नहीं
 होनी  नाहिये  i

 जो  सवर्ण  हरिजनों  की  लड़कियों  से
 शादी  करे,  उनको  सरकारी  नौकरियों  में
 खास  रियायत  मिलनी  चाहिये  t

 जो  वजीफे  हरिजनों  और  आदिवासियों
 के  लिए  सुरक्षित  हैं,  वह  किसी  को  नही  दिये
 जायें

 हरिजनों  को  श्ाज  तव  सरकार  की  तरफ
 से  कर्ज  नहीं  मिलते  t  वे  प्राज  तक  करें  के  नीचे
 दबे  रहे  t  ग्रगर  इन्हें  कर्जा  मिलता  ही  है  तो
 ४०  में  ५०  प्रतिशत  मद  देना  पड़ता  हैं  ।  वह  भी
 उस  हालत  में  भ्रगर  उनके  पास  जेबर  या
 जमीन  रहन  को  हो  तो  ।  इसलिये  निवेदन  है
 कि  कर्जा  पर  खास  ध्यान  दिया  जाये

 हरिजनों  के  पास  जमीने  नहीं,  हिमाचल
 प्रदेश  में  दूसरे  जातियों  को  नौतोड़  झासानी

 से  मिल  जाती  है  मगर  हरिजनों  को  नौतोड़
 मिलता  इतना  मुण्किल  &  कि  जितना  एवरेस्ट
 को  सर  करना  |  झग्यल  तो  पटवारियों  से
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 निपटना  ही  मुश्किल  है,  अफसरों  तक  पहुंचना
 तो  दरकिनार  रहा  ।  इस  सिलसिले  में  कुछ
 रोज  पहले  कुछ  लोग  ढेब्रर  भाई  से  मिले  थे,

 उन्होंने  काफी  आइवासन  दिलाया,  इसलिये
 निवेदन  है  कि  जिन  जिन  हरिजनों  के  पास

 जमीन  नहीं  वे  जिनके  पास  कुनबा  के  लिहाज
 से  जमीन  काफी  नहीं  उन्हें  हिमाचल,  नौतोड़
 के  कानून  के  मांतहत  दस  वीघा  जैमीन  <देने

 में  ऐतराज  नहीं  होना  चाहिये  ।

 a

 कुद्ध  इस  रिपोर्ट  पर  मेरे  सूझाव  हैं  । So
 पृष्ठ  ६६  पर  तो  जो  सुझाव  कमिइनर  साहिब
 ने  किये  हैं,  उनमें  से  पहले  सुझाव  से  में  सहमत

 नहीं  हूं,  क्योंकि  जब  तक  सड़कें  इन  ऐरिया  में

 नहीं  बनती  वहां  के  लोगों  की  माली  हालत  में

 फर्क  नहीं  पड़ता  क्योंकि  जरूरीयात  सामान  के

 लाने  और  ले  जान  में  काफी  खर्च  होता  है  ।

 अ'दिवार्स,  और  हरिननीं  श्ाज  तक  दे

 रहने  दा  यह  भी  एक  कारण  है  कि  चीजें

 महंगी  शिलती  रहीं  और  श्रामदना  का  जरिया

 ई  नहीं  थ।  ।

 कुद्ध

 पृष्ठ  5५  पर  जो  सिफारिश  कमिइनर

 साहब  ने  की  है  में  समझता  हूं  कि  जिस  तरह
 केलोंग  लाहौल  में  रेडियो  टेलीग्राफ  काम  कर

 रहा  है  उसी  तरह  एक  एक  सेट  रामपुर  और

 चीनी  में  खुल  जाय  तो  काफी  बेहतर  होगा

 और  जनता  कों  काफी  सुविधा  होगी  ।

 क्योंकि  यह  रास्ते  सर्दियों  और  बरसात  में

 बन्द  हो  जाते  हैं  |

 श्री  यहाड़िया  (सवाई  माथोपुर-रक्षित-

 अनुसूचित  जातियां)  :  परिच्छेंद  २  में  कहा
 गया  हैं  कि  इस  अनुसूचित  जाति  विभाग  को

 मुख्य  मंत्रियों  के आधीन  रखा  जाये  लेकिन

 यह  बात  हरिजनों  के  विकास  के  लिये  अधिक

 उपयोगी  नहीं  होगी  क्योंकि  मुख्य  मंत्रियों  के

 पास  कार्य  बहुत  अधिक  होता  हैं  साथ  ही

 उन्हें  राजनीतिक  झगड़ों  से  फ़ुरसत  नहीं  होती
 तथा  वह  सवर्णों  का  भी  लिहाज  करते  हूँ

 _ डसलिये  मेरा  सुझाव  है  कि  हरिजन  सुधार
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 कार्य  के  लिये  राजपालों  को  विशेष  अधिकार

 दिये  जाते  हैं  ।

 राजस्थान  में  नई  निकलने  वाली  भमि

 में  हरिजनों  को  संरक्षण  दिया  जाये  !

 शिक्षा  संस्थाओं  में  संरक्षण  कक्षा  के

 आधार  पर  रखा  जाये  तथा  प्रत्येक  साल

 विद्यार्थियों  की  संख्या  बढ़ते  देख  संरक्षण

 बढ़ाया  जाये  ।

 बनस्थली  विद्यापीठ  मुसावर  जिला  भरत-

 पुर  राजस्थान  में  भी  हरिजन  छात्राओ्रों  के  लिये

 सरकार  की  शोर  से  कुछ  सीटें  रिजर्व  की  जायें
 तथा  वनस्थली,  जयपुर  और  पब्लिक  स्कूल
 बीकानेर  में  कुछ  सुरक्षित  सीटें  और  बढ़ाई
 जायें।

 कमिश्नर  की  रिपोर्ट  राजवार  छापी  जाये
 तथा  विधान  सभाओं  में  उस  पर  विचार  किया
 जाये  |

 अल्पसंख्यक  हरिजन  जातियों  के  विकास
 के  लिये  खास  ध्यान  रखा  जाये  क्‍योंकि  अब
 तक  बहुमत  जाति  वाले  हरिजन  ही  लाभ
 उठाते  रहे.  हैं  ।  राज्य  सभा  विधान  परिषदें
 तथा  स्थानीय  स्वायत  संस्थाओं  में  नियुक्ति
 के  समय  अल्प  संख्यक  हरिजन  जातियों  के
 प्रतिनिधित्व  का  खास  ध्यान  रखा  जाये  |

 झस्पुच्यता  सम्बन्धी  शिकायतों  पर  श्रमल
 कराने  के  लिये  काननी  सलाहकार  नियक्त
 किये  जायें  तथा  ऐसे  मामलों  को  पलिस  केस
 मान  कर  कार्यवाही  की  जाये  |

 गेर-सरकारी  संस्थाओं  के  खर्च  तथा.
 उन  के  कार्यों  पर  ठीक  ध्यान  दिया  जाये  |

 संरकार  सहायता  से  निर्मित  कें  किसी
 जाति  विशेष  का  न  हो  अपितु  सरकारी  घोषित
 किये  जायें  ।

 मेहतर  सुधार  कार्य  शीघ्र  हो  तथा

 म्यूनिसिपल  बोड्डों  में  सुरक्षित  सीट  पर  उन्हीं
 की  नियुक्ति  की  जाये  7
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 [श्री  पहाड़िया ]
 कस्टोडियन  की  जमीन  या  जिस  जमीन

 या  मकान  पर  वह  रहते  हों  वह  वहां  उन्हीं

 हरिजनों  को  मुनासिब  कीमत  पर  दे  दी  जायें

 तथा  किद्तों  पर  रुपया  वसूल  किया  जाये  ।

 सशस्त्र  सेना  सरकारी  लिमिटेड  कम्प-

 नियां  संसद्‌  सचिवालय  तथा  सुप्रीम  कोर्ट  एवं
 स्थानीय  स्वायत्त  संस्थाओं  में  भी  हरिजनों
 फो  संरक्षण  दिया  जाये  ।

 हरिजनों  के  लिये  अलग  छात्रावास  स्कूल,

 कुवें  या  बस्तियां  न  बसाई  जायें  तथा  श्रन्य

 सवर्णों  के  साथ  सम्मिलित  रूप  से  व्यवस्था

 की  जाये  |

 श्रीमती  मिनीमाता  (बलोदा  बाजार---

 रक्षित--अनुसूचित  जातियां  )  श्रनुसूचित  जाति

 तथा  अनुसूचित  आदिम  जाति  की  रिपोर्ट

 को  पढ़ने  से  मालूम  होता  है  कि  भारत  सरकार

 झनुसूचित  तथा  अनुसूचित  आदिम  जाति  के

 उत्थान  के  लिये  काफी  रकम  खर्च  करती  है  ।

 परन्तु  इन  ७  वर्षो  में  इनके  जीवन  में  कोई

 ठोस  प्रगति  नहीं  हुई  है  ।  मेरे  विचार  के  अनु-
 सार  इसका  कारण  हैँ  निजी  संस्थाएं  ।  कुछ
 निजी  संस्थाएं  सरकार  से  अनुदान  लेंने  के

 विचार  से  अनुसूचित  तथा  अनुसूचित  आदिम

 जातियों  की  हितेषी  बनकर  और  अनुदान
 लेकर  हरिजनों  के  विकास  की  हत्या  कर  रहे

 हैं  ।  मेरे  सुझाव  के  अनुसार  इन  सब  कार्य  को

 सरकार  अपने  हाथ  में  क्‍यों  नहीं  लेती  है  ।

 मेरे  विचार  के  अनुसार  अनुसूचित  तथा

 अनुसूचित  आदिम  जातियों  के  लिये  सरकार

 शिक्षा  पर  ज्यादा  तादाद  में  रकम  खर्च  करे  I

 यह  शिक्षा  सम्मिलित  शिक्षा  हो  जिसमें  हमारे

 होने  वाले  बच्चे  जो  निकट  भविष्य  में  राष्ट्र
 का  निर्माता  बनेंगे  उनके  बीच  में  जो  जातियां

 की  दीवारें  खड़ी  हैं  वह  टूट  जायेंगी  जो  नौकरी

 करना  चाहे  उन्हें  अविलम्ब  कर्मचारी  के  पद

 पर  नियुक्त  किया  जाये  ।

 अब  लड़कियों  के  शिक्षा  पर  में  अपना

 सुझाव  देना  चाहती  हूं  लड़के  तो  कुछ  तादाद  में
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 पढ़  रहे  हैं  पर  अ्रभी  तक  लड़कियां  बहुत  कम

 पढ़  रही  हें  क्योंकि  इन  दोनों  जातियों  में  शिक
 स्थिति  खराब  होने  के  कारण  नहीं  पढ़ाते  और

 ८-६  वर्ष  से  ही  काम  पर  लगा  देते  हैं  ।  कहीं

 कुछ  लड़के  पढ़कर  पढ़ी  लिखी  लड़की  ढ़ंढ़ते
 हैं  । जब  उनको  नहीं  मिलती  है  तब  बिना  पढ़ी
 लिखी  लड़की  के  साथ  शादी  करनी  पड़ती  है।
 इससे  उनको  मानसिक  शान्ति  नहीं  होती  /#

 इसलिये  सरकार  को  चाहिये  कि  लड़कों  के

 छात्रवृत्ति  से  लड़कियों  को  ड्योढ़ा  छात्रवृत्ति
 देने  की  कोशिश  करें  ।  सरकार  हरिजन  तथा
 आदिवासी  बच्चों  की  कठिनाइयों  को  दुष्टिगतः
 करते  हुए  मार्च-अ्रप्रैल  में  छात्रवृत्ति  वितरण
 करते  हैं  ।  उसे  श्रगस्त-सितम्बर  में  दिया  जाये
 जिससे  उन्हें  खर्च  के  लिये  भटकना  न  पड़े  ।

 आज  तक  भंगी  बच्चों  को  म्युनिसिपल'
 स्कलों  में  नहीं  लेते  हैं  उन्हें  ज्यादा  तादाद  में'
 लिया  जाये  ।  सिर  पर  भंगी  टट्टी  उठाते  हैं
 उसमें  परिवर्तेन  किया  जाये  ।

 अस्पृश्यता  निवारण  (अधिनियम)  को

 कड़ी  रूप  में  लागू  किया  जाये,  ताकि  हम  जो

 पुलिसों  से  पीटे  जाते  हैं,  उससे  बचें  ।  नहीं  तो

 पुलिस  वाले  यह  कहकर  टाल  देते  हैं  कि  यह

 कानून  गांव  के  लिये  नहीं  हैं  a यदि  हम  विधान
 की  कापी  देखाने  की  कोशिश  करते  हैं  तो  मार

 खाते  हैं  ।  सार्वजनिक  निस्तार  में  हरिजनों  को

 पूर्ण  अधिकार  दिया  जाये  क्योंकि  हम  स्व-
 तन्त्रता  के  पहले  स्वप्न  देखते  थे  कि  हम  लाखों

 वर्षों  के  दलित  त्रषित  शोषित  लोगों  का  उद्धार

 बापूजी  द्वारा  अवश्य  होगा  ।  बापूजी  कहते  थे
 कि  हरिजनों  का  उद्धार  तो  राष्ट्र  का  निर्माण

 होगा,  पर  वर्तमान  युग  में  उनकी  वाणी  की

 उपेक्षा  हो  रही  है  ।

 हरिजन  तथा  आदिवासियों  के  हर  कठि-

 नाइयों  के  जांच  के  लिये  एक  चार  या  पांच
 आदमियों  की  कमेटी  हो  उसमें  कोई  पदाधिकारी
 न  हो,  न  तो  संसद्‌  सदस्य  हो  न  विधान  सभा

 सदस्य  हो  ।  वह  शिकायत  मण्डल  के  रूप  में  काम
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 करे  प्रत्येक  जगह  जाकर  देखें  कि  वहा  पर
 किस  पर  क्या  प्रन्याय  हो  र्ा  है  ।  जो  अपने
 को  एकता  दे  प्रतीक  शौर  जातियता  को
 मिटाने  दाले  बताते  हैं  उनकी  गहराई  में  कहा
 तक  सत्यता  पाई  जाती  है,  उसे  भ्रच्छी  तरह
 कमेटी  जाचे  t

 oft  मो  न  नाथ.  (गंजम--रिक्षत---अनु-
 मूचित  जातिया)  श्राज  इस  गृह  में  जिस
 विपथ  की  बहस  हो  रही  है,  वह  देश  के  लिये
 कितनी  महत्वपर्ण  है  यह  सभी  लोग  जानते  है  ।
 सेकिन  इस  विषय  में  जितना  काम  होना
 नाहिये,  उतना  कार्य  में  दिखाई  नहीं  देता
 बनता  इस  चइन  को  सामाजिक  या  धासिक

 (प्टिकोण  से  देखती  है  इसलिए  जो  धाभिक
 ग  सामाजिक  संस्थाये  देश  में  प्रस्पृरयता
 निवारण  का  काम  कर  रही  हे  उन्हें  हर  प्रकार

 इस  काम  के  लिये  सहायता  देकर  सरकार  के

 द्वारा  उत्साहित  किया  जाना  चाहिये  t

 भारत  सरकार  ने  वतेमान  जो  अनुसूचित
 जातियो  फी  तालिशा  बनाई  है,  उसमें  कई
 बटिया  हैं  ।  इस  तालिका  में  अनेक  ऐसी
 जातियो  वा  नाम  है  जो  समाज  में  अस्पृश्य
 नहीं  है  -  मगर  झनसचित  जातियों  के  लिये
 नो  सहायता  दो  जाती  है  उसभ  से  वे  लोग
 भी  ज्यादा  फायदा  चदाने  हैं.  इसलिये  इस
 ताल्वि  में  सशोधन  होना  चाहिये  |

 यह  निधिवाद  है  ि  आधिक  दृश्टि  से
 ईसा  एव  पिछटा  हुभा  प्रान्त  $  ।  उडढोसा
 के  जनसंया  में  से हरिजन  और  झादिवासियो
 4.  सस्या  ब,  निझ्वाई  से  अधिक  है  ,  क्यंबि
 एज सा  सरकार  गरीब  हैं  इसलिए  हरिजन
 अर  आदिवासियों  +  लिए  अ्रधिक  स्वचं
 बरने  की  इच्छा  रखने  हुए  भी  भ्रपने  बजट  में
 श्रपन  हिस्से  को  बढा  नहीं  सकती  ।  मेरा
 निषेदन  है  कि  भारत  सरकार  उड़ीसा  के  लिये
 स्वतन्त्र  झनुदान  की  व्यवस्था  करे  भौर  यह
 अपने  ब्राद  में  प्रान्तीय  सरकार  को  सारे  चे
 का  हिस्सा  देने  का  जो  नियम  है  उसे  उड़ीसा
 के  लिये  दीला  कर  दे  ।

 प्रौफीसर  लोग  अपनी  रूदि  भावना  के
 कारण  सवर्ण  लोगो  को  ही  चपरासी  और
 झरदली  ने  कार्य  में  अपने  पास  रखते  हैं  t  में
 सरकार  में  निवेदन  करूंगा  कि  भारत  के
 प्रत्येक  प्रान्‍्तीय  सरकार  में  इतने  चपरायी  या
 श्रदली  है,  और  उनमें  हरिजन  झौर  झ्रादिवासी
 कितने  हे  इसका  एक  हिसाब  निकालें,  उससे
 मेरी  बात  की  पुष्टि  होगी  ।  दूसरे  हरियनों  के

 मुकाबले  में  मेहतर  श्रेणी  के  लोग  समाज  में
 ज्यादा  दण्ड  भोग  रह  हें  t  क्योंकि  ये  लोग  मैला
 साफ  करने  हैं|  यही  कारण  है  कि  बहुत  से

 हरिजन  श्रेणी  के  लोग  भी  मेहतरों  को  नहीं

 छूते  ।  यह  एक  मनोवैज्ञानिक  तथ्य  है  इस

 चुणाभाव  को  दूर  करने  का  एक  ही  उपाय  है
 कि  मला  उठाने  के  काम  को  किसी  मनुष्य  से
 न  कराया  जाय,  तथा  इस  काम  में  लगे  हुए
 लाखों  मेहतरो  को  दूसरे  काम  में  मुहैया  किया
 जाय  ।  मेहतरों  के  लिये  जो  पृथक्‌  बस्तियां
 बनाई  जाती  है  उनसे  भी  परोक्ष  रूप  में

 अस्पृष्यता  का  बढाव  होता  है,  समाज  से  पृथक
 कर  के  झलग  बसाने  से  उनकी  सास्क्ृतिक
 उन्नति  कभी  नहीं  हो  सकती  गौर  ह. 3  ही  सवर्ण
 लोगों  के  मन  से  उनके  प्रति  घृणाभावरिप्ट
 सकता  है.  इसलिए  इन  लोगो  को  संवर्ण  लोगों
 की  बस्ती  में  स्थान  मिलना  चाहिये  1

 भारत  के  बहुत  से  प्रान्तों  में  आदिवासी
 गौर  हरजन  उन्नति  वा  काम  के  न्य  भ्रसिस्टेट
 बमिर्नरस  नियकत  किये  ग्य  है  7  सगर  उड़ीसा,
 पकच्चिम  बगाल  और  बिहार  इन  तीन  ग्ाम्तों
 के  लिये  एक  ही  प्रसिस्टट  कमिष्नर  हूँ  ।  और
 इनका  ऑफिस  राची  से  है  यह  सव  लोग
 जानते  है  कि  2डीसा  में  हरिजन  और  आादि-
 वासियों  की  संख्या  ज्यादा  हैं  श्रर्थात्‌  कुल
 तादाद  के  एक  निहाई  से  भी  अधिक  है  |  सिर्फ
 इस  प्राग्त  के  लिये  एक  झसिस्टेट  कमिश्नर

 होन  से  भी  काम  को  करना  कष्ट  साध्य  होगा  I
 मेरा  निवेदन  है  कि  उड़ीसा  के  लिये  चीघ्र

 एक  स्वतन्त्र  असिस्टेट  कमिएनर  नियुक्त
 किया  जाये  झझौर  उसका  श्राफिस  उड़ीसा  में
 रक्‍्खा  जाये  |  उड़ीसा  की  टेक्नीकल  इंस्टीट्यूट
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 [क्री  मोहन  नायक ]
 म  हरिजनों  शौर  झ्रादिवासियों  के  लिये  कोई
 रिजरवेशन  नहीं  7  ।  सगर  भारत  के  को:
 प्रान्स  मे  ऐसा  नहीं  है  इसलिये  उडीसा  के
 टैकनीकल  इस्टीट्यूट  में  हरिजन  झौर  झादि-
 वासी  लोगों  को  स्थान  नहीं  मिलता  ।  भारत
 सरकार  को  सब  प्रान्तो  के  लिये  टैक्‍्नीकल

 इंस्टाट्यूट  में  स्व॒तन्त्र  व्यवस्था  के  लिये  कोशिश
 चाहिये  ।

 झन्त  में  मेरा  यही  निवेदन  है  कि  प्रन॒-
 सूचित  जातियों  की  तालिका  को  ए  ब्लौर  बी
 दो  भागों  में  बाट  देना  चाहिये  जो  जातिया
 अधिक  पिछडी  हुई  हे  तथा  समाज  म  अधिक

 झस्पृष्य  द्ड  भोगती  हे,  यथा  मेहतर,  भोची,
 दडासी,  बॉग्ररी,  पान  इत्यादि  उनको  ए  श्रेणी
 में  रखना  चाहिय  शौर  जो  जातिया  एडवास
 है,  उनको  बी  में  ।  जिन  जातियों  को  ए  श्रेणियों
 म  रखा  जाय  उन  जातियो  को  सरकार  से
 बतंमान  मिलन  वाली  सहायता  ओर  सुविधा
 से  और  अधिक  स्वतन्त्र  सहायता  व  सुविधा
 मिलनी  चाहिये  ।  नहीं  तो  जब  समय  पाने  पर

 अनसूचित  जातियो  को  सरकार  से  सहायता
 मिलना  बन्द  हो  जायंगा,  तब  भी  “ए”  श्रेणी
 जातिया  पिछड़ी  हुई  रहेगी  |

 श्री  ्  ह,  (चम्बा)  प्रनुसूचित
 जातियों  तथा  श्रनुसूचित  झादिम  जातियों  में
 झत्मविदवास  झौर  झत्माभिमान  की
 सच्ची  भावना  जाग्रत  करनी  चाहिये  |  हरिजन,
 महाशय  झादिम  जाति  पर्यिणित  जाति  आदि

 भदसूचक  नामों  को  मिटाकर  साधारण  स्वा-
 भाबिक  नाम  रखना  चाहिये  ।  भगी  चमार
 आदि  के  कामों  में  मजदूरी  को  वृद्धि  झाव-
 श्यक  है  ताकि  यह  काम  किसी  वर्ग  विशेष  का
 न  रहे  भ्रपितु  भ्र्थार्थी  सब  काम  करें  ।  वर्ग  के
 नाम  से  संस्थाओं  का  चालू  करना  बन्द  किया
 जाये  ।  सस्था  का  प्रयोजन  बाते  वर्ग  विशेष
 का  ही  क्यों  न  हो।  कूप,  तालाब,  मन्दिर,  मार्ग
 संस्था  भ्रादि  में  “सब  के  सिये,  था  हरिजनों
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 के  लिये”  नादि  सन्देह  सूचक  विज्ञापन  न
 लगाये  जायें  केवल  संस्था  का  नाम  पर्याप्त
 होना  चाहिये  ।  भारतीय  विधाभ  को  कार्या-
 न्वित  करने  में  विलम्ब  उपेदयवृत्ति  को  कदापि
 4  सहन  किया  जाये  प्रादेशिक  विधान-सभाओं
 लोक-सभा  तथा  राज्य-समा  के  जो  सदस्य
 छभाछत  में  विश्वास  रखने  है  उनको  सदस्यता
 में  पृथक्‌  होना  या  किया  जाना  चाहिये  ।  सर-
 कारी  कर्ंचारयों  की  न्य  योग्यताशों  के
 ग्रतिरिक्त  यह  एक  झ्रावश्यकीय  योग्यता
 होनी  चाहिये  कि  वह  छलछात  न  मानता  हो  t
 नौ  तोड,  मकान  उद्योग  भूमि  सम्बन्धी  ऋण
 मे  इनको  प्राथमिकता  दी  जाये  जिन  पिथुडे
 वर्गों  के  विद्याथियों  को  विश्वविद्यालय  म

 पूर्ण  सुविधा  दी  जाये  उसकी  उपाधि  तब  दो
 जाये  जब  वे  वर्ष  भर  अपने  लोगों  मे  कार्य  करे  ।

 हर  स्कूल  जाने  वाले  बालक  झौर  बालिका  को
 प्रथम  कक्षा  से  ही  यथाशक्षित  छात्रवृत्तिया
 दी  जाये  ।  हाई  स्कूल  के  साथ  छात्रावास
 झाश्रम  ढंग  के  चालू  किये  जाये  जिनमें  आठवी
 कक्षा  तक  उसके  ऊपर  के  विद्यार्थी  शामिल
 किये  जाये  7  सरकार  की  शक्ति  के  भ्रनुमार
 मुविधाय  दी  जाये  ।  यदि  इनके  साथ  स्वर्ण
 विद्यार्थी  भी  आये  तो  कुछ  झनुपात  से  लिये
 जायें  भोर  उनको  भी  वहो  सुविधायें  दी  जायें  a
 उद्योग  घो  का  प्रबन्ध  होना  चाहिये  ताकि
 उनके  द्वारा  झाथिक  सुधार  हो  सके  ।

 Shri  Subbiah  Ambalam  (Ramanatha-
 Puram):  Adequate  and  proper
 measures  should  be  taken  for  the
 amelioration  of  the  Other  Backward
 Classes,  who  are  in  no  way  better
 than  the  Scheduled  Castes  and
 Scheduled  Tribes.  Even  though  @
 Report  on  Backward  Classes  has  been
 submitted  by  Shri  Kaka  Kalelkar  33
 early  as  ‘1955,  no  steps  have  been
 taken  to  discuss  that  Report  on  the
 floor  of  this  House  and  to  implement
 the  recommendations  contained  there-
 in.  Government  should  not  lose  sight
 of  the  necessity  for  uplifting  the
 Backward  Classes  in  their  anxiety  t
 do  everything  for  the  uplift  of  the
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 Scheduled  Castes  and  Scheduled
 Tribes.  A  perusal  of  the  Appendices
 given  in  part  IT  of  the  Report  will
 indicate  beyond  doubt  that  no
 adequate  sums  have  been  spent  or
 allotted  for  the  uphft  of  the  other
 Backward  Classes.

 Regarding  the  disturbances  in
 Ramanathapuram  District,  the  Gov-
 ernment  should  bear  in  mind  that
 those  troubles  are  due  to  the  under-
 developed  and  backward  condition  of
 the  area,  Because  the  people  of  that
 area,  whether  Maravars  or  Harijans
 are  very  backward,  economically,
 socially,  educationally  and  politically,
 the  communalists  and  other  anti.
 social  elements  have  been  able  to
 exploit  the  backwardness  of  these
 people  in  setting  them  fight  against
 each  other.  Government  should  not
 be  satisfied  and  content  with  the
 grant  of  a  few  lakhs  of  rupees  for  the
 construction  and  repair  of  the  burnt
 houses.  What  is  more  important,  as
 has  been  pointed  out  in  the  report  of
 the  Commissioner  on  Ramanathapuram
 riots,  i8  the  urgent  and  immediate
 steps  for  development  schemes  for
 agriculture,  roads,  schools,  boarding
 schools  and  cottage  industries

 The  funds  provided  by  Government
 for  the  award  of  scholarships  is
 adequate.  I  learn  that  this  year  the
 scholarship  Board  have  fixed  a  hngher
 percentage  of  marks,  as  high  as  63%,
 so  far  as  candidates  belonging  to  the
 other  Backward  Classes  are  concern-
 ed  This  defeats  the  very  policy  and
 principles  for  which  the  award  of
 scholarship  is  made,  namely  to  assist
 the  educationally  backward  classes.
 I  therefore  suggest  that  all  those  who
 secure  50°  marks  should  be  awarded
 scholarship  and  even  those  who  do
 not  come  up  to  this  level  should  not
 be  disqualified  if  they  are  deserving
 considering  their  economic  means.

 Lastly,  I  suggest  that  Government
 should  _take  immediate  steps  to
 Popularise  family  planning  and  birth
 control  schemes  among  these  back-
 ward  classes,  It  is  among  these  com-
 munities  we  find  the  baneful  effects
 of  over-population.  No  amount  of
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 steps  taken  by  Government  to  meet
 the  food  deficit  will  bear  fruit,  unless.
 adequate  steps  are  taken  towards
 family  planning  and  birth  control
 For  the  successful  implementation  of
 this  policy,  I  suggest  steps  should  be
 taken  for  training  larger  number  of
 doctors  in  this  work  in  each  State,
 opening  of  clinics  with  adequate
 facihties  for  propaganda  in  every
 district  headquarter  and  important
 towns  and  village  centres  throughout
 the  country

 Shri  Bangshi  Thakur  (Tripura—
 Reserved—-Sch.  Tribes):  Tripura  is  a
 land  of  Scheduled  Tribes,  Scheduled’
 Castes  and  Backward  Classes  They
 form  the  majority  of  the  population.
 They  are  the  worst  sufferers  and  the
 poorest  of  the  poor  First  of  all
 economic  stabilisation  ts  necessary.
 Of  course  it  is  true  that  the  Govern-
 ment  cannot  give  arable  land  to  al!
 the  needy  of  Tripura  since  Tmpura
 has  an  area  of  4,000  square  miles
 only  But  small  scale,  village  and
 cottage  industries  can  be  started  there.

 Minerals  are  abundant  in  Tripura.
 There  are  oil,  manganese,  iron,  coal,
 China  clay  and  gold  etc  Dumng  the
 tame  of  the  Maharaja  the  Oilfield  was
 surveyed  The  area  +-  550  square
 mules,  which  contains  i]  ol  centres.
 Five  of  them  are  singly  2§  times  big-
 ger  than  Digboy;  two  of  them
 are  singly  equal  to  Digboy
 and  the  rest  are  smaller  If
 all  these  natural  resources
 are  fully  exploited  for  the  develop-
 ment  and  progress  of  the  society  then
 Tripura  will  no  longer  be  dependent
 on  the  Centre  It  could,  on  the  other
 hand,  contribute  towards  the  estab-
 lishment  of  the  Socialistic  Pattern  of
 Society  in  India

 The  Tripura  of  Agartala  include  the
 Royal  family,  Thakurs  and  others.
 They  ali  belong  to  Scheduled  Tribes.
 They  have  their  grievances  which
 should  be  hstened  to  and  considered
 Of  course  I  cannot  and  do  not  claim
 that  special  privileges  be  continued.
 But  the  foundation  of  their  economy
 cannot  be  changed  overnight.  They
 were  and  still  are  governed  by  &
 fedual  eeonomy  and  it  will  take  ७
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 little  time  to  convert  them  to  the
 Socialistic  Pattern  of  Society.  In  the
 meantime  they  should  be  kept  alive
 and  to  do  that  they  should  be  provid.
 ed  with  the  cost  of  atlesst  two  prin-

 cipal  meals  a  day.

 There  are  more  than  5,000  ez-
 servicemen  in  Tripura  and  most  of
 them  are  Scheduled  Castes  and  Tribes.

 ‘They  are  neglected.  Among  the
 number  nearly  4,000  belong  to  Tripura
 Rifles,  who  hold  medals,  certificates

 and  other  awards  won  during  the
 Second  World  War  on  the  Burma
 Front.  They  are  well  trained  in
 general  warfare,  guerilla  tactics,
 camouflage  and  ambushing  etc.  Their
 rehabilitation  is  not  begun  yet.  They
 are  dissatisfied.  The  matter  should  be
 taken  from  the  defence  point  of  view.
 Joomia  rehabihtatiédn  is  also  far  from
 satisfactory.

 We  have  no  railway  hne  in  Tripura
 nor  any  link  line  to  Assam.  On  the
 other  hand,  the  high  charges  of  the
 LAC.  are  adding  insult  to  injury

 Shri  Basappa  (Tiptur):  Inspite  of
 the  removal  of  untouchabihty  in  the
 Constitution,  it  still  persists  in  many
 parts  and  Harijans  are  victimised  in
 many  ways  at  shown  in  Ramanath-
 puram  incidents  and  vigorous  effects
 are  necessary  to  overcome  all  handi-
 caps  for  them.  Though  we  have
 allotted  90  crores  in  2nd  Plan  for
 assisting  the  Harijans  very  little  is
 being  done  to  coordinate  the  activities
 of  the  Centre  and  the  States  in  this
 respect  and  the  amount  sanctioned
 lapses  many  a  time.  We  talk  of  land
 reform  etc.,  but  still  many  Harijans
 have  no  lands  or  sites  even  to  build
 their  houses  We  talk  of  small  scale
 industries  and  cottage  industries  but
 still  large  sections  or  Harjjans  are
 without  any  occupation.  Social
 welfare  organisations  of  the  Central
 ‘Government  and  State  Governments
 are  giving  attention  to  looking  after
 only  ladies  of  upper  classes  and  not
 the  ladies  of  the  Scheduled  Caste
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 people.  It  is  high  time  we  have
 separate  Harijan  Welfare  Ministries
 at  the  Centre  and  the  States.  Due
 share  is  not  given  to  Scheduled  Caste
 people  at  the  recruitment  and  promo-
 tion  stages  in  Government  jobs.  1
 welcome  the  new  steps  taken  by
 Central  Government  to  increase  Cen-
 tral  financial  help.  Some  of  the  State
 Governments  must  realise  their  mis-
 takes  and  follow  the  State  of  Mysore
 which  has  done  fairly  well  for  the
 downtroden  people  among  Harijans.
 Since  the  disabilities  are  not  yet
 removed  among  the  Harijans  I  feel
 there  is  necessity  for  extension  of
 reservation  of  seats  for  them  in  Cen-
 tral  land  State  legislature  even  after
 1960.

 Shri  Ignace  Beck  (Lohardaga—
 Reserved—Sch.  Tribes):  The  report
 should  be  presented  every  year  if  not
 oftener.  The  presentation  of  two
 reports  in  one  year  ts  a  gross  breach
 of  trust  and  responsibility.

 The  report  should  contain  Govern-
 ment  policy  regarding  the  rehabulita-
 tuon  of  poor  displaced  Adivasi  ryots
 as  a  result  of  ndustrialisation.  It
 should  give  information  about  the
 execution  of  Government's  policy  of
 ‘land  for  land,  house  for  house’,  fair
 compensation  and  employment.

 It  should  have  been  stated  in  the
 report  whether  the  Tribes  Advisory
 Council  had  been  formed  and  if  so
 their  personnel;  whether  legislative
 measures  and  other  issues  affecting
 their  area  are  placed  before  this
 Committee  and  their  sanction  teen.

 It  should  have  been  stated  in  the
 report  whether  Government  machinery
 in  the  tribal  areas  had  aucceded  in
 winning  the  confidence  of  _  the
 Advasis.  Is  it  not  reverse  in  Bihar?
 Is  the  State  Govt.  absorbing  the  avail-
 able  Adivasi  Officers?  Much  talked
 of  integration  of  Adivasis  cannot  be
 effected  unless  we  have  the  right
 Government  machinery  with  full
 understanding  of  their  special  man-
 ners,  customs,  civilization  ete.
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 Animal  husbandary,  bee-keeping,
 poultry,  horticulture,  public  health,
 ete.,  are  essential  and  must  be  tackl-
 ed  but  intellectual  and  economic
 development  is  mere  important  and
 toust  occupy  a  place  of  top  priority.

 Free  and  compulsory  education
 ahould  be  provided  to  the  Scheduled
 Castes  and  Scheduled  Tribes  at  least
 up  to  the  primary  stage.  Sufficient
 funds  should  be  provided  in  the  shape
 of  stipends,  book  grants,  freeships  and
 scholarships  for  higher  education.

 Agriculture  is  the  main  occupation
 of  the  Adivasis.  They  should  be  given
 all  possible  help  in  the  form  of
 technical  assistance,  manure,  improv-
 ed  seeds  and  water.  Multi-purpose
 co-operative  societies  and  forest  co-
 operatives  should  be  organised  among
 the  Scheduled  Castes  and  Scheduled
 Tribes.

 Employment  in  the  lower  divisions
 is  good  but  from  second  division
 higher  up  both  in  direct  and  indirect
 cmployment  and  promotions  it  is
 absolutely  unsatisfactory.

 A  separate  portfolio  should  be
 created  at  the  Centre  for  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes

 Many  of  the  Adivasis  employed  in
 the  Central  Secretariat  in  Delhi  come
 from  villages  and  jungles  and  they
 are  in  great  d:fficulties  in  re-pect  of
 accommodation  and  studies.  Govern-
 ment  should  arrange  accommodation
 for  them.  Those  who  want  to  con.
 tinue  their  studies  in  camp  schools
 face  great  difficulty  in  admussion.
 This  should  be  arranged  and  they
 should  be  granted  scholarships.

 Shri  Naushir  Bharocha  (East  Khan-
 din):  There  is  a  slackness  in  the
 execution  of  the  Untouchability
 (Offences)  Act,  l085,  as  is  evidenced

 by  only  380  cases  registered  by  the
 Police,  out  of  which  only  48  were
 convicted,  while  8]  were  pending  in
 Court.

 Temple  entry  legislation,  while
 U  eful  in  creating  necessary  psycho-
 logical  atmosphere,  is  haltingly
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 executed  and  otherwise  circumvented.
 This  should  be  attended  to.

 Emphasis  must  be  laid  on  improve-
 ment  of  economic  conditions  of  the
 Scheduled  Castes  and  Scheduled
 Tribes,  by:

 (a)  making  provision  by  legis-
 lation  to  compel  Municipal  bodies
 to  give  members  of  these  Castes
 a  minimum  wage,  which  should
 be  generously  fixed  at  a  fairly
 high  level,  particularly  for  un-
 clean  work.

 (b)  Abolition  of  ‘Watans’—
 hereditary  offices  in  Bombay
 State,  which  are  concealed  forms
 of  forced  labour.

 (९)  grant  of  lands,  and  reason-
 able  resources  for  exploiting  such
 lands.  .

 (a)  more  generous  distribution
 of  freeship  and  scholarships,  not
 disqualifying  a  student  who  has
 failed  once.

 (e)  construction  of  mixed  colo-
 nies,  and  provision  of  housing
 facilities,  by  grant  of  plots  of
 land.

 Grant  of  same  facilities  and  pri-
 vileges  to  Scheduled  Caste  members
 who  have  embraced  Buddhism,  as
 were  enjoyed  by  them  before

 Creation  of  a  Special  Mnistry  at
 the  Centre—and  in  the  States—exclu-
 sively  for  the  welfare  of  Scheduled
 Castes  &  Scheduled  Tribes.

 Request  to  courts  to  give  high
 priority  to  cases  under  Untouch-
 abihty  (Offences)  Act,  and  similar
 legislation.

 Regarding  the  Anglo-Indian  com~
 munity,  I  think  the  guarantees  given
 to  them  particularly  in  the  matter  of
 employment  have  not  been  honoured.
 I  agree  fully  with  the  observations
 made  by  my  hon.  friend  Shri  Frank
 Anthony  that  a  lame  excuse  is  being
 trotted  out  to  deny  them  appoint-
 ments,  namely,  eligible  applicants  are
 not  available.  I  demand  that  the
 Anglo-Indian  community  should  be
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 given  a  fair  deal  and  the  Hon,  Home
 Minister  should  pay  greater  atten-
 tion  to  this  criticism

 Shri  Brij  Raj  Singh  (Ferozabad):
 The  Commissioner  should  be  asked  to
 give  quarterly  or  at  least  half  yearly
 reports  about  the  condition  of  these
 classes,  their  welfare,  working  and
 safeguards  etc,  The  reports  should  be
 placed  at  the  Table  of  the  House  and
 the  House  should  have  an  opportunity
 to  discuss  them

 All  the  State  Governments  should
 be  asked  te  discuss  the  reports  of  the
 Commissioner  in  their  legislatures  ss
 suggested  by  the  Commissioner

 The  conditiona—economic  and  poli-
 tical—of  the  backward  classes  is  no
 better  than  that  of  the  Scheduled
 Castes  and  Scheduled  Tnbes

 Adequate  and  proportionate  repre-
 sentation  should  be  given  to  Schedul-
 ed  Castes,  Scheduled  Tribes  in  the
 Union  Cabinet  in  order  to  create  con-
 fidence  in  these  classes  as  suggested
 by  the  Commissioner

 A  large  portion  of  the  population  of
 Schedule  Castes  and  Scheduled  Tribes
 being  landless  labourers,  the  Govern-
 ment  should  alot  fallow  land  wher-
 ever  available,  to  these  landless  peo-
 ple  so  that  these  people  might  get
 gainful  employment  and  be  rehabili-
 tated

 In  view  of  the  paucity  of  adequately
 trained  and  educated  youngmen  aval-
 able  in  these  classes  for  competing
 for  the  Gazetted  services  of  the  Union
 and  the  States,  the  Government
 should  extend  educational  facilities
 for  these  classes,  specially  increase  in
 the  grant  of  scholarships  and  the
 freeship  for  higher  students

 Government  should  devise  ways
 and  means  by  which  in  the  near
 future  and  in  no  case  later  than  three
 years  the  proportion  of  these  classes
 in  States  and  Union  services  will  be
 same  as  their  proportion  to  the  gen-
 eral  population,

 The  Untouchability  (Offences)  Act,
 1955  should  be  strictly  enforced  and
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 practice  of  untouchability  should  be
 punished,

 Government  should  increase  the
 amount  of  money  to  be  spent  for  the
 welfare  of  these  classes  during  the
 Second  Five  Year  Plan.

 Government  should  accept  the
 recommendation  of  the  Commissioner
 with  regard  to  the  giving  of  relief  to
 riot  affected  families  in  the  Rama-
 nathapurarm.  Government  should
 state  the  steps  that  they  propose  to
 take  with  regard  to  check  recurrence
 of  such  nots

 Government  should  appoint  a  Parlia-
 mentary  Committee  to  report  to  this
 House  on  Ramanathapuram  fiots.

 Government  should  remove  restric-
 tions,  wf  any,  imposed  upon  the
 Scheduled  Castes’  personnel  serving
 in  the  Central  Government  for  apply-
 ing  for  higher  posts  or  sitting  at
 competitive  examinations

 Shri  Chandra  Shanker  (Broach):
 The  whole  of  Raypipla  sub-
 division  in  the  Broach  Dvs-
 trict  in  Bombay  State  ha»  been
 declared  a  Scheduled  Tribe  area  क्त
 this  Sub-division,  the  Dediapada-
 Sagabara,  with  a  population  of  45,000
 adivasis,  are  the  most  backward  sche-
 duled  areas  This  being  m  my  dis-
 trict,  in  order  to  develop  it,  I  had
 required  the  Government  to  declare  :t
 as  the  special  multi-purpose  block.
 In  order  of  population  of  Adivasis,
 my  district  stands  third  after  Surat
 and  Panchmahals  Even  then  my
 request  was  turned  down  under  the
 pretext  of  the  pattern  being  spoiled
 and  the  block  was  given  somewhere
 else  Then,  when  it  came  for  the
 distribution  of  the  N.ES.,  the  above
 mentioned  aren  was  given  half  a
 block.  This  is  nothing  but  a  cruel!
 joke  Whatever  is  given  in  half  2
 block  will  be  spent  in  buildings  etc.
 because  it  being  a  merged  and  back-
 ward  area,  there  are  no  quarters  etc
 for  the  Government  staff.  80  no  pur-
 pose  will  be  served  by  giving  half  8
 block.

 Therefore,  it  is  my  request  and  a7
 earnest  one  to  the  Government,  the

 Planning  Commission,  the  Ministry  of
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 Dy  the  Congress  Government  for  the
 uplift  of  Scheduled  Castes  and  Sche-

 died  Tribes  are  appreciable  but
 wwing  to  slackness  in  implementation
 of  legisiation,  the  problems  of  these
 people  including  untouchability  in
 villages  are  still  hanging  in_  the
 balance.  The  process  is  so  slow  that
 it  requires  much  time  to  attain  the
 target.  Hence,  it  is  necessary  to  ex-
 tend  the  reservations  upto  twenty
 years.

 Though  the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled  Tribes  has
 not  visited  the  Punjab  State  where
 there  are  some  backward  classes
 which  are  not  brought  into  the  list,
 such  as  Ghumar  or  Parjapat,  yet  the
 various  measures  and  suggestions  in
 this  respect  are  appreciable.  Its
 implementation  ५  real  sense  can  be
 of  much  use  for  the  cause  of  Schedul-
 ed  Castes  and  Scheduled  Tribes.

 There  are  three  categories  of  8.  C.
 &  S.  T.  in  the  country.  The  first  is
 that  of  the  landless  farmers.  They
 cultivate  the  land  of  other  land-
 owners  who  deprive  them  of  land
 sooner  or  later.  There  is  a  lot  of
 darren  and  waste  land  which  measures
 about  90  million  acres.  There  is  also
 @  quantity  of  land  which  is  not  allot-
 ted  to  any  of  the  refugees.  If  this
 land  be  given  to  these  Castes  and
 Tribes  permanently,  it  can  solve  the
 food  problem  of  the  country  as  well,
 this  barren  land  lying  vacant  is  a
 @reat  loss  to  the  country  particularly
 when  the  members  of  S.C.  &  S.T.  are
 ready  to  cultivate  it.

 The  roving  class  of  a  6,  &  8.  T.
 may  be  colonised  in  the  Punjab  and
 Rajasthan  States.  They  may  be  pro-
 vided  with  employment  and  labour.

 The  scattered  S.C.  &  s  १९.  may  be
 given
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 of  money  for  8.  c  &  8.  T.  but  no

 condition  of  the  lowest  of  the  low  ie.
 Sweepers  and  scavengers  of  the  coun-
 try  should  be  given  due  considera-
 tion.

 The  policy  of  the  Government  in
 the  field  of  Harijan  uplift  should  be
 “more  needy  more  help.”

 State  Governments  should  be  re-
 quested  to  set  up  an  enquiry  com-
 mittee  of  experts  with  representatives
 of  communities  like  Dom,  Mehtars
 (Bhangi)  etc.,  to  study  the  probleens
 of  sweepers  and  scavengers  and  sug-
 gest  ways  and  means  to  raise  their
 living  standard  and  to  remove  the
 difficulties  in  the  way  of  their  pro-
 gress.

 State  Governments  should  be
 requested  to  watch  the  educational
 progress  of  the  different  Harijan  Com-
 munities  to  see  which  among  them
 are  progressing  and  which  are  not  and
 it  should  be  annually  discussed  by  the
 State  legislatures.  |

 Wherever  Harijens  are  taken  by
 Government  nomination  the  ह... ह
 should  be  from  among  the  comnmuni-
 ties  named  above.
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 {Shri  Ramdhani  Das)
 Propaganda  regarding  untouchabili-

 ty  Act  should  not  be  done  mainly  by
 the  non-official  agency  but  mostly  by
 the  Government  officials  like  Police,
 Chowkidargs  Subdivisional  Officers,
 ete.  who  should  be  asked  to  make  a
 thorough  survey  of  their  respective
 areas  and  hold  frequent  meetings  in
 the  area  where  there  is  any  sort  of
 untouchability  still  in  existence.

 Individual  Harijans  should  be  given
 free  legal  aid  and  financial  help  to
 the  extent  of  Rs.  500  to  enable  them
 to  proceed  to  a  court  to  assert  their
 right  given  under  the  untouchability
 Act.

 In  cases  of  revision  petitions  and
 appeals  an  amount  to  the  extent  of
 Rs.  1,000  and  a  lawyer  of  the  rank  of
 the  Advocate  General  should  be  given
 to  the  individual  Harijan.

 Shri  Dindod  (Dohad-Reserved-
 Scheduled  Tribes):  For  the  spread  of
 education  among  the  Scheduled  Trnbes
 and  Scheduled  Castes  the  primary  and
 secondary  education  should  be  made
 free.

 Some  students  of  the  Scheduled
 Tribes  and  Scheduled  Castes  do  not
 get  freeship  in_  colleges.  So  pre-
 matric  education  should  be  made  free.

 There  should  be  at  least  three
 Ashram  schools  in  each  teluka  where
 the  Scheduled  Tribes  and  Scheduled
 Castes  population  is  more  than  50
 per  cent.

 Leadership  should  be  created  from
 amongst  them  through  Ashram
 achools  to  do  this  work.

 As  far  as  possible  the  work  for  the
 amelioration  of  the  Scheduled  Tribes
 and  Castes  should  be  entrusted  to  non-
 official  organisations  who  come  for-
 ward  to  do  it.

 Such  institutions  whose  financial
 position  ig  not  good  should  be  paid
 full  grant-in-aid.

 More  attention  should  be  paid  to
 gitis’  education.
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 There  are  primary  schools  only  for
 four  standards  in  rural  areas-—espe-
 cially  in  Tribal  areas.  There  must  be
 a  Central  school  imparting  education
 from  class  5th  to  7th  for  every  lh
 schools  teaching  upto  the  4th  stan-
 dard.

 Subsidy  should  be  given  to  jhe
 Scheduled  Castes  and  Scheduled!
 Tribes  agriculturists  for  checking  soil
 erosion.

 Subsidy  should  be  given  for  digging.
 kutcha  wells  and  constructing  Pacca
 wells,

 Improved  agricultural  implements
 and  seeds  should  be  supplied  at  con-
 cessional  rates.

 Loan  for  chemical  marfures  should.
 be  advanced  in  season,  when  they
 have  no  money  to  purchase  fertilisers.

 Taccavi  loan  should  be  advanced  for
 agricultural  operation.

 The  Central  Government  should
 imperatively  ask  all  the  State  Gov-
 ernments  to  carry  out  the  recommen-
 dations  of  the  Commissioner  for  Sche-
 duled  Tribes  and  Scheduled  Castes  in
 thetr  respective  States.

 in  the  sense  of  Sarvodaya  all  sorts
 of  development  activities—educa-
 tional,  economical  and  soctal—should
 be  implemented  in  all  the  tribal  areas
 just  as  Bombay  Government  have
 taken  up.

 All  cultivable  land  lying  fallow
 should  be  given  to  tribals  for  cultiva-
 tion.

 Prohibition  should  be  enforced  in  alF
 the  tribal  areas.

 Reservation  of  seats  for  candidates
 from  Scheduled  Tribes  and  Castes  is
 not  satisfactory.

 There  should  be  one  member  of
 Scheduled  tribes  in  each  Selection
 Comaunuttee.

 Tribal  Areas  should  be  linked
 up  with  other  areas  by  road  and  raif
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 काठी,  if  any  man  appoints  38  8  servant
 as  Who  has  not  completed  I6

 of  age,  that  man  will  be  punish-
 But  there  is  no  provision  in  this

 poor  Harijan  boys.  In  my
 (Madras)  poor  Harijan  boys  who
 not  completed  10,  years  of  age

 engaged  as  cowboys  in  the  land-

 ty

 pine  |

 I  request  the  Hon.  Minister  to  con~-
 sider  this  and  also  I  request  him  to
 take  necessary  action  to  extend  this
 Act  so  as  to  cover  goor  Harijan
 children.

 I  request  the  Government  to  relax
 for  the  Scheduled  Castes  and  Sche-
 duled  Tribes  the  rules  for  getting
 permits  for  export  and  import.
 According  to  the  present  rules  no  new
 man  can  get  a  permit  from  the  Gov-
 ernment  for  export  and  import.

 The  Central  and  State  Governments
 should  refuse  to  give  facilities  to  those
 who  refuse  to  reserve  a'  Jeast  30  per
 @ent  seats  for  Scheduled  Castes  and
 Scheduled  Tribes  in  their  factories
 and  businesses,  hotels  and  other  indus-
 tries.

 Appomtments  should  be  given  to
 the  poor  Scheduled  Castes  and  Sche-
 duled  Tribes  in  all  ents  at
 least  for  ten  years  according  to  their
 Population.

 TL  request  the  Home  Minister  to  give
 instructions  to  all  States  that  waste
 lands  should  be  allotted  only  to  poor
 landless  Scheduled  Castes  and  Sche-
 duled  Tribes.
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 At  least  one  member  from  the  Sché-
 duled  Castes  should  be  included  in
 each  selection  board  for  all  sorts  of
 services  at  the  central,  provincial  or
 district  level.

 Government  should  lay  on  the  Table
 of  the  House  a  report  of  the  working
 of  reservation  rules  in  each  class  of

 retariat  and  non-Secretariat  Services.

 Fallow  and  कृक्ताप  lands  shoult  be
 exclusively  allotted  to  landless  labou-
 rers  in  each  State  and  Land  Reform
 Acts  should  be  simplified  according'y.

 A  Commission  should  be  appointed
 by  the  Government  to  assess  the
 working  of  safeguards  provided  by
 the  Constitution  of  India.

 Financial  aid,  and  taccavi  loans
 should  be  given  to  poor  Scheduled
 castes  and  Tribes  people.  Cottage
 industry  development  rules  may  be
 simplifted.

 Recommendations  of  the  Commis-
 sioner  for  Scheduled  Caste  and  Sche-
 duled  Tribes  published  in  the  Report
 should  be  strictly  implemented  and
 the  officers  responsible  for  not  imple-
 menting  the  Government  Rules
 regarding  reservation,  social  dissbili-
 ties  and  constitutional  safeguards,
 should  be  punished.

 Aids  and  grants  allocated  by  Centre
 to  the  States  for  removal  of  untouch-
 ability  should  be  fully  utilised  and  #
 states  are  not  particular  in  the  matter,
 the  Central  Government  should  take
 firm  steps  at  its  own  responsibility.

 Dr.  Gohekar  (Yeotmal):  Though
 the  problem  of  untouchability  hap
 been  tackled  in  the  right  direction,
 the  efforts  made  for  the  purpose  have
 not  shown  remarkable  results,  This
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 of  Scheduled  Castes  and  i  bd  *
 She  caste  Hines.

 So  our  main  @uty  to  earadicate  this
 lem  will  be  (i)  to  raise  income
 (ii)  to  raise  their  social  status  in

 the  society  an  a  whole.  The  second
 Yactor  to  some  extent  depends  on  the
 first  factor,  because  if  economic  status
 of  a  person  is  good,  he  automatically
 gets  a  lift  in  the  society  though  it
 may  not  be  fully  recognised.

 So  we  have  to  find  out  the  ways
 and  means  to  improve  their  socilo-
 economic  status  in  the  country.

 Economic  status  can  be  improved
 by  implementing  the  ratio  in  Govern-
 ment  Services  It  is  said  that  because
 no  proper  candidate  is  available,  the
 post  is  treated  as  unreserved.  If  cer-
 tain  posts  reserved  under  quota  could
 not  be  fulfilled,  the  ratio  should  not
 be  allowed  to  fall.  Every  year  any
 fall  in  ratio  must  be  supplemented  by
 providing  suitable  posts  to  Scheduled
 Castes  and  Tribes  candidates.  The
 maintenance  of  a  ratio  is  the  main
 thing.  Secondly,  the  State  Govem-
 ments  must  be  asked  to  help  them  in
 the  industries  in  which  they  are
 engaged.  The  State  Governments,  un-
 der  small-scale  industries  or  any  other
 scheme,  should  give  them  loans,
 help  in  forming  co-operative  societies
 under  the  direct  supervision  of  State
 Government  so  that  the  loans  will  be
 utilised  properly.  In  my  State  wea-
 vers’  co-operative  and  labourers’  co-
 operative  societies  could  be  formed.

 Thirdly,  land  should  be  provided  to
 those  who  know  farming  really.  I  am
 against  distributing  land  to  every
 person  from  these  communities
 because  they  do  not  know  farming,  80
 finally  they  are  at  a  loss.  This  also
 affects  our  food  production.

 है  improving  social  status,  I  may
 suggest  (i)  their  children  should  get
 free  education  at  all  stages.  If  in
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 certain  States  5  4
 वर  ला  ी  Coen  केक  तक

 ties.  Under  this  scheme  the  non-
 backward  classes  who  are  willing  to
 join  Backward  classes  housing  society
 should  also  be  given  house  sites
 and  interest-free  loans.  Such  socie-
 ties  should  alse  be  formed  in  raral
 areas  where  untouchablity  is  more
 predominant.  Good  houses  for  these
 people  will  enhance  their  status  in
 the  society

 should  go  altogether.  We  should  find
 out  and  study  how  this  question  is
 dealt  with  in  foreign  countries,  where
 it  is  not  restricted  to  certain  castes.

 Shri  Heda  (Nizamabad):  Grants
 for  the  welfare  of  Scheduled  Tribes,
 Scheduled  Castes  and  other  Backward
 Classes  should  be  under  different
 budgetary  system.  They  should  not
 lapse,  as  they  do,  on  ist  April.  They
 should  not  lapse  at  all.  This  would
 guarantee  smooth  working  on  the  one
 hand  and  it  may  avoid  unnecessary
 delay  in  getting  fhe  achemes  sanction-
 ed  every  year.  ध  would  mean  one
 sanction  is  always  good.

 Ratio  between  the  expenditure  02
 administration  to  the  total  amount
 spent  on  the  welfare  should  not  be
 more  than  |  and  7.  At  present,  depart-
 ments  in  the  State  Governments,  art



 them  developed  nationalist  outlook.
 Most  of  the  money  may  be  spent  on

 able  moddl  froghimuie  of  farteuch=
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 ु formed  for  tht  purpose  May  take  है. ड

 Giving  houses  for  residential
 purposes  to  Harijan  and  others  in
 lodalities  of  high  caste  Hindus,  parti-

 Shri  Hem  Haj  (Kangra):  The
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 (Shri  Hem  Raj]
 cumulated  at  Mawali  for  eight  to  nine
 months  in  a  year.

 Shri  KE.  C.  Jena  (Balasore—Reserved
 —Sch.  Castes):  Sir,  it  was  a  matter  of
 regret  that  suggestions  made  by.  the
 Commissioner  and  Members  of  this
 House  regarding  Harijan  uplift  are
 not  bemg  implemented  properly.  Sir,
 ifsthe  suggestions  are  not  implemented
 and  given  effect  to,  then  Ido  not
 understand  the  logic  of  appointing  a
 Commussioner  and  spending  much
 money  on  that  account  and  discussing
 the  same  over  here  tod.”

 Sir,  to  my  m.nd  untouchability  may
 be  classified  into  three  categories  viz,
 4)  social,  (a)  cultural,  and  =  (aii)
 economic  But  these  three  are  cor-
 related  and  they  all  violently  affect
 the  Haryans  not  n=  =  oné  State  but
 throughout  India.  It  »s  not  the  pro-
 blem  of  the  Harijans  and  Adibasis
 only,  but  it  is  a  national  problem
 Therefore,  I  suggest  that  a  separate
 Ministry  may  please  be  formed  under
 which  this  national  issue  be  dealt  with
 more  efficiently  than  now.

 Sir,  after  the  achievement  of
 independence  it  has  become  the  duty
 of  all  to  contribute  to‘the  advance-
 ment  of  India.  But  how  can  the
 Government  ask  a  man  living  undér
 a  tree  or  in  a  broken  cottage  as  the
 Harijans  and  Adtbasis  generally  do
 to  come  forward  to  work  hard  with
 others  for  building  Mother  India.  In
 this  circumstance  Sir,  :t  would  not  be
 fair  in  putting  pressure  dn  such  a
 person  for  building  modern  India  as
 he  has  been  deprived  of  social,  econo-
 mic  and  cultural  justice.

 The  work  of  the  Miarijan  arfd
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 Shri  Dp.  A.  Katth  (Chikodi):  Te
 make  the  Scheduled  Castes  economi-
 cally  independent  ia  one  of  the  major
 remedies  that  are  to  be  adopted  to
 liberate  the  millions  of  Scheduled
 Castes  of  this  country  from  the  age
 long  untouchability  which  ig  a  great
 threat  to  the  prestige  of  this  country.
 Most  of  the  Scheduled  Castes  live  in
 rural  areas,  their  main  profession
 there  is  argiculture.  Nearly  all  of
 them  are  landless  agricultural
 labourers.  To  make  them  economucally
 independent  there  is  only  one
 remedy  and  that  is  granting  them  all
 the  available  waste  lands.  In  every
 village  the  waste  lands  are  available.
 While  granting  these  lands  to  the
 Scheduled  Castes  one  hundred  acres
 for  500  cattle  may  at  the  most  be
 reserved  for  the  grazing  purpose.  In
 some  of  the  States  today  the  propor-
 tion  is  500  acres  for  000  cattle  which
 is  absurd  If  need  be  the  Union  Gov-~
 ernment  may  take  possession  of  all
 such  Jands  and  make  the  distribution.

 Secondly,  to  reclaim  such  lands
 these  people  should  be  given  financial
 aid  by  way  of  subsidy  and  loan.

 Caste  system  is  the  source  from
 where  the  dirt  of  untouchability  flows
 and  unless  this  source  is  cut  off,  every
 attempt  made  to  eradicate  untouch-
 ability  shall  be  irrelevant.  To  do  it,
 caste  systerh  must  be  annihilated  and
 to  annihilate  caste  system,  removal  of
 the  religious  foundation  on  which  ths
 system  is  based  is  inevitable.  This
 religious  foundation  can  be  removed
 only  by  way  of  conversion  to  some
 other  religion  suitable  to  Indian
 culture,  Therefore,  Government
 should  encourage  the  conversion  to
 Buddhism  movement  of  the  Scheduled
 Castes  in  every  possible  way  and
 allow  all  the  facilities  to  such  Buddhist
 converts  which  they  enjoyed  28
 Scheduled  Castes.
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 amount  should  be  spent  on  conversion
 ‘to  Buddhism  movement.

 The  Collector  of  every  district
 should  be  asked  to  submit  a  monthly
 report  on  the  implementation  of  the
 vertous  achemes  relating  to  the
 emoval  of  untouchability.

 The  watandari  system  should  be
 immediately  abolished.

 The  number  of  foreign  scholarships
 should  be  increased.

 There  should  be  in  India  at  least
 two  governors  from  the  Scheduled

 Castes.
 Shri  C.  M.  MKedaria  (Mandvi—

 Reserved—Sch,  Tribes):  The  reports
 are  more  or  less  suggestive  than
 informative  as  th  development
 achieved,  economic  conditions
 improved  and  social  status  raised.  I
 can  say  at  the  first  sight  from  the
 reports  that  na  socio-economic  condi-
 tions  are  improved  of  the  Scheduled
 Castes  and  Scheduled  Tribes  and
 grievances  redressed.  No  effective
 results  are  achieved  with  regard  to
 education  among  Tribal  people.  No
 proper  representation  frém  the  Tribal
 People  is  made  in  the  Govt.  Services
 of  class  I  and  IJ  posts  either  in  the
 Centre  or  in  the  States.  We  feel  that
 there  is  no  soft  corner  or  lenient  view
 for  candidates  coming  from  tribal
 people  among  the  members  of  the
 selecting  committee  ie.  either  the
 UP.S.C.  or  the  Public  Service  Com-
 missions  of  the  States.  Sometimes  the
 vacancies  of  the  posts  to  be  filled  in
 are  not  reached  upto  the  tribal  candi-
 dates  living  far  off  in  the  interior.
 Information  regarding  the  vacancies
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 Commissioner  for  Scheduled  Castes
 and  Scheduled  Tribes  for  amelioration
 of  tribal  people.  All  M.  ह भ  from  the
 States  concerned  must  be  nominated
 on  the  State  Backward  Classes  Board.

 State  Governments  specially  the
 Bombay  Government  have  unequit-
 ably  utilized  the  funds  allotted  by  the
 Centre  for  the  tribal  welfare.  Out  of
 7  special  multi-purpose  projects  given
 by  the  Centre  the  Bombay  Govern-
 ment  have  started  4  multi-purptbe
 projects  in  an  area  with  a  tribal
 population  of  8  lakhs  and  3  Multi-
 purpose  projects  in  an  area  with  a
 tribal  population  of  20  lakhs  in  Gujrat.
 Moreover,  it  :s  heard  that  out  of  Rs.  33
 lakhs  for  communications  in  tribal
 areas,  9  lakhs  are  being  spent  on  only
 one  road  and  the  rematrfing  sum  will
 be  spent  for  the  whole  Bombay  State.
 It  35  also  more  pathetic  ‘when  the
 Broach  District  which  is  the  third
 in  tribal  population  after  Panch  Mahal
 and  Surat  District,  is  not  given  the
 multi-purpose  project.  In  addition,  it
 is  a  mockery  by  allotting  half  a  block
 of  N.E.S.  to  Dedia  Pada  and  Sagbera
 Talukas  of  Broach  District.

 The  present  Govt.  have  failed  to
 provide  houses  to  the  tribal  people.  At
 least  the  former  privileges  enjoyed  by
 the  tribal  people  in  the  native  States
 should  be  restored  and  things  like  free
 timber,  bamboos  and  fire  wood  from
 the  jungles,  should  be  made  available
 to  them  every  third  year.

 Ashram  Shales  and  Schools  in  the
 tribal  areas  are  the  experiments  in
 education  among  the  tribal  people.  No
 Public  contribution  of  20  per  cent.
 should  be  imposed  on  the  non-official
 or  voluntary  agencies;  the  full  budget
 should  be  provided.  In  all  the  techni-
 cal  High  Schools  and  Colleges,  the
 reserved  seats  for  tribal  studenfs  may
 be  kept.

 On  the  whole  I  congratulste  the
 commissioner  for  the  care  taken  for
 the  welfare  of  the  Scheduled  Castes
 and  Scheduled  Tribes.

 Shri  Eiladhar  Keteki  (Nowgong):
 Some  sultable  legislation  should  be
 enacted  prohibiting  keeping  or  com-
 structing  service  latrines  in  any  punt
 of  the  country.
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 {Shri  Liladhar  Kotoki]
 Provision  should  be  made  to  replace

 all  eervice  latrines  in  the  country
 within  two  years  by  sanitary  Inava-
 teries.  Munipipal  and  other  bodies
 concerned  should  be  given  necessary
 grants  and  loans  for  this  purpose  and
 this  should  be  realised  from  house-
 holders,  by  easy  instalments.

 Provision  should  be  made,  for
 healthy  housing  and  sanitary  sur-
 roundings  for  the  Harijans.

 Harijans  should  be  mixed  up  in
 common  residential  areas  and  the
 system  of  separate  colonies  shpuld  be
 abolished.

 In  case  of  other  scheduled  castes,
 who  are  economically  depressed,  I
 feel  thet  steps  should  be  taken  to
 rehabilitate  them  on  agriculture  and
 crafts  by  giving  them  lands  and
 other  necessary  help  and  facilities.
 They  also  should  be  given  healthy
 housing  schemes.  in  this  case  also
 no  seperate  and  exclusive  institutions
 should  be  established  for  them.  They
 should  be  mixed  up  with  others  and
 gven  adequate  facilities  to  bring
 them  up  to  the  level  of  others.

 I  suggest  that  in  case  of  plains
 tribals  of  Assam  such  as  Kacharis,
 Rabhas,  Lalungs,  Miris  and  Deuris,
 similar  steps  should  be  taken.  They
 should  also  be  mixed  up  with  other
 communities,  except  in  case  of  geo-
 graphical  locations  necessitating  sepa-
 rete  institutions.  They  should  be
 given  all  facilities  to  bring  them  up
 to  the  level  of  others,  rapidly.

 So  far  as  the  tribals  of  the  Auto-
 nomous  Districts,  NE.F.A.  AND  THE
 NEW  NAGA  unit,  are  concerned  the
 main  problem  is  economic  and  social
 backwardness.  I  suggest:

 (a)  that  greater  attention  should
 ‘De  given  for  rapid  development  of

 (b)  that  free  and  universal  educa-
 tion,  both  child  and  adult,  should  be
 extensively  given;

 is  not  only  unpro-
 fitable  but  positively  harmful  caysing
 deforestation  and  resulting  1... ड  floods,

 wider

 While  I  agree  that  the  Hill  Tribals
 should  be  allowed  to  develop  hy
 their  own  genuis  as  guaranteed  by
 the  Constitution,  and  be  given  all

 feel  that  steps  should  be  taken  to
 allow  free  and  full  intercourse  with
 the  neighbouring  people,  s0  as  to
 enable  them  to  guard  against  sepa-
 ratism.

 &  State  Govts.  should  not  give
 grants  to  the  unconstructive  ineffi-
 cient  non-official  organization  such  as
 Bhartiya  Depressed  Classes  League
 which  35  going  to  be  converted  into
 a  political  Party  and  to  be  separated
 Uke  the  late  Muslim  League.

 The  Central  &  State  Govts.  should
 give  grants  and  full  representations
 for  removal  of  untouchability  and

 Tribes  and  Community  Development
 Department  under  the  supervision  of
 all  the  Departments  of  the  State  &
 Central  Governments.

 The  Central  &  State  Govts.  should
 allot  sites  in  villages,  towns  and
 cities  with  grants  for  the  untouch-
 ables  to  eradicate  untouchability  easi-
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 and  supply  progressive  reports  in
 time  to  Parliament  and  State  Legis-
 lative  Assemblies  for  proper  discussion
 and  suggestions,  in  Yirture.

 GShrimati  Manjula  Devi  (Goalpara):
 Inner  Line  system  should  be  remov-
 ed  from  Naga  Hills  to  give  free
 access  to  the  people  of  Assam  and
 India.  Thig  would  also  relieve  the
 Nagas  from  the  feeling  of  being
 isolated  from  the  rest  of  India.

 The  services  of  the  voluntary  orga-
 nisations  should  be  utihzed  to  get
 closer  contact  and  have  a  psychologi-
 cal  approach  te  the  complexities  aris-
 ing  out  of  different  problems  of
 the  Scheduled  Tribes  and  Castes.

 The  barrier  of  language  should  be
 removed  in  the  various  dialects  of  the
 Scheduled  Tribes.  Dictionaries  and
 books  should  be  introduced  for
 easy  conversation.  Many  of  the
 misunderstandings  of  these  people
 would  be  removed  if  the  masses  in  the
 Tribal  Areas  are  understood  and
 made  to  understand  the  various
 aspects  of  nation  building  in  India.
 There  own  dialect  should  be  given
 consideration  for  improvement.
 Special  scholarships  for  tribal  girls
 should  be  set  aside  out  of  136:6  lakhs
 provided  for  -scholarships.

 Conveyances,  remuneration,  and
 T.A.  should  be  given  for  volunteers
 who  offer  their  services  for  welfare
 work  in  the  Tribal  areas.

 intelligent  section  of  the  Tribsls
 resent  the  use  of  the  name  “Tribal”.

 tven  according
 to  Anthropology,  the

 दि
 "  is  not  8  very  happy

 choice.  The  word  “Tribe”  applies
 in  real  sense  to  warring  and  political

 bere  mutes
 and  &  is  wrongly  used

 Tha
 किन  ह्  aSctisnine

 nd.  safeguards  nged
 net  suffer  hy,  the  word
 Scheduled  Castes  and  Tribes  as  they
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 would  be  included  in  beckward  clas-
 ses  with  special  protection  end
 advantages,

 Handloom  products  in  the  tribal
 areas  have  great  demand  in  U.S.A.
 for  their  exquisite  colour  scheme  and
 beauty.  They  offer  ten  times  the
 Prices  here.  If  production  is  step-
 ped  up,  encouraging  the  wesvers  in
 their  homes  with  rewards  and  money,
 the  export  trade  can  be  greatly
 increased  in  this  particular  section
 and  help  India  to  lessen  her  burden
 of  monetary  worries  to  some  extent.

 Shri  M.  s.  Musthy  (Golugonda):
 Delays  should  be  avoided  in  sanc-
 tions.

 Financial  year  for  spending  granis
 may  be  altered  from  April—March
 ६0  July——June.

 Tribal  areas  should  not  be  treated
 28  punishment  stations  when  posting
 officers.

 The  Commissioner  may  be  given
 executive  powers.

 The  Report  of  the  Commissioner
 should  be  discussed  every  year  in
 Parliament,

 Educational  Concessions  for  Sche-
 duled  Castes  and  Scheduled  Tribes
 may  be  extended  far  ten  more  years.

 Statewise  literacy  figures  of  Sche-
 duted  Castes  and  Scheduled  Tribes
 may  be  furnished  in  future.

 Non-tribals  should  not  be  allowed
 to  occupy  lands  in  tribal  areas.

 Exploitation  of  Labour
 Societies  by  non-tribals
 stopped  in  tribal  areas,

 Meritorious  Service  in  tribal  ह... ड
 should  be  taken  into  consideration
 when  giving  promotions.

 should  be

 The  exemption  limit  of  Loss  ।
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 (Shri  M.  S.  Murty}
 Bulldozers  may  be  supplied  free  of

 ost  to  tribal  people  ta  bring  the
 land  under  cultivation.

 Targets  for  laying  out  roads  in
 tribal  areas  should  be  in  minies  and
 not  the  number  of  roads.

 90%  subsidies  and  50%  Loans
 should  be  granted  to  Harijans  for
 construction  of  new  houses  on  sites
 given  by  the  Government.

 Shri  Muthukrishnan  (Vellore—Re-
 served—-Sch.  Castes):  The  Govern-
 ment  of  India  should  set  up  a  sepa-
 rate  Ministry  to  look  after  the  Wel-
 fare  of  Scheduled  Castes  and  Tribes
 and  also  suggest  to  the  State  Govern-
 ments  to  set  up  a  separate  Ministry
 wherever  they  have  not  done  so
 already.

 The  Government  of  India  should
 suggest  to  the  State  Government  to

 start  multi-purpose  cooperative
 societies  and  entrust  them  with  some
 Government  contracts  and  also  issue
 permits  to  run  buses,  lorries  etc.
 Permits  for  the  export  and  import  of
 articles  like  chillies,  onions,  coffee,
 etc.  may  also  be  given  to  these  socie-
 ties,

 Though  reservation  is  not  allowed
 in  cases  of  promotions,  a  sort  of
 committee  should  be  set  up  to  con-
 sider  the  cases  of  persons  belonging
 to  these  communities  and  one  of
 the  members  of  this  committee
 should  invariably  belong  to  these
 communities.  Further,  recruitment
 of  other  communities  to  the  various
 categories  of  services  at  the  Centre,
 as  far  as  possible  should  be  stopped
 until  the  quota  allowed  to  these
 communities  is  completed.

 by  Members  6p

 money  sanctioned  by  the  Centre well  in  time,  without  allowing  4
 single  pie  to  lapse.

 Shri  Naldurgker  (Osmanabad):  A
 large  section  amongst  Scheduled Castes  known  as  Mangas  are  appointed for  patrolling  and  guarding  the  vil-
 lages  and  towns  against  thieves  and
 dacolts.  They  are  generally  called
 Ramoshies.  They  get  very  meagre remuneration.  If  their  monthly  psy- ment  is  enhanced  in  an  adequate
 manncr,  a  great  problem  will  be
 Solved  and  there  will  be  great  satia-
 faction  among  these  people.

 The  problem  of  Scheduled  Castes
 and  Scheduled  Tribes  ig  mainly  eco-
 nomic.  So  fallow  lands,  with  remis-
 sion  of  land  revenue  for  some  years and  with  a  provision  for  all  agricul-
 tural  implements  and  bullocks,  be
 distributed  and  collected  to  thern.

 As  the  condition  of  these  ciagses  is
 impecunious  special  psovision  be
 made  for  their  education  in  colleges
 and  Universities.

 A  special  housing  scheme  be  start-
 ed  for  providing  residences  to  those
 who  have  no  such  facilities  at  all.

 The  Government  should  pay  its
 immediate  attention  to  Hlarijans  of

 Nearly  450  acres  of
 land  have  been  distributed  to  nearly
 30  families  of  Rarijans.  A  Tenants
 Cooperative  Society  has  been  forn-
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 The  Constitution  hag  abolished
 untouchability.  All  the  so-called
 téuchahies  should  try  their  level  best
 to  change  the  outlook  of  thé  orthodox
 people.  A  Committee  under  the
 Chairmanship  of  the  Collector  be
 formed  in  each  district  to  help  and
 try  to  remove  untouchability  in  the
 District.  The  Committee  should

 wmake  8  report  on  its  progress  to  the
 Parliament  every  three  months.

 Shrimati  Ya  Palchoudhuril  (Naba-
 dwip):  It  is  ह 1 ह  years  since  we  took
 up  the  welfare  for  Scheduled  Castes
 and  Scheduled  Tribes.  Though  some
 improvement  naturally  has  been
 achieved,  much  remains  to  be  done.

 The  following  are  my  submis-
 sion:—

 Education  for  Scheduled  Castes
 and  Scheduled  Tribes  must  be  made
 free  and  compulsory.

 A  Ministry  called  ‘Ministry  for
 Social  Welfare”  should  form  a  wing
 of  the  Home  Ministry  for  thig  pro-
 diem.

 Removal  of  poverty  by  supporting
 small-scale  industries  should  be  taken
 up  immediately.  These  Scheduled
 Castes  can  work  very  successfully
 in:

 (a)  Shoe  making  industry,

 (b)  Working  with  bones,

 (९)  Fishing.

 These  are  only  some;  other  avenues
 can  be  found.

 by  Members  oyi9

 Directors  of  Backward  Classes  in
 the  States  should  be  delegated  the
 necessary  powers  to  issue  sanctions,
 so  that  delay  is  eliminated.

 The  numbers  absorbed  in  the  Govt.
 services  has  been  fairly  static  since
 the  last  six  years,  95!—-2,936,  in
 956—3,265.  This  position  needs  to
 be  reviewed.

 The  education  of  the  general  masses
 against  this  problem  is  a  great  neces-
 sity.  The  real  way  of  absorbing
 them  in  the  society  is  to  recognise
 the  dignity  of  labour  and  see  that
 economic  regeneration  is  implement-
 ed.  After  all,  if  their  economic
 status  is-equalized  and  their  mental
 make-up  is  enlightened  through  edu-
 cation,  there  will  be  no  difficulty  in
 their  being  absorbed  into  the  society
 which  now  created  barriers  for
 them.

 For  this  my  suggestion  is,  that  the
 following  be  taken  in  hand  immedi-
 ately:

 41)  In  every  village  and  town,  youth
 camps  and  likes  should  be  organized
 every  year  or  twice  a  year  if  possi-

 and  a  society  that  does  not  recognise
 barriers  of  any  kind.
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 [Shri  K.  U.  Parmar).
 The  State  Government  as  well  as

 the  Central  Government  have  hepe-
 lessly  failed  to  remove  untouchability
 from  Gujarat.  In  spite  of  reservation
 in  services  a  number  of  educated
 persons  are  unemployed  and  dis-
 appointed,  which  refiects  on  the  edu-
 cation  of  Scheduled  Caste.

 The  propaganda  work  by  voluntary
 agencies  should  be  suspended  hence-
 forth  and  a  separate  Ministry  should
 be  opened  at  the  Centre.

 Government  wasteland  should
 immediately  be  given  to  Harijans.  If
 2/5th  of  the  land  is  not  so  available,
 Government  should  acquire  other  land
 of  big  Zamindars  and  it  should  be
 given  to  Scheduled  Castes  at  Govern-
 ment  cost.

 There  should  be  a  member,  either  of
 Scheduled  Castes  or  Tribes  in  the
 State  Public  Service  Commissions  and
 Union  Public  Service  Commission.

 All  States  and  Central  Government
 Departments  should  be  strictly  asked
 to  fill  reserved  percentage  of  posts  of
 Scheduled  Castes  and  Tribes  imme-
 diately.

 The  Police  Officers  of  all  States
 should  strictly  be  warned  that  they
 should  execute  the  Untouchability
 (Offences)  Act  955  in  the  same  spirit

 es  the  Indian  Penal  Code.

 Shri  N.  चि,  Patel  (Bulsar—Reserved
 ~—Sch.  Tribes):  The  Government  of
 India  have  made  so  many  schemes
 like,  Education,  Services,  Housing  etc.
 but  State  Government  authorities  con-
 cerned  are  not  taking  proper  care  to
 give  the  advantages  to  the  Scheduled
 Castes  and  Scheduled  Tribes  people.

 To  the  best  of  my  knowledge  there
 are  hundreds  of  boys  from  Scheduled
 Castes  and  Scheduled  Tribes  who  have
 passed  their  SS.L.C.  Iiter,  BA
 Examinations  after  facing  to  maty
 difficulties,  and  when  they  tried  for
 their  jobs  in  Government  Departments
 they  could  not  get.

 The  same  difficulty  they  are  having
 in  the  matter  of  Housing  Schemes.
 There  are  so  many  cases  pending

 a
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 regarding  the  Heusing  Society  fer
 Scheduled  Castes  and  Schedule
 Tribes  where  the  people  ere  not  get-
 ting  plots  through  Government  for
 Housing  Societies  for  last  5  to  6  years.

 Strict  orders  should  be  given  to  the
 State  Government  authorities  to  im-
 plement  the  schemes  sponsored  by  the
 Centrai  Government  for  Scheduled
 Castes  and  Scheduled  Tribes  in  toto
 and  immediate  action  should  be  taken
 on  them.

 Compulsory  education  should  be
 provided  to  Scheduled  Castes  and
 Scheduled  Tribes  children.

 More  chatraleyas  and  Ashrams
 should  be  provided  immediately  for
 Scheduled  Castes  and  Scheduled
 Tribes  students.

 Sop  pnority  wsnould  be  given  to
 Scheduled  Castes  and  Scheduled
 Tribes  candidates  in  Government  jobs
 without  any  hard  and  fast  rules,

 Plots  should  be  given  immediately
 to  the  Housing  Societies  for  Scheduled
 Castes  and  Scheduled  Tribes  people
 who  come  forward  for  the  Housing
 scheme.

 Shri  Sadhu  Ram  (Juilundur—
 Reserved—Sch.  Castes):  The  number
 of  cases  registered  under  the  Untouch-
 ability  Offences  Act,  956  are  very
 few  and  most  of  them  are  still  pend-
 ing,  which  is  a  matter  deserving  the
 attention  of  the  Central  Government.
 The  gearing  up  of  the  administrative
 machinery  is  urgently  needed.  Un-
 touchability  cannot  be  removed  until
 the  Central  and  State  Governments
 take  more  effective  steps  in  that
 direction.

 Government.  Harijane  have  been
 given  neithe:
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 The  Harijans  are  suffering  because
 ही  the  soaring  prices  which  rule  the
 entire  market  and  are  falling  prey  to
 increased  unemployment  which  is  at
 its  full  swing.  The  development
 Schemes  launched  by  the  Central
 and  State  Governments  do  not  reach
 these  poor  people.  Right  from  the
 small  scale  industries  upto  the  large
 ‘concerns  the  industrialists  are  helped
 by  the  Government  by  means  of  loans,
 grants  and  Taccavis.

 Heavy  taxes  whose  incidence  falls
 on  the  poor  people  are  pressing  the
 masses  throughout  the  country  very
 hard,  but  in  the  Punjab  property  tax,
 professional  tax,  Marla  tax,  sales  tax,
 income  tax  and  so  many  other  taxes
 are  levied  that  :t  is  difficult,  rather
 impossible  for  the  poor  people  to
 make  their  livelihood.

 I  strongly  press  the  Government  of
 India  to  give  them  representation  in
 the  Public  Services  Commissions  and
 Subordinate  Service  Selection  Boards.
 Even  in  the  Cabinets  of  the  different
 States  and  at  the  Centre,  they  have
 one  representative  only  which  is
 inadequate.

 Rehabilitation  of  Harijan  Refugees
 has  not  been  properly  done  by  the
 Rehabilitation  Ministry  as  it  is  evident
 by  the  fact  that  the  Harijan  refugees
 are  leading  their  lives  in  a  shelterless
 state.  The  Rehabilitation  Minister  has
 refused  to  give  land  to  landless  Hari-
 jans  even  on  price  basis  for  the  con-
 struction  of  houses,  not  to  speak  of
 giving  land  free  of  cost.  The  amount
 spent  on  them  is  very  meagre.

 In  the  end,  I  would  hke  to  make
 the  following  few  suggestions  in  this
 connection:—

 l.  Throughout  India  measures
 should  be  adopted  which  will
 solve  the  problem  of  un-
 employment,  help  the  grow
 more  food  campeign  and  the
 general  betterment  of  the  con-
 ditions  of  the  Harijans.

 2.  Agricultural  labour  and  other
 industrial  labour  should  be
 protected  by  the  Minimum
 Wages  Act.
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 8.  Steps  shouwid  be  taken  to  see
 thet  reservations  for  Harijens
 in  public  services  are  adhered
 to  and  they  are  provided  with
 their  due  share.

 4  Industrial  loans  for  small  co-
 operative  societies  may  be
 given  to  them.  The  conditions
 prescribed  for  societies  be  re-
 leaxed  in  their  favour  and
 Government  contracts  should
 be  given  to  the  societies.

 5  Either  a  new  Harijan  Ministry
 at  the  Centre  may  be  estab-
 lished  for  solving  their  diff-
 culties  or  a  Deputy  Minister
 may  be  appointed  under  the
 Ministry  of  Home  Affairs  for .  that  department.

 है,  An  advisory  board  consisting  of
 09  Harijan  M.FP’s.  belonging
 to  these  communities  may  be
 established  at  the  Centre  for
 advising  the  Central  Govern-
 ment  on  matters  concerning
 them

 Also  advisory  boards  of  Harijan
 M.L.A’s,  should  be  established
 in  the  States  to  advise  the
 State  Governments.  They
 should  send  their  reports  to
 the  Central  Government.

 Dr.  Samantsinhar  (Bhubaneswar):
 The  Caste  Hindus  should  be  encourag-
 ed  to  hve  with  Harijans  and  for  that
 a  scheme  of  establishing  new  villages
 on  Government  grants  should  be
 chalked  out  and  wherever  new  settle-
 ments  are  now  being  made  in  various
 river  valley  projects  and  factories  the
 mixed  settlement  of  Harijans  and  caste
 Hindus  should  be  followed.

 All  the  Harijan  and  Adibasi  boys
 be  given  free  compulsory  education
 upto  Matriculation  and  all  their  edu-
 cational  expenses  be  borne  by  the
 Government.

 In  Orissa  the  total  percentage  of
 Harijans  and  Adibasis  is  38.22.  The
 Central  Government  grant  for  Adibasi
 and  Harijan  welfare  work  is  on  50:  60
 basis.  Hence,  it  is  very  difficult  for
 the  Government  of  Orissa  to  ef
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 {Dr.  Samantsinhar.]
 the  expenses  on  their  development
 work.  The  Centre  should  pay  the
 entire  cost  of  their  improvement
 schemes  during  the  remaining  years  of
 the  Second  Plan  period  in  view  of
 Special  financial  difficulties  of  the
 Orissa  State  Government.

 Now  the  Hindu  religious  endow-
 ments  are  controlled  by  the  State
 Governments  through  trustees  appoint- ed  by  them  It  should  be  mandatory that  in  each  Trust  Board  one  repre- sentative  of  the  Harians  should  be
 taken

 The  report  be  discussed  annually  in
 each  State  legislature  and  the  proceed-
 ings  of  the  same  be  sent  to  the  said
 Commissioner

 Shri  Sambandam  (Nagapattinam):
 Though  the  Report  of  the  other  Back-
 ward  Classes  Commission  was  submit-
 ted  to  the  Government  in  ‘1955,  yet
 Members  of  this  Parhament  have  not
 yet  been  given  the  opportunity  to  dis-
 cuss  the  Report  Mr.  Shmkant,  the
 Commussioner  for  Scheduled  castes  and
 Scheduled  Trmbes  has  criticised  at  in
 severe  manner  observing  that  the
 backwardness  has  a  tendency  to  per-
 Petuate  itself  In  the  Constitution,
 under  article  340,  the  interest  of
 socially,  educationally  backward
 classes  has  been  protected.  But  it  has
 not  been  adequately  implemented.  The
 other  Backward  Classes  are  very
 backward  just  like  the  Scheduled
 Castes.  If  you  go  to  the  villages  in
 Tanjore,  Trichy,  Ramned,  North
 Arcot,  South  Arcot  and  Chengalput,
 you  will  find  that  their  condition  is
 worse  than  that  of  Scheduled  Castes.

 More  than  6,000  applications  have
 been  submitted  from  the  backward
 classes  students  for  scholarship  from
 Madras  State.  Out  of  them  only  1,800
 students  got  scholarships.  The  rest  of
 the  apphcants  did  not  get  scholarships.
 I  request  the  Minister  to  allot  more
 money  for  the  award  of  scholarships
 to  the  other  Backward  Classes.

 Shri  L..  Achaw  Singh  (Inner  Mani-
 pur):  I  would  like  to  make  the  follow-
 ing  suggestions  regarding  the  tribal
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 problem  in  the  North-East  region  of.
 India  and  Manipur.

 Government  should  evolve  a  consis-
 tent  and  logical  policy  with  regard  to:
 the  tribal  problem  in  this  part  and
 should  give  up  following  a  policy  of
 maintenance  of  law  and  order.  Strate-
 gically  situated  on  the  border  of  Pakis-
 tan,  Burma  and  China,  the  tribal  areas
 should  have  a  contented  population.
 Psychological  and  sentimental  changes
 in  the  outlook  of  these  people  must
 be  properly  examined  and  scrutinised.
 Instead  of  Centrally  administering
 these  tribal  areas  in  NEFA,  Naga  Hills,
 Manipur  and  Tripura,  the  people
 should  be  allowed  to  enjoy  funda-
 mental  and  constitutional  right  of
 democratic  institutions  without  much
 interference  from  the  bureaucracy.
 ‘Iron  curtain’  polcy  in  NEFA  should
 be  avoided  and  Indians  should  be
 allowed  to  visit  these  areas  without
 difficulty.

 Several  lakhs  of  money  provided  for
 Tribal  Welfare  Schemes  m  Manipur
 lapsed  and  could  not  be  utilised  during
 the  First  Five  Year  plan  period  and
 in  1956-57,  out  of  १4  lakhs  only  3  lakhs
 could  be  utilised  and  another  4  lakhs
 were  spent  through  rushing  scheme
 at  the  fag  end  of  the  financial  year
 Admunistrative  loophole  was  the  main
 cause  Another  reason  was  that  pro-
 per  co-operation  from  local  officers
 could  not  be  had  due  to  a  discrepancy
 in  the  pay-scale  of  local  officers  and
 deputed  officers  Local  officers  equally
 qualified  should  be  granted  equal  pay
 with  deputed  officers  and  only  experi-
 enced  officers  should  be  deputed  to
 these  areas

 A  large  number  of  tribals  have  been
 deprived  of  the  facilities  of  scholar-
 ships  and  free  tuition  facilities  pro-
 vided  by  the  Government  in  Manipur.
 Tribal  students  reading  in  private
 schools  and  colleges  which  are  recog-
 nised  by  the  Education  department  of
 the  Manipur  Administration  should  be
 granted  the  same  facility  enjoyed  by
 their  friends  in  Government  und  aided
 schools.  At  least  two  deputy  Inspec-
 tors  of  schools  should  be  appointed  to
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 4००४८  after  the  tribal  schools  scattered
 im  an  area  of  8,000  sq.  miles.  Inspec-
 torate  staff  is  too  inadequate.

 More  subsidy  should  ह...  given  to
 applicants  than  the  rate  at  present
 given  by  way  of  cost  of  transport  upto
 nearest  motorable  place  at  the  time  of
 distribution  of  Cl  Sheets  for  tribal
 housing.  Adequate  supply  of  medicine
 should  be  provided  at  the  newly  open-
 ed  dispensaries  and  hospitals  in  the
 tribal  areas.

 Three-fourths  of  2  lakh  tribals  in
 Manipur  practise  shifting  cultiva-
 tion.

 No  pilot  project  had  been  started  to
 control  shifting  cultivation  and  im-
 prove  terrace  cultivation.  Immediate
 steps  should  be  taken  to  start  one  prov
 ject  and  promote  terrace  cultivation
 an  all  parts  of  the  hills,  Forest  laws
 recently  introduced  to  deprive  the
 tribals  of  their  ancestral  lands  should
 be  withdrawn.

 The  Chakpar  Community  numbering
 46,37l  has  been  wrongly  classified  as
 Scheduled  Caste  in  Manipur.  The  re-
 presentatives  of  eiders  of  the  tribal
 villages  of  this  community  have
 requested  the  Government  to  exclude
 them  from  the  list  and  reclass  them
 as  plains  tribe  in  Manipur.  As  they
 are  Adibasis  of  Manipur  of  the  same
 category  as  other  hill  men  in  every
 respect  and  there  is  no  caste  system
 in  Manipur  and  no  question  of  un-
 touchability,  the  Chakpas  should  be
 classed  as  asked  for.

 Shri  M.  है,  Thakore  (Patan):  Un-
 touchability  cannot  be  got  rid  of  by
 any  legislation  whatsoever.  The  Gov-
 ermment  must  do  something  to  change
 the  mental  attitude  of  the  Svarnas.  It
 is  regretted  that  the  Government  has
 hopelessly  failed  to  get  rid  of  the  un-
 touchability  from  the  rural  areas,  since
 we  have  a  popular  government  for  the
 last  40  years.  Enough  has  been  said
 Vegarding  the  scheduled  castes  and
 Scheduled  tribes.  No  one  has  spoken
 for  the  backward  classes  the  popula-
 tion  of  which  is  about  0  crores.  So

 will
 confine  myself  to  saying  a  few
 tegarding  these  neglected  and

 discarded  classes,
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 It  is  regretted  that  the  Central  Gove
 ernment  could  not  define  “backward-
 ness”  of  any  particular  community  or
 class  and  so  these  classes  were  thrown
 at  the  mercy  of  the  State  Govern-
 ments.  I  am  fully  convinced  that
 backward  classes  are  not  better  than
 Scheduled  Castes,  Scheduled  Tribes
 minus  untouchability.  All  promises
 were  given  by  the  Congress  leaders
 ta  the  people  of  the  ex-princely  states
 Yregarding  protection  of  their  rights,
 Interests  and  privileges  hitherto  enjoy-
 ed  by  them  in  the  said  States.  Shri
 Jivara}  Mehta,  the  Finance  Minister
 of  Bombay  State  promised  the  subjects
 of  ex-Baroda  State  that  there  would
 be  no  curtailment  in  the  rights,
 interests  and  privileges  enjoyed  by
 them.  This  promise  is  not  kept  by
 the  State  Gavernment  My  suggestion
 regarding  these  backward  classes  ia
 that  the  Government  of  India  may
 decide  the  “backwardness”  of  any
 Particular  community  or  class  on  the
 basis  of  illiteracy  and  backwardness/
 social  and  economic.  If  Brahmins,
 Banias,  and  other  high  tastes  in  Grah-
 wal  (U.P.)  and  Kangra  (Punjab)  are
 recognised  as  backward  classes  then
 why  other  such  castes  are  excluded
 throughout  India  on  the  same  basis.
 These  castes  are  very  backward,
 poverty-stricken  and  down-trodden
 and  are  at  the  mercy  of  these  privi-
 Jeged  classes.

 These  following  castes  must  be  in-
 cluded  in  the  list  of  backward  classes:

 Bengal  and  ह...! 1  Tanturi,  Tanti
 and  such  other  communities  have  not
 been  included  in  the  Scheduled  Castes
 whereas  their  corresponding  brethern
 living  in  other  provinces  have  been
 included.

 Bombay  State:  Ramis,  Anjanas,
 Thakerdas,  Kunbis,  Suthar,  Luhar  and
 such  other  castes.

 UP.:  Koli  or  Kori  community  is
 included  in  the  schedule  except  in  the
 case  of  Agra,  Meerut  and  other  Divi-
 sions.  Other  such  castes  may  also  be
 included  in  the  said  Ust  by  proper
 enquiry  under  the  Central  Govern-
 ment,
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 [Shri  M,  8.  Thakore]
 Constitutional  guarantees  for  Sche-

 ‘duled  Castes,  Tribes  and  backward
 classes  are  to  last  upto  1962.  These
 ahould  be  extended  for  another  period

 of  I5  years.

 Lala  Thaker  Das  (Jammu  and
 “Kashmir):  Untouchability  has  been
 abolished  in  this  country  by  the  Con-
 stitution.  We  have  also  passed  a
 Removal  of  Untouchability  Act  as
 contemplated  by  the  Constitution.

 Untouchability  in  the  strict  sense  of
 the  term  does  not  exist  in  our  country
 except  in  respect  of  Bhangis  and  some
 other  castes,  All  Harijans  are  touch-
 able  but  many  of  them  suffer  from
 :social  and  economic  disabilities.

 Our  first  duty  is  to  exercise  untouch-
 ability.  Exther  scavenging  in  its  pre-

 -sent  form  must  be  eliminated  or  steps
 ought  to  be  taken  to  exchew  its  un-
 attractive  features.  Social  disabilities
 flow  from  economic  conditions.  A
 Harijan  Thanedar,  or  Tehsildar  is  not
 shunned  but~  association  with  him
 sedulously  sought  after.  Thus  the

 “question  33  really  economic  and  social.
 I  suggest  the  following  measures
 should  be  adopted  at  once  for  amelio-
 rating  the  condition  of  Harijans.

 Government  should  in  all  possible
 ‘way  encourage  inter-marriages  bet-
 ween  Harijans  and  the  Sawarnas.

 All  Municipal  laws  which  put
 restrictions  upon  scavenging  should  be
 amended  and  scavenging  profession
 should  be  made  attractive  and  remune-
 rative.

 Waste  and  freshly  broken  lands
 should  be  made  available  to  Harijans.
 All  occupancy  tenants  should  be  made
 full  owners  and  five  year  old  tenants
 should  be  made  proprietors  on  pay-
 ment  of  reasonable  compensation  to
 landlords.

 House  sites  of  ith  of  an  acre  should
 be  given  to  every  Harijan  family
 gratis.

 हु

 Consistent  with  competence  and
 efficiency,  all  jobs  and  Government
 posts  should  be  given  to  Harijans  for
 at  least  three  years.
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 ०  days  in  a  year  should  be
 observed  for  Harijans  uplift.  Oath
 should  be  administered  to  all  public
 servants.  Members  of  legislature  and
 lecal  authorities  to  observe  equality  of
 treatment  to  all  section  of  the  people
 including  Harijens.

 Excessive  patronage  and  concessions
 given  to  Chamars  and  Mahara  and
 Christian  Scheduled  Tribes  at  the
 expense  of  all  other  Harijans  and  non-
 Christian  Scheduled  Tribes  should  be
 eliminated.

 Inequality  and  casteism  among  Hari-
 jans  themselves  should  be  removed.

 Propaganda  by  all  concerned  in  all
 possible  ways  should  be  done  for  the

 spread  of  right  type  of  education  for
 the  establishment  of  a  classless  and
 casteless  society.

 Shri  Valvi  (West  Khandesh—Re-
 served—Sch,  Tribes):  I  find  that  in
 respect  of  the  essential  matters  the
 needs  of  the  Scheduled  Tribes  are
 neglected  where  they  lie  in  very  large
 numbers.

 In  Bombay  State,  where  the  popula-
 tion  of  the  Scheduled  Tribes  is  about
 33  lakhs,  I  find  the  areas  inhabited
 predominently  by  them  are  being,
 neglected  so  far  as  development  of
 communications,  roads,  bridges,  posts
 and  Railways  are  concerned.  I  am
 sorry  to  bring  to  the  notice  of  the
 Ministry  concerned  that  there  is  not
 a  single  pucca  road  in  the  Tehsil  of
 Akkalkuwa  in  the  District  of  West
 Khandesh.

 The  construction  of  the  fourteen
 mile  long  road  from  Taloda  to  Raising-
 pur  was  started  in  the  year  It
 has  taken  twenty  years  to  construct
 seven  miles.  I  do  not  know  when  the
 road  work  will  be  completed.  This  is
 the  state  of  communications  in  my
 constituency,  te,  West  Khandesh.  It
 is  my  sincere  request  that  the  Central
 Government  should  move  the  Govern-
 ment  of  Bombay  in  these  matters.  The
 Government  of  Bombay  is  not  giving
 proper  attention  to  the  areas  of  the
 Scheduled  Tribes  to  develop  agricul-
 ture,  industries  and  trades  especially



 Committee  on  Pri-  20  DECEMBER  7987
 vate  Members’  Bille

 and  Resolutions
 in  the  district  of  West  Khandesh.
 Thus,  while  a  good  deal  of  revenue
 fs  collected  every  year  from  the
 Adivasi  areas,  proportionate  return  in
 the  shape  of  social  amenities  and
 economic  development  is  denied  to
 them.

 T  still  find  that  the  number  of  the
 Scheduled  Castes  and  Tribes  in  the
 State  Services  is  very  low  Indeed
 there  ought  to  be  a  separate  depart-
 ment  to  look  after  the  interests  of  the
 Scheduled  Tribes.  The  present
 arrangement  of  combining  the  sche-
 duled  castes,  the  scheduled  tribes  and
 other  backward  areas  has  not  worked
 satisfactorily  I  beg  to  bring  to  your
 notice  that  in  spite  of  reservation  in
 Government  service  the  Scheduled
 Tribes  do  not  get  their  proportionate
 share.

 In  conclusion,  I  would  like  to  em-
 phasise  the  fact  that  so  long  as  the
 Scheduled  Tribes  are  not  uplifted  the
 country  will  not  be  uphfted.

 eens
 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  BILLS  AND  RESOLUTIONS

 Twetrra  Report
 Shrimati  Ha  Palchoudhuri  (Nabad-

 wip):  I  beg  to  move:
 “That  this  House  agrees  with

 the  Twelfth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the

 eee
 on  the  i8th  December, n”

 Mr.  Deputy-Speaker:  shall  now
 Put  the  motion  to  the  House.  ‘The
 question  is:

 “That  this  House  agrees  with
 the  Twelfth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills and  Resolutions  presented  to  the
 House  on  the  8th  December, 1987."
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 DELHI  REGULATION  AND  SUPER-
 VISION  OF  EDUCATIONAL

 INSTITUTIONS  SBILL°

 Shri  Radha  aman  (Chandni
 Chowk):  I  beg  to  move  for  leave  to
 introduce  a  Bill  to  regulate,  supervise
 and  contro]  teaching  institutions  run
 ty  private  agencies  in  the  Union  terri-
 tory  of  Delhi.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bull  to  regulate,  supervise
 and  control  teaching  institutions
 run  by  private  agennes  in  the
 Union  territory  of  Delhi”

 The  motion  was  adopted.
 Shri  Radha  Kaman:  I  introduce  the

 Bull

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL*®*

 Shrimatt  Subhadra  Joshi  (Ambala)‘
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Code  of
 Criminal  Procedure,  1898.

 Mr,  Deputy-Speaker:  The  question
 AS:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Code  of  Criminal  Procedure,  1898."

 The  motion  was  adopted.
 Shrimati  Subhadra  Joshi:  I  intro-

 duce  the  Bill

 ALL  INDIA  INSTITUTE  OF  MEDI-
 CAL  SCIENCES  ;¢ AMENDMENT) BILL

 Dr.  Atchamamba  (Vijayawada):  I
 beg  to  move  for  leave  to  withdraw the  Bill  further  to  amend  the  All India  Institute  of  Medical  Sciences

 he  Act,  1956. motion  was  adopted.  Shei  'T.  B.  Vittal  Rao  (Khammam): ee  What  are  the
 “निप य सिचर यस्सस्टी  रच  कल  — “Published  in  the  Gazette  of  India  Extraordinary  ह...  —Section 2th  December,  pp.  :027—$3.  %  dated

 **Published  in  the  Genette  of  India the  20th  ,  2957  pp.  1098-26.
 Xxtraordinary  Partl]—Section  2,  dated
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 Dr.  Aftchamamba:  I  do  not  find  it
 necessary  now.

 "Mr.  Deputy-Speaker:  She  has  stated
 that  it  is  not  necessary  now.

 The  question  is:

 “That  leave  be  granted  to  with-
 draw  the  Bill  further  to  amend
 the  All  India  Institute  of  Medical
 Sciences  Act,  1956",

 The  motion  was  adopted.

 NATIONAL  AND  FESTIVAL  PAID
 HOLIDAYS  SILL

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  consideration
 of  the  following  motion  moved  by
 Shri  ह:  K.  Kodiyan  on  the  6th  Decem-
 ber,  957:—~

 “That  the  Bill  to  introduce  a
 uniform  system  of  national  and
 festival  paid  holidays  for  all  indus-
 trial  workers,  be  taken  into  con-
 sideration.”

 Out  of  the  3३  hours  allotted  for  the
 Giscussion  of  the  Bill,  25  minutes  have
 been  taken  on  the  6th  December  and
 one  hour  and  five  minutes  still  remain.
 Shri  Amar  Singh  Saigal  was  on  his
 legs  last  time.

 Shri  T.  B.  Vittai  Rao  (Khammam):
 Mr.  Deputy-Speaker,  we  are  very  giad
 that  an  opportunity  has  been  provided
 to  discuss  this  Bil!  in  this  House  after
 a  very  long  time.  The  first  time  this
 Bil)  was  introduced  was  as  long  ago  as
 2958  in  the  last  Lok  Sabha.  When  my
 colleague  introduced  that  Bill,  the
 Government  were  seized  of  this
 matter  and  it  came  up  before  the
 Stending  Lebour  Committee  in  April
 1058.  An  expert  committee  was
 appointed,  consisting  of  both  the  em-
 ployers,  employees  and  the  govern-
 ment.  Unfortunately,  this  matter  did
 not  receive  the  attention  it  deserved
 vy  the  committee.

 The  employers’  representative  in  the
 committee  tried  to  side-track  the  issue
 of  giving  paid  festival  holidays  by
 raising  the  subject  as  to  what  should
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 be  the  number  of  working  days  in  a
 year.  The  terms  of  reference  ta  thew
 was  about  the  question  of  grant  of
 paid  festival  and  national  bolidays.
 But  it  was  side-tracked.

 This  issue  came  to  the  forefront
 because  in  the  coal  mines,  where  theme
 are  34  lakha  of  employees,  they  were
 not  given  any  single  paid  festival  holi-
 day  or  national  holidays  prior  to  1986,
 Even  Independence  Day  and  Republic
 Day  are  not  treated  as  paid  holidays
 in  most  of  the  collieries.  Nesrly  three
 lakhs  of  workers  were  deprived  of
 that.  Only  50,000  people  working  in
 the  collieries  in  the  public  sector  and
 in  some  collieries  managed  by  English-
 men  were  given  these  two  paid  holi-
 days.  So  there  was  some  agitation
 and  some  strike.

 Ultimately,  Government  referred
 this  matter  for  adjudication  to  an
 Industrial  Tribunal.  The  Tribunal
 gave  its  award  sometime  in  3954  that
 these  two  holidays,  namely,  Independ-
 ence  Day  and  Republic  Day,  should
 be  treated  as  paid  holidays.  The  em-
 ployers  did  not  keep  quiet.  They  did
 not  implement  the  award.  They  went
 in  appeal  to  the  Lebour  Appellate
 Tribunal.

 The  Constitution  was  adopted  in
 1950.  The  Government  took  a  little
 more  than  two  years  to  come  to  a
 decision  to  refer  this  matter  for
 adjudication.  It  was  referred  for
 adjudication  and  after  a  year  an  award
 was  given.  But  in  3994  the  employers
 went  to  the  Appellate  Tribunal.  That
 is  why  we  say  that  statutory  effect
 should  be  given  to  this.

 Then  there  are  several  thousands  of
 workers  who  do  not  get  any  festive!
 holidays  at  all.  The  running  staff  in
 the  railways  and  some  of  the  ह.
 ployees  who  work  in  the  Raitway  Mall
 Gervice  in  the  Posts  and  Telegraphs
 Department  do  not  get  any
 holidays,  it  is  sald  thet  if  bolidey«
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 Then  there  is  the  road  transport
 corporations  in  which  more  than  three
 takhs  of  people  ‘work.  Out  of  that,
 mearly  80,000  people  are  working  in
 the  Sfate  managed  road  transport.
 They  also  do  not  get  these  holidays.
 Only  last  year.  When  the  award  was
 given  in  the  coal  mines  dispute  recom-
 ‘mending  seven  days  that  they  made  it
 eompulsory  that  Independence  Day,
 Republic  Day  and  Gandhi  Jayanti
 should  be  paid  holidays.

 What  is  the  argument  that  is  gene-
 rally  put  forward  by  the  employers
 for  not  giving  these  paid  holidays?
 They  say  that  production  will  be
 affected.  I  have  got  figures  to  show
 that  in  a  company  employing  about
 20,000  workers  the  number  of  working
 days  during  the  year  is  309  out  of  365
 They  give  a  compulsory  weekly  off
 So,  if  you  remove  those  52  days,  you
 will  find  that  they  enjoy  only  four
 days  as.  festival  or  national  holiday

 If  the  employers  or  the  Govern-
 ment  are  very  particular  that  the  pro-
 duction  should  not  be  affected,  they
 can  so  arrange  with  the  company  or
 the  factory  to  work  on  a  Sunday  pre-
 ceding  the  holiday.  Then  there  will
 not  be  any  loss  of  production.  But  :t
 is  absolutely  necessary  that  some  sort
 of  legisiation  should  be  there  so  that
 it  may  be  uniform  throughout  the
 country.

 I  am  sure  that  our  hon.  Deputy
 Minister  will  see  to  it  that  the  States
 are  undertaking  legislation.  I  do  not
 know  when  they  are  going  to  under-
 take  legislation  We  have  seen  the
 examples  of  States  undertaking  legis-
 lation  will  quote  one  example.  For
 instance,  States  have  been  asked  to
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 more  than  2-3  lakhs  of  people  who  are
 working  in  these  commercial  estab-
 lishments.  So,  if  you  leave  such
 matters  to  the  States,  same  of  the
 States  won’t  undertake  legislation  at
 all.  Not  only  that;  there  wen’t  be
 uniformity  m  regard  to  the  number
 of  holidays  granted.  In  this  Bill,  the
 days  that  should  be  given  are  clearly
 stated;  ten  days:  New  Year's  Day,
 Republic  Day,  Maha  Sheoratri,  May
 Day,  Id-ul-fittar,  Independence  Day,
 Moharram,  Gandh!  Jayanti,  Diwali,
 Christmas  Day.

 You  take  the  oldest  industry  in  the
 country,  the  textile  industry.  What
 is  happening?  Nearly  40  lakhs  of
 workers  are  employed  in  the  textile
 industry  in  our  country.  How  many
 paid  festival  national  holsdays  do  they
 get?  You  will  be  surprised  to  hear
 that  they  get  only  three  paid  holidays
 in  a  year  of  365  days,  that  May  Ist,
 August  I5th,  Independence  Day  and
 October  2nd,  Gandhi  Jayanti.  Even  the
 Repubhe  Day  is  not  given  as  a  paid
 national  holiday.  This  is  the  position.
 In  this  oldest  industry,  which  has  been
 making  good  profits,  which  has  been
 contributing  to  the  national  income  to
 the  tune  of  Rs  500  crores  a  year,
 which  employs  the  largest  number  of
 workers  barring  the  Railways,  you
 find  this  situation  wherein  even  the
 Republic  Day  is  not  observed  as  a  paid
 festival  holiday.

 Recently,—I  am  talinng  about  uni-
 form  jegisiaion—the  Andhre  Pradesh
 Government  declared  November  fst,
 the  first  anniversary  of  inauguration
 of  Andhra  Pradesh  as  a  paid  holiday
 to  the  workers.  They  have  instructed
 the  companies  and  factories  to  close
 down  that  day  and  pay  the  workmen.
 But,  the  Singareni  collieries  which  are
 owned  by  the  Andhra  Pradesh  ह.
 शाहा  did  not  give  this  holiday.  The
 Government  issued  the  notification  to
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 (Shri  T.  B.  Vittal  Rao]  ‘
 Government  and  they  cannot  declare.
 A  very  strange  argument,  indeed.  But,
 the  workers  there  said,  let  us  lose  our
 wages,  we  will  observe  this  day  as  a
 national  holiday  because  the  workers
 also  have  contributed,  and  sacrificed
 for  the  formation  of  the  Andhra
 Pradesh.

 When  this  question  came  up  for  dis-
 cussion  in  the  last  Standing  Labour
 Committee,  the  Government  were  not
 serious  about  this  at  all.  Government
 was  serious  on  only  one  thing,  that
 is,  discipline  in  industry.  The  other
 items  in  the  agenda  were  not  discus-
 sed  properly  and  thoroughly.  The
 employers’  representative  Shri  Tata
 said,  if  you  pay  one  paid  holiday  to
 the  workers,  it  would  cost  the  country
 ta  the  tune  of  Rs.  Ll  crore.  He  did
 not  stop  at  that.  He  said,  this  will
 greatly  impede  production,  today  we
 want  increased  production.  As  I  sub-
 mitted  earher,  .f  the  Government  and
 the  employers  zre  serious  about  pro-
 duction,  they  can  very  easily  work  on
 a  Sunday  preceding  the  holiday  This
 is  what  is  being  done  in  many  fac-
 tories  where  the  managements  are
 interested  in  production.  To  deny  this
 and  say  that  production  will  be
 impeded  does  not  stand  to  reason.

 Especially  in  the  public  sector,  the
 running  staff  are  not  enjoying  this.  I
 cannot  understand  why  the  Govern-
 ment  is  hesitant  to  undertake  this
 legislation.  A  commuttee  was  ap-
 pointed  and  they  gave  their  report.
 There  will  be  differences  here  and
 there.  The  minimum  working  days
 would  also  be  laid  down.  This  is
 not  going  to  affect  industrial  produc-
 tion  at  all  Even  to  this  day,  the
 workers  are  observing  these  holidays.
 The  only  difference  is  that  they  are
 observing  without  getting  pay.  By
 statutorily  binding  them  to  35  days,
 you  are  not  going  to  reduce  the  num-
 ber  of  working  days  in  any  factory,
 mine,  etc.  You  will  make  the  people
 observe  these  national  holidays.  For
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 employers,  the  Republic  Day  is  not
 observed  as  a  paid  holiday.  Are  we
 going  to  allow  these  things;  even  for
 these  national  holidays?

 Therefore,  I  would  very  strongly
 urge  upon  the  Minister  to  accept  this.
 Bill  brought  forward  by  my  friend
 Shri  Kodiyan.  It  is  high  time,  that
 such  a  legislation  is  undertaken.  If
 you  leave  it  to  the  States,  no  legis-
 lation  will  come  and  there  will  be
 States  like  Rajasthan  where  the
 workers  will  not  get  any  benefit  out
 of  it.

 Shri  S.  में,  Banerjee  (Kanpur):
 Mr.  Chairman,  I  rise  to  support  this
 Bull  moved  by  my  hon.  friend  Shri
 Kodiyan.  The  Bill  seeks  to  remedy
 the  position  by  fixing  the  minumum
 ‘Yami  of  १9  paid  national  festival
 holidays  in  a  calendar  year

 I  had  been  serving  myself  in  the
 public  sector,  especially  on  the  ord-
 nance  factory.  I  know  what  is  hap-
 pening  and  in  a  minute  I  will  tell
 you  what  it  is.  The  workers  there
 are  divided  into  two  categories,non
 are  divided  into  two  categories  non-
 industrial  category,  that  is,  the  min-
 isterial  staff  and  the  supervisory
 staff  including  the  managerial  staff
 are  entitled  to  1  paid  holidays.
 That  is,  they  are  entitled  to  observe
 or  enjoy  all  the  holidays  including
 the  three  national  holidays.  The
 industrial  workers  who  are  actually
 the  backbone  of  the  industry,  are
 entitled  only  to  २4  paid  holidays
 Since  the  very  inception  of  _  the
 Defence  workers’  federation  and  the
 Defence  workers  movement  in  the
 country,  the  Federation  has  been
 asking  the  Defence  Ministry  and  also
 the  Labour  Ministry  to  remove  this
 discrimination.  What  happened?
 Whenever  we  go  to  the  Ministry,  they
 say,  after  all,  these  holidays  are  non-
 production  days  and  naturally  we  can-
 not  possibly  afford  to  have  more  holi-
 days  in  this  country  when  our
 country  is  marching  towards  socla-
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 has  been  changed  from  produce  or
 perish  to  produce  and  perish.

 Naturally,  this  difficulty  can  be
 solved.  What  right  have  we  got  to
 debar  the  industrial  workers  from  the
 benefit  of  these  2]  paid  holidays?
 Whenever  we  say,  this  should  be  uni-
 form,  they  quote  England  and  other
 foreign  countries  and  ask,  what  is
 happening  in  England,  it  is  only  seven
 days  there.  Let  me  ask  the  hon.
 Minister  here,  what  about  the  wages
 in  England?  What  about  the  housing
 conditions  in  England?  What  about
 other  social  amenities  in  England?
 Why  are  we  only  comparing  other
 countries  in  the  matter  of  holidays?
 ip  hr.

 What  is  happening  in  the  textile  in-
 dustry?  I  may  state  for  the  informa-
 tion  of  the  hon.  Minister  that  some
 time  in  949  or  950  about  60,000
 workers  in  the  textile  industry  in
 Kanpur  wanted  to  observe  May  Day
 as  a  holiday,  but  the  millowners
 supported  by  the  U.P.  Government
 would  not  allow  them,  because  they
 thought  May  Day  was  a  day  which
 should  not  be  observed  and  could  not
 be  a  festival  day  for  the  workers,
 though  being  a  true  representative  of
 the  workers  I  feel  this  is  the  biggest
 and  greatest  festival  day  of  the
 workers.  So,  they  refused  leave.  They
 said:  “No,  you  cannot  have  this  holi-
 day”,  with  the  result  that  the  workers
 did  not  join  duty,  and  the  net  result
 was,  as  a  political  vendetta  against
 the  workers,  their  service  was  broken
 and  they  were  told:  “From  now  on
 you  will  not  be  entitled  to  have  any
 leave  because  there  is  a  break  in  your
 service”,

 So,  T  feel  that  this  discrimination
 existing  among  defence  industry  em-
 Ployees  of  industria]  and  non-indus-
 trial  categories  must  be  abolished,  and
 this  BI  should  be  accepted.

 After  all,  religious  sentiments  still
 prevail  in  our  country.  We  see  our
 Prime  Minister  and  other  Ministers
 actually  going  to  the  various  places of  worship,  and  we  cannot  possibly
 expect  Hindus,  Muslims,  Sikhs  and

 Gnristians
 ef  this  country  to  forget eir  religious  sentiments.
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 I  know  how  difficult  it  is  to  dis-
 tribute  these  paid  holidays  among  the
 various  classes  of  employees.  I  had
 been  secretary  of  the  workers’  com-
 mittee  since  7948  in  a_  factory  in
 Kanpur.  We  were  told  that  14  days
 were  to  be  distributed,  and  that  out
 of  them  three  national  holidays  had
 to  be  observed,  viz.,  Independence  Day,
 Republic  Day  and  Mahatma  Gandhi’s
 birthday.  I  felt  it  would  have  been
 much  easier  to  distribute  the  land
 available  in  India  to  the  landless
 labour  than  distribute  the  remaining
 [  days  among  the  various  sections  of
 the  workers.  It  was  so  difficult  for
 me.

 So,  I  appeal  to  the  hon.  Minister,
 and  through  you,  Sir,  to  the  Prime
 Minister  and  to  our  Government  to
 gonsider  this  point  very  sympatheti-
 cally,  It  is  not  a  question  of  non-
 productive  days.  What  is  happening
 in  countries  where  there  is  a  40-hour
 week?  After  all,  more  production
 does  not  only  depend  on  longer  hours
 of  work  or  curtailing  the  holidays  and
 leave  of  the  workers.  It  is  absolute-
 ly  essential  that  this  Bill  should  be
 passed.  I  request  the  hon.  Minister  to
 consider  it  sympathetically,  and  not  to
 condemn  it  outright  in  his  usual  way
 because  it  has  unfortunately  deen
 moved  from  the  leftist  side.  I  would
 request  him  net  to  touch  this  Bill
 with  political  vendetta,  but  to  accept
 it.

 Shri  Anthony  Pillai  (Madras  North):
 With  regard  to  the  question  of  festi-
 val  holidays,  unfortunately  this  Gov-
 ernment  has  been  taking  a  very  long
 time  to  make  up  its  mind.  The  net
 result  is  that  with  regard  to  festival
 holidays,  different  standards  have  been
 adopted  in  different  industries  and
 different  States.  Even  when  a  State
 Government  is  ready  to  adopt  legis-
 lation  on  the  question  of  festival]  holi-
 days  for  the  workers,  the  Govern-
 ment  of  India  always  advise  them
 that  there  should  be  a  postponement
 of  the  question  as  the  Government  of
 India  are  seized  of  the  matter  and
 they  would  bring  forward  legislation
 at  an  early  date.  But  this  “early
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 date”  has  kept  on  being  postponed
 and  still  we  have  no  precise  policy.

 The  usual  argument  that  is  trotted
 out  is  that  in  India  we  enjoy  a  large
 number  of  festival  holidays.  That
 may  be  so  with  regard  to  some  of  the
 clerical  employees  in  Government
 service.  For  instance,  in  Madras  State
 the  Government  employees  are  given
 27  paid  holidays,  but  if  you  take
 Government  industrial  establishments,
 there  is  no  uniformity.

 You  have  in  the  Posts  and  Tele-
 graphs  I  believe  36  paid  festival
 holidays.  You  have  in  the  Port  of
 Calcutta  i6  paid  festival  holidays.  In
 the  Port  of  Madras,  for  some  section
 of  workers  there  are  only  two  paid
 holidays,  but  for  another  section
 working  in  the  same  port  by  ther
 side,  there  are  ten  paid  festival  holi
 days,  and  for  a  third  category  there
 are  26  paid  festival  holidays.  Why
 there  should  be  discrimination  be-
 tween  the  same  set  of  employees  cn-
 joying  the  same  wage  structure  I  can-
 not  possibly  understand.

 Then  the  usual  other  argument  that
 is  trotted  out  is  that  in  other  coun-
 tries  there  are  fewer  paid  festival
 holidays,  but  what  is  very  convenient-
 ly  forgotten  is  that  mm  these  very
 countries  the  hours  of  work  per  week
 is  much  lower  than  here.  Here  we
 still  stand  by  the  48-hour  week,
 whereas  in  the  U.K.  or  the  U.S.A.  or
 many  other  industrially  advanced
 countries  it  is  a  40-hour  week.  There-
 fore,  when  we  take  the  total  hours
 of  work  in  a  year  for  an  Indian
 industria)  worker  and  the  total  hours
 of  work  in  the  industrially  advanced
 countries,  where  prestrmably  there  are
 fewer  number  of  holidays,  will  find
 that  undoubtedly  the  Indian  worker
 works  for  a  longer  period  during  the
 year  than  his  counterpart  in  the  other
 countries.

 The  claim  that  has  been  made  in
 this  Bill  is  only  for  5  paid  festival
 holidays.  This  quite  modest  in  view
 of  the  fact  that  many  wage  authori-
 tles  and  trihunals  have  given  more
 WMheral  festival  holidays  than  is  even
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 claimed  here.  For  instance,  one  au-
 thority  has  recommended  that  in  a
 port,  which  is  an  essential  service,
 there  should  be  46  paid  festival  holi-
 days.  In  the  Posts  and  Telegrayhe
 there  are  26  paid  festival  holidays.
 When  clerical  employees  are  being.
 allowed  to  enjoy  festival  holidays  to
 the  tune  of  26  or  27  days,  I  do  not
 see  why  we  should  continue  to  stick
 to  this  particular  rule.

 Again,  it  creates  unfair  competition.
 An  employer  who  is  liberal  enough
 to  concede  the  demands  for  paid
 festival  holidays  is  at  a  disadvantage
 compared  to  other  employers  who  are
 more  reactionary  and  more  conserva-
 tive.  I  did  not  see  why  on  _  this
 question  the  liberal  employer  should
 be  put  at  a  comparative  disadvantage
 when  they  follow  the  recommenda-
 tions  generally  made  by  the  authori-
 thes  concerned,

 Therefore,  I  wholeheartedly  support
 this  Bill,  though  I  do  not  agree  fully
 with  its  formulations  in  every  case.
 TI  would  have  preferred  that  certain
 specified  number  of  festrval  holidays
 might  be  fixed.  and  that  the  manage-
 ment  in  individual  industries  may,  in
 consultation  with  the  employees,  fix
 the  holidays,  but  the  number  should
 be  unalterable,  namely  16,  because  in
 this  country  we  have  so  many  com-
 munities  and  sub-communities  also
 and  so  many  religions  and  therefore
 it  is  very  difficult  to  frame  one  parti-
 cular  hst  of  major  holidays  which
 the  workers  would  hie  to  have.

 I  have  heard  from  highly  placed
 members  of  the  Government  that
 there  should  be  at  least  seven  paid
 festival  holidays.  I  do  not  know  why
 they  fix  seven.  Even  if  they  grant
 seven  days  it  will  be  something,  but
 they  are  not  granted  even  though
 they  were  promised  long,  long  ago.

 Shri  Achar  (Mangalore):  The  simple
 question  before  the  House  is  whe-
 ther  we  could  have  a  uniform  system
 of  national  and  festival  holidays.  !
 am  not  against  having  ६  fixed  number
 of  paid  holidays,  but  that  is  not  the
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 Bin.  i  the  Bill  were  only  that  much,
 I  would  have  gladly  supported  it.

 How  many  days  should  be  granted
 is  a  matter  to  be  considered  and  that
 could  have  been  done,....

 Shri  झ,  ह  Nayar  (Quilon):  Why  do
 you  not  send  in  an  amendment?

 Shri  Achar:....but  the  main  prin-
 ciple  of  the  Bill  seems  to  be  different.
 The  main  principle  seems  to  be  whe-
 ther  it  will  be  a  uniform  system.
 There  I  am  constrained  to  oppose  this
 Bil.

 Will  it  be  possible  to  have  a  uni-
 form  system  of  holidays  is  the  simple
 question  that  is  before  the  House.
 I  feel  that  that  is  not  possible.
 Holidays  like  Independence  Day,  Re-
 public  Day  and  Mahatma  Gandhi’s
 birthday  of  ane  or  two  other  holi-
 days  of  that  nature  can  be  given  for
 the  whole  country,  and  so  far  as  that
 is  concerned,  I  agree.  But  here,  the
 question  of  festival  holidays  also
 comes  in.

 Is  it  possible  to  have  a  uniform
 system  of  holidays  all  over  India,  so
 far  as  festival  holidays  are  concerned?
 Certain  holidays  may  be  convenient
 for  certain  States  or  for  a  certain
 section  of  the  population,  and  those
 days  may  be  fixed  as  holidays  for
 them,  Let  me  make  myself  clear  by
 an  example.  For  example,  suppose  a
 Hindu  employer  with  only  Hindu
 employees  is  working  a  small  factory,
 and  there  are  no  Mohammedans  or
 Christians.  Why  should  there  be  any
 holiday  for  that  factory,  which  is
 concerned  with  either  Moham-
 medans  or  Christians?  The  same
 thing  would  apply  equally  to  a  con-

 Shri  &.  Mi.  Banerjee:  May  I  point
 Out  that  at  present  the  practice  is  that
 if  there  is  no  Muslim  employee  in  a
 factory,  then  such  Muslim  holideys  can

 adjusted  against  any  other  holl-
 Ag
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 Shri  Ackar:  That  is  exactly  the
 reason  why  I  am  opposing  this  Bill.
 This  Bill  wants  a  uniform  system  of
 holidays  for  all  institutions,  whether
 they  be  Hindu,  Christian  or  Muslim
 institutions  consisting  wholly  of
 Hindu,  Christian  or  Muslim  employees,
 That  is  not  practicable.  That  is  the
 reason  why  I  am  opposing  this  Bill.

 Shri  है,  M.  Banerjes:  We  are  only
 saying  there  should  be  a  uniform
 number  of  holidays.

 Shri  Achar:  I  think  I  have  made
 myself  clear.  If  hon.  Members  want
 to  say  anything,  they  can  do  so
 when  they  have  their  chance  to  speak.

 Further,  it  is  not  only  a  question  of
 Hindus,  Muslims  or  Christians.  Even
 amongst  the  Hindus  themselves,  the
 festivals  are  not  observed  uniformly.
 I  believe  the  Mover  of  this  Bill  comes
 from  Kerala.  Shiveretcri  ७  a  very
 important  holiday,  so  far  as  the  Mala-
 yalees  are  concerned.

 Shri  M.  Banerjee:  It  is  so  in  UP
 also.

 Shri  Achar:  It  may  be  30,  But
 there  are  quite  a  good  number  of
 people  who  are  Hindus  who  do  not
 observe  it.  For  example,  there  are
 the  Vaishnavites,  for  whom  Shivara-
 tri  is  not  an  important  day.  They
 would  like  to  have  a  holiday  on  Jan-
 mashtami  day.

 Shri  &  है  Nayar:  They  can  have
 Vishunratri.

 Shri  Achar:  But  what  the  Bill
 wants  is  a  umiform  system.  That  is
 why  I  am  opposing  it.  The  Bill
 wants  to  declare  Shivaratri  as  a
 holiday  for  me  also.  I  do  not  ob-
 serve  Shivaratri  at  all.  Why  should
 I  have  a  holiday  on  that  day?  I
 would  like  to  have  a  holiday  on
 Krishnashtami  or  Ramanavami  day.

 So,  there  are  several  practical
 difficulties  in  having  a  uniform  system
 of  holidays..  That  will  not  be  possi-
 ble.  Only  certain  holidays,  like  the
 Independence  Day,  Republic  Dey
 and  Mahetma  Gendhi’s  birthdsy  cm
 be  uniform  for  the  whole  country.
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 {Shri  Achar]
 That  is  a  different  aspect  of  the
 matter,  and  that  can  be  considered.
 But  this  is  not  the  Bill  for  that  pur-
 pose.  This  Bill  intends  to  have  &
 uniform  system  of  holidays,  which
 will  not  be  possible  in  a  vast  coun-
 try  like  ours  with  so  many  religious
 and  with  so  many  different  sections
 of  populations.  So,  it  is  better  that
 this  matter  is  left  to  be  settled  by
 the  several  proprietors  in  consulte-
 tion  ‘with  the  workers,  so  that  the
 holidays  could  be  fixed  as  they  want,
 and  not  be  of  a  uniform  pattern  for
 the  entire  country.

 Shri  Prabhat  Kar  (Hooghly):
 While  supporting  this  Bill,  I  want  to
 draw  the  attention  of  the  Deputy
 Minister  to  the  fact  that  only  one
 sechon  of  the  workers  is  granted
 these  paid  rebgsous  holidays.  Take,
 for  instance,  an  industrial  establish-
 ment.  The  clerical  section  working
 in  that  imdustrial  establishment
 enjoy  all  the  holidays  that  are  dec-
 lared  by  the  Negotiable  Instruments
 Act  or  by  the  State  Governments.
 But  the  workers  working  in  the
 factory  part  of  the  establishment  are
 denied  of  afi  these  holdays  which
 ere  enjoyed  by  their  counterparts
 who  are  working  mside  a  room  ai
 tables  instead  of  with  tools.  I  would
 ask  the  Deputy  Minister  to  consider
 whether  this  is  justified  or  it  should
 be  allowed.

 Now,  the  necessity  of  granting
 holidays  to  the  workers  is  accepted,
 because  it  is  in  the  interests  of  the
 industry  and  in  the  interests  of
 greater  production.  Time  should  be
 given  to  the  worker  to  enjoy  social
 life  and  to  recuperate.  Unless  this
 right  is  granted  to  the  workers,  it
 causes  a  mental  repercussion  on  the
 workers,  which  in  turn  hampers  pro-
 duction.  So,  the  stock  argument  of
 the  capitalist  that  a  paid  holiday
 will  hamper  production  is  complete-
 ly  wrong;  rather,  if  these  religious
 holidays  are  allowed  to  be  enjoyed
 by  the  workers,  not  only  will  it  not
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 hamper  the  production  but  it  will
 help  in  upgrading  the  standard  of
 production.

 It  is  being  said  that  in  other  parte
 of  the  world,  the  workers  enjoy
 less  paid  holidays.  But  we  forget
 the  conditions  of  service  which  they
 enjoy.  Nobody  will  contest  the  fact
 that  the  working  condition  in  Indis
 in  a  factory  today  cannot  be  com-
 pared  with  those  in  any  other  part
 of  the  world.  So,  to  compare  the
 number  of  paid  holidays  that  the
 workers  of  the  other  countries  enjoy
 with  those  that  are  enjoyed  by  the
 workers  in  this  country  would  be
 completely  a  wrong  analogy,  because
 at  depends  very  much  on  the  con-
 ditions  of  service  that  the  workers
 enjoy  in  India.  Shri  Achar  has  said
 that  on  principle  he  is  not  objecting to  the  workers  having  a  certain
 number  of  holidsys  to  enjoy  the  re-
 ligious  festivals,  but  he  ig  objecting to  fixing  or  enumerating  the  religious
 festivals.  The  main  point,  as  I
 understand  it  from  the  Mover  of  the
 Bull,  is  to  fix  the  number  of  the  paid holidays  If  Government  agree  to
 fix  the  number  of  paid  holidays  at
 \8  or  some  such  number,  it  can
 easily  be  decided  in  consultation  with
 the  State  Governments  which  are
 the  religious  holidays  which  should be  enjoyed  by  the  workers  There may  be  some  nationa)  holidays  of  an
 all-India  character,  and  there  may be  some  religious  holidays  of  a
 State  character.  This  can  be  settled along  with  the  State  Governments
 and  with  the  workers.

 Here,  the  main  point  is  that  the
 Government  of  India  should  accept the  principle  that  the  workers  should
 enjoy  the  benefit  of  I5  paid  holidays in  a  year.  As  Government  have
 been  thinking  over  this  matter  for  8
 considerable  time,  I  would  beseech the  Labour  to  appreciate this  fect  that  since  we  are  needing workers’  co-operation  in  stepping  up
 Production  and  also  in  the  fulfilment
 of  the  targets  of  the  Second  Pisn,
 it  is  essential  that  the  workers
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 should  be  given  the  benefit  of  en-
 joying  social  and  religious  life.  And
 8  days  as  paid  holidays  in  a  year  is
 not  a  very  big  number  as  a  result  of
 which  production  will  go  down.
 Rather,  I  feel  that  if  this  number  is
 aceepted,  and  these  paid  holidays  are
 granted  then  production  will  in-
 crease,  and  workers’  co-operation  in
 fulfilling  the  targets  of  the  Second
 Plan  and  in  stepping  up  production
 will  be  ensured.

 I  would,  therefore,  request  the
 Deputy  Minister  to  accept  the  prin-
 ciple  enumerated  in  this  Bill  and  also
 to  accept  this  Bill.

 Shri  दि  ड्,  Nayar  rose—

 Mr.  Chairman:
 the  hon.  Minister.

 IT  propose  to  call

 Shri  झ  है  Nayar:  I  only  want  five
 minutes  or  even  less.

 Mr.  Chairman:  ह  is  now  6  20
 hours.  The  hon.  Minister  will  take
 at  least  5  to  20  minutes.  Then  we
 have  to  finish  at  6  46  hours.  Any-
 way,  he  can  have  three  minutes

 Shri  द  है  Nayar:  I  am  sorry  that
 I  do  not  get  more  than  three  minutes.
 But  I  shall  confine  my  remarks  to
 that  much  of  time.

 I  want  to  make  only  one  point  As
 between  workers  and  workers,  there
 seems  to  be  some  discrimination  in
 the  matter  of  holidays.  Do  workers
 who  do  not  work  under  government
 establishments  have  the  same  number
 of  holidays  as  those  who  are  work-
 ing  under  various  government  es-
 tablishments?:  Even  in  one  unit,  as
 was  pointed  out  by  Shri  Prabhat
 Kar,  there  is  difference.  The  cleri-
 cal  staff  get  more  holidays  than  the
 non-clerical  staff,  Is  this  condition
 to  be  perpetuated?  If  Government
 are  not  serious  in  accepting  this  Bill, T  shall  be  led  to  the  conclusion  that
 they  are  not  at  all  keen  on  pro-
 Viding  equal  opportunity  in  the
 matter  of  to  workers  in
 n  This,  I  say,  is  a reach  of  duty  cast  upon  Govern-
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 ment,  and  it  3s  also  against  the
 spirit  of  the  Constitution.

 You  know  the  provisions  of  the
 Constitution  so  well  that  I  need  give
 no  interpretation.  But  what  is  the
 directive  principle  of  State  policy
 in  this  respect  so  far  as  workers  are
 concerned?  I  ask  whether  this  is
 humane  treatment  to  the  workers.
 I  ask  whether  in  giving  one  section
 of  workers  more  holidays  than  an-
 other  section,  we  give  equal  treat-
 ment?  Do  we  give  to  those  who
 are  denied  holidays  humane  treat-
 ment’?

 I  do  not  have  the  time  to  inter-
 pret  article  42  of  the  Constitution
 But  may  I,  with  your  permission,
 just  remind  the  hon.  Minister  of  this
 article?  It  says:

 “The  State  shall  make  provi-
 sion  for  securing  just  and  humane
 conditions  of  work  and  for
 maternity  relief”.

 I  ask  whether  this  sort  of  treatment
 to  the  workers  constitutes  hamane
 conditions  of  work.  Is  it  not  the
 duty  of  Government  to  come  for-
 ward  with  legislation  to  see  that  the
 physically  weak  who  work  in  the
 same  or  different  establishments
 are  given  more  holidays  than  what
 they  get?  None  of  these  workers
 can  go  to  a  court  of  law  to  enforce
 this  right  because  it  is  not  a  right  of
 such  fundamental  character  as  to
 enable  them  to  seek  remedy.  None-
 theless,  it  is  a  duty  cast  on  Gov-
 ernment.  It  is  written  so  in  the
 Constitution.  They  should  them-
 selves  have  come  forward  with  legis-
 lation  to  this  effect.  So  if  the  -hon.
 Minister  is  at  all  sincere,  he  should
 find  no  reason  to  oppose  this  Bill.

 IT  am  sorry  Shri  Achar  is  not  here.
 He  seems  to  have  confused  be-
 tween  number  and  the  system.  He
 said  he  agreed  with  the  principle  of
 the  Bill  and  then  he  denounced  the
 Bill.  What  we  have  asked  for  in
 the  Bill  is  very  simple.  We  ask  for
 i5  days.  After  ali,  Shri  Kodiyan  has
 not  mentioned  all  the  5  days
 He  has  mentioned  only  10,  all  of
 which  will  be  non-controversial.  if
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 tShri  ्,  क  Nayar]
 the  hon.  Member  is  a  Vaishnavite,
 %  is  equally  open  to  him  or  the
 place  from  which  he  come’  to  invent
 &  Vishnu  Ratri’  instead  of  observing
 ‘Shiva  Ratri’.  I  am  not  bothered
 about  it.  What  we  want  is  only  wb
 days,  of  which  70  have  been  speci-
 fied,  and  sone  of  them,  I  aubmit,
 wil  ever  be  the  subject-matter  of
 controversy

 IT  appeal  to  the  hon  Munster  to
 rise  to  the  occasion  and  accept  the
 Ball  without  any  amendment  Of
 course,  we  would  certainly  welcome
 amendments  if  they  are  for  improve-
 ment  of  the  Bill  and  betterment  of
 the  conditions  of  work  of  workers
 Otherwise,  ४  the  hon  Munster  says
 that  he  cannot  accept  this  छा  m
 this  context,  I  submit  that  our  con-
 clusion  will  be  that  neither  the  Min-
 इटा  nor  his  Ministry  is  at  all
 sincere  in’  this  very  important
 matter

 Phe  Depaty  Minister  of  Labour
 (Shri  Abid  Ali):  So  far  as  the  re-
 marks  of  the  last  speaker  are  con-
 cerned,  the  very  fact  that  he  is  sit-
 tng  on  that  side  and  I  am_  here  is
 proof  that  there  Big  a  substantial
 measure  of  disagreement  bdetween
 us  The  hon  Member  says  that  I
 will  be  sincere  aif  I  accept  this  Bull,
 otherwise,  I  am  insincere  If  my
 sincerity  25  to  be  proved  by  accept-
 ing  this  Bill,  then  I  will  accept  the
 Billi  Let  us  all  be  together

 Shri  8  M.  Banerjee:  We  do  not
 mind

 Shri  Abid  AN:  it
 there

 does  not  end

 Shri  च्,  P.  Nayar:  Accept  it  as  a
 test  of  sincerity

 Shri  Abid  Ali:  Another  hon  Mem-
 ber  said  that  if  Government  were

 do  not  accept  this  Bill,  they  will
 consider  that  I  am  unreasonable,

 Shri  द  ह  Nayar:  Even  otherwise.

 Shri  Abid  Al:  Iam  not  opposing
 this  Bill  because  it  comes  from  the
 other  side,  but  because  it  is  not  appgo-
 priate  to  accept  it,  because  acceptance
 of  the  suggestion  will  mean  hampering
 of  the  progress  of  the  Five  Year  Pian.

 It  w  true,  as  some  hon.  Members
 have  said  that  a  section  of  employees
 get  larger  number  of  holidays.  I
 would  have  welcomed  a  Bill  coming
 from  the  other  ade  suggesting  reduc-
 tion  of  the  number  of  holidays  nat  for
 factory  workers,  but  for  others.  [
 will  be  one  with  them  :f  such  a  sug-
 gestion  35  made—this  is  so  far  as  my
 personal  feeling  35  concerned.

 These  holidays  are  unfortunately  the
 legacy  of  British  rule,  because  the
 bosses  were  British,  and  they  went  on
 increasing  the  number  of  hohdays  for
 their  own  convenience  So  far  as  I  am
 concerned,  I  wish  an  occasion  comes
 to  reduce  the  number  of  holidays

 Take  government  offices  How  many
 holidays  there  are  besides  52  Sundays,
 15  days’  casual  leave,  one  month  pri-
 vilege  leave,  one  year’s  sick  leave  with
 pay  and,  again,  leave  given  on  half
 pay

 Shri  S.  M.  Banerjee:  That  5  for
 permanent  employees

 Shri  Abid  AM:  It  9७  truc  that  the
 clerical  section  working  in  a  factory
 get  a  larger  number  of  holidays  than
 the  workers  in  the  factory.  But  then
 production  is  not  hampered.  The
 workers  produce;  the  clerks  are  there
 in  the  office.  That  is  the  difference
 Their  having  more  holidays  does  not
 hamper  production.

 Therefore,  it  38  not  at  this  stage
 proper  to  compare  India  with  other
 advanced  countries  One  bon,  Mem-
 ber  said  that  in  some  countrier.
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 Sithough  the  number  of  holidays  is
 less,  working  hours  are  more.

 There  are  a  large  number  of  coun-
 ह: क  where  the  working  hours  are  48

 Suri  झ  ह  Nayar:  There  conditions
 of  work  are  better.

 Shei  8,  M.  Banerjee:  Some  countries
 have  40  hours  a  week

 Bahri  Abid  Ali:  Hon  Members  wi)
 appreciate  that  I  did  not  interrupt
 them  I  say  this  because  the  time  is
 very  limited  Otherwise,  they  know
 that  I  welcome  interruptions  and  I  am
 prepared  to  meet  their  arguments  But
 let  us  be  a  little  more  busmesshke
 today

 There  are  countries  which  have  got
 48  hours  and  still  holidays  number  6
 or?  Take  a  State  lke  the  USSR  of
 which  hon  Members  opposite  are  very
 much  enamoured  There,  although
 working  hours  are  more,  holidays  are
 only  6

 Shri  V.  P.  Nayar.  Take  USA  about
 which  the  hon  Minister  is  enamoured

 Shri  Abid  Ali:  One  hon  Member
 said  that  working  conditions  in  this
 country  are  the  worst  I  would
 request  him  to  be  a  httle  more  patrio-
 tic  Esther  he  has  not  visited  other
 countries  or  he  does  not  know  about
 the  working  conditions  in  this  country
 If  he  compares  our  working  conditions
 with  those  of  most  progressive  coun-
 tries,  I  certainly  say  that  there  is  much
 need  for  tmprovement  in  our  working
 conditions,  hut  certainly  we  are  superi-
 or  to  many

 uae
 hon  Members  said  that  in  UK

 and  ,  the  emoluments  of  workers
 are  more

 Tt  5  true  that  they  get  more  amount
 १0  far  as  the  currency  s  concerned
 but  here  too  compare  the  purchasing
 power  If  you  compare  the  working
 condition,  the  living  condstion,  the

 pier  n
 living,  the  standard  of  living

 an  ese  things,  then  certainly  the
 conditions  prevailing  in  this  country are  not  worse  off.  Do  not  compare
 India  with  what  Russia  is  today.  Com-
 pare  with  what  Rusala  was  after  ten
 years  after  the  Revolution  and  see
 from  that  standard.
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 Shri  द  ह  Nayar:  Russia  never
 came  m  this  debate;  nobody  referred
 to  Russia  We  want  to  talk  about
 India

 Shri  Abid  All:  I  am  quoting  Russia.
 But  why  are  they  annoyed?

 Shri  T.  B.  Vittal  Rao:  Let  him  quote
 about  Russia  Let  us  know  something
 tram  tum

 Shri  Abid  Ali:  If  such  a  companson
 is  made,  we  are  m  a  much  happier
 and  better  position  in  India  in  regard
 to  the  working  classes  It  is  said  that
 May  Day  must  be  a  holiday  because  of
 certain  reasons  given  by  them.  But
 USSR  has  not  declared  Mav  Day  as  a
 paid  hobday,  UK  १०,  not  declared  at
 so

 Shri  5.  M.  Banerjee.  Kerala  has
 declared  it

 Shri  Abid  Ali:  They  made  an
 announcement  only  last  time  छिप
 even  in  Kerala,  all  the  establishments
 did  not  do  so,  the  workers  in  all  the
 establishments  did  not  get  a  paid  hol-
 day  even  though  the  Government  was
 changed  there  before  May  Day  was  ob.
 served  Therefore,  it  is  not  proper  that
 in  such  matters  comparisons  should  be
 made  with  other  nations  which  were
 not  under  foreign  domination  or  which
 had  the  Industrial  Revolution  much
 earher  Let  us  have  a  little  breathing
 time

 The  hon  Member  has  said  that  if
 workers  are  not  given  this  hohday,
 they  will  not  produce  and  that  ४  the
 Plan  has  to  succeed,  then  this  Bill
 should  be  acce  No,  Sir  Workers
 are  more  patnotic  than  the  hon  Mem-
 ber  utting  on  the  other  side

 Shri  च,  ग्,  Nayar:  What  is  this?
 How  can  he  question  the  patriotism  of
 the  Members”

 f
 Shri  Abid  Ali:  I  am  saying  this

 because  the  other  day,  Shri  Menon
 said  that  workers  are  cursing  the
 Republic  Day  because  a  holiday  was
 forced  on  them  and  they  were  not  paid
 for  that  day.  Today  it  is  good  that  my
 hon  frrend,  Shri  Vittel  Rao  has  seid
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 that,  whether  they  are  paid  or  not,
 they  will  observe  these  holidays  That
 is  the  spirit,  the  spirit  should  not  be
 one  that  was  shown  the  other  day
 when  this  Bill  was  introduced  Cer-
 tainly  workers  are  not  cursing  but
 they  are  happy,  they  will  always  be
 happy  because  they  have  got  Indepen-
 dence  and  they  get  a  hohday  It  is
 immaterial  whether  it  38  paid  or  un-
 paid

 Shri  8.  Das  Gupta  (Purulha):  Sir,  on
 a  point  of  order  I  want  to  know  whe-
 ther  the  hon  Ministers  can  cast  a
 general  aspersion  about  our  patriotism

 Mr.  Chairman:  As  a  matter  of  fact,
 comparisons  are  generally  odious  No
 companmson  should  have  been  made
 between  a  worker  and  a  Member  of
 Parhament  To  say  that  one  38  more
 patriotic  than  the  other  is  not  proper
 But  at  the  same  time,  we  must  consider
 this  also  Something  was  said  some
 other  day  to  which  the  hon  Minister
 was  replying  It  was  said  that  this
 holiday  was  not  observed  and  that  the
 workers  were  cursing  the  Republic
 Day  It  ४  in  ths  context  that  the
 Munster  was  saying  that  If  the  hon
 Members  are  very  sensitive  to  this,  I
 do  not  think  the  hon  Minister  will
 persist  to  this  remark  After  all,  it  is
 said  m  a  different  vein  and  there  5
 no  such  comparison  that  our  patriotism
 is  less  compared  to  that  of  the  workers
 and  that  we  are  worse  off  in  compari-
 son  It  as  not  in  that  spirit  it  25  said
 If  the  hon  Member  ॥  very  sensitive,
 I  will  ask  the  hon  Minister  to  with-
 draw  that  remark

 hart  च,  ह  Nayar:  There  is  no  ques-
 tion  of  patriotism  coming  here

 An  Hon  Member:  At  least,  be  is  not”
 here.

 Shri  Abid  Ali:  It  is  for  him  to  be
 here  when  he  makes  a  statement  of
 this  serious  nature  and  says  that  the
 workers  were  cursing  The  hon.  Mem-
 ber  says  that  the  Plan  will  be  hamper-

 -ed
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 Shri  Prabhat  Kar  (Hooghly):  No-
 body  hag  said  that

 Shri  Abid  Ali:  He  has  said  that  the
 progress  of  the  Plan  wil!  be  ‘hampered
 if  this  Bill  is  not  passed  and  therefore,
 I  say  this

 Shri  Prabhat  Kar:  What  I  said  was
 this  We  want  to  step  up  production
 under  the  Second  Plan  and  for  that
 purpose  we  should  grant  these  conces-
 sions  to  the  workers  so  that  they  may
 get  encouragement  (Interruptions  )

 Mr.  Chairman:  Order,  order  Even
 after  that  ३5  said,  I  think  the  hon
 Member  should  accept  what  the  hon
 Minister  has  said

 Shri  V.  P.  Nayar:  Because  you  say,
 we  accept  He  is  more  unpatriotic

 Shri  Abid  Ali:  This  matter  was
 discussed  in  the  Standing  Labour
 Committee  sometime  back  and  it  was
 felt  that  holidays  vary  from  State  to
 State,  establushment  to  establishment
 and  industry  to  industry  A  commuttee
 of  six  persons  was  appointed  with  the
 intention  of  finding  out  whether  any
 uniformity  could  be  reached  It  came
 te  the  conclusion  that  it  would  not  be
 possible  to  make  any  recommendation
 for  national  paid  holidays  and  there
 fore,  the  matter  again  came  up  before
 the  Standing  Labour  Committee  है ह
 was  in  October  I957  that  it  was  recom-
 mended  that  no  definite  steps  should
 be  taken  by  the  Centre  It  was  also
 felt  that  the  experience  of  States
 which  may  introduce  legislation  for
 fixing  the  quantum  and  the  other
 details  of  the  national  and  festival
 holidays  should  be  watched.  This  is
 the  position,  unanimously  arrived  at
 by  a  tmpartite  committee  called  the
 Standing  Labour  Committee  in  which
 the  hon.  Members’  organisation  5
 also  represented.  They  came  to  this
 unanimous  decision.  It  is  not  that  3
 am  suggesting  as  some  hon.  Member
 seid  that  we  are  brinigng  a  Bill
 ourselves  in  this  connection.  He  wants
 the  States  to  have  their  own  Jegisia-
 tion.  As  I  have  said  earller,  it  is  not
 possible  for  us  to  accept  the  principle
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 of  the  Bill  for  the  reasons  already
 mentioned.  One  hon.  Member  has  sug-
 gested  that  they  should  get  holidays
 on  these  days  for  all.  Then  trains  will
 have  to  be  stopped

 Shri  T.  B.  Vittal  Rao:  No,  no
 Shri  Abid  All:  If  the  workers  in

 the  water  works  and  electricity  and
 other  establishments  also  have  to
 enjoy  the  26th  ‘of  January  or  the  !5th
 of  August  or  Mahatma  Gandhi's  birth
 day,  then  electricity  and  water  supply
 and  all  that  will  have  to  be  stopped.

 Shri  T.  B.  Vittal  Rao:  On  a  point  of
 explanation,  they  should  be  given  a
 holiday  in  lieu  of  this  holiday.  This
 was  being  done  by  rotation.

 Shri  Heda  (Nizamabad):  What  is
 the  complaint?

 Shri  T.  B.  Vittal  Rao:  The  com-
 plaint  is  that  they  do  not  get  a  holiday,
 if  not  on  that  day,  at  least  on  another
 day  in  lieu  of  that.  (Interruptions.)

 Shri  ्,  P.  Nayar:  He  refuses  to
 understand.  What  can  we  do?

 Shri  Heda:  He  himself  admits  that
 another  day  is  given  as  holiday.  So
 what  can  be  the  complaint?

 Mr.  Chairman:  Order,  order.  There
 cannot  be  interruptions  lke  this.  It  is
 not  possible  in  a  debate  like  this  for
 any  hon.  Member  to  just  pin  down  the
 Minister  to  reply  to  a  certain  argument
 and  say  that  he  must  reply  to  this.
 He  has  chosen  to  deal  with  this  ques-
 tion.  It  is  for  him  to  choose  to  reply
 to  the  other  part.  Nobody  can  force
 any  hon.  Minister  to  specifically  reply
 te  certain  arguments.  So,  I  do  not  see
 how  an  hon.  Member  can  insist  that
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 Mr.  Chairman:  This  is«not  the  way
 to  correct  it.  In  a  debate,  the  hon.
 Members  must  be  satisfied  with  what
 reply  is  given.  No  hon.  Member,
 neither  the  Government  nor  the  other
 side,  can  force  any  particular  Member
 to  make  a  particular  reply  to  a  piece
 of  argument.  It  is  difficult.

 Shri  Prabhat  Kar:  But  he  misquotes
 us.

 Mr.  Chairman:  I  would  request  the
 hon.  Members  to  be  patient  and  kindly
 hear  what  the  hon.  Minister  has  to  say
 and  not  to  interrupt.

 Shri  Abia  All:  If  the  suggestion  has
 been  that  all  workers  should  enjoy
 these  festival  holidays  or  the  national
 holidays,  then  the  running  staff  also
 are  workers.  9  was  replying  that  it
 would  be  possible  only  :f  the  running
 of  the  trains  was  stopped.  They  were-
 also  workers.  Then,  there  are  others
 in  electricity  and  other  establishments.
 The  difficulty  again  is  that  ours  is  a
 big  country.  Take  Tripura  and
 Andamans  They  have  eleven  holidays
 for  Durga  Puja,  etc.  From  ll  it  is
 reduced  to  9,  3  and  2  from  one  State
 to  another.  Similarly,  there  is  Pongal.
 Pongal  is  observed  as  a  festival  in
 Tamil  Nad,  Kerala  and  Andhra.  But
 if  you  come  this  side  you  find
 Dushera,  Holi  and  such  other  festi-
 vals  observed.  Therefore,  it  becomes
 very  difficult  to  accept  a  propositiom
 of  this  kind.

 If  you  go  State  by  State  there  are
 35  holidays  in  the  Delhi  Administra-
 tion,  then  :t  goes  on  reducing  and
 comes  to  23,  The  Central  Government
 observes  23  holidays  and  Kerala  ob-
 servés  39  holidays.  Therefore,  when
 the  Committee  was  considering  this
 question  they  felt  that  in  this  country
 there  are  difficulties  which  are  obvious
 because  of  the  vastness  of  the  country,
 and  they  came  to  the  decision  that  this
 matter  should  be  left  at  present  and,
 afterwards,  whenever  it  may  be  possi-
 ble  to  come  to  some  unanimous  deci-
 aion  with  regard  to  national  and  other
 festival  holidays  to  be  observed,  may
 be  again  taken  up.  But  I  am  not
 promising  that  we  are  bringing  in  a
 Bill  or  the  State  Governments  are
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 introducing  any  Bill  of  that  kind.
 That  is  not  the  intention  at  present.

 As  I  have  said  earlier,  the  intention
 is  to  make  a  success  of  our  Five  Year
 Plan.  The  workers  know  the  purpose
 of  the  Five  Year  Plan.  The  workers
 know  why  they  are  working.  The
 workers  know  that  they  are  not  work-
 ing  for  anybody,  any  particular  class
 or  community.  The  workers  know
 that  they  are  working  for  the  nation,
 and  whatever  will  be  the  wealth  of
 the  nation,  that  will  be  added
 to  the  strength  of  the  nation,
 all  the  prosperity  will  be  owned
 by  all  and  will  be  shared  by  all.
 ‘Therefore,  this  suggestion  that  you
 do  this  otherwise  the  workers  will  not
 work  is  wrong.  I  submit  that  the
 workers  are  in  a  different  mood.  They
 are  determined  to  make  the  Plan  a
 success  They  are  determined  to  make
 this  country  a  prosprous  country,
 because  they  are  assured  that  they
 will  have  their  due  share  in  this.

 We  do  not  want  to  make  this  a
 nation  of  idlers.  Germany  was
 quoted.  What  happened  in  Germany?
 A  defeated  country,  after  the  war,
 worked  hard.  Even  on  Sundays  they
 were  working  without  any  restriction
 of  hours  in  the  factories.  They  were
 working  for  34  hours  a  day.  Vinobajl
 introduced  shramdan  here,  but  the
 people  in  that  country  were  giving
 this  shramden  on  Sundays,  where
 they  used  to  go  and  work  on  Sundays
 for  the  nation  without  pay.  Everyone
 was  devoting  a  good  number  of  hours
 so  that  all  bridges,  all  roads  and  public
 buildings  which  were  destroyed
 because  of  bombing  may  be  rebuilt.
 Within  a  few  years,  defeated  Garmany
 became  stronger  than  those  nations
 who  won  the  war.  That  should  be
 the  spirit.  We  should  work  and  make
 the  nation  8  prosperous  nation.  When
 the  nation  will  be  strong  everybody
 will  be  happy.  That  is  the  intention.
 With  that,  I  say  to  the  hon.  Member
 to  withdraw  this  Bill.  Let  people
 work,  work  hard  and  work  sincerely.

 Gael  Kediyan  (Quilon-Reserved-
 Gch.  Castes):  Mr.  Chairman,  Sir,  the
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 arguments  put  forward  by  the  ह...
 Deputy  Minister  are  absolutely  wrong,
 and  I  am  sorry  to  say  so.  His  main
 argument  is  that  he  is  very  anxious
 to  see  that  the  Second  Five  Year  Plan
 is  a  success,  as  if  the  Members  0990०
 site  here  are  not  at  all  interested  in
 the  implementation  and  the  success-
 ful  carrying  out  of  the  Plan.  ,

 His  argument  was  that  if  workers
 are  given  some  national  and  festival
 paid  holidays  it  will  hamper  produc-
 tion  and  the  whole  Pian  will  collapse.
 That  is  his  fear.  But  I  have  to  point
 out  that  if  workers  are  given  paid
 holidays  on  certain  specific  days  and
 if  it  is  going  to  affect  the  production,
 then  they  may  be  asked  to  do  that
 work  on  Sundays  preceding  such
 holidays.  Then  I  would  like  to  ask
 the  hon.  Minister  how,  if  on  the  pre-
 ceeding  Sundays  the  workers  are  pre-
 pared  to  work  and  compensate  for  the
 loss  of  production  because  of  these
 holidays,  it  is  going  to  affect  the  pro-
 duction  as  feared  by  him?

 He  has  asked  us  not  to  compare  the
 position  of  our  workers  with  those  of
 advanced  countries.  Let  us  not  com-
 pare  the  position  of  our  workers  with
 the  position  enjoyed  by  workers  in
 advanced  countries  like  the  U.S.S.R.,
 U.S.A.  or  other  European  countries.
 But  as  he  himself  has  compared  our
 workers  with  those  of  other  countries,
 I  would  like  to  mention  only  one
 point.  There  the  holidays  may  be
 less  compared  to  our  country,  but  the
 workers  there  are  enjoying  more
 privileges,  more  conveniences  and
 more  facilities.  If  you  take  the
 example  of  U.S.S.R.  you  will  sve  that
 there  the  workers  are  not  only
 given  holidays  but  the  State  also

 possible
 ways  to  enjoy  holidays.  Sanstoria
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 But  this  Bill  is  a  very  simple  and
 modest  Bill.  We  do  not  want  those
 tééMities.  They  have  not  been  men-
 tioned  in  this  Bil.  It  is  only  to  make
 available  to  the  industrial  workers  of
 our  country  certain  important  natio-
 nal  and  festival  holidays

 regional  festival  and  it  is  only  observ-
 ed  in  certain  parts  like  Tami]  Nad.
 I  think  the  hon.  Deputy  Minister  and
 also  the  hon.  Shri  Achar  have  not
 gone  through  the  Bill,  in-  detalii,
 because  the  Bill  specifically  provides
 that  there  are  certain  regional,  sec-
 tional  and  religious  holidays  to  be
 determined  by  the  State  Governments
 concerned.  If  this  Bill  ie  accepted
 and  it  becomes  a  law,  the  Madras
 Government  is  entitled  to  declare
 such  holidays  as  are  practicable  in
 the  Madras  State.  Similarly,  the
 Onam  holiday  or  the  Dushera  holiday
 and  such  other  regional  holidays  have

 Division  No.  74  A

 Baneree,  Shei  Pramathanath
 Banerjee,  Shri  S.M.
 Braj  Re  Singh.  Shri
 Dawupts,  Shri  B
 Ded,  Shrt  PG.

 Imam,  Sbr:  Mohamed
 tyer,  Shri  Easwara
 Jadhav,  Shri
 Ker,  Shri  Prabhat
 XKhadiler,  Shri
 Kodiyen,  Shri
 Mahanty,  Shri
 Neir,  Shei  Vasudevan
 Neth  Par,  Shes
 ह...  Shes  V.P.

 Paid  Holidays  Bill  6948

 to  be  fixed  by  the  State  Governments
 concerned.  It  is  not  binding  that
 such  regional  or  sectional  or  religious
 holidays  should  be  declared  as  natio-
 nal  holidays.

 Here  in  this  Bill  ten  such  Holidays
 of  national  importance  have  been
 specifically  mentioned.  Therefore,
 there  ts  no  question  of  some  of  the
 holidays  being  impracticable  to  other
 parts  of  the  country.

 Therefore,  I  would  appeal  to  the
 hon.  Deputy  Minister  that  in  order  to
 ensure  perfect  industrial  harmony
 and  better  industrial  relationship,  in
 order  to  make  the  workers  confident
 that  the  Government  are  doing  every-
 thing  possible  on  their  part,  to
 improve  the  workers’  living  condi-
 tions,  this  bill  may  be  accepted.

 I  once  again  appeal  that  they  should
 come  forward  and  accept  the  Bill.

 Mr.  Chairman:  The  question  is:

 “That  the  Bill  to  introduce  a
 uniform  system  of  national  and
 festival  paid  holidays  for  all
 industrial  workers,  be  taken  into
 consideration”.
 The  Lok  Sabha  divided:  Ayes

 Noes  89.

 [26.54  hrs.

 Pandey  ,  Shri  Sarfu
 Patel,  Shei  P.R.
 Pitta,  Shri  Anthony
 Punnoote,  Shri
 Rao,  Shri  द  8.  साधा
 Singh,  Shri  L.  Achaw
 Singh,  Shri  Rajendra
 Thakoet,  Shri  M.B.
 Warior,  She

 Dwivedi,  ह... ह  ML.
 Buaysperumal,  Shei
 Geekwad,  Shri  Patesiagnreo
 Genapett  Kam,  Shri

 Chettier,  Shri  R.  Remensthan  Ghosh,  Shri  M.K.
 Gounder,  Shri  K.P.
 Hesde,  Shri  Subech
 Hode.,  ह... ह
 Jengde,  Shri
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 व  कं  Shri  AC.
 ovhi,  Shrmai  Subhadra
 Koenakessba:,  Shri
 Krushosmacheri,  Shei  का
 Krishna  Rao,  Shri  MV
 Kureel,  Shri  BN
 Lechh:  Rem,  Shri
 Lal,  Shes  R.S.
 Malftah,  Shri  U.S
 Malvia,  Shri  KB
 Mansen,  Shr:
 Mathur,  Shri  Hertsh  Chandze
 Mehta,  Shrimati  Keishos
 Macimate,  Shrimata
 Mishra,  Shr:  LN.
 Mishra,  Shri  M.P
 Mura,  Stn  RR
 Moreska,  Shri
 Murt,  Shr  ALS
 Naidu,  Shee  Govincaraystu
 Nanda,  Shr

 bie  4
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 Nareyanasamy,  Shei  R
 Noasker,  Shri  PS.

 -  a*
 Samenteinhar,  De.
 Sangenna,  Shri
 Serha&h,  Shri  Afit  Singh Nehru,  Shri  Ji

 Nehru,  Shrimatt  ह. ज
 Pataniyandy,  Shei
 Patel,  Shrematt  Mani!
 Patel,  Shr:  Rajeshwar  a
 Prabhaks:,  Shri  Neval
 Radha  Raman,  Shri
 Rajeh,  Shri
 Remamami,  Shr  SV
 Rem  Krabsu,  Shri
 Rampure,  Shrs  M
 Rem  Saran,  Sh
 Ram  Subbag  Singh,  Dr
 Rane,  She
 Rao,  Shr  E  AL
 Rov,  Shr  Bishwanath
 Sehodrabar,  =  Shrim
 Saigsi,  Shes  है  Ss.
 Samanta,  she  $.C.

 Satyebhama  Davi,  Shrimaté
 Satyanareyana,  Shri
 Sen,  Shri  A.  K.
 Shwh,  Shrimeti  Jayaven
 Siddenanepra,  Shri
 Sioph,  Shri  D.N.
 Soha,  Shes  Jhulan
 Senawane,  Shei
 Subramanyam,  Shri  द

 »  Fanta,  Shri  Remeshwar
 “Cariq.  Shirt  AM,
 Tewari,  Shri  Owarnkenath
 Thakur  Dis,  Lale
 Thimmaish,  Shri
 Tiwari,  Shri  RS.
 Umeaa  Singh,  Shri
 Upadhyays,  Shei  Shiva  Date

 The  motion  was  negatwed.

 PUNISHMENT  FOR  MOLESTATION
 OF  WOMEN  BILL

 Shri  Eadha  Raman
 Chowk):  I  beg  to  move:

 “That  the  Bill  to  provide  for
 punishment  of  persons  guilty  of
 molesting  women,  be  taken  into
 consideration”.

 (Chandni

 wares  were,  में  आपके  गौर  के  लिये
 एक  छोटा  सा  विधेयक  रखने  जा  रहा  हूं  ।
 मेरा  यकोन  है  कि  इस  सदन  के  मैम्बरान
 इस  विधेयक  पर  निहायत  मजौदगों  के  साथ
 गौर  करेगे  शौर  सरकार  भो  उसको  बहुत
 गोर  के  साथ  भौर  सांच  विच्वार  के  बाद  मंजूर
 कर  लेगी  |  इस  बिल  के  ध्रगराजात  शौर
 मकासद  यानो  उद्देश्यों  में  में  न  लिखा  है  कि
 हमारे  मुल्क  में  झोरतो  और  लड़कियों  ...
 साथ  बहुत  बदसलूक  झीर,  दुव्य॑बहार  होता
 है  भौर  ऐसे  बहुत  से  जुर्म  हमारे  मुल्क  में
 होते  हैँ  कि जिन  का  कोई  इलाज,  जो  इस
 क्त  हमारे  पहां  इंडिमन  पीनल  कोड़  है  भोर
 उसकी  जो  इस  सम्बन्ध  में  धारायें  हैं,  उससे
 होता  गजर  नहीं  दाता  है।  भाज  हि  दुस्तान को  ‘Sree  हुए  करोब  करीब  इस  बरस  हो
 चुके  है  भौर  हम  से  इस  भोज  को  अपने

 कास्ट  [शन  में  रख  है  कि  हमारे  मुल्क  में
 ३ भर  औरन  के  ठरम्यान  काई  कहें  नहों

 होगा  झोर  उनको  सब  ये  अधि  हार  प्राप्त  होंगे
 जाँ  दूसरों  को  हूँ  अर  उनमें  कोई  सेदभाव
 नहीं  किया  जायेगा  |  लेकिन  श्रगर  हम  चारो
 तरफ  देखे,  तो  हम  पावेगें  कि  झाज  में  बाने
 हो  रही  है  जा  अमके  बिल्‍्कुत  गरभकम  है  |

 बह  ठीक  है  कि  हमारो  सरकार  ने  कुछ
 ऐसे  कानून  पास  किये  हे  जिन  के  द्वारा  हम  न
 समाज  खुधार  का  चहु  सारा  कास  किया
 है  श्रौर  च्याज  भा  वे  कानून  हमारे  मूक  मे
 रायज  ह़  t  लेकिन  उन  कनूत  के  हने  हुए
 भी  झाज  जब  हम  चारो  सरफ  नजर  दोहाते
 हैं  तो  हम  ऐसे  बहुत  सारे  जुर्म  देखते  हे.  कि
 जो  कियो  भी  सम्य  दुनिया  में  या  कयों  भो
 मम्य  देद  में  नही  किये  जाने  चाहियें  प्रोर  जिन
 को  करने  की  किसी  भ,  समाज  के  श्ः्दर
 इजाजत  नही  हो  सकतो  ।

 में  निहायत  दब  से  |. द  करता  चाहता
 हैं  कि  इस  विवेयक  को  झगर  झाप  देखें  तो
 झाप  पायेंगे  कि  यह  बहुत  शफोफ  ww  शोर

 बहुत  मुस्तसिर  सा  विवेषक  है  t  इसको

 लाने  का  मेरा  मंशा  सिर्फ  एक  है।  में  यह  चाहता
 हैं  कि  व  क्स्मि  के  को  जरावब  हैं  मो  हमारे
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 मुल्क  में  होते  हे  उनके  लिये  जो  सजा  ह...  तक
 रखी  गई  है  वह  या  तो  पूरे  तौर  पर  नहीं  दी

 जाती  है,  इसलिये  ने  बेकार  साबित  होती  है
 या  जो  सभा  दी  जाती  है  वह  नाकाफ़ों  दो!
 जाती  है  भौर  कानूनी  तरीकों  से  जो  डन

 जुमों  का  फैसला  किया  जाता  है,  उसमें  बहुत
 से  ऐसी  चीजें  रह  जाती  है  जो  साबित  नहीं

 हो  पाती हूँ  !  मेरा  यह  कहना  है  कि  हमारे
 मुल्क  में  करीब  करीब  €०  फीसदी,  ऐसे  केसिस
 होते  है  कि  जहां  स्त्रियों  के ाप  या  लड़कियों
 के  साथ  दुश्येबहार  होता  है,  वह  सामने
 जाते  ही  नहीं  हूँ  क्योकि  हमारी  बहनों  को
 तथा  हमारी  मानाधों  को  कुछ  ऐसी  ट्रेडिशंस

 में  फाला गया  है.  कुछ  ऐसे  रिवाजों के  मातहत
 रखा  गया  है  कि  दे  इस  चोज  को  बहुत  लराद
 समझती  है।  भौर  उन्हें  सामने  लाना  सतासिब
 नहीं  समझती  है  |

 एक  तरफ  तो  यह  बाल  है  कि  बह  इनका
 जिक  नहीं  करते  दूसरी  तरह  यह  भी  है  कि
 जहा  इस  नरह  को  बातें  सामने  धाती  हैं  बहा
 चाहे  पुलिस  हो  झझौर  च्चा  कोई  भोर  एजेंसी
 हो  बह  उस  रिपोर्टों  को  दर्ज  मी  नहीं  करती  ।
 इसका  नतीजा  यह  है  कि  यह  जुर्म  दिनों  दिन

 बढ़ता  जा  रहा  है  :
 ले  hrs,

 इस  सदन  के  बहुत  से  माननोय  सदस्य
 यह  जानते  होगे  कि  मो  gq  पर्सा  हुआ  जब
 इस  तरह एक  कारा  प्रसवा'  में  भी  हुआ
 था  शोर  हमारे  प्रधान  सत्र  जी  ने  भी  यह
 इशारा  किया  था  कि  दिस्ली  थे  शोर  बिल्ली
 के  झनावा  भी  हिन्दुस्तान  के  झन्य  हिस्सों  मे

 बहुत  सारी  जयहो  में  इमारी  बहने  दफ्तरो  में
 काम  करती हू  या  कड़ी  और  मुलाजमत करती
 है,  वहा  पर  उनके  साथ  कैसा  व्यवहार नहीं
 होता  है  जैसा  व्यवहार उनके  साथ  होना
 चाहिये।

 मुझे  इस  किस्म  के  कई  केसेज  मासूम
 है  ।

 में  वह  जानता  हूं  कि  बनो  we  गहने
 हए  अब  एक  ऐसो  बहक  थी  जिसने  अपना  पेट
 भरते  के  लिये  करीब  हरीस  हुर  [ल  पर

 नोकरियां  तलाक
 की  t

 यह  क  क्त  लिखी

 और  समझदार  भी  सेकित  जिस  दक्‍्तर  में

 बह  गई  उस  दफंतर  में  बह  ६  महीने से  ज्यादा
 नही  रह  सको  भौर  उसको  एक  खास  वजड़
 यह  थो  कि  जो  सालिकान  थे  या  उत  दफ्तर
 के  झन्दर  हहे  सफसरान  थे,  बह  उसके  साथ

 बेसा  बर्ताव नही  करते  थे  जैसा  कि  बह  खयाल
 करके  गई  थी।  नंतोजा  इसका  यह  हुआ  कि

 वह  बेचारी  एक  जमह  से  मुलाजमत  छोड़  कर
 आई,  दूसरी  जगह  उसने  मुलाजमत  को  वहा
 पर  मी  उसे  यही  तजुर्बा  हुपा  और  जब  तो  री
 जगह  उसने  मुलाजमत  को  तो  उसको  वहां
 भी  वही  तजुर्बा  ढुभा  ।  यह  भगसर  कहा  जाता
 है  कि  ऐसे  जुर्म  को  सजा  के  लिये  हमारे  पास

 कानून  मौजूद  है  ।  इंडियन  पेनल  कोड  को
 घाराशों  को  स्वन  से  जाहिर  होता  है  कि

 इस  किस्म  के  वाकयों  को  जो  हमारे  सामने
 मिसालें  आती  हैं.  उनके  लिये  कानून  के
 अन्दर  बहुत  काफी  और  मस्त  मजाये  देने
 की  तजबीज  मौजूद  है  1  लेकिन  गर  ाप
 उन  नमाम  अुकहमों  को  जो  कि  हूसारो
 अदानतों  में  जाते  हें  देखे  शोर  उनके  नतोजं
 पर  गौर  करे  तो  श्राप  इस  बात  से  इतिफाक
 करेंगे  कि  मे  केसेज  के  प्रन्दर  बहुत  ज्यादा
 तादाद  ऐसे  नतीजों  की  निकलती  है  जिनमें

 मुलजिस  या  जी  जुर्म  करने  वाले  होते  हें  वे

 सकोह  फ्री  बिलकुल  छुट  जाते  हें  और  उन  पर
 कोई  हल्जाम  भायद  नहीं  होता  ।

 झमी  लन्द  दिन  हुए  जब  मेरे  पास  एक
 खत  झाया  या  जिसका  कि  जिक  में  यहा  पर

 करना  चाहता  हैं!  यह  खत  सूझे  एक  फोजो

 को  बेवा  ने  सिखा  है  भौर  उसने  पुरजोर
 झल्फाज  में  यह  भपील  की  है  कि  हम  चाहते

 हैं  कि  मैस्वरान  पालियामेंट  इस  तरफ  लोगों

 का  ध्यान  कींचें  कि  हम  बहुत  सारी  बेवायें

 है  जिनको  धपने  पतियों  को  पेंशन  सेने  के  लिये

 दफ्तरों  में  जाता  पढ़ता  है  चौर  बहां  पर  उनके

 साथ  तरह  तरह  को  बदसलूकी  होती  है  ।

 उन्होंने  लिखा  है  कि  दुलिया  बेवाओं  की  यो  कि

 पेंशन  हासिश  करने  के  सिये  शाकलानों,

 बैकों,  खजानों  शौर  तहसील  भाफितों  के
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 क्लकों  के  पास  जाती  हैं,  उन  कलंकों  से  हथारी

 रहता.  है  भौर  शौरतों का का  बलना  फिएना
 अुस्किस  है  ।  में  उस  सारे  खत  को  यहां पर
 पढ़  कर  सुताना  नहीं  चाहता  ।  उन्होंने
 इस  बात  का  जिक्र  किया  है  कि  दफ्तरों  में,
 खक्षानों  में  या  पुलिस  स्टेक्षनों में  को  व्यवहार
 उनको  मिलना  चाहिये,  जो  हिफाजत  कामून
 के  जरिये  उनकी  होनी  चाहिये या  जो  सामा-
 जिक  बाताबवरण  उन्हें  |  2

 लड़के  किसी  भी  लड़की  ।  पता  प्राप्त  करके,

 एक  शत  उसको  सिख  देते  हे  भौर  उसमें
 झनापदानाप  चीजें  लिखी  होती  हे,  लेग्बेज
 उसकी  ऊटपटान  रहती  है,  भादा  उसकी  ठीक

 नहीं  होती  भोर  तरह  तरह  की  बातें  लिखी

 होती  हैं।  ऐसे  खतों  को  अगर  धाज  हम  पुलिस
 स्टेशनों  में  भेजें  या  तहकीकात  करनें  तो

 में  समझता  हूं  कि  त  में जा  कर  उसका  कोई

 .
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 के  ऊपर  किसी  किस्म  का  हमला  करे  या  किती
 किस्म  की  उसके  साथ  बदसलूकी  करे  ।

 बहां इस इस  किस्म  का  कानून  रायज है  कि  प्रषर
 कोई मर्द  किसी  भौरत  की  बेहुरमती करता  है
 या  उसके  साथ  दुष्यंबहार  करता  हैं  तो

 उसकी  मस्त  से  सस्त  सजा  दी  आती  है  यहा
 तक  कि  उसको  झाम  (पब्लिक)  मैदान  में

 बडे  कर  के  पत्थरों  से  मारा  जाता  हैं!

 हस  यह  कह  सकते हैं  कि  वह  एक  बहशियाना
 तरीका  है  भौर  उसको  हम  भ्रपने  यहां  नही

 झपना  सकते  लेकिल  बाज  हम  धपने  मुल्क  के
 मोरेल  को  धौर  प्रपने  मुल्क  के  इससामी  अल-
 लाक को को  बढ़ाता  चाहते  हें  भौर  बह  भी  ठीक  है
 कि  वह  चीज  लिक  लेजिस्तेशन  था  कामूत

 से  महीं  हो  सकती  स्क  इसके  लिये  हमें  शगुक्त
 यातावरण  भी  पैदा  करना  होगा  शौर  हम

 उस  भावोहया  को  पैदा  करने  के  लि  हातून
 की  अक्व  से  सकते  हैं  t  मेरे  इक्ष विधेशक को
 वहां  पर  वेश  करने  का  अकलन  |  इतना  ही
 है  कि  मे  याहता  हूं  कि  रेश  के  लोगों  की  निगाह
 इस  तरक  जाये  ।
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 इस  तरह  का  दुव्यंवहार  करता  हुए  ढरे  झौर

 ऐसा गलत  काम  न  करे  और  हम  यह  कह  सके
 कि  संविधान में  हमने  अपनी  बहिनों  को  जो
 प्रोटेक्‍्शन  दिया  है,  वह  सही  मानों में  अ्रमल
 में  धाता है  t  संधिधान  में  हम  यह  रख  देते

 हैं  लेकिन  अगर  परमल  में  बह  नहीं  भाती  है  तो
 बह  एक  डेढ  लैटर  हो  जाता  है  श्र  उससे

 बह  मतीजा  नहीं  निकलता  जो  हम  निकलता

 देखना  चाहते  हे  भौर  उसी  के  लिये  मेंने वह
 बिल  हाउस  के  सामने  -ा  है  में  मानता
 हूं  कि  में  कोई  एक  ककील  नहीं  हूं  भौर  न  ही

 में  कोई  एक  ूफ्टसमैन हूं हूं इससिये यह  मुमकिन
 हो  सकता  है  कि  इसमें  खामियां  रह  गई  हों  ।

 मेने  सपने  विधेजण  में  जो  इस  जुर्म  के  लिने  सजा
 -तबबीच  को  है,  मुमकिन  है  कि  वह  दुछ  ज्यादा
 नदर  भाती  हो  लेकिन  में  समझता हूं  कि  इस

 सरह  के  मामलों में  ज्यादा &  ज्यादा  सजा  भी

 कम  से  कम  समझनी चाहिये  7  कयोंकि इस इस
 में  किटी  फिल्म  का  कोई  ैलापण  रखना  मुनता-
 ॥... क  नहीं  है  are  हमारी  सोहायटी  बह

 रही  है,  हम  समाज को  यहा  रहे  है, भौर  हम
 चाहे  हे  कि  गी  है  विज  कर  समाज की
 कर्स  में  fer में,  शोर,  अगर  1. ड  बाई  में
 उपसो

 तरर्फी  मेक  ।  देखना  wee  हैं

 |  |  i

 चाहते  हैं,  तो  हमारे  लिये  ग्राज  इस  बात  की
 जरूरत  है  !

 इसलिये में  निहायत  अदब से धजे से  परज  करना

 चाहता  हूं  कि  जो  कानुन  मेने  मुस्तसरन्‌
 झापके  सामने  रक्खा  है,  उस  का  मकसद

 यह  है  कि  झौरतों  के  साथ  बढ़ती  हुई  बदसलूकी
 शौर  बढ़ते  हुए  दुम्यंबहार  को  रोका  जाये
 उनको  किसी ऐसे  तरीके  से  डीस  किया  जाये
 कि  यह  खत्म  हो  सकें  या  कम  से  कम  हो
 सकें  ।  झोर  हम  भपने  समाज  के  झम्दर  एक
 ऐसा  वातावरण  पैदा  कर  सकें  कि  हमारी  बहने

 झौर  भातायें  प्री  हिफाजत  पा  सकें  ौर वहू वह
 हमारे  साथ  मिल  कर  हमारे  कामों  में  पूरी
 तौर  से  हिस्सा से  सकें,  भौर बह  भी  ग्राजादी

 के  साथ  उनकी  किसी  किस्म  का  डर  बौर
 ददा  न  हो  |

 एक  चौर  बात  झाखिर  में  कह  कर  मे

 इस  किल  को  भाप  के  सामते  पेश  करूंगा  |
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 {aft  war  रम्य]

 का  तो  कहता  हो  क्या  और  जब  मेने  पूछा
 कि  इसका  राज  क्या  है,  तो  उन्होंने  बतलाया
 दि  इसके थो  राज  हे  -  एक  तो  यह  है  कि
 झाज  जो  हमारी  सरकार  है  यह  इस  मामले

 के  अन्दर  इतनी  क़्स्त  है  कि  प्रगर  कोई  पढ़की
 झूठ  भी  भा  कर  कह  दे  कि  इस  लड़के ने  मुझे
 छेडा  है,  तो  उसे  सस्त  सजा  मिलती  है  जो

 इबरत हां  ज  होती  है।  हो  सकता है  कि  इससे

 कुछ  नृकसान  भी  होता  हो.  किसी  गलत
 आदमी  को  सजा  मिल  जातो  हो,  लेकिन  हम
 इस  तरह  की  हजारों  गल्तियों  को  रोक  सकते

 है,  जिन की  बजह से से  हमारा  समाज  कमजोर

 हो  सकता  है|  दूसरी  बात  उन्होंने यह  बत्ताई
 कि  उनके  कानून भी  ऐसे  हे  जिनके  जरिये

 भगर  कोई  ऐसी  बात  होती  है  तो  बहुत  भासानी
 से  मूजरिम  को  सजा  मिल  सकती  है,  जौर

 बह  सख्त  होती है।  इसलिये झगर  भाज  हम
 झपनी  बहनों  को  और  भाइयों  को  बराबर

 का  ऑ्रचिकार दे कर भागे दे  कर  भागे  बढ़ाना  चाहते हें

 और  मुल्क को  तरक्की  चाहते हे,  तो  हमें  इस
 किस्म  का  एक  कानून  पास  करना  होगा  झौर

 ऐसे  जराय  झल्सयार करने पढ़ेंगे करने  पड़ेंगे  जिनके  जरिये
 श्गर  कोई  ऐसे  जुर्म  हमारे  सामने  भाये  तो

 हम  उनको  सकत  सजाधों के  जरिये रोक  सक  |

 साथ  हो  दूसरों  को  बसा  करने  की  हिम्मत भी
 न  हो  y  प्राज  हमारे  मुल्क  में  एक  ऐसी  हदा  पैदा
 होनी  चाहिरे  कि  जिससे  हम  तेजी  से  तरक्की
 की  मंजिम पार  करते  जायें  |

 इन  शब्दों  के साथ  मे  इस  बिल  को  आप

 के  सामने  पेक्ष  करता  हूं  t
 Mr.  Chairman:  Motion  moved:

 “That  the  Bill  to  provide  for
 punishment  of  persona  guilty  of
 molesting  women,  be  taken  into
 consideration.”

 जी  रजू  पाख  (रसड़ा)  :  समाफति

 महोदव,  भ्रमी  जो  जिस  सहन  के  सामने  भ्रावा

 है,  उसको  मैंने  गौर  से  देखा  जहां  तक

 wet  few  की  स्पिसिट  है,  उस  का  द  ने
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 समर्थन  करता  हूँ  !  लेकिन  भौसेश्टेशन  में

 जो  क्च  दामिल  किया  गया  है,  उस  सबके

 लिये  हमारे  घास  ऐसे  कानून  मौजूद  है  कि  सभायें
 दी  भा  सकती  हैं  में  नहीं  समझता  कि  हर

 क्राइम  को  रोकने  के  लिये  कामून  बनाना  जकरी
 है  ।  स्वयं  माननीय  सदस्य  के  यह  भात  कहीं
 है  कि  कोई  जरूरी  नही  है  कि  हर  जुर्म  को  रोकने
 के  लिये  देश  में  कातून  बनाया  जाये  |  मान-

 मीय  सदस्य  का  कहना  है  कि  जब  सदकियां

 जाती  हैं  तो  बहुत के  लोग  उन  को  छोड़ते  हे,
 लेकिन  उन  छेडने  बालों  का  पुलिस कुछ  नहीं
 करती  ।  में  तो  पूंछना  चाहता  हूं  कि  पुलिस

 कहां  क्‍या  करता  है  ?  प्रगर  पुलिस ही  ग्प्ट
 है  तो  में  कहता  हूं  कुछ  नहीं  हो  सकता  है  1

 कत्स  घौर  हर्कतियों  ने  पुलिस कुछ  नहीं
 करती,  दूसरे  जुर्मों  के

 लिये  पुलिस  कुछ  नहीं
 करती  |  झगर  कानून  बना  1...  जाय,

 और  पुलिस  ज्यों  की  त्यो  बनी  रहे  .  तो  जाजिमी
 सौर  पर  वह  कुछ  करने  बाल  नहीं  है
 इसलिय  में  समझता  हूं  कि  इस  बिल  को  बगर
 दूसरे  इंग  मे  खाया  जाता  तो  भच्छा  होता

 |

 यह  सही  है  कि  हमारे  देश  में  इस  तरह

 के  मेक  काण्य  हो  रहे  हैं,  यह  बढी  ही
 कर्मनाक  यात  है,  भौर  यह  भी  सही  है  कि

 हमारे  देश  में  ग्ौरतो  के  प्रति  लोगों  की  जो

 आबनायें  हे,  बह  भी  बहुत  खराद  हैं,  यह  भी

 सही  है  कि  जितना  प्रोटेफ्शन  उनको  मिलना

 चाहिये,  वह  नहीं  मिलता  है  1  लेकिन  जहा

 तक  कामूत  का  सम्बन्ध  है,  वह  सारी  की  भारी

 चीजें  झाई ०  पी०  मी०  में  मोजूद  हैं  भौर  उस

 में  ऐसी  व्यवस्था  मौजूद  है  जिससे  इस  तरह  के

 कार्य  करने  बालों  को  सथा  दी  जा  सके  !

 लेकिन  में  किर  यह  झ्  करना  चाहता  ह
 कि  चाहे  कितना  भी  कामून  बना  लीजिय,
 यह  भापकी  जी  की  बात  है,  यही  रोज

 कानून  पास  होते  हैं,  सेफिन  रोज  बतन  मना

 कर  उन  पर  अमल  करना  कितना  होता  है"

 उस  पर  अमल  तभी  ही  क्षकता  हैं  जब  हि  धमत

 करते  वाले  इस  पर  ईमानबारी  से  वर  फरें।
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 अगर  बुशिस  ही  ऐशी  है  तो  मजबूरी है,  भाप

 चाहे  जितने  कामून  बनाइये,  पुलिस  कुछ
 करने  बाली  नहीं  है  ।  देश  में  सैकड़ों  चीजें

 रोज  होती रहती  हैँ,  हर  सूबे  नें,  हर  जिले में
 होती  रहती  है,  भेकिन  पुलिस  कुछ  भी  नहीं
 करती  तो  क्‍या  हो  सकता  है  ?  जहा तक  में
 समझता  हूं,  श्रगर  इस  कातूस  को  पाल  किया

 जाये  तो  मुझे  कोई  एतराज  नही  है।  लेकिन हम
 देखते  हैं,  जैसा  कि  खुद  माननीय  सदस्थ  ने

 कहा  है,  गलबे  स्टेशनों  पर  या  दूसरी  जगहों

 पर  कोई  प्रोटेफ्शन नहीं  है।  कही भी  कोई

 स्थान  नही  है  जहा  पर  हम  शर्तों  को  प्रोटेक्शन
 दे  कें  उन्होंने  रशिया  बौर  बाइना  की
 मिलाल  दी  ।  में  द  तो  इत  मुल्को  में  नही
 गया हूं,  लेकित मेने  ढ  जगहों के  बारे में
 पढ़ा है  ।  जो  लोग  |  है  उन्होंने  बतलाया  है
 कि  रेस  स्टेशानों पर  झौरतों  के  रहने  के  लिये
 अलल  पततणाग  र्क्स  गया  है  उन्होंने
 बताया कि कि  वढ़ा  भौरते  धाजादी  से  अपने
 बज्यों को  खिला  पिला  सकती  है,  [  सकती
 हैं,  उनको  छोड़ने  बालों  को  सजाये  भी  दी  जाती
 है।  लेकिन  साथ  ही  साथ  बहा  यह  भी  है  कि
 यहां  के  जो  झ्रधिकारी  हे,  जो  प्रफसर  ब्रबन्य

 करते  वाले  हे,  उनके!  चरित्र  बहुत  ऊचे  है  ।

 झगर  हमारे  देश  में  इस  किस्म  के  कानून  बनाये
 जाये  नो  में  ककीन  दिलाता  हूं  कि  बहुत  से

 केमेण  रोज  खुद  पुलिस  बना  डालेंगी  ।  सेकडों

 मुकदमे  पुलिस  रोज  खड़े  कर  सकती  है  और

 लोगों  को  फंसा  सकती  है.  जिसका  कोई

 इलाज  हाउस  के  पास  नही  है।  भाज भी  जितने

 इ्रस्तथारात पुलिस  को  शाखिल  हे,  बह  उनका
 इस्तेमाल  नहीं  करती  ।  उसे  शौर  सल्त्यार
 दे  दिये  दे  तो  बह  झूठे  केसेन  में  लोगों  को

 फंसायेगी शौर  हजा  दिखाबेणी  ।  इस  लिये  में

 समझता  हूं  कि  अगर  शह  कामून  इस  सम्दस्ध  में
 पाल  ही  कराना  हो  तो  पास  करा  से  केकिन

 इस  बात  की  साफ  व्यवश्या  होगी  बाहिये  कि
 बेयूनाहों  को  सजा  a  जिसे  !  क्रषर  1
 ह...  करने के  लिये,  वा  थो  पिचें  दी  गई  हें:

 cont behaves  "wwenwds  a
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 woman,  assault  for  criminel
 force  with  intent  to  outrage  her
 modesty,  ;  kidnapping,  abduc-

 तो  सह  सारी  की  सारी  चीजें  कामून  मे  मौजूद
 हे  गर यह बिल यह  बिल  पास  करके  दे  मी  दिया
 गया  पुलिस  को,  तो  लाजिमी  तौर  एर.  इससे

 भरतों  का  ।  तो  कम  होगा,  लेकिन  पुलिस
 को  इस  तरह  के  केसेज  बनाने  का  अक्त्यार
 जकर  हो  जायेगा,  यह  प्रद्ध्यार  जरूर  हो
 जायेगा कि  बढ़  ज्यादा से  ज्यादा  पंसा  कमाने  की
 कोलषिश  करे  |

 इस  लिये  में  चाहता  हु  कि  माननीय  सदस्य
 इस  बिल  को  दूसरे  ढंग  से  लायें  ताकि  हमारे

 देश  की  स्त्रियों को  रझना  हो  सके  शौर  साथ
 हो  साथ  ऐसे  लोगो को  जो  कि  भहोीं  मानो  में
 किमिनल  है,  उन्हें  सजा  दो  जा  सके  ।  इससे
 किसी  क्रिमिनल  को  मजा  तो  नहों  मिलेगी
 लेकिन  पुलिस  बालो  को  इतना  बढ़ा  हवियार
 मिल  जायेगा  कि  जिस  आदमी  को  चाहे
 अदालत  के  कठघरे  में  ना  कर  खड़ा कर  दे  |

 में  चाहगा कि  माननीय  सदस्य  बिल  को दूसरे
 कग  से  पेण  करे  ।  लेकिन जहां  तक  बिल
 की  स्पिरिट  का  सवाल  है.  इसको  मानने
 में  कोई  ऐलराज  नही  होना  चाहिये  |

 च्यो  जाॉगड़े  (बिलासपुर)  :  मभापत्ति
 महोदय,  माननीय  पदस्थ  ने  जो  विधेयक
 भवन के सामने के  सामने  प्रस्तुत  किया  है  उसकी
 भावना  तो  बहुत  पवित्र है  सौर इस  देश  में

 प्रनुकरण  करने  योग्य  है!  ऐसे  विधेयक
 कई  राज्य  सरकारों  ने  भो  पास  किये  जौर

 उनको  पास  करते  समय  सदस्यों  ने  बहुत
 ऊचो  आबना  के  साथ  उनका  स्थागत  किया  t

 इस  सदन  में  भी  हमसे  झौरतों का  ग्रनेतिक
 ह... | ल  रोकने के  लिये  एक  विधेयक पास  किया

 है  t

 are  हम  देखते  हे  कि  देश  में  कालियों

 में  सह  कक्षा  का  प्रसार  हो  रहा है।  इस

 के  कारण  देश का  नैतिक  स्तर  इतना  नीचा
 गिर  रहा  है  कि  हमारा  सिर  क्षर्म  से  शुक
 जाता  है।  जिस  ममय  हिन्दू  कोड  बिल
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 [थी  जांबड़े]

 का  एक  धंग  वहां  पारित  हो  रहा था  उस  नैतिक  स्तर  का  चहा  हंसाए  मानता  है।

 समय  में  ने  कहा  था  कि  समाज  में  ऐसे  ढीले  फिर  भी  शाथ  हमारे  देश  में  करोड़ों  लोच
 व्यवहार को नहीं को  नहीं  होने  ऐेशा  चाहिये  जो  इस  बरकार के भनतिक के  अनैतिक  कार्य  करते  हैं  बौर
 झनेतिकता का  ।  ले  सके  7  उस  भावना  खास  तौर  से  देहात  का  प्रपढ़  भादमी खुछे
 की  सदस्यों ने  पौर  माननीय  मंत्री  महोरुव  झाम  करता  है  पर  उसको  बूरा  नहीं  मानता।
 ने  कड  की  पर  मेरा  सुझाव  उस  समय  नहीं
 माना  गया  7  यह  बात  भाथ  की  नही  है
 सेकड़ों ब्चों  से  हम  इस  चीज़  की  भुगतते झा
 रहेहे।  म्यों  ज्यों  किसी  बाहर को  भावादी
 बढ़ती  है,  ज्यों  ज्यों  कारखाने  खुलते  जाते  हें,

 ज्यों-ज्यों  मालिक  शौर  मजदूर का  प्रइन  पैदा
 होता  जाता  है,  नों  ज्यों  प्रमीर  भौर  गरीब
 का  भेद  बढ़ता  जाता  है,  त्यों  त्यों  इस  झपेलिक
 कार्य का  प्रसार  होता  जाता  है  जिससे  किसी
 भी  सज्जन  का  सिर  कर्म  से  नीचे  शुक
 चायेगा  ।

 इस  विधेयक  की  भावना  बहुत  ऊंडी  है  ।

 बर  इस  का  क्षाब्दिक  रुप  ठीक  नहीं है  ।
 माननीय  सदस्य  ने  कहा भी  है  कि  बहू  वकील

 नहीं हैं।  धगर इस  बावन  से  मंत्री  महोदय
 को  प्रेरणा  मिल  जाने  ठो  वे  इसको फिर  से
 ड्राफ्ट  करवा  सकते हैं

 हमारे देश  में  ऐशे  बहुत  से  कानूत  बने

 छेकित  ने  केवल  कानूत  की  किताबों  में  हो  रह
 गये,  पृस्तकालयों  में  केश्स  देखने  भौर  पड़ते

 के  लिये  ही  रह  गये  हैं।  उन  पर  अमल

 होना  बहुत  मुश्किल  हो  गया  है।  झाज

 हालत यह  है  कि  झाज  झादमी  गरीबों  से

 तड़फ्ता  है।  कुछ  वर्ष  पहले  जब  चोन  में
 क्यांग-काई-सेक राज्य  था  तो  उस  समय  हमने

 सुना  था  कि  चीन  में  अ्नाचार  बहुत ही  ज्यादा
 होता है।  प्रव  भी  समाचार पत्रों  से  मालूम
 होता है  कि  हांगकांग  में  धौर  दूसरे  स्थानों
 में  किस  प्रकार  से  व्यमियार  होता  है  |
 रूस  में  किसी  समय  में  फैक्टरी  वैरिजय  होते
 थें।  पर  झक  थो  चीत  धोर  रूस  में  सुशार
 हुआ है  उससे  हमारे  देश  को  भी  जेरभा
 लेदी  भाहिदे  1 हमारे देव में देश  में  बड़े  बड़े महापुश्व

 हुए,  बड़े  बढ़े  बमों  के  प्रबंधक  हुए  ।  इस  देख  के

 की धौर  कालिजों  के  कातो  की  इस  प्रकार

 की  प्रवृतियां  देखते  हैं  तो  हमारा सिर  नीचे
 झुक  जाता है।  इसी  कारण  देश  के  फिसी

 भी  रचतारमक  कार्य  में  हमारा  मन  नहीं  मयता,
 रात  दिन  इसी  प्रकार की  बिन्ता  करते  रहते
 हैं घौर  जब  कोई  चीज  सामने  पा  जाती है
 तो  न  जाने  क्या  कर  बैठते हैं ।  यह  बहुत
 बड़ी  समस्या  है।  देश  में  इस  समस्या को
 हल  करने  के  लिये  सामाजिक  कार्यकर्ता

 कार्य  करे  परन्तु  सरकार  को  भी  इसे  बंगीन
 रूप  से  देखना  चाहिये  तभी  हम  वेश

 के  करोड़ों  सोगों  का  फायदा कर  सकते

 हैँ।

 कहा  जाता  है  कि  समाय  €  भो  सोषित
 और  दलित  है  उनके  बीच  में  ये  कोजें  चलती
 हैं।  लोग  हां  पर  कहत ेहैँ  कि  उनके

 यहां  पर  तो  यह  प्रथा  है।  चाहे कोई  पा
 दुनिया में  हजारों  साखों  सालों से  बली  भा
 रही  हो,  झेकिन  गर  उस  प्रया  से  देश की
 इज्जत  को  धक्का  पहुंचता  है  भौर  देश के

 प्रथा  को  समाप्त कर  देने  में  कोई  बंकोष

 नहीं  करना  चाहिदे  ।  पर  हमारे यहां  ऐंते
 कार्यों के  प्रति  1: ल  ब्सि  उदारता  दिलायी
 जाती how  भति  उद्दारता देश  के  लिये
 घातक है  ।  इस  प्रकार  हमने  देस  के  संगम

 को  तोड़ा है  घोर  देश  में  समुश्ाशगहीपता
 पैदा  की  है।  इस  प्रकार  की अचाभों  को

 छूट  के  कारण  हमारे  देश  का  मैतिक स्तर
 शाथ  बहुत  गोचा  इसी

 ह  आदि  1 तस्य  दै  '
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 यह  तो  ग्रमेतिक  व्यवहार का  भंग  है।  जो

 व्यभितवार  करता  है  बह  क्राव  भी  पता  हीलता
 है।  उसके  बाद  घूसलोरी भी  सीता है।  ह । उ

 शक  हम  इस  चीजों  को  संगीन  रूप से  नहीं
 देखते,  भर  सरकार कां  भारती  शुहकमा
 शौर  शुक्रिया  मुहकमा  भौर  राज्य  सरकारों  के
 ये  सभिकारी बो  इन  कानूनों  पर  भ्रमण  करवाते

 हैं  वे  इस  भोर  ध्यान  नहीं  देते तब  तक  हमारा

 देश  सुधर  गहीं  सकता  |

 झदालतों में  भी  इस  कार्य  के  खिलाफ
 ठीक  से  कार्बबाई  नहीं  होती  ।  में  झपने

 जूडीशियल  विभाग  को  दोष  नहीं  देता  ।

 ाप  सो  एडवोकेट रहे  हैं  झापका  अनुभव
 होगा कि  इन  मामलों  में  क्या  होता है  ।
 जो  झादमी  झौरतों  का  भ्रनेतिक  व्यापार

 करता है  उसकी  कोई  पकड़  नहीं  है।  किस
 अदालत में उसको में  उसको  ले  जाया  जाये  इसका

 कोई  इन्तियाम  नही ंहै  I  गरीब  भादमी
 कहां  से  गवाही  लाबे,  सरकार  इस  पर  ध्यान

 नही  देती,  पुलिस  इस  को  कागनि्ेंस में  नहीं
 लेती  ।  इस  का  परिणाम  यह  होता है  कि
 हजारों  नौरते  कलकला  झौर  बम्बई झौर  दूसरे
 शहरों में  नैतिक  व्यापार के  लिये  ले  जायी

 जाती हैं।  कुछ  समय  बाद  यह  काम  उनकी
 झादत  में  शामिल  हो  जाता है  n  उसके

 बाद  मे  कुटनो  का  काम  करती है  -  भौर

 दूसरी  औरतों  को  भी  उसी  रास्ते पर  के  जाती
 हैं  -  यह  हालत  है।  जब  हम  इस  चीज  को
 कहते हूँ  तो  कहा  जाता  है  कि  इस बारे  में  हर
 एक  को  स्वतंत्रता  है  -  अदालतें इन मामलों इन  मामलों
 में

 उदारता  दिखाती  हैं।  झगर  पुलिस
 मामला पेश  करती  है  तो  उसको  प्रोसीज्योर

 की  किसी  कमी  की  बह  &  छोड़  दिया  जाता
 है।  इस  प्रकार  जो  द्यादमी  छूट  जाता

 है  उसकी  भावना  बढ़ती  है  बौर  ग्  गांवों  में
 जाकर  धत्याचार  करता  है  t

 मे  कह  सकता  हूं  कि  बड़े  बड़े  कहरों  में
 हज़ारों  थीरतें  ा  ६,  के  खगी  रहती  हैं।
 रच  भोरहें  ह... 2. अ के  रहते  ह्  भी  अनैसिक
 ई... ३  ह ....2  हैं।  जुस  भौखों  के  wer
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 पिता  उनको  प्रशोभन  देकर इस  काम  में

 डामते  हैं  बर  भ्पने  सामने  यह  चीज  कराते
 है।  जब  इसके  बारे  में  रोकने  को  कहा
 जाता  है  तो  उत्तर  मिलता  है  कि जब  दो

 आदमी  राजी  हैं  तो  गया  किमा  जा  सकता  है,
 हम  कया  कर  सकते  हैं  7  यह  बात  में  नहीं
 समझ  सकता  ।  सरकारी  झफसर,  एस०  te

 आदि  देखत  रहते  हैं  पर  न  इसको  रोकने  का
 प्रथत्त  किया  जाता  है  झौर  न  इसके  लिये
 समा  दी  जाती है।  में  १५  बर्ष  को  उम्र

 से  इस  काम  में  पड़ा  हुमा हैं  धौर  इसके

 कारण  बदनाम  भी  हुआ  1  पर  में  देखता
 हैं  कि  सरकार  इस  पर  कोई  ध्यान  नहीं  देती
 झोर न  कोई  और  संस्था  इस  झोर  ध्यान देती
 है।  जब  तक  शासन  इस  बारे  में  कठोरता
 न  करे  झौर  इस  को  रोकने  के  लिये  विस्तृत
 झूपरेखा  तैयार न  करे  तब  तक  यह  नहीं रुक
 सकता  ।  में  चाहता  हूं  कि  एक  कठोर
 विधेयक  बनाया  जाये,  उसे  पास  किया  जाये
 झौर  सस्ती  से  उस  पर  अमल  किया  बादे
 और  प्रान्तों  को  भी  ऐसा  करने  की  हिदायत

 की  जाये  तभी  हम  देख  में  सुधरर  कर  सकते
 हैँ  1

 इसके  साथ  हो  साथ  में  एक  सुझाव

 पौर  देना  चाहता हूं
 ।  हमारे देश  में  जो

 सह  छिक्षा  प्रणाली  है  उसे  में  बुरा  मानता

 हूं,  शासकर  कालिजों  में  भौरतों  के  लिये  झलन
 दिक्षा का  प्रबन्ध  होना  चाहिये शोर  पुरुषों

 दे  सिये  प्लम  ।

 जो  बड़े  बड़े  सिनेमागृह हैं  उन  के  कारण

 बड़ी  भ्रदणीलता बढ़  गयी  है  ।  ये  हमको
 गिराते  हैं  भौर  देश  में  गरनेतिकता  का  प्रसार

 करते हैं।  इस  संबंध में  सेसर  1 ,! अ  कोई
 अ्यात नहीं देता है नहीं  देता  है  भौर  हमारी जो  दूसरी

 संस्थायें हैं, हैं,  थे  भी  ध्यान नहीं  देती हैं।  हम
 ऊआष्टाचार  के  लिये  प्रचुर साथन  सौर  झबसर
 उपलब्ध  करते  हैं।  इस  बस्तुवादी  संसार

 में  पुरुष  का  द्वय  कमजोर  है,  उसका  नैतिक
 स्तर  ऊंचा  नहीं है।

 जब
 उसके  सामने  _

 साथन  शौर  धवसर  होता है,  तो  गह  ह
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 है,  बडे बड़े  सिनेमाथर हैं!  जितनी  भी
 बस्ती  होगी,  जितना झ्थिक  फैशन  होगा,
 जितने  ज्यादा  होटल  होंगे,  उसने  ही  ज्यादा
 जुर्म  बढ़ेंगे,  उतना  ही  ज्यादा  भष्टाचार
 बढेगा ।  हमको  इस  संबंध  में  चाइना

 और  रूस  का  प्रमुकरण  करना  होगा।  वहां
 उन्होंने  इन  चीजों  को  बन्द  कर  रव्ा  है।  वहां
 चाहे  किसी  भी  दल  का  तज्ब  हो,  यह  किसी

 भी  देशा  के  लिये  गये  का  विषम  है  ।  हमसे

 इस  बार ेमें  उनसे  सीखना  होगा  धौर  उसके
 झनुमार  कदम  उठाने  होंगे  1

 जौजती  उस  मेहर  (सोतापुर)  श्री-

 मान  जी, इस  बिल  को  मेंते  कई  बार  पढ़ा  है  ।
 इस  बिल  मे  जो  भी  यह  खिला  हुआ  है  कि

 “Molestevon  inciudes  indecent  behaviour”
 wie,  उसके  लिये  शो  ह़सारे  यहा  कानस
 हैं,  जिसमें पे  सब  बाते  भ्रा  जाती  हैं।  इस  पर
 में  मे  सोचा  कि  झालिर  हम  बिल  को  लाने

 की  जनूरत क्या  थी  ।  जब  मेने  अपने  भाई
 श्री  राधा  रमण  की  तकरीर  सुनी,  सो  मुझे
 पता  लगा  कि  जो  चीजे  इधर  उधर  खुफिया
 तौर  में  होगी  रहती  हैं,  ये  इस  बिल में  नहीं
 हैं  भौर  न  हो  सकती  हे,  क्योंकि उस  का  चर्चा
 भी  नही है  शौर  यात  देन ेके  लिये  भी  कोई
 लैवार  नहीं  होता  है  ।  झगर  कोई  श्त्री
 ऐसी  मुसीबत  में  पड़े  श्रौर  बाहर  प्रा कर  कहे,
 तो  हमारे  समाज  की  हालत  ऐसी  है  कि  गालिवन
 दोषी  स्त्री  ही  कहलायेगी  ।  इन  दिक्कतों
 को  हमारे  साई  श्री  राघा  स्मण  बिटाना
 चाहते हे  -  लेकित  इसको  देख  कर  एक

 भौर  भी  बात  मेरे  ख्याल  मे  श्राई  है  भौर  यह

 यह  है  कि  पुरुष ही  हमारे  समाज  भुधारक है
 भीग  भाग  जो  चर्चा  यहां  पर  हो  रही  है,  उस-
 में  मुधरिम  भी  पुरुष  ही  हैं  यानी  समाज
 का  सुधार भी  दुस्  ही  करेंगे शौर  मुजरिय
 भी  यही  होंगे  t
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 पुलिस  मी  वही  होंगे  ।

 जौजती कमा  नेहरू:  यह  बात  मेरी

 समझ  मे  सही  आती  है  ।  इस  जिल  को  देख
 कर  में  नहीं  समल  सकती  कि  किसी  ह्क्त
 से  1...  कामू मे भी से  सी  समाज  में  उच्तति या
 सुधार  होने  बाला  है।  मेरे  याल में यह में  वह
 सुधार  भौर  उन्नति  तमी  होने,  जब  हमारी

 स्त्रिया  मज़बूत  होगी  शोर  ये  ममझेंवी कि
 समाज  का  सुधार  हमें  करना  है,  हम  यहा

 पर  एक  माता  की  हैसियत  से  हैं,  जो  पुश्ब
 यह  पाप  या  बुरा  काम  करते  हे,  ये  हमादे
 बच्चे हैं,  इनको  हमने ही  सुधारना  है  1
 झगर  यह  भाव  ले  कर  एक  स्त्री  चले

 और  यह  अपनी  निगाह  बदल  ले,  तो  में
 समझती  हू  कि  कोई  कितना  भी  बुनहगार
 झादमी  हो,  बदमाण  चादमी  हो,  बह  उस

 स्‍त्री  के  करोब  गही  झा  सकता  है।  उस  क्त्री

 में  इतमी  काक्स  पैदा हो  जाती  है।  झाज
 हमको  इस  बंलफेवर  स्टेट  को  बनाने  के  लिये

 अपनी  बहिनों  से  शौर  म्यों  से  प्रार्थना

 करनी है,  बल्कि  उनको  इस  बात  को  छिक्षा

 देगी है  कि  वे  इतनी  मज़बूत  हो  कि  वे  सार
 समाज की  शक्ल  को  बदल  दे  |  हमका

 झपने  समाज  में  परियर्ततन  करना है  भ्रौर
 उन  भाइयों  को  सुथरता  है,  जिनसे  कम-
 डोरिया  प्रा  गई  हैं  ।

 भेरे  पास  बहुत से  सेक्स  भी  हैं  भोर
 में  कई  सच्ची  कहानिया  भी  जानती  हू,  आ
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 करते है  -  मे  दिरली.  में  भाई, तो  मेरे
 बास तक दिन एक  दिन  तीन  झौरतें भाई,  जो  कि  रो
 रही  थीं।  एक  बूढ़ी मां  भी  धर दो  उसकी
 चड़किया  थी  t  में  रेक्यूजी  लड़कियां
 जो  कि  पंजाव  की  थी,  कुछ  शकौल  घौर

 खूबभूरत  थीं!  उन्होंने  मुझे  बताया कि  मे
 दफ़्तरो  में  मुंबाशिम  हैं  शौर  उन  दफतरों

 के  बढ़े  बढे  प्रफसर  उनके  साथ  किस  तरह
 का  बर्ताव  करते  है  ।  एक  लड़की में  कहा
 कि  मेने  तो  छुट्टी ले  ली  है,  में  भर  में  बठी
 हैं।  उसकी  मा  ने  कहा  कि  हम  प्याला ले
 कर  भील  मागेसे,  लेकिन  हम  यह  नहीं  देख

 सकती हैं  7  थे  ताम  नहीं  लेना  चाहती हूं,
 लेकिन  हमारे  समाज  के  एक  बड़े  से  बड़े  भ्रफसर
 थे.  जिनको  यह  हरकत थी  ।

 जैसा  कि  मेरे  भाई  भी  सरजू  पारे  ने  कहा  है
 धगर  झाप  कानून  लाते  हैं,  वो  उसके  जरिये

 ाप  पुलिस  के  हाथ  मं  शोर  हथियार  देते  ह  t

 हमारे  बामने  जो  इस  सरह  की  कहानिया
 बयान  की  जाती  है,  उनमे  ज्यादातर  पुलिस
 का  ही  हाथ  होता  है,  जा  कि  भ्रनपढ़  भोरतों

 को  इधर  उधर  ले  जाती  हे  |  वे  थानो  में

 पहुंचा दी  जातो  है  ।  मेरा  कहना  यह  है  कि
 यह  सुधार  कानून  के  जरिये  में  नहीं हो  सकता

 है,  यह  सुधार तो  सोशल  क्  के  डरिये  होना
 जाहिये।  मेने  बन  में  देखा  कि  रात के
 ग्यारह,  बारह  बजे  तक  लड़के  जौर  लडकिया

 पाज़ादी के  साथ  पूमते  है  भौर  उनका  भाव
 बिल्कुल भाई  बहिन  का  मेने  देखा  ।

 लड़किया  जातो  है  शौर  मज़ाल  नहीं  कि  कोई

 भी  इस  तरह  की  पद  छेड़-आड़  हो  ।  यहा

 पर  श्राखिर क्या  बात  है  ?  कोई कह  सकता

 है  कि  वहा  पर  कामून  इसने  सख्त  हे  भौर  इतनी

 सन  सज़ा  है  कि  उससे  शर  कर  कोई  ऐसी
 हरकत  करने  की  हिम्मत  नही  करता है  |
 मे  यह  कहना  चाहती  हूं  कि  कहां  की

 स्त्रियों

 ने  बड़ी  बेहनत की है + की  है  -  यहां  की  विभेन्‍्य
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 हम  यहां  के  सोशल  स्ट्रक्चर  को,  यहई
 के  समाज  को  बदलना  चाहते  हैं।  हम  रोड
 सुनते  हैं  कि  हमको  सोदाशिस्टिक  पर्टन
 बनाना  है,  बल्कि  सोशलिज्म  खाना  है
 प्रे  यहू  कहना  चाहती  ¢  कि  सोशलिअ्स  लाने
 के  लिये  भोरतो  शौर  मरदों  का  बराबर
 होता  जरूरी  है।  हमारे  विधान  में  भी  यह
 लिखा  है  कि  भौरत  भौर  मरद  बराबर  हैँ
 धौर  हम  अक्सर  यह  बात  भुनते  है,  लेकिन
 प्रगर  कोई  हम  स्त्रियों  से  पूछे  वो  हम  तो  यही
 कहेंगी  कि  इस  am  हमारी  अपनी  कोई
 नैबनेलिटी  नहीं  है  ।  यदि  कोई  स्त्री  चाहे
 कि  उस  को  शादी  कसी  ग्रमरोकन  से  हो
 जाय  झौर  वह  हिन्दुस्तानी  रहे,  तो  ऐसा  नहीं
 हो  मकता  है  7  झौरत  की  नैश्नैलिटी  को
 झाप  नहीं  मानते  हे  ।  ह । ह  लिये  विधान
 के  मुताबिक  स्त्री  चाहे  मरद  के  कितनी  ही
 बराबर  हो,  लेकिन  इंडिपेंडेंट  नेश्ननेलिटी
 उसकी  नही  है  ।

 इसके  अलावा  रत  झापकी  कई
 मधिसिज  मे--जेसे  पुलिस  में--नहीं  जा
 सकती है।  उस  के  लिये  रुकावटे ंi  one
 जले ही  कहे  कि  हम  रुबगवरे  नहीं  रखते,  लेकिन
 मुझे  मालूस  है  कि  माप  उन  को  खेले  नहीं है  3
 एक  न्डको  ग्राई०  te  एस०  से  परम  हुई

 और  उसले  पुलिस  मबिभ  मे  जाना  चाहा,
 तो  उसको  लिया  नही  गया  1  क्योंकि  लड़कियां
 पुछिस में  नहीं  जा  मकती हैं  ये  दिक्कले
 झौर  बसिया  हमारे  समाज  में  हे।  में  तो

 यही  कहूंगी  कि जब  तक  समाज  को  कम-
 कोरियों  को  शाप  दूर  नहीं  क्ग्गे,  जब  सके
 स्त्री  खुद  पने  पैरो  पर  खड़ो  नहीं  होगी,
 जब  तक  यह  खुद  यह  नहीं  समहेगी  कि  यह
 बात  ब्री  ौर  गलत  है,  भौर  जब  तक  स्त्री

 यह  निश्चय  नहीं कर  लेगी  कि  मर्द  उसके

 साथ  खेल  शोर  छेडछाश  नहीं कर  सकता

 ौर  अपने  दिल  में  मज़बूत  नहीं  होगी  तब  तक
 में  समझती हूं हूं.  कि  कामून  से  कोई  शुबार  ह!
 दाला  भी  नहीं  है!
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 37.43  here.
 Shri  Easwara  ह. 3  (Trivandrum):

 Mr.  Chairman.  I  believe  that  J  should
 have  no  quarrel  with  the  sponsor  of
 this  Bill  for  feeling  a  certain  amount
 of  righteous  indignation,  if  I  may  say
 50,  against  the  so-called  increase  of
 offences  relating  to  non-marital  sexual
 impulses.  I  must  of  course  say  that  s
 reading  of  the  Indian  Penal  Code
 would  give  us  ample  opportunity  to
 find  out  that  regarding  these  offences
 ample  punishments  are  provided.

 I  have  certainly  no  quarrel  in  his
 championing  the  weaker  sex.  I  Rave
 certainly  no  quarrel  regarding  the
 objects  with  which  this  Bill  has  been
 moved.  I  would  say  that  the  hon.
 Member  has  stated  in  the  Bill  in  the
 Statement  of  Objects  and  Reasons
 that  crime  relating  to  weaker  sex  has
 been  on  the  increase.  I  do  not  know
 the  statistics.  I  am  peculiarly  unfar-
 tunate  in  finding  today  that,  isclud-
 ing  the  sponsor  of  the  Bill,  all  the
 Members  who  participated  in  the
 debate  so  far  have  been  speaking  in
 a  language  with  which  I  am  not
 very  familiar.  So,  I  am  not  aware
 whether  the  hon.  Member  has  given
 any  statistics.

 Mr.  Chairman:  No  statistics  have
 been  given.

 Shri  faswara  flyer:  Thank  you,  Sir.
 I  would  respectfully  say  that  my
 experience  in  my  part  of  the  country,

 are  certainly  on  the  decrease.  I  do
 not  know  how  it  ts  with  respect  to  the
 state  of  affairs  in  the  State  from
 which  the  hon.  Mover  of  the  Bill
 <oTNes.

 Shri  Braj  Raj  Singh  (Firozabad):
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 butive  or  reformative.  All  these  are
 of  no  use  according  to  me,  because
 al]  along  I  have  been  feeling  that  the
 fact  that  we  have  provided  a  severer
 punishment,  a  greater  sentence  or  8
 longer  sentence,  if  I  may  say  so,  is
 not  going  to  absolve  society  of  this
 disease.

 Crimes  do  not  diminish  because  we
 have  provided  deterrent  punishment
 nor  because  we  are  having  an
 improved  system  of  jurisprudence  so
 far  aa  criminology  is  concemed.  1
 would  say  that  crimes  will  be  dimin-
 ished  if  individuals  constituting  the
 society  are  influenced,  from  commit-
 ting  such  crimes,  by  purer  education,
 better  literature  and,  if  I  may  add,  by
 increased  facility  for  rehabilitation  of
 orphans  and  the  poor.

 We  must  examine  the  real  basis  of
 a  crime  and  the  problem  cannot  be
 solved  by  merely  providing,  say,  that
 we  must  have  5  years’  rigorous
 imprisonment,  transportation  for  life
 or  imprisonment  for  life  or  even  capi-
 tal  sentence  so  far  as  the  offences
 relating  to  women  are  concerned.  I
 cannot  see  eye  to  eye  with  this  Bil
 particuarly  when  we  feel  a  sort  of
 alarmist  tendency  in  us.  Are  we  now
 in  such  8  position  that  so  far  as  our
 citizens  are  concerned  there  is  a  per-
 versity  being  developed  so  that  there
 are  increased  cases  of  molestation  of
 women?  I  do  not  think  there  is.  If
 there  is  any  offence  that  is  being
 committed  against  women,  the  Indian
 Penal  Code  is  exhaustive  and  compre-
 hensive  enough,  regarding  the  punish-
 ment.  A  look  at  the  Bill  would  show
 that.  if  it  goes  outside,  there  is  a  feel-
 ing  amongst  us  that  molestation  af
 women  is  on  the  increase.  There  are
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 pert  of  a  man  is  indecent  behaviour.
 i  J  wink  at  a  woman,  is  it  indecent?
 Supposing  by  crossing  the  way,
 because  I  am  big,  ४  I  touch  a  woman,
 is  it  indecent?  It  depends  upon  a
 particular  state  of  affairs  .  .

 An  Hon.  Member:  State  of  mind.
 Shri  Easwara  lyer:  I  am  sorry,

 state  of  mind.  Therefore,  an  accur-
 ate  definition  is  necessary.  The  hon.
 mover  is  well  aware  that  in  the  Indian
 Penal  Code,  the  words  ‘indecent’  and
 ‘assault’?  are  defined  there—I  am
 speaking  just  from  memory.  But
 inaccurate  definitions  have  crept  in
 here.  After  defining  molestation,  the
 subsequent  clause  does  not  deal  with
 molestation;  it  goes  on  to  asy,  “Not-
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 course,  by  the  Hindu  Mar-
 riage  Act,  the  Hinks  Succession  Act,
 etc.,  we  have  knocked  out  so  many
 difficulties  and  disabilities  of  women
 and  ameliorated  their  conditions.  But
 this  is  a  particular  question  relating
 to  offences  with  respect  to  the  Indian
 Penal  Code  and  whether  this  is  abso-
 lutely  necessary  is  a  matter  that  this
 House  has  to  consider.  To  me  tt
 appears  that  it  is  absolutely  unneces-
 sary  in  the  particular  existing  cir-
 cumstances  in  the  society.  If  it  is
 found  really  necessary  later  on,  when
 ermme  is  really  on  the  increase,  if  we
 examine  the  statistics  and  find  that
 we  are  in  a  very  unfortunate  posi-
 tion  of  developing  tendencies  towards
 molestation  of  women,  certainly  we
 will  examine  it  and  even  if  it  goes
 to  the  extent  of  calling  for  deterrent
 punishment  of  transportation  for  life
 or  life  imprisonment,  I  will  be  one
 with  the  Member.  Certainly  it  &s
 a  Bill  which  has  come  out  of  a
 warped  mentality  and  should  be
 put  an  end  to.  So,  I  would  suggest
 that  it  is  a  case  where  it  is  not  expedi-
 ent  for  our  House  to  enect  such  a
 measure.

 थी प०  Mo  बाक गल  :  (बीकानेर-
 रक्षित-अनुसूचित  जातिया)  :  सभापति

 महोदय,  में  झाप  को  घन्यवाद  देता हूं  कि
 झाप ने  मुझे  इस  विधेयक पर  बोलने  का  मौका
 दिया  4

 माननीय  सदस्य  ने  हमारी  नारियों  के
 साथ  पुरुषों  द्वारा  जो  दुब्यंवहार,  भ्रत्यायार
 धौर  भनायार  हो  रहा  है  उसको  रोकने  के
 लिये  जो  यह  विधेयक  प्रस्तुत  किया  है  में

 उसकी  सरहाना करता  हूं।  में  इस  विधेयक
 में  जो  भावना  काम  कर  रही  है  उस

 की  का  करता  हूं  भौर  प्राज  इस  सदन  के
 झन्दर  हम  सभी  बने  इस  बात  को  महसूस
 करत ेहें  कि  हमारे  देश  के  प्न्दर  अनाचार
 और  अ  डायार  दिरो-दित  बढ़ता  जा  रहा  है
 झौर  म्ह  कि  उसके  निराकरश्य  के  सिये  कोई
 सक्तिय  कदम  उठाया  जाना  चाहिये  ।

 एफ  साननीय  we  :  a  aT  के
 वास  कोई  इस  संदंध  में  आंकड़े  हैं  t
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 ht  १०  Me  बारूपाल  मे  निरदेदन

 करना  चाहता  हूं  किम  भी  इस  चीज़  को
 महसूस  करता हु  कि  प्राण  हमारी भारत
 जाता  झपने  कपूत  पुत्रों  को  देख  कर  गो  रही
 है।  मेरे  कहने  का  बतलब  यह  है  कि  आज
 जिस  प्रकार  से  स्त्रियों  के  साथ  व्यवहार
 किया  जा  रहा  है,  बैसा  दुव्यबहार  नहीं  होना
 चाहिये  और  इस  संबंध  में  माननीय  सदस्य
 मे  जो  सदन  के  सामने  अपने  विचार  रक्खे

 है,  में  उन  से  सहमत  हूं  -  लेकिन  एक  बात
 में  इस  सिससिले  में  जरूर  कह  देना  चाहता
 हैं कि  माननीय  सदस्य  ने  जो  विधेयक  प्रस्तुत
 किया  है  वह  केवल  स्त्रियों  के  लिये ही  है,
 बहू  एकतरफ़ा  है  झौर  उसमे  पुरुषों  का  कोई

 जिक्र  नहीं  किया  गया  हूँ  7  मेरा  सुझाव यह
 है  कि  विधेयक  को  लाने  वाले  माननीय  सदस्य
 इस  पर  पुनविच्ञार  करं  झौर  जब  तक  वें  पुन
 इस  विधेयक  पर  अच्छी  तरीके  से  सोच
 समझ  कर  सकोधित रूप  से  इमको नहीं  क्सग

 तब  तक  में  समझता हू  कि  इस  से  कोई  बाभ

 नहीं  हागा  1  इस  विषय  पर  सदस्यों
 ने  अपने  अपने  सुझाव  ६...  ट्रे  दौर  बहुत  से
 सदस्य  इस  पर  झभी  बोलना  चाहते  हें  इस  बास्ते
 में  ने  एक  लिखित  चीज़  तेयार  कर  ली  थी
 कि  झगर  सभाषति  महोदय  मुझे  उसको  यहा

 पर  पढ़  कर  सुना  देसे  की  इजाजत दे  देंगे  सो
 में  उसको  यहा  पर  सुना  दूगा  क्योकि  मे  यह
 नही  चाहता  था  कि  मे  इस  विवय पर  कोई
 एक  सम्बा  चौड़ा  भाषण  q  लेकिन  लेर  चूकि

 उसकी  इजाजत  नहीं है  इस  लिये  उसको  नहीं
 पढ़ गा  लेकिन प्राज  की  मारत की  प्रदस्था  के
 बारे  में  जो  एक  भारतबासी  ने  कहा  है  वह  में

 थाप  को  सुना देना  चाहता  हू  :
 “जागो  जापान  जगाय  दियो  जग,
 पोरुष देख  के  रुसी  भागे  ।

 चीन  के  लोग  श्रफोम  उपासक.
 बौने  के  छोरी  बिलोकन  लागे  ”
 दीन  ग्रधोगति बामी  पताल  के,
 जाके  के  ज्ञान,  सुधा  रस  पाग  |

 हाय  जनदीश  जगे  लिये,  |.  के,

 भरत  पुत्र  क्षमी  नहीं  जाने  ti”
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 इस  भारत  देश  के  झम्द्र  हमेशा  से

 बडे  बड़े  ऋषि  भौर  महापुरुष  होते चले  पाने
 हैं  ।  इस  देश  को  महूषि  स्वामी  वयागन्द
 शौर  महात्मा  गाथी  सरीखे  देवभकतों  को  पैदा

 करने  पर  गये  हो  सकता  है।  हमारे  देश  का
 इतिहास  ऐसे  ऐसे  मन्य  प्रमेक  महापुरुषों से
 भरा पढा  है  लेकिन  माज  क्‍या  हालत  हो
 रही  है।  आज हम  m  विधेयक  के  जरिये
 अपनी  माताप्ो,  यहिनों  शौर  स्त्रियों  की  रज्ा
 करना  चाहते  हे  लेकिन  में  यह  समझता  हूं  कि

 इस  तरह  के  कानून  बना  देने  से  उनको  रक्षा
 नहीं हो  सकेगी  ।  में  सो  समझता  हू  कि
 स्त्रिया  स्वयं  झपती  ग्का  झपने  धाप  कर  सकती
 हैं  भौर  प्राचीन  काल  मे  इसी  देश  भे  हमारे
 वहा  दमयल्ती,  सीता,  साबित्री,  पदिमनी  भौर

 महारानी  झासी  जेसी  देविया  भौर  बीरामनाये

 हुई  है  जित  पर  कि  हर  एक  स्त्री  पुरष को गद को  गर्य
 है  झीर  भेरा  ता  विष्यास  है  कि  जब  प्याज  को
 हमारी  बहिनो  का  उन  देवियों  का  पाठ  पढ़ाया
 जायगा  धौर  उनके  पदचिन्हों  पर  चलने  को
 प्रेरणा  दी  आयगी  तभी  स्त्री  मात्र  का  उद्धार

 हो  सकता  है  और  इस  तरह  की  समस्या
 हमारे  देश  मं  पंदा  हो  नहीं  होगी  जिस  के
 कि  ब्बत्म  बरने  के  लिये  आज  हम  परेशान

 हैं।  मुझ  माफ़  किया  जाय  अगर  में  यह  फट
 कि  प्ाज  जा  हमारी  शित्रा  पड़ति  है  भौर  सो
 हमारी  शिक्षण  मस्यायें  चल  रही  है,  उनका
 ध्यान  उस  गौरबमयी  पुरातन  अस्‍्कृति  को

 ओर  नही  है,  उसके  पनुकू'  घाज  की  णिक्षा
 व्यवस्था  नहीं  है  बल्कि  उसके  प्रतिकूस है  भोर
 जब  तक  हम  भ्रपनी  पुरानी  बेंदिक  सम्यता
 के  ग्राधार पर  इस  कार्य को  नहीं  करेंगे तब  तक
 हम  जो  चीज  करना  चाहते  हें  उस  के  करने

 में  सफल  नहीं  हो  सकेंगे  ।  OTT WT हम  क्या

 देखत ेहै  -  मुझे  इस  स्पष्टयादिता के  सिये
 क्षमा  किया जाय  अगर  में  कहूं  कि  झ्लाथ  हमारी
 बहिने  अपने  को  फैशन के हिसाव के  हिसाथ  से  बहुत

 यढ़ा  चढ़ा  कर  पेश  करती  हूं  भौर  उसी  का
 यह  परिणाभ हो  रहा  है  कि  काज  हमें  शती

 सीता,  साविभी भौर  इमवन्ती  सरीक्षी  स्थिया

 देखने  को  नहीं  मिलती  बौर  श्राप  मिग  समझ
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 सकते  हैं  कि  जब  सीता  नहीं  देखने  को  मिलेंगी
 तो  लक्ष्मण  झापकों  कहां  देखते  को  मिल  सकते

 हे।  मुझे  इस  वसर  पर  रामायण  का  बह  प्रसंग

 याद  हो  भाता  है  जब  राम  को  सीता  को  खोजने

 हुए  बन  में  उन  के  कुछ  भाभूषण  मिल  जाते
 है  और  बह  लघ्मण  में  पूछते  है  कि  भाई  इन
 जेवरों  को तो  पहचानों  कि  यह  सीता

 के  है  कि  नहीं  तो  लक््ष्ण  यह  उत्तर

 देते  हैं  कि  हे  भाई  में  इन  जबरों  को

 नहीं  पहचानता  क्योंकि  में  ने  उस
 माता के  चरणों  की  श्र  ही  हमेशा  निहारा
 है  और  में  ने  उस  के  मुख  को  ओर  कभो  नहीं
 देखा  है  इस  लिये  में  इन  ज्ेबरों  को  नहीं  पहचान
 मकता  ।  तो  यह  हमारा  झादर्ण  था  और
 मे  चाहता  हूं  कि  हमारी  बहिने  उसी  को

 अनुयायी  बने  ।  पृरुषों  को  भी  लथ्मण
 के  चरित्र  को  अपने  मामन  रखना  चाहिये
 शोर  उसको  आ्रादर्श  रूप  में  प्रपताना  चाहिये।

 साधु  सुन्दर  दास  ने  क्षण  सबष्य  मे  पुरुषों  को
 बढ़े  ही  सुन्दर  दाब्दों  मे  कहा  है  कि  अगर

 पुरुष  बचना  चाहता  है  तो  वह  स्त्री  को  ऐसी
 द्च्टि  में  देखे  जेसे  बह  उससे  करता  हा  क्योकि
 स्त्री  का  ऐसा  माधुरी  बौन्दय  रूप  होता  है
 जो  कि  हमेशा  पुरुष  को  आकषित  कर  लेता
 है  श्रोर मुझे  माफ  किया  जाय  झगर  में  यह  कह
 कि  प्राजकल  को  हमारी  बहिनों  का  पहनावा
 हो  $a  इस  तरह  का  तढ़क  भड़क  का  है  आर
 उनके  गालों  पर  पाउडर  शौर  मुह  पर  लिप-
 स्टिवि  का  प्रयाग  इतना बढ़  गया  है  कि
 जिसको  शोर  भादमी  बरबस  आकृष्ट
 दा  जाता  है  भौर  उसके  उस  तैढक  भड़क  वाले
 बनाव  श्रयार  को  तो  देख  कर  हमें  गर्म  महसूस
 होन  नगती  है

 भीगती  सहोशरा  थाई  :  स्त्रियों  के  लिये
 श्मा  झंट  कषंट  नहीं  बोलना  चाहिये  t

 थी  ला०  बाकरास :  में  ने  ता
 ऐसा  कोई  अगृचित  बाबद  नहीं  इस्तेमाल
 किया  1  में  तो  साधु  सुन्दर  दास  ने  जो

 इस
 विषय  में  कहा है  बदी  सभापति  महोदय

 इजाजत  से  यहां  सुना  बेला  चाहता
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 “कामिनी  को  तन  मन  कहिये  सुधन  बन

 वहां  कोई  जाय  सो  भूल  में  परत  है  1

 क्च  को  पहाड  जहां  कामचोर  बसे  बहा,
 साध  के  कटाक्षबाण  प्राण  को  हरत  हैं  ॥ ह

 कूजर  की  गति  कटि  केहरी  को  भय  जामे,
 बेनी  काली  तागिन  सो  फन  क्‍यों  धरत  है

 सुन्दर  कहत  डर  एक  जामे  है  प्रति,”  इस
 के  बागे  में  नही  जाना  चाहता  ।  यह  प्रकृति
 का  उसूल  है  और  यह  एक  एंसा  नियम  हूँ
 जिस  से  कोई  बच  नहीं  सकता  ।  मुझे
 माफ  किया  जायें  अगर  में  यह  कहू  कि  श्राज

 हम  सिमेमा्थों  के  झन्दर  शौर  बसों  के  अन्दर
 क्या  देखते  है

 *  में  शहरों  की  बात  करता  हूं  ।

 अ्रगर  स्त्रियां  छेडजाड़  करती  है  तो  उनका  कुछ
 भी  नही  हांता  7  में  मिसाल  के  तौर  पर

 जीकानेर  की  घटना  सुनाना  चाहता  हूं  जहा  पर

 कि  हमारे  यहां  के  चीफ  मिनिस्टर  महादय

 मौजूद  थे  और  हमारे  श्री  जगजीवन  राम  भी

 मोजूद  में,  एक  बहुत  बने  भ्रादमी  कौ  स्टेज
 पर  एक  स्त्री  नें  श्रषमान  किया  लेकिन  उसकी

 इनक्वाइटी  मर्व  नहीं  हुई  लेकिन  अगर  कोई

 पुरुष  इस  तरह  की  छोटो  मोटी  हरकत  कर

 देता  है  नो  उसको  पंतडिया  बखेर  दी  जाती

 हैं।  यह  कानूनी  केवल  एकतरफा  कानून
 है  झझौर  अगर  इसे  इसी  रूप  में  पास  कर  दिया

 मया  तो  यह  कुश्वों  के  साथ  ग्रन्याय  करना

 होगा  ।  जुर्म  ल्नाहे  स्त्री  करे  चाहे  पुरुष  कानून
 दोनों  के  लिये  एक  ही  होना  चाहिये

 इस  के  झतिरिक्त जैसे  हम  कहते हे  कि
 हरिजनों  के  माँ  समानता  का  व्यवहार  करने

 के  लिय  कार्तून  तो  ग्रावप्यक  है  ही  लेकिन

 उसके  लिये  अनुकूल  वातावरण  पेंदा  करना

 जरूरी  हे  भौर  लोगो  के  हुदय  परिवतेन  की

 आवध्यकता  है,  ठोक  वही  बात  यहा  पर  मी

 लागू  होतो  है।  तोरियों  के  हृदय  परियतेग

 की  ग्रावदयकर्ता  है।  स्त्रियों  को  जो  शिक्षा

 दी  याद  बह  हमारी  पुराती  बेदिव  सम्यपता

 झौर  सरझृति  के  भनुरूप हो  भौर  बह  ऐसो  हो
 जिस से  कि  उसके  चरित्र  का  निर्माण  हो।  में

 पूछना  चाहता  हूँ  कि  जो  स्थियां  ाव  हेवल
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 [at  to  to  बारूपाल]
 झपने  पतियों  के  भीग  विलास  का
 साधन  बनी  हुईं हैं,  जो  स्त्रियां स्वयं  अपनी  रोटी
 महीं पका  सकतीं,  जिन  से  पानी  का  सोटा  भर
 कर  नहीं  लाया  जा  सकता  धौर  जो  झपने  बच्चो

 को  नहला नहीं  सकतीं,  भला  ऐसी  स्त्रियों से  देश
 का  क्‍या  मला  हो  सकता  है।  मुझे  इस  स्पष्ट-
 बादिता  के  सिये  क्षमा  किया  जाय  लेकिन
 जंद  मे  देखता  हू ंकि  मेरी  मांताएं  भौर  बहिनें
 किस  गलत  दिशा  की  भोर  जा  रही  हैं  तो  मुझे

 बे  दुःख  का  भनुभव  होता  है  भौर  मे  सोचता

 हैं  कि  क्या इस  तरह  कमी  इस  देश  का  कल्याण
 संभव  हो  सकता  है  ?  बाज  में  समझता हूं  कि
 जिस  तरीके  से  इस  दक  के  झन्दर  झनाचार,
 अध्टाचार  शौर  व्यभियार  बढ़ता  जा  रहा  है

 बह  बड़ी  चिन्ता  की  जीज़  है  7  हमारे  नेता
 लोग  जब  यह  कहते  है  कि  हमारा  देश  तरक्की
 कर  रहा  है  भौर  यहा  पर  बडी  बड़ी  योजनायें

 ौर  निर्माण कार्य  चल  रह ेहै  तो  में  उस

 चीड  से  इन्कार  नहीं  करता  और  में  उसको

 मानता हूं  कि  हां  देश  उस  थोर  तो  तरक्की
 कर  रहा  है  लेकिन  क्‍या  खाली  इमारतें,  बढ़े

 बढ़े  बाघ  और  पुल  झादि  बना  कर  ही  हम
 यह  समझ  लेंगे  कि  देश  तरक्की कर  रहा  है
 और  संतुष्ट  हो  जायेंगे  ?  में  तो  इंट,  पत्थर
 की  तरक्की  को  मान्यता  देने  की  अपेक्षा
 नैतिकता  शोर  चरित्र  की  दृष्टि  से  देश
 तरक्को  कर  रहा  है  था  गिर  रहा  है  इस  में
 झषिक  मान्यता  किस  को  देनी  है  पौर  प्ाज
 जिस  तरीके  से  देश  के  अन्दर  भ्रष्टाचार,
 अनाचार  शोर  भ्रनेतिकता  बढ़ती  जा  रही
 है  उसको  देखते हुए  मुझे  यह  कहने  के  सिये
 माफ  किया  जाय  कि  भगवान  ही  इस  देश की
 रक्षा  करे  ।

 Several  Hen.  Members  rose—
 Mir.  Chairman:  The  time  is  over.

 Braj  Raj  Singh:  One  minute,

 मिड  Raghunath  विइ:  Bir,  |  want
 to  reply  to  this  gentleman.

 Siz,  Chairman:  if  there  is  time,  I
 will  cali  the  hon.  Lady  -
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 महोदय,  मुझे  झ्ापने  जो  इस  विजेयक्  पर
 बोलने  का  सवसर  दिया,  तो  उसके  लिये  में
 झापको  धन्यवाद  देती  हूं  ।

 झाज  कुछ  इस  तरह  को  हमारे  तौजवान
 सड़कों  में  भगुसासनहीनता  का  भाव  ो
 गया  है  कि  हमारे  स्कूल  धौर  कालिजों के
 लडके जो जो  कि  शिक्षित  होते  हैं  ये  रास्ता  चलती
 हई  शौरतों शौर लड़कियों घौर  लड़कियों  के  ऊपर  टीका
 टिप्पणी  करने  हैं  भ्ौर  ऐसा  करना  कुछ  झाजकल

 का  एक  कशन सा सा  बनगया  है।  झ्राज इतने  युनों
 के  बाद,  हमारे  नेहरू  युग  में  भौरतों को  जो
 ममानता  का  ग्रधिकार  मिला  है,  उस  का  हम

 इपने  मुख  से  वर्णन नहीं  कर  सकते हे  ।
 परन्तु माज  समानता  के  युग  में  भी  यह  यग
 हमें  कुचलने  के  लिये  तैयार  है,  कारण
 आज  की  पनशासनहीनता  है  ।  कालेज
 के  लड़के  लडकियों  को छेड़ेंगे,  रास्ता  लते
 धक्कों  दे  कर  गिरा  देंगे,  यह  झाजकल  का

 फेशन हो  गया  है।  इस  लिये  में इस  बिल

 को  पास  करने  का  सुझाव  जरूर  दूंगी  और इस
 में  परियर्तन  करने  के  भी  सुझाव  दूगी  ।
 सिनेमा  के  युग  में  जब  कलाकार  पेश  होते

 हैं  और  भ्रण्छी  तरह  से  प्रपनी  कला  पेश  नही

 कर  पाते  हो  जनता उन  को  होीन  दृष्टि से,
 खराब  मायना  से  देखती  है  भह  तो  है  ही,
 परन्तु  उन  के  साथ  क्‍या  व्यवहार  किया
 जाता  है,  उस  का  भी  में  जरा  चित्रण  करती

 हु  7  सिनेमा  के  पुग  में  आप  देखेंगे, वहा
 दिल्‍ली  में  तो  में  इन  बाती  को  नेहीं  पाती  हू
 मगर  |  एरियाज  में  भाष  देखेंगे  कि  यदि

 कोई  कमाकार  पेश  होता है  तो  लोग उम उन
 के

 पर  माना  प्रकार  की  टीका  टिप्पली  करेंगे
 सीटियां  बचायेंगे  :  तालियां  इचावेंगे  |  उत

 के  भाग  पर  कोई  कोई  बोब  बुरी  दूरी  बातें
 कह  कर  सौर  भातियां  हे  कर  उन  के

 साथ

 व्यवहार  करेंगे  ।
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 में  मुललाव  दूंगी  कि  दूकानों  में  भौरतों
 के  जों  कीर  करीद  क्  'लित्रे रक्खे जाते फब  जाते  है
 सेन के  लिये  भी.  इस  बिल  में  सजा  होनी
 चाहिये  क्योंकि  क्या  भौरतें  हो  उन  दूकानों

 की  को  बढ़ाने  के  लिये  है?  भादमियों  को  भी
 रखना  चाहिये  -  मेसा  हमारे  बारूपाल

 थी  ने  कहा  कि  ब्ौर्तें  फैशन  बंड़ाती हैं  धौर
 मर्दों को  क्‍्राकषित  करती हैं,  तो  इस  में  बह
 थी  गुनहमार हैं।  जब  बह  अपनी  धौरतों
 के  लिये  फंशन  बढ़ाने  कें  बास्ते  पंतले  पतले
 कपडे  नहीं  लाबेंगें,  लिपस्टिक  नहीं  लायेंगे,
 तो  धौरतें  फेशन  नहीं  बढ़ा  सकेंगी  ।

 एक  जानभीौय  संबस्थ  भौरतें  इस
 के  लिये  जिद  करती  हे  ।

 जीम री  जितिमाता  जिद  करती  हे,
 त्ती  उसे  मसलने  के  लिये  आपकी  लाठी  है  ।

 warefie  waren:  मुझे  उम्मीद है  कि
 आझानरेबल  लेडी  मेम्बर  झौर  ज्यादा  वक्‍त  लेना

 चाहती  हें।  ६  बज  चुके हैं।  झगर धाप

 भौर  बय  लेना  चाहती  हूँ  तो  भ्राइनदा जो  दिन
 मुकर ia  होगा  इस  बिल  के  जास्‍ते.  उस  दिन
 के  लिये  बाकी  र्क्स  t

 PRESIDENTS  ASSENT  TO  BILLS

 Secretary:  Sir,  I  lay  on  the  Table
 following  three  Bills  pamed  by  the
 Houses  of  Parliament  during  the
 Current  ह...  ह ह  assented  to  by  the
 President  since  a  report  wes  last  made

 ore
 House  on  the  8rd  December,

 ा)  The  Iadien  Nursing  Council
 (Amendment)  Bill,  1987.

 (2)  The  Cantonments  (Exten-

 pve
 of  Rent  ह...  Laws)  Bill,

 1: । ह  Tee  =  indiin  «=  Telegraph
 (Atsen@mnent)  Bit,

 VEGETABLE  OWS  AND  ANTI-
 OXIDANT

 Shri  झ,  ह  Nayar  (Qililen):  I  am
 raising  thie  discussion  as  a  result  of
 the  unsatisfactory  and  incomplete
 answers  given  to  me  for  Starred
 Questions  Nos.  755  and  760  of  the  3rd
 December,  1987  by  Shri  A.  ह:  Jain,
 Minister  of  Food  and  Agriculture,  and
 Il  am  doing  s0  to  focus  the  attention  of
 the  Government  and  this  House  on
 three  points,  namely:  (i)  the  failure  of
 the  Government  of  India  to  undertake
 succesaful  research  in  producing  anti-
 oxidants  from  indigenous  and  cheap
 materials;  (2)  failure  of  the  Govern-
 ment  of  India  to  take  adequate  steps
 to  ensure  that  ghee  and  edible  vege-
 table  oils  do  not  get  rancid  and  there-
 by  become  poisonous;  and  (3)  conti-
 nuance  of  allowmg  imports  of
 materials  badly  needed  dy  Indian
 mdustry  when  such  materials  can  be
 produced  on  a  commerciai  scale  from
 indigenous  raw  material.

 I  am  glad  that  you,  Sir,  occupy  the
 Chair  now  because  I  have  seen  how  in
 this  House  several  times  you  have
 fought  for  the  cause  of  ghee  in  this
 country.

 9  would  only  submit  that  the  hon.
 Minister  who  seems  to  be  there  to
 answer  me,  and  I,  may  be  equally
 ignorant  of  anti-oxidants,  and  most  of
 the  Members  also  may  not  understand
 it.  So  I  do  not  want  to  enter  into  the
 realms  of  chemustry  in  this  discussion,
 and  shall  try  to  avoid  as  many  techni-
 cal  words  88  possible.

 One  of  my  questions  was  whether
 any  anti-oxidant  had  been  produced
 in  the  Pusa  Institute  which  ensured
 the  keeping  quality  of  vegetable  oils
 and  fats,  and  the  answer  was  “yes”.  I
 coulé  have  understood  him  there,  but.
 he  went  on  to  say:

 “Resinous  extractives  obtained
 from  one  variety  of  the
 Myristica  seeds  showed  strong
 antioxidant  properties,  but  it
 eannot  be  recommended  for  edible
 chia  becnuse  of  its  high  toitictty  as
 indicated  ty  preliminary  trials.”
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 [Shri  च्  है.  Nayar]
 This  s  where  the  Minster,  I  am

 sorry  to  say,  has  been  briefed  un-
 fortunately  to  tell  something  which  is
 not  true  If  we  had  to  take  the
 Minister's  statement,  we  must  con-
 cede—and  I  cannot  do  it—that
 all  the  oils  in  this  country  are
 edible.  It  35  not  so  Most  of  the
 ils  are  not  used  only  for  edible  pur-
 poses.  There  are  ever  so  many  other
 purposes  for  which  ०0)  is  used,  such
 as  non-edible  and  industrial  purposes,
 in  all  of  which  the  keeping  quality  of
 she  ol  is  very  necessary.  And  what
 बैंड  more,  when  the  millions  of  our
 cultivators  who  produce  the  oi]  take
 the  oil  which  they  produce  to  the
 market,  they  find  that  a  particular
 quality  will  get  them  a  price,  but  if
 the  ail  goes  rancid  or  if  it  goes  bad
 in  any  way,  then  the  purchasers  slash
 down  the  price,  sometimes  by  half,
 and  sometimes  by  three-fourths.  In
 4  country  like  India  which  can  rightly
 claim  to  be  the  biggest  producer  in
 the  world  for  vegetable  ouls,  certainly
 the  problem  of  keeping  quality  is  one
 of  great  significance

 It  is  in  this  context  that  I  have  been
 surprised  to  know  from  the  Minister's
 answer  that  what  has  been  found  out
 in  the  Pusa  Institute  has  certain  toxi-
 city  and  cannot  be  recommended  It
 ‘would  mean  that  the  Minister  and
 those  who  briefed  him  thought  that
 the  use  of  anti-oxidants  was  confined
 only  to  the  preservation  of  edible  oils,
 which  is  not  a  fact.  As  we  know,
 vegetable  oils  find  their  various  uses,
 for  example,  in  the  soap  industry,
 then  in  the  cosmetics  industry,  in  the
 hydrogenation  of  oils,  in  the  vanas-
 pati  industry  and  so  on  There  are
 even  so  many  other  industries  which
 I  do  not  want  to  list,  where  oils  are
 weed  for  non-edible  purposes  J  am
 sure  the  Minister  will  also  concede
 that  a  very  sizeable  quantity  of  vege-
 table  oils  is  being  consumed  in  this
 country  for  non-edible  purposes  So,
 where  is  the  question  of  toxicity?

 the  Pusa  Institute,  and  all  honour  to
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 these  scientists  who  found  it  out,
 because  I  find  that  even  at  this  stage,
 the  test  trials  have  revealed  that  this
 anti-oxidant  has  ensured  better  keep~
 mg  quality  of  vegetable  oils  and  fats
 than  the  most  competent  of  all  the
 anti-oxidants  now  being  imported
 into  this  country,  one  of  them  being
 specifically  referred  to  as  B.T.H.  or
 butylated  hydroxyl  toulene.  I  know
 that  firms  of  foreign  origin  operating
 an  this  country  much  to  the  detriment
 of  our  economy,  like  the  Imperial
 Chemicals  have  a  monopoly  on  such
 items  What  we  want  to  know  is
 what  steps  Government  have  taken
 to  break  these  monopoles?  I  am  sure
 Government  will  not  have  any  figure
 to  show  us  how  much  we  import  of
 this  material  As  a  matter  of  fact,
 this  is  required  not  merely  for  the
 vegetable  oil  industry,  but  it  is  also
 required,  I  am  told,  for  the  petroleum
 industry  Again,  it  is  also  required
 by  the  rubber  industry,  the  leather
 industry  and  so  many  other  industries

 The  imgenuity  of  our  scientists  has
 found  out  a  very  powerful  anti-oz-
 dant  from  one  of  the  raw  materials,—
 I  have  them  here  before  me;  here  are
 the  seeds—which  is  found  in  plenty
 in  the  wilds  in  the  State  of  Kérala.
 The  report  says  that  this  tree  3  very
 common  in  all  the  hills  in  Malabar
 and  it  ७  growing  wild  So,  this  is
 not  some  material  which  we  have  to
 pay  for.  We  can  just  pick  it  up
 Here,  the  scientists  say  that  it  is  all

 toxicity  I  have  perused  al]  the
 records  available  in  all  the  libraries
 here  on  this  subject,  and  I  do  not  find
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 The  Minister  also  said  that  even
 though  considerable  quantities  of
 vegetable  oils  and  fats  get  rancid,
 they  were  consumed  in  industry.
 Which  is-the  industry  which  con-
 sumes  rancid  ghee  in  this  country?
 I  do  not  know  of  any.  Then,  again,
 industries  cannot  consume  rancid  oil
 and  rancid  fats  at  all,  because  they
 also  such  require  as  much  consistency
 as  any  other.  Keeping  of  quality  is
 very  necessary.  What  is  more,  as  we
 know,  this  oil  and  the  fat  have  very
 httle  of  vitamin  content  in  our  intake
 of  food.  When  the  oi]  or  fat  gets
 rancid,  what  you  find  is  that  there  is
 an  immediate  deterioration  of  the
 vitamin  content.

 As  you  know,  coming  from  the
 State  which  has  the  maximum  per
 capita  consumption  of  mitk  and  milk
 products,  most  of  the  villagers  take
 rancid  ghee  In  U.P.,  for  example,  I
 found  while  going  through  a  pamphiet
 that  there  are  about  2  to  3  million
 people  suffering  from  night  blindness,
 ubviously  because  of  the  vitamin  A
 deficiency  in  their  food.

 This  35  a  matter  of  vital  importance.
 There  are  so  many  reports  before  me
 from  which  I  can  show  that  the  use
 of  rancid  oils  is  not  merely  injurious
 to  human  beings  but  is  dungerous
 Laboratory  tests  by  eminent  scien-
 tusts  have  shown  that  this  can  create
 intestinal  cancer.  Rats  grown  on  this
 were  seen  to  develop  humped  backs.
 It  affects  generations  Vitality  can
 be  ingured  and  progeny  can  be  affect-
 ed  This  is  not  a  very  small  matter
 in  a  country  like  ours,  where  even
 the  little  vitamin  we  get  is  being
 taken  away  because  the  oi)  or  fat  can-
 not  be  stored  properly.

 When  two  of  our  scientists  find  out
 that  there  is  a  very  cheap  indigenous
 material  from  which  an  anti-oxidant
 could  be  developed,  the  Government
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 laboratory  outside  our  country?  If
 so,  what  is  the  toxicity?  I  shall  be
 very  glad  to  read  the  material  which
 he  gives  me.

 I  was  going  through  the  report  of
 one  of  the  most  authoritative  treatises
 on  this  subject.  I  find  that  from  the
 British  Institute.  It  as  a  big  mono-
 graph  by  Dr.  C  H.  Lee,  published  by
 the  Department  of  Scientific  and
 Industrial  Reseaich,  U-K  He  also
 says  that  industrial  oils  and  fat  pro-
 ducts  cannot  be  allowed  to  go  rancid.
 Subsequently,  in  other  monographs  or
 treatises  I  find  this  particular  article
 being  referred  to  as  authoritatve  both
 in  our  country  and  in  other  countries.

 If  the  hon  Munster  chooses  to  read
 '—unfoitunately,  I  do  not  have  with
 me  my  copy  here  in  Delhi,  I  can  pass
 It  on  to  him  —he  will  see  how  dan-
 fvraus  it  as,  particularly  to  our  peo-
 ple,  to  take  rancid  ous

 Here  I  want  the  hon  Munster  to
 tell)  me  why  it  3५७  tnat  it  has  not  been
 pussible  to  think  of  ways  and  means
 to  develop  and  manufacture  the  anti-
 vxidant  in  this  country  to  our  require-
 ments  Yesterday,  my  hon.  friend,
 Shr:  Manubhai  Shah,  had  promised
 me  to  give  some  idea  of  the  total
 smports,  but  unfortunately,  he  has
 lett  Delhi  without  do:ng  so.  I  beheve
 that  the  umports  will  be  anywhere
 about  Rs  50  lakhs  a  year  Govern-
 ment  say  that  foreign  cxchange  is  in
 crisis  Why  is  it  that  we  still  have
 to  import  this?

 I  find  that  this  work  started  in  ‘1948.
 Two  or  three  scienusts  were  at  it.
 The  pamphlet,  to  which  |  referred,
 was  published  last  December,  before
 Government  admitted  the  foreign
 exchange  crisis.  But  what  has  been
 done?  I  ask  Government  whether
 they  have  given  any  financial  grants
 to  any  University  to  fur.her  the
 research  and  evolve  processes  by
 which  this  can  be  commercially
 extracted.  When  we  get  8  tree
 growing  in  abundance,  in  a  wild  state,
 in  a  particular  region  and  when  the
 material  which  is  of  vital  importance
 for  our  country  has  been  isolated
 frem  that,  which  after  isolation  eem-
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 {Shri  द  झ,  Nayar]
 pares  with  the  best  imported  material,
 and  when  we  want  that  material  here
 for  a  variety  of  industries,  each  of
 them  as  important  as  the  other,  I  say
 Government  should  not  sit  so  smug
 on  this  matter.  They  should  take
 immediately  steps  to  see  that  the  ful-
 lest  exploitation  of  the  seeds  of  Myris-
 tica  malabarica  is  started  forthwith,
 and  the  scientists  who  have  found  out
 this  valuable  material,  which  is  likely
 to  save  foreign  exchange  to  the  tune
 of.crores  of  rupees  in  the  near  future,
 should  be  encouraged  to  continue
 their  work.

 I  do  net  want  to  give  further  details,
 but  before  I  close,  I  would  like  the
 hon.  Minister  to  specify  the  reasons
 why  this  has  not  been  done.  Is
 at  because  the  raw  materia)  is
 found  in  plenty  only  in  Kerala?
 I  would  also  ask  him  whether  he
 would  consider  favourably  my  sugges-
 tion  that  the  present  University  of
 Kerala  should  be  given  special  funds
 to  prosecute  further  research  on  it
 There  are  other  specics  of  the  same
 genus  which  have  other  anti-oxidants
 Government  should  try  to  utilise  the
 plant  products  to  the  fullest  extent  37
 order  to  save  our  dependence  on  im-
 ported  material  which  our  scientists
 are  competent  here  to  find  and  solve
 for  us.

 Mr.  Chairman:  How  much  time
 would  the  hon.  Minister  take?

 The  Minister  of  Co-operation  (Dr.
 ह  S.  Deshmukh):  Five  to  seven
 minutes  will  do.

 Shri  Kodiyan  (Quilon-Reserved—
 Sch.  Castes):  I  want  to  ask  only  two
 questions  What  is  the  total  require-
 ment  of  anti-oxidants  and  how  much
 of  the  requirement  is  imported  by
 foreign  firms  like  the  Imperial  Che-
 mical  Industries?  The  Second  ques-
 tion  is  whether  any  anti-oxidant  is
 now  manufactured  in  India  and  if  so,
 what  is  the  quantity?

 Shri  Easwara  lyer  (Trivandrum):
 I  have  only  one  question  to  ask  in
 respect  of  this  anti-oxidant  on  the
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 question  of  incidence.  Has  the  inci-
 dence  of  toxicity  examined  and  if  se
 what  is  the  result  of  that  gxamina-
 tion?

 Dr.  P.  8,  Deshmukh:  I  am  thank-
 ful  to  my  hon.  friend  for  taking  89
 much  interest  in  this  particular  sub-
 ject.  The  answers  which  he  has  sum-
 marised  were  given  to  questions  which
 were  asked  in  the  House.  They  had
 been  addressed  to  the  Ministry  of
 Food  and  Agriculture.  As  my  hon.
 friend  has  pointed  out,  there  are  vari-
 ous  uses  which  this  oil  can  be  put  to.
 He  has  defined  them  as  edible  and
 non-edible  oils.

 So  far  as  non-edible  ous  are  con-
 cerned,  the  Food  and  Agriculture
 Munistry  has  very  little  to  do  with
 because  they  are  used  for  industnal
 purposes.  Therefore,  any  exploita-
 tion  of  even  this  easily  available  mate-
 rial  would  have  reference  to  other
 organisations  than  the  Food  and  Agri-
 culture  Ministry.  The  reples  were
 given  from  the  point  of  view  of  the
 Ministry  of  Food  and  Agriculture.
 Naturally,  they  limited  themselves  to
 the  use  of  these  materials  so  far  as
 edible  oils  were  concerned.

 It  35  quite  competent  for  my  friend
 to  ask  what  the  Government  has  done
 so  far  as  all  the  uses  are  concerned,
 He  3s  also  entutled  to  ask  how  far  we
 are  in  a  position  to  exploit  the  mate-
 nal  which  is  available.  I  can  forth-
 with  say  that  because  it  is  available
 m  Kerala,  there  38  no  prejudice  against
 it.  Not  only  that.  We  would  rather
 be  inclined  to  pay  a  little  more  atten-
 tron  because  there  are  very  live  repre-
 sentatives  of  Kerala  here  who  will  not
 allow  us  to  neglect  anything  which  is
 of  particular  advantage  to  Kerala.

 I  may  also  incidentally  point  out
 that  uf  the  University  were  to  take  up
 any  scheme  which  could  come  under
 the  purview  of  the  work  done  by  the

 ICAR,  it  will  get  a  hundred  per  cent

 grant  provided  the  scheme  is  accept
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 We  have  now  evolved  a  system  of
 hundred  per  cent.  grants.  Formerly,
 it  used  to  be  a  sort  of  a  matching
 grant—fifty  per  cent.  from  the  Uni-
 versity  or  State  Government  and  fifty
 per  cent.  from  us.  But  that  restriction
 has  now  been  removed  in  the  case  of
 Universities  and  even  private  insti-
 tutions.  So,  there  would  be  no  em-
 bargo  on  any  proposal  coming  from
 Kerala  or  the  University  We  will
 very  much  welcome  it  provided  it  is
 acceptable  to  the  ICAR--I  mean  the
 research  scheme  which  he  wants  the
 University  to  take  up  and  which  per-
 haps  would  be  submitted  to  the  Min-
 istry  of  Food  and  Agriculture.

 So  far  as  the  other  aspects  and  uses
 of  this  material  are  concerned—non-
 edible  ocils—I  am  afraid  it  hes  outside
 the  purview  of  the  Ministry  of  Food
 and  Agriculture  These  questions
 were  addressed  to  the  Ministry  of
 Food  and  Agriculture  We  have  given
 whatever  information  we  had  The
 conclusion  has  been  made  known  to
 the  hon.  Member  that  it  could  not  be
 recommended  fur  edible  oils  because
 of  its  high  toxiaty  which  was  found
 to  develop

 My  hon.  friend  asked  me  what  were
 the  trials  that  we  conducted  So  far
 as  I  know,  the  preliminary  trials  alone
 indicated  the  unsuitabbhty  of  this
 material  as  anti-oxidant,  in  the  case
 of  vegetable  oils.  I  have  not  got  the
 detailed  information,  but  I  am  sure
 it  must  have  been  tried  on  some  suit-
 able  animals  I  do  not  think  my  hon.
 friend  छ  quarrelling  with  this,  because
 he  only  wanted  to  know  the  details  on
 which  the  conclusion  viz,  that  this
 develops  toxicity,  was  based.

 Apart  from  this,  it  has  to  be  borne
 in  mind  also  that  if  this  anti-oxidant
 is  to  be  used  the  chemical  which  is
 manufactured  must  be  of  a  very  high
 purity.  Therefore,  it  naturally  follows
 that  although  we  have  let  of  raw
 material  we  will  have  to  develop  suffi-
 cient  technique  to  manufacture  it  in
 such  a  condition  that  we  will  be  able
 to  reach  a  high  standard  which  has
 been  reached  in  other  countrics  from
 where  we  import  it.

 20  DECEMBER  957  and  Anti-Oxidant  6998

 I  made  enquiries  about  the  value
 of  imports  even  just  now,  a  few
 minutes  ago,  but  it  was  not  possible
 for  anybody  to  give  us  even  approxi-
 mately  the  valuc  of  the  imports.  But
 T  do  not  imagine  it  will  be  much,
 because  the  quantity  used  of  this
 material  is  rather  small  as  can  be
 seen  from  a  notification  issued  by  the
 Health  Ministry.  In  most  cases  whe-
 rever  it  is  permissible  to  use  it  the
 use  is  0.0  per  cent.  to  about  0.05  per
 cent.

 Secondly,  most  of  the  oils,  especially
 edible  oils  and  ghee,  are  consumed
 before  they  become  rancid.  That  is
 also  another  factor.  I  have  not  got
 the  figures,  and  we  have  plainly  told
 the  hon.  Member  also  that  we  do  not
 possess  any  figures  to  show  what
 quantity  of  ghee  or  edible  oils  really
 get  rancid.

 At  the  same  time,  we  want  to  dis-
 courage  the  use  of  any  of  these
 because  we  know  it  is  harmful.  There-
 fore,  from  all  these  facts  it  appears
 that  even  if  we  are  importing  at  the
 present  time  and  the  ICI  have  got  the
 monopoly.  the  expenditure  is  small
 and  the  foreign  exchange  involved  is
 not  hkely  to  be  so  large.  But  I  do
 not  want  to  put  forward  that  as  an
 excuse  for  not  exploiting  the  raw
 material  and  trying  to  manufacture
 the  anti-oxidant

 We  arc  obliged  to  the  hon.  Member
 for  drawing  our  attention  to  this.
 There  are  various  other  agencies  con-
 cerned,  the  Scientific  Research  Orga-
 nisation,  the  Chem.cal  Laboratories
 and  so  on.  and  we  wil!  certainly  try
 to  sec  how  best  we  can  utilise  this
 raw  material  which  is  easily  avail-
 able,  and  then  try  to  minimise  our
 imports  in  this  matter

 But  the  Food  and  Agriculture  Min-
 istry.  unfortunately  cannot  take  upon
 itsclf  the  responsibility  of  doing  all
 these  things.  Our  sphere  of  activity
 ts  bound  to  be  limited  to  the  edible
 oils  only  Non-edible  oils  fall  in  the
 category  of  industrial  oils,  and  it
 would  be  the  Ministry  of  Commerce
 and  Industry  and  the  Council  of
 Scientific  Research  who  will  have  to
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 {Dr  P  S  Deshmukh]
 deal  with  :t  I  am  sure  the  pointed
 attention  which  my  hon  friend  has
 drawn  to  this  matter  will  probably
 awaken  them  to  the  necessity  of  doing
 more  work  in  this  field  So  far  as
 the  Food  and  Agriculture  Muinustry  is
 concerned,  we  have  not  felt  any  great
 need  of  going  any  further,  but  even
 so,  I  would  hke  to  say  that  :f  there
 aie  any  othe:  aspects  so  far  as  the
 use  of  edible  oi]  is  concerned  and  pre-
 vention  of  then  getting  rancid  9s  con-
 cerned,  we  will  certainly  look  into  it
 and  I  hope  this  assurance  wall  satisfy
 mv  hon  friend

 Mr.  Chairman:  It  appears  there
 are  certain  edible  oils  which  aie  also
 non-edible  oi!s  ard  there  are  certain
 non-edible  ols  whivh  ate  also  edible
 ols  Foi  instance,  castor  oi!  is  both
 edible  and  non-cdible  and  .ome  other
 ined.ble  oils  are  used  )५  way  of
 medicine  Thus  thes  come  within
 the  scope  of  cdible  oils  Anvhow  ther
 are  within  the  purview  of  at  least  the
 Indian  Council  of  Agricultural  Re-
 search  of  which  the  hon  Mhiniste:  is

 20  DECEMBER  937  and  Anti-Ozidant  700७

 the  President  So,  the  matter  ia  quite
 important  and  I  expect  that  the  sug-
 gestion  made  by  the  hon  Member  will
 be  taken  mto  consideration  and  that
 the  hon  Minister  will  see  that  the
 material  mentioned  is  fully  ह...
 mented  with  and  ४१  proper,  exploited
 for  rational  purposes

 Shri  द  है  Nayar:  I  only  wanted  to
 ratse  this  discussion  because  I  thought
 that  the  prices  of  vegetable  oil  were
 the  concern  of  the  Ministry  of  Agri-
 culture  My  contention  was  that  oils
 get  rancid  and  the  cultivators  do  not
 get  prices  also  If  something  could
 be  devised  by  which  the  oils  will  not
 get  aaned  then  it  comes  within  tha
 purview  of  his  Mimstry  But  I  am
 very  much  satisfied  with  the  hon.
 Manister’s  asturance

 Mr.  Chairman:  The  House  stand¢
 adjourned  t:!]  0  am  _  tomorrow.

 i8  26  hrs,
 The  Lok  Subha  then  adjourned  धा

 Eleven  of  the  Clock  on  Saturday,  the
 2161  December,  957
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 tion  (Amendment)

 Bul,  as  passed  by  Rajya
 Sabha


